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 The  Lok  Sabha  met  at  Eleven  of  the
 Clack.

 (Ma  Depury-Sreaxer  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Explosion  at  Gun  Factory,  Katzi

 (a)  whether  it  is  a  fact  that  in
 December,  958  there  was  an  explo-

 “(b)  the  circumstances  under  which
 the  explosion  took  place;

 (९)  the  loss  of  life  and  property;
 and

 (d)  whether  any  compensation  has
 been  paid  to  the  victims?

 The  Deputy  Minister  of  Works,
 Heuting  and  Supply  (Shei  Anil  X.
 Chanda):  (a)  Yes,  Sir.  The  explosion
 cocurred  in  a  Gunpowder  factory  and
 not  in  a  Gun  factory.

 (b)  From  the  inquiry  conducted  by
 the  Sub-Divisional  Magistrate,  Katni
 33  (At)  LS.D--2.
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 as  also  from  the  report  of  the  Inspec-
 tor  of  Explosives,  Central  Circle,
 Nagpur,  it  would  appear  that  the
 explosion  was  due  to  the  presence  of
 foreign  matter  in  the  mixture  of
 ingredients  of  gunpowder  while  it
 Was  being  pounded.

 (c)  Nine  persons  lost  their  lives
 and  five  persons  were  injured.  Two
 Sunpowder  manufacturing  shede
 were  blown  off  and  one  was  badly
 damaged.  The  floors  of  the  two  dry-
 ing  platforms  also  developed  some
 cracks,

 (d)  The  firm  has  deposted  Rupees
 nine  thousand  for  payment  as  com.
 pensation  to  the  families  of  the

 sons  is  also  being  pursued  by  the
 local  District  Authorities.

 Shri  D.  C,  Sharma:  May  I  know
 how  this  foreign  matter  came  to  be
 mixed  up  with  the  real  substance  and
 whether  no  checks  are  available  to
 prevent  this  kind  of  thing?

 Shri  Anil  K.  Chanda:  From  enquiry
 at  was  found  out  that  the  mixing  was
 done  in  a  shed  which  was  not  autho-

 ing  staff  in  every  factory.

 ponsible  for  this  mixing?

 Shri  Anil  K.  Chanda:  The  officer  is
 not  responsible.  We  have  cuspended
 the  licence  of  the  firm  and  we  are
 taking  steps  to  prosecute  the  firm
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 because  there  had  been  several  vicie-
 tions  of  the  conditions  of  the  licence.

 Shri  Bose:  May  I  know  what
 foreign  material  was  mixed  up  with
 this  explosive  powder  and  whether  it
 has  been  checked  so  as  to  know  if

 The  licence  was  given  because  the
 conditions  in  the  factory  satisfied  all
 the  requirements  of  the  licence.  But
 then,  subsequent  to  the  granting  of
 the  licence  they  have  been  violating
 some  of  the  conditions.

 Shri  Braj  Raj  Singh:  May  I  know
 on  what  criteria  this  sum  of  Rs.  9,000
 has  been  placed  for  the  payment  of
 compensation?  Did  not  the  Govern-
 ment  think  that  more  money  should
 be  made  available  for  the  payment  of

 Ghri  Anil  K.  Chanda:  It  is  under
 the  Workmen’s  Compensation  Act  and
 it  is  done  by  the  State  Government.

 Shri  Hem  Barna:  May  I  know  who
 is  the  licensee  who  went  on  violating
 the  conditions  like  that?

 Shri  Anil  K.  Chanda:  Hie  name  is
 Shankar  Lal.

 Shri  &+... .  ‘The  hon,  Minister
 stated  that  the  mixing  of  gunpowder
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 was  being  done  in  an  unauthorised
 place.  May  I  know  if  the  Superin-
 tendent  of  the  factory  or  someone
 else  responsible  takes  daily  rounds  of  | the  factory  and  whether  he  does  not
 see  into  these  cases  of  mixing?

 Shri  Anil  K.  Chanda:  It  is  a  very
 smal]  private  concern.  It  seems  that
 when  the  accident  took  place  the
 licensee  himself  was  not  present,  The
 whole  operations  were  in  charge  of
 an  almost  illiterate  workman.

 Shri  Vajpayee:  May  I  know  if  there
 is  any  scheme  for  the  insurance  of
 those  workers  who  are  employed  in
 this  strenuous  work?

 Shri  Ant!  K.  Ohanda:  I  am  afraid
 it  is  not  for  me  to  answer  this
 question.

 Mr.  Deputy-Speaker:  Next  question.
 Shri  Bose:  In  regard  to  the  second

 part  of  my  question....

 Mr  Deputy-Speaker:  I  am  sorry.  I
 have  passed  on  to  the  next  question.

 Fertilizer  Plant  in  Rajasthan
 +

 Shri  Subodh  Hansda:
 Shri  C.  Samanta:

 bri  के,  0.  Maghi:
 Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  proposal  to  set  up the  Fertiliser  Plant  in  Rajasthan  has
 been  finalised;

 (b)  if  so,  whether  its  plan  and  esti-
 mates  have  been  prepared;

 (९)  whether  any  work  has  been
 started;  and

 ‘91722,

 (d)  if  so,  the  progress  made  so  far?

 The  Deputy  RMinister  of  Commerce
 and  Yodustry  (Shri  Satich  Chanfira):
 (a)  to  (a).  The  proposal  to  set  up  2
 fertilizer  factory  in  Refasthan  will  be
 considered  along  with  other  euitable
 sites  when  additional  fertiliser  facto-
 ries  are  planned,
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 Shri  Gubodh  Hansda:  May  I  know
 whether  this  piant  was  financed  by
 the  Rajasthan  Government  alone  or
 by  the  Central  Government?

 Shri  Satish  Chandra:  The  plant  has
 not  yet  been  decided  upon.  The
 question  of  setting  up  of  a  fertiliser
 plant  somewhere  in  Rajasthan  is  to
 be  explored.  What  the  place  will  be,
 what  will  be  produced,  how  much
 quantity  can  be  produced  are  all
 matters  under  consideration.  The
 question  of  financing  it  does  not  arise
 at  present.

 Shri  C:  Samanta:  May  I  know
 whether  the  decikion  to  establish
 further  fertiliser  factories  will  be
 taken  during  the  second  Five  Year
 Plan?

 Mr.  Deputy-Speaker:  This  is  the
 only  one,  /

 Shri  8.  C.  Samanta:  There  was  a
 proposal  about  it.

 Shri  Satish  Chandra:  There  is  a
 proposal  to  start  the  construction  of
 a  fertiliser  plant  during  the  second
 Five  Year  Plan  at  Bombay.  The
 locations  for  the  rest  are  to  be  explor-
 ed  and  they  will  be  taken  in  the  third
 Five  Year  Plan.

 hri  Kasliwal:  The  hon.  Minister
 said  that  the  question  of  location  will
 be  considered  later.  May  I  know
 whether  Government  have  taken  a
 decision  that  there  has  to  be  in  prin-
 ciple,  a  fertiliser  factory  in  Rajasthan
 also?

 Shri  Satish  Chandra:  The  setting  up
 of  a  fertiliser  factory  in  Rajasthan
 was  gone  into  in  great  detail  when
 fertiliser  projects  for  the  second  Five
 Year  Plan  were  considered.  The
 difficulty  was  regarding  water  supply
 and  availability  of  power.  There  is
 no  doubt  there  is  suitable  raw  mate-
 tial  for  the  production  of  ammonium
 sulphate  in  Rajasthan.  But  all  these
 matters  have  to  be  gone  into  thoro-
 ughly  before  a  final  decision  can  be
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 Shri  Ram  Erishan  Gupta:  May  I
 know  whether  the  Rajasthan  Govern-
 ment  has  submitted  any  scheme  in
 this  regard?

 Shri  Satish  Chandra:  The  Rajasthan
 Government  has  been  pressing  the
 Central  Government  to  locate  a  ferti-
 liser  plant  in  Rajasthan  for  a  long
 time—for  five  or  six  years.  The  diffi-
 culty,  as  I  said,  is  about  water  sup-
 ply  and  electricity.  If  these  facilities
 could  be  made  available,  there  are
 feasible  sites  for  the  production  of
 ammonium  sulphate  in  Rajasthan.

 bri  T.  8.  Vittal  Rao:  Two  impor-
 tant  raw  materials  for  the  production
 of  this  fertiliser  are  gypsum  and  coal.
 Coal  is  not  there,  but  lignite  is  there.
 May  I  know  whether  Government
 have  examined  the  possibility  of
 utilising  lignite  for  the  manufacture
 of  the  fertiliser?

 Shri  Satish  Chandra:  The  produc-
 tion  of  fertiliser  or  ammonium  sul-
 phate  in  Rajasthan  can  of  course  be
 based  on  the  utilisation  of  lignite  and
 gypsum;  there  are  other  difficulties.

 Shri  P.  G.  Deb:  May  I  know  when
 the  fertiliser  plant  is  likely  to  be
 established  in  Orissa?

 Mr.  Deputy-Speaker:  Orissa  is  not
 in  question  now.

 Shri  Satish  Chandra:  The  factory  is
 under  construction.

 Shri  Panigrahi:  Besides  the  ferti-
 liser  plant  in  the  public  sector,  may  I
 know  whether  there  is  any  proposal
 to  set  up  a  fertiliser  plant  during  the
 second  Five  Year  Plan  in  the  private
 sector?

 Mr.  Deputy-Speaker:  In  Rajasthan?
 Shri  Panigrahi:  Anywhere.
 Mr.  Deputy-Speaker:  We  are  not

 concerned  about  it.

 Shri  Harish  Chandra  Mathur:  Is  it
 not  «  fact  that  all  the  detaiis  for  the
 establishment  of  a  fertiliser  factory
 in  Rajasthan  had  been  worked  out
 and  it  was  only  because  of  the  ques-
 tion  of  heavy  water  to  be  taken  up  et
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 Bhakra  Nangal  that  the  consideration
 of  this  factory  was  postponed  and  it
 was  taken  up  first  for  Bhakra  Nangal,
 and  then  a  promise  was  given  that
 the  next  choice  would  be  Rajasthan?

 Shri  Satish  Chandra:  No  promise
 was  given.  The  sites  in  Rajasthan
 were  considered.  As  I  said,  if  the
 difficulties  relating  to  water  supply
 and  electricity  could  be  overcome  it
 would  be  possible  to  set  up  a  fertiliser
 factory  in  Rajasthan.

 Productivity  Projects

 °1723,
 {

 Shri  8.  0,  Samanta

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  the  Productivity  Projects  taken
 up  during  ‘1958;

 (b)  who  took  the  initiative;

 (e)  how  far  the  help  of  I.L.0.  was
 available;  and

 (d)  whether  the  results  have  been

 (b)  The  Productivity  Centre  of  the
 Ministry  of  Labour  and  Employment.

 (९)  Three  I.L.0,  experts  helped  to

 8)  The  courses  were  appreciated
 the  State  Governments  and  indus-

 quantitative  assessment  of म
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 Shri  L.  N.  Mishra:  They
 lished  and  placed  in  the  library
 They  were  certainly  of  help.

 Shri  8.  C.  Samanta:  May  J
 whether  productivity  projects
 members  of  the  Engineering  Associa-
 tions  were  thought  of?

 Shri  L.  N.  Mishra:  Yes,  it  was  held
 for  the  Engineering  Association  only
 last  year,  in  Bombay.

 International  Friendship  Associations

 NIM,  Shri  Ram  Krishan  Gapta:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  it  is  3  fact  that  many
 Mushroom  international  friendship
 ausociations  have  been  formed  recent-
 ly;

 (b)  whether  it  is  also  a  fact  that
 Many  of  them  were  formed  on  the
 eve  of  visits  of  foreign  dignitaries;
 and

 (९)  if  so,  what  action  Government
 Propose  to  take  in  the  matter?

 The  Parilamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  All  Khan):  (a)  Several  inter-
 national  friendship  associations  have
 been  formed  recently  but  it  is  a
 matter  of  opinion  as  to  whether  they
 are  mushroom  bodies,

 (b)  Yes.

 (c)  Government  do  not  propose  to
 take  any  action.

 Shri  Ram  Krishan  Gopta:  May  I
 know  whether  Government  is  aware
 ef  the  working  and  functioning  of
 these  associations?

 Shri  Sadath  Ali  Khan:  Yes;  we
 have  an  idea  as  to  how  they  work.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  it  is  a  fect  that  some
 of  these  associations  are  financed  by
 foreign  countries?

 Shri  Sadath  Ali  Khan:  We  have  no
 information  on  that.

 pub-
 also,

 know
 for
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 Shri  C.  8,  Pando:  Is  it  a  fact  that
 many  of  these  international  friend-
 ship  associations  lead  delegations  to
 foreign  countries  and  thereby  create
 an  impression  in  the  mind  of  the  Gov-
 ernment  there  that  they  have  got  et
 least  some  sort  of  recognition,  and,
 when  they  make  statements  there,
 that  commits  the  Government  and
 there  is  a  great  deal  of  embarrass-
 ment?  May  know  whether  Govern-
 ment  wil]  take  any  action  to  see  that
 such  delegations  ere  screened  before
 they  are  allowed  to  go?

 Shri  Gadath  Ali  Khan:  There  are
 certain  restrictions  about  delegations.
 This  matter  will  be  considered.

 Shri  Tyagi:  I  want  to  know  if
 Government  have  made  any  attempt
 to  find  as  to  what  are  the  sources  of
 their  finances?

 Shri  Sadath  Ali  Khan:
 notice.

 Shri  8.  M.  Banerjee:  May  I  know
 whether  Government  patronise  some
 of  these  associations?

 wt  Wo  मु  तारिक:  क्‍या  सभा
 सचिव  कृपा  करके  यह  बतायेंगे  कि  इन
 मित्रता  सभाओं  के  सम्मेसन  के  लिए
 भारत  सें  बाहर  के  राजदूतों  से  धन  लेकर
 ्ल्चे  किया  जाता  है,  धौर  क्‍या  यह  भी
 सच  है  कि  हमारे  कुछ  मंत्रिगण  इन
 मित्रता  सभाधों  से  सम्बन्धित  है  ?
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 शो  सादत  झली  ला  :  बाहर  से
 घन  लेकर  खच  करने  का  तो  हमें  कोई
 इल्म  नहीं  है,  लेकिन  इसमें  कोई  झक
 नहीं  कि  बाज  लोग  इस  ऐसोसियेक्षन्स  के

 I  want
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 साथ  ताल्लुक  रखते  हूँ  शौर  इसके  बारे
 में  पिछली  बार  राज्य  समा

 उपाध्यक्ष  महोदय  :  लोगों  के  बारे
 में  नहीं  मंत्रियों  के  बारे  म  पूछा  जा  रहा
 है ।

 थी  सादत  भतो  सां  :  जी  हां,
 मंत्री  भी,  भौर  इसके  बारे  में  एक  सरकुलर
 निकल  चूका  है  और  प्राइम  मिनिस्टर

 साहब  ने  भी  राज्य  सभा  में  इसी  पर  एक
 बयान  भी  दिया  है
 Shri  Tyagi:  I  want  to  know  if  Gov-

 ernment  have  made  any  attempt  to
 find  out  as  to  whet  are  the  sources
 of  their  finances?

 Shri  S.  M,  Banerjee:  May  I  know
 whether  Government  patronise  some
 of  these  associations  in  the  interest  of
 popularising  their  own  position?

 Shri  Sadath  Ali  Khan:  Government
 does  not  patronise  any  of  these  asso-
 ciations.

 Shri  Braj  Raj  Singh:  May  I  know
 whether  Government  propose  to  insti-
 tute  any  enquiry  about  financial  aid
 being  given  to  the  associations  from
 foreign  countries  and  whether  Gov-
 ernment  have  also  taken  any  initia-
 tive  in  forming  some  of  these  asso-
 ciations?

 Shri  Sadath  Ali  Khan:  That  is  a
 matter  for  the  Home  Ministry

 Shri  Vajpayee:  Have  Government
 examined  the  propriety  or  otherwise
 of  foreign  ambassadors  in  India  asso-
 ciating  themselves  with  these  mush-
 room  associations?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  It  is  entirely  proper  for
 ambassadors  to  associate  themstives
 with,  if  I  may  use  the  word,  ‘proper’
 associations.  If  the  association  itself
 is  not  proper,  then  naturally,  the
 association  would  not  be  desirable.
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 But  for  an  association  to  cultivate
 .friendly  ties  with  other  countries,  it

 is  just  right  for  the  ambassador  him-
 self  to  be  associated  with  that.

 Shrimati  Mafida  Ahmed:  May  |
 know  whether  these  associations  are
 exerting  any  influence  in  matters  of
 international  importance?

 Shri  Jawaharlal  Nehru:  Unless
 friondship  is  a  matter  of  international
 importance,  presumably  they  might
 help.  Otherwise,  there  is  no  question
 of  help.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  Government  are  aware  of  the
 fact  that  some  people  connected  with
 these  friendship  associations  are  paid
 by  the  foreign  embassies  and  they
 supply  news  to  the  foreign  embassies?
 I  want  to  know  whether  Government
 have  taken  any  steps  in  this  matter?

 Shri  Jawaharis]  Nehru:  That  is
 rather  a  vague  question.  I  have  no
 such  case  to  my  knowledge,  but  whe
 scores  of  people  are  associated,  I  can-

 -not  naturally  deny  the  allegation
 completely  that  nobody  is  paid.  But
 I  have  no  such  thing  to  my  know-
 ledge

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  it  is  a  fact  that  some
 of  these  organisations  carry  on  anti-
 national  activities  and  make  propa-
 ganda  for  foreign  countries  and  if  so,
 whether  Government  will  take  any
 action  in  this  regard?

 Shri  Jawaharial  Nehru:  These  are
 general  questions.  If  any  specific
 instance  is  brought  to  our  notice,  we
 snail  certainly  take  action.  Obvious-
 ly,  one  of  the  business  of  the  agsocia-
 tion  is  to  put  the  country  with  which
 it  is  associated  in  a  good  light.  So,
 affirmative  propaganda  cannot  be
 objected  to;  but,  if  it  is  anti-national,
 then,  of  course,  it  is  a  different
 matter.

 APRIL  8,  i959

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  ६०
 the  reply  given  to  Starred  Question
 No.  85  on  the  29th  December,  958
 and  state:

 {a)  whether  a  conference  of  repre-
 Sentatives  of  Central  and  State  Gov-
 €rnments  and  the  labour  organisa-
 tions  to  consider  certain  problems  of
 industrial  labour  in  public  sector  has
 Since  been  held;  and

 (b)  if  so,  the  organisations  of
 workers  which  were  represented  at
 the  conference?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes,

 (b)  The  representatives  of  unions
 Of  workers  employed  in  the  Indian
 Telephone  Industries,  Hindustan
 Machine  Tool,  Delhi  State  Electricity
 Undertaking,  Damodar  Valley  Corpo-
 ration,  Hindustan  Shipyard  and  Air
 Corporation  and  also  representatives
 Of  the  following  All  India  Organisa-
 tions  partic  pated  in  the  Conference:

 l.  Indian  National  Trade  Union
 Congress,

 2.  All  India  Trade  Union  Con-
 gress,

 3.  Hind  Mazdoor  Sabha.

 4.  United  Trades  Union  Congress.

 Shri  S.  M.  Banerjee:  May  I  know
 What  decisions  were  taken  and  whe-
 ther  code  of  discipline  was  also  dis-
 cussed  and  whether  it  was  agreed
 Upon  by  the  various  representatives?

 Shri  Abid  All:  Industrial  relations
 ahd  code  of  discipline  were  discussed.
 Code  of  discipline  was  generally
 adopted  with  certain  modifications
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 according  to  the  requirements  of
 various  Ministries.

 Shri  8.  M.  Banerjee:  May  I  know
 whether  a  similar  conference  is  being
 convened  for  the  industrial  workers
 under  the  public  sector,  apart  from
 these  corporations,  and  if  so,  whether
 Defence  and  Railways  also  agreed  to
 participate  in  that  conference?

 Shri  Abid  Ali:  A  summary  of  the
 proceedings  was  forwarded  to  all  con-
 cerned  and  the  matter  is  under  their
 examination.

 Shri  8.  M.  Banerjee:  My  question  is
 this.  My  information  is  only  those
 industrial  employees  working  under
 various  corporations  participated  in
 that  conference,  I  want  to  know  whe-
 ther  a  similar  conference  is  being
 convened  for  the  Defence,  Railways,
 P.  &  T.  and  other  industrial  employe-
 es  in  the  public  secetor?

 The  Minister  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 If  it  becomes  necessary,  there  may  be
 such  a  conference.  But  if  the  matter
 can  be  dealt  with  satisfactorily  with-
 out  a  conference  we  may  not  need  a
 conference.  But  the  thing  has  to  be
 done;  that  is,  regarding  ather  indus-
 tria}  employees  who  have  not  so  far
 been  covered,  we  will  have  to  con-
 sider  that.

 Mr.  Deputy-Speaker:  As  a  matter
 of  fact,  he  wants  to  know  whether  it
 is  being  convened.

 Shri  Nanda:  No  decision  has  yet
 been  taken.

 hri  Hem  Barua:  May  I  know
 whether  a  central  workers’  education
 board  is  proposed  to  be  set  up  to
 impart  education  to  industrial  work-
 ers  in

 trade  union  methods  and  if
 so,  whether  this  was  discussed  in  this
 conference  and  what  progress  has  so
 far  been  made  in  this  conference?

 Shri  Abid  All:  It  was  not  discussed
 in  this  conference.

 Shri  Tyagi:  Do  Government  propose
 to  try  to  experiment  industrial  lab-
 our’s  effective  co-operation  in  the
 industrial  concerns  in  the  public
 sector?
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 bri  Abid  Ali:  Yes,  Sir;  that  is  the
 idea.

 Shri  Bam  Krishan  Gupta:  Whether
 the  question  of  association  of  labour
 with  management  was  also  considered
 at  this  conference?

 Shri  Abid  Ali:  Yes,  Sir;  this  matter
 was  discussed,  but  not  as  a  regular
 subject.

 Shri  Sadhan  Gupta:  May  I  know
 whether  the  decisions  adopted  regard-
 ing  the  Code  of  Discipline  and  indus-
 trial  relations  were  unanimous  or  at
 least  whether  all  the  All  India  orga-
 nisations  agreed  to  the  decisions
 adopted?

 Shri  Nanda:  Yes,  they  were  unani-
 mous  decisions.

 Shri  T.  B.  Vittal  Rao:  There  are
 several  States  owning  some  companies
 and  some  corporations.  May  I  know
 whether  a  separate  meeting  of  those
 people  will  be  held—a  meeting  of  the
 representatives  of  those  industries  and
 corporations—at  the  State  level?

 Shri  Nanda:  If  the  intention  is  to
 find  out  what  is  happening  in  the
 private  sector  regarding  those  units
 which  are  there  where  the  workers’
 organisations  are  not  concerned  with
 the  central  organisations,  then  the
 answer  is  that  we  are  trying  to  deal
 with  those  units  to  secure  from  them
 separately  their  assent  and  their  ac-
 ceptance  of  the  Code.

 Shri  Tyagi:  I  am  very  glad  to  learn
 from  the  Minister  that  the  Govern-
 ment  is  going  to  try....

 Mr.  Deputy-Speaker  Instead  of
 that  a  question  may  be  asked,

 Shri  Tyagi:  May  I  know  whether
 this  question  of  co-operation  will
 mean  only  in  the  management  or  also
 in  the  participation  of  profits  etc.?

 Shri  Nanda:  Participation  in  profits
 is  altogether  a  separate  question.

 Shri  8.  M.  Banerjee:  Previously  I
 had  asked  a  question  whether  the
 role  of  the  workers  in  the  public
 sector  and  their  participation  in  the
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 Second  Five  Year  Pian  will  also  be
 discussed  in  a  particular  conference.
 The  reply  was  that  that  particular
 aspect  of  the  matter  is  going  to  be
 discussed  in  a  special  conference.
 May  I  know  when  that  special  con-
 ference  to  discuss  the  role  of  the
 workers  in  the  public  sector  in  re-
 gard  to  the  Second  Plan  is  likely  to
 be  held?

 Shri  Nanda:  All  these  discussions
 have  a  bearing  on  the  fulfilment  of
 the  Second  Five  Year  Plan.  Both
 discipline  and  efficiency  are  essential
 for  the  implementation  of  the  Plan.

 Standard  Vacuum  Refining  Company

 (  Shei  Nagi  Reddy:
 ore,

 {
 Shrimatt  Parvathi

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 statement  of  account  for  3957  of
 Standard  Vacuum  Refining  Company,
 India,  an  amount  of  more  than  fifty
 lakhs  of  rupees  has  been  shown  as
 ‘Miscellaneous  Expenses’  without  any
 clarifying  statement  of  account;

 (b)  whether  it  is  a  fact  that  this
 amount  has  been  transferred  out  of
 India;

 (९)  if  s0,  why  this  is  not  specified
 in  the  balance  sheet;  and

 (a)  the  action  Government  propose
 to  take  in  the  matter?

 The  Minister  of  Commerce  (Shri
 Kanmsngo):  (a)  Yes,  Sir.

 (b)  No—only  a  part  of  it  amount-
 ing  to  about  Rs.  27  lakhs  was  remit-
 table.

 {e)  Under  the  Companies  Act,  ‘10956,
 it  is  not  required  to  be  so  specified.

 (d)  None,  as  no  action  is  called  for.

 Shri  Nagi  Reddy:  May  I  know  the
 reasons  as  to  why  this  Rs.  27  lakhs
 ere  being  transferred  outside  the
 country?
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 Shri  Kanungo:  In  the  agreement
 with  ofl  companies,  a  copy  of  which
 is  available  in  the  Library,  it  was
 specified  that  certain  items  will  be
 remittable,  and  these  refer  to  three
 items.  Here  it  is  research  and  aid-
 ministration  of  the  New  York  office.

 Shri  Nagi  Reddy:  May  I  know  why
 they  could  not  in  the  statement  of
 accounts  show  this  expenditure  as
 separate  items  instead  of  putting  them
 under  “Miscellaneous  Expenses”?

 Shri  Kanungo:  That  is  their  option,
 because  the  balance  sheet  has  been
 Prepared  according  to  the  Schedule
 in  the  Companies  Act.  I¢  is  open  to

 men
 to  show  these  accounts  as  they

 ike,

 bri  Sadhan  Gupta:  May  I  know
 whether  Government  has  ascertained
 as  to  what  heads  this  “Miscellaneous
 Expenditure”  was  incurred  under  and
 what  those  heads  were?

 Shri  Kanungo:  Yes,  Sir.  As  I
 said,  they  relate  to  research  contribu-
 tion  and  contribution  for  the  New
 York  office,  which  are  provided  in  the
 agreement  that  was  entered  into  by
 the  Government  with  the  company.

 Shri  Ansar  Harvani:  Is  it  a  fact  that
 some  amount  out  of  this  money  is
 paid  to  certain  newspapers  for  carry-
 ing  on  propaganda  for  certain  powers?

 Shri  Kanungo:  No.  Sir.

 Shri  Ramanathan  Chettiar:  May  |
 know  whether  prior  permission  of  the
 Reserve  Bank  of  India  was  obtained
 hy  this  Company  before  moneys  were
 temitted  outside  India?

 Shri  Kanungo:  Of  course,  no  money
 ¢an  be  remitted  without  the  sanction
 of  the  Reserve  Bank.

 Shri  Ramanathan  Obettiar:  My
 question  was  whether  prior  permis.
 Sion  of  the  Researve  Bank  of  India
 was  obtained  by  the  Company  before
 the  money  was  remitted.

 ~~
 Mz.  “Depaty-Speaker:  When  0

 toney  can  be  remitted  without  eane-
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 tion  then  it  means  that  sanction  has
 been

 wl Shri  T.  ह नी  Vittal  Rao:  Under  the
 agreement  2  per  cent  commission  :s
 payable  towards  the  administration
 charges  of  the  New  York  office.  But
 this  amount  is  in  addition  to  the  2
 per  cent.  commussion  payable  to  the
 New  York  office

 Shri  Kanungo:  No  Sir

 Mr.  Deputy-Speaker:  Next  question

 Shri  Nagi  Reddy:  I  want  to  ask
 only  one  question  because  the  last
 answer  was  a  misleading  answer

 Mr.  Deputy-Speaker:  May  be,
 sometimes  it  so  happens

 Import  of  Baby  Milk  Food
 +

 oes,
 {  on

 D.  6.
 Sharma:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No  338  on  the  29th  November,  958
 and  state

 (a8)  whether  the  import  of  baby
 milk  food  has  been  further  lberalis-
 ed,  and

 (b)  if  so,  the  amount  of  baby  milk
 tood  imported  during  958.597

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No,  Sir

 (b)  18,333  Cwts  of  milk  food  were
 imported  during  April-December,  958
 Information  regarding  later  months  is
 not  yet  available

 Shri  D.  C.  Sharma:  May  I  know
 whether  any  attempt  is  being  made  to
 manufacture  baby  milk  food  in  our
 country  and,  if  so,  what  35  its  nature?

 Shri  Kanungo:  Yes,  Sir  Several
 factories  have  been  licensed  to  pro-
 duce  baby  food  and  various  other
 foods.  They  ere  likely  to  come  into
 Production  shortly.

 Shei  D.  C.  Sharma:  May  I  know  in
 what  places  those  factories  are  situat-
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 ed  and  whether  the  different  zones,
 which  the  Food  Ministry  has  evolved
 so  far  as  distribution  of  foodgrains
 as  concerned,  are  going  to  be  served
 adequately  by  these  concerns,  so  far
 as  baby  milk  food  is  concerned?

 The  Minister  of  Industry  (Shri
 Manubhaf  Shah):  Yes,  Sir  The  loca-
 tions  have  been  decided  in  consulta-
 tion  with  the  Food  and  Agriculture
 Ministry,  ahd  the  areas  selected  are
 Moga,  Nabha  and  Aligarh  Also,  ex-
 pansion  is  taking  place  at  the  co-
 operative  dairy  factory  in  Anand  and
 Shisu  Food  Factory  in  Allahabad

 Shri  Aurobindo  Ghosal:  May  I  know
 whether  it  is  a  fact  that  the  prices
 fixed  for  this  in  West  Bengal  are
 much  higher  than  the  black-market
 rates?

 Shri  Kanungo:  The  price  is  decided
 by  the  State  Government,  as  the  State
 Government  has  undertaken  the  dis-
 tribution  of  food

 Shri  Vajpayee.  May  I  know  2f  the
 Government  is  satisfied  that  the  de-
 mand  for  baby  milk  food  is  adequate-
 ly  met  by  the  quantity  that  is  im-
 ported?

 Shri  Kanungo:  It  is  not  adequate,
 certainly,  because  much  more  would
 be  required  But  we  believe  that
 under  the  circumstances  it  is  not  too
 little

 Shri  Hem  Barua:  May  I  know  whe-
 ther  Government  are  aware  of  the  fact
 that  baby  food  is  sold  in  the  open
 market  at  black

 mantel
 prices,

 specially  in  the  Calcutta  mirkets,  and,
 af  so,  what  steps  the  Government  have
 taken  to  stop  this?

 The  Minister  of  Commerce  and  In-
 dusry  (Shri  Lal  Bahadur  Shastri):
 Sometime  back  we  had  received  com-
 plaints  and,  as  I  said  in  the  House,  we
 took  necessary  steps  and  increased
 the  quota  of  import  of  baby  foods
 Since  then  we  have  not  received  any
 complaint,  at  least  no  serious  com-
 plant  has  been  received,  either  of
 black-marketing  or  of  shortage



 7०479  Oral  Answers

 Shri  Aurobindo  Ghosal;  There  are
 very  serious  complaints  in  West  Ben-
 gal  regarding  black-marketing  of  baby
 mulk  food  and  the  Food  Advisory
 Counc)  discussed  this

 Shri  Lal  Babadur  Shastri:  We  have
 not  received  any  complaint  from  the
 West  Bengal  Government  If  the  hon
 Member  would  care  to  write  to  me  or
 give  a  few  specific  cases  I  shall  look
 into  them

 Shri  R  Arumugham:  May  I
 know  when  those  factories  for  baby
 milk  food  will  go  into  production?

 Shri  Manubhai  Shah:  Within  two
 years  all  the  four  factories  are  expect
 ed  to  go  into  production

 Works  Committees
 +

 Shri  Aurobindo  Ghosal;
 है. ; ह  Ram  Krishan  Gupta:

 Shri  C  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  recently  reviewed  the
 functioning  of  the  works  committees,

 °728.

 (b)  if  so,  with  what  results,  and

 (c)  the  nature  of  steps,  :f  any,  to
 be  taken  to  umprove  their  working?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 (a)  to  (c)  The  matter  is  proposed  to
 be  discussed  at  the  forthcoming  Ses-
 sion  of  the  Indian  Labour  Conference

 Shri  Aurobinde  Ghesal:  In  view  of
 the  fact  that  the  Works  Committees
 have  no  power  to  take  any  decision
 on  the  majority  view,  may  I  know  if
 the  Government  33  thinking  of  revis-
 ing  the  role  of  the  Works  Committees”

 Shri  L.  N.  Mishra:  The  whole  thing
 is  being  examiged.  [It  will  be  further
 examined  at  the  coming  Labour  con-
 terence.

 Shrt  Aurobindo  Ghosal:  May  ]  know
 whether  any  asseszement  has  been
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 made  of  the  decrease  of  industria)
 disputes  due  to  Works  Committees?

 Shri  L,  N,  Mishra:  It  &  too  much  to
 expect  from  the  Work  Committees  that
 there  will  be  any  decrease  in  indus-
 trial  disputes  so  quickly.

 Shri  Ram  Krishan:  May  I  know
 whether  there  38  any  proposal  to
 amend  section  3  of  the  Industrial  Dis-
 putes  Act  with  a  view  to  give  more
 power  to  the  Works  Committees?

 Shri  L.  N  Mishra:  Not  at  present.
 Shri  8  M.  Banerjee:  May  I  know

 whether  suggestions  have  been  invited
 from  the  various  Central  trade  union
 organisations  about  their  views  on  the
 Works  Committees?

 Shri  L.  N.  Mishra:  The  various  trade
 union  representatives  will  be  there  in
 the  labour  conference  and  30  their
 views  would  be  available

 Shri  T.  B.  Vittal  Kao:  Some  time
 ago  it  was  agreed  to  go  into  the  func-
 tions  and  powers  of  the  Works  Com-
 mittees  May  I  know  why  it  has  been
 given  up?

 Shri  L.  N.  Mishra:  I  shall  requie
 notice

 Shri  P.  C  Bose:  May  I  know  the
 difficulties  in  the  running  of  works
 committees  in  factories?

 Shri  L.  N.  Mishra:  The  working  of
 the  works  committees  has  not  so  far
 been  up  to  expectation  There  are
 various  reasons  The  workers  expect
 too  much  from  at,  and  the  manage-
 ment  too  expects  too  much  from  at,
 and  there  have  been  various  other
 aufficulties  Their  working  has  not
 been  up  to  expectation

 Shri  Ram  Krishan  Gupta:  May  J
 know  the  nature  of  the  experieno-
 gained  from  the  working  of  these
 committees?  Are  the  workers  tully
 satisfied?

 The  Minister  of  Labeur  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 I  may  state  here  that  a  special  inves~
 tigation  ig  in  progress  regarding  the
 working  of  these  conunittees,  and  we
 shall  soon  have  some  results  of  thoe
 studies.  That  material  will  be
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 discussed  at  the  forthcoming  Indian
 Labour  Conference.  Therefore,  it  is
 not  possible  to  say  very  much  more
 on  this  at  this  stage.

 Contribution  by  Textile  Mills  to
 Provident  Fund

 *1730,  Shri  Pangarkar:  Wall  the
 Minster  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  total  amount  due  on  the  3ist
 December,  958  from  the  textile  mulls
 in  India  todwards  contribution  to  tae
 provident  fund  account;  and

 (b)  the  steps  taken  to  recover  the
 same?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Rs  2.02  ciores
 of  which  Rs.  37  lakhs  have  since  been
 realised,

 (b)  Recovery  procecdings  have  been
 instituted  and  other  suitable  steps  are
 also  being  taken.

 Shri  Pangarkar:  May  I  know  the
 opening  baiance  of  the  Empleyees’
 Provident  Fund  on  Ist  April,  ‘1959,  and
 the  amount  spent  ou:  of  it  in  ‘1988-
 59?

 Shri  Abid  Ali:  The  balance  in  hand
 may  be  32  the  neighbourhood  uf  about
 Rs.  30  crores.  With  regard  to  tir
 expenditure,  I  shall  not  be  able  to
 say  that  at  present.

 Shri  Rameshwar  Tantia:  Thc  hon.
 Minister  has  said  tha:  about  Rs.  2
 crores  have  been  musappropr.ated  07
 used  otherwise  from  the  pivvident
 fund.  May  I  know  what  steps  Gov-
 ernment  consider  to  take  to  see  that
 this  does  not  happen  in  the  future”

 Shri  Abid  Alf:  It  is  not  musappro-
 priated  or  anythmg  of  that  kind.  The
 amount  has  become  overdue,  az.d
 steps  are  being  taken  to  recuve:  che
 same.

 Shri  S.  M.  Banerjee:  May  i  know
 the  number  and  namz-s  of  thos:  mulls
 which  have  proved  to  be  defaulters:
 and  whether  recovery  proceedings
 have  been  instituted  against  them?

 Shri  Abid  Ali:  I  could  not  catch
 the  question.
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 Shri  M.  Banerjee:  May  4  know
 the  number  and  names  of  tne  mulls
 which  have  proved  tc  be  defsulters?
 The  hon  Mhanister  may  teil  me  tae
 total  number  of  mils  and  tne  Siate-
 wise  break-up.

 bri  Abid  Ali:
 about  217,

 Shri  S.  M.  Banerjee:  The  amount  in-
 volved  is  Rs,  2  crores.  So,  we  would
 like  the  hon.  Minister  to  lay  a  state-
 ment  on  the  Table  uf  the  House.

 Mr.  Deputy-Speaker:  The  hon.
 Meraber  may  ask  for  it  Why  shoud
 he  now  complain  wien  he  has  nut
 asked  for  it?

 hri  Ss.  M.  Banerjee:  Out  of  these
 217,  I  want  to  know  in  how  many
 cases  prosecution  p.uceedings  have
 been  started  or  recovery  proceedings
 have  been  started?

 Shri  Abig  Ali;  In  about  25  cases.

 Shri  T.  B.  Vittal  ‘Rao:  Out  of  4७0
 odd  units,  am  I  to  understand  that  27
 units  ate  defaulting,  that  is.  moie  than
 nearly  50  per  cen.  are  defaul'  ng?

 Shri  Abid  Ali:  No;  this  is  under  the
 head  ‘textiles’.  The  total  numbe:  of
 establisnamcnts  is  1,246  and  not  400.

 Cable  Manufacture

 This  nuniber  is

 +
 .  Shri  Bibhuti  Mishra:
 aL  Shri  Raghunath  Singh:

 Will  the  Minster  of  Commerce  and
 Jndustry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 West  German  firm  Siemens  is  going  to
 set  up  a  cable  manufacturing  Project
 near  Bombay;

 (b)  if  so,  the  tota!  outlay  on  this
 project;

 (c)  the  period  witain  whic.  the
 factory  will  begin  to  produce  cables;
 and

 (9)  to  what  exter!  fcrelgn  ex-
 change  will  be  saved?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (d).  A
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 statement  is  laid  on  the  Table  of  the
 House.

 STATEMENT

 (a)  M/s.  Cable  Corporation  of  India
 Ltd.,  Bombay  have  entered  into  an
 agreement  with  M/s.  Siemens  Engi-
 neering  and  Manufacturing  Company
 (india)  Private  Ltd..  Bombay  who  in
 turn  have  executed  an  agreement  for
 manufacturing  rights  from  two  firms
 viz.,  Siemens  Schuckertwerke  AG.  &
 Felton  and  Guilaume  A.G.  under
 Siemens  Group  of  West  Germany.

 (b)  The  authorised  camtal  of  the
 Company  is  Rs.  250  lakhe  and  the
 issued  capital  is  Rs.  350  lakhs  of
 which  Rs.  390  lakhs  has  been  paid  up

 (ce)  By  the  middle  of  1989.

 (da)  Rs.  250  lakhs  when  full  produc-
 tion  is  established

 wt  विभूति  मिथ :  मे  जानना

 चाहता  हू  कि  अम्बई  के  कजेशन  को  देखते

 हुए  यह  कारखाना  क्‍या  किसी  दूसरी  जगह
 पर  नहीं  लगाया  जा  सकता  था  ?

 ली  भनुभाई  शाह:  जी,  इसके  लिए

 पूना  के  पास  एक  जगह  ली  गई  हैं  1

 बम्बई  सिटी  के  अन्दर  बम्बई  सरकार
 श्राजकल  कोई  कारखाना  एलाउ  ही  नही
 करती  है  ।  लेकिन  भहाराष्ट्र  की  तरफ
 को  यह  कारखाना  गया  है  ।

 ली  विभूति  मिथ :  हिन्दुस्तान  के
 ौर  सबो  में  जहा  कारखाने  नहीं  है,

 पर  इस  तरह  के  कारखानो  को  क्‍यों
 लगाया  जा  सकता  है  ताकि  बहा

 रहने  बाले  मजदूरों  को  भी  सहुलियत
 सके  भौर  उनकों  भी  काम  करने

 लिए  मौका  मिल  सके  ?  में  जानना

 चाहता  कि  क्या  सरकार  इस  पर  विचार

 करती  है  ?

 जौ  भवुभाई  शाह:  जहां  तक  साइट
 हो  सिलेक्ट  करने  का  सवाल  है,  जो

 9

 *

 4

 4

 है
 f

 *
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 नही  दे  सकते  हैं  जपह  कारणाने
 को  सभाझों  ।

 थी  बाजणेवी  :  वक्तव्य  में  कहा  गया
 है  कि  यह  फैक्टरी  जब  पूरा  उत्पाद
 प्रारम्भ  कर  देगी  तो  १५०  श्पये
 की  विदेशी  मुद्दा  की  बचत  '

 भी  भगुभाई  शाह:  यह  बहुत  हैबी
 कंबल्स  की  फैक्ट्री  है  भौर  उत्पादन  ५००
 मील  हबी  पेपर  कोटिड  कंबल्स  का  होगा
 झौर  ३०  मील  प्रोट्र,ढ़  टाइप  के  जो  केबल

 होते  हुँ,  उसका  होगा  !  उसके  बाद  भी

 कटी  को  xo  पर  सेंट  के  करीब  झौर
 प्रोडकक्षन  को  बढ़ाना  पड़ेगा  ।  इसलिए  दो
 तीन  फैक्ट्रियों  के  बारे  मे  शौर  सोचा  जा

 रहा

 Shri  Nagi  Reddy:  May  I  know  the
 total  percentage  of  the  Indian  capital
 participation  in  this  company  and  who
 the  “ndian  partners  are?

 Shi  Manubbhai  Shah:  It  is  about  85



 into  production.  Just  now,  they  have
 indicated  the  approximate  area  as
 between  Thana  and  Poona

 Shri  Hem  Barua:  May  I  know  whe-
 ther  this  proportion  55  45  does  not
 violate  the  Industrial  Policy  Resolu-
 thon?

 Shri  Maaubhal  Shah:  No,  not  at  all
 This  is  a  private  sector  industry
 Here,  as  a  matter  of  fact,  we  have  got
 a  majority  Indian  capital  and  a  mino-
 rity  foreign  capital.  But  there  are
 instances  where  foreign  capital  has
 even  been  allowed  in  a  majority;  that
 does  not  vitiate  or  violate  the  provi-
 sions  of  the  Industrial  Policy  Resolu-
 tion

 Shri  C.  BR.  Pattabhi  Raman:  Js  there
 any  proportion  with  regard  to  Indians
 m  the  management  of  this  concern?

 Shri  Manabhat  Shah:  That  will  be
 autematically  following  because  the
 majority  ere  the  Indian  shareholders,
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 and  naturally,  there  ‘wil!  be  a  com.
 bination  in  the  board  of  directors  in
 Propartion  to  the  shaeholdings

 Minor  Irrigation  Projects

 “1732,  ह... ह  Sanganna.  Will  the
 Minister  of  Planning  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  4278  on  the  320  Sep-
 tember,  958  and  state

 (a)  whether  any  amount  has  since
 been  allocated  to  Orissa  for  munor
 irrigation  projects,  and

 (b)  if  so,  the  amount
 therefor?

 The  Parliamentary  Secretary  to  the
 Mitleter  of  Labour  and  Emplsyment

 No  rial
 (Shri  L  N.  Mishra):  (a)

 0,  Sur

 (b)  Does  not  arise

 Shri  Sanganna:  Tle  Adviser  to  the
 Planning  Commission  has  recommend
 ed  to  the  Government:  of  India  certain
 minor  irrigation  works,  and  if  30,
 what  action  has  been  taken  m_  this
 matter?

 Shr  L.  N  Mishra:  Mr  Sivaraman
 visited  Orissa  some  tume  in  957  or
 early  ‘1958,  and  he  had  made  some
 recommendations  Most  of  them  are
 for  the  State  Government  to  imple-
 ment

 Shy]  Sanganna:  May  I  know  whe-
 ther  any  water  irrigation  facilties
 were  recommended  to  the  Government
 of  India  by  the  Government  of  Onssa
 recently  for  umplementation,  and  also
 sanction  of  finance  was  requested?

 Shri  L.  N.  Mishra:  I  cannot  gve  the
 detatjs  of  the  minor  irrigation  schemes

 Shri  Panigrahi:  In  answer  to  a
 previous  question,  th.  hon  Munster
 had  rephed  that  an  additional  amount
 of  Rs  26  crores  was  being  sanction-
 ed  for  these  minor  miigation  works
 I  am  referring  to  question  No  2i8
 askeg  on  25th  September,  958  In

 Mr,  Deputy-Speaker:  Now,  the  hon.
 Member  should  come  to  his  question

 allocated
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 Shri  Panigrahi;  That  is  my  ques-
 tion.  It  was  decided  that  an  addi.
 tional  amount  of  Rs  26  crores  was
 going  to  be  given  for  minor  irrigation
 works;  and  the  hou.  Minister  had
 replied  that  so  far  ay  Orissa  was  con-
 cerned,  it  was  being  decided.  I
 would  like  to  know  whether  any  deci-
 sion  has  been  taken  so  far,  and  if
 not,  why  not?

 Shri  L.  N.  Mishra:  It  is  a  fact  that
 from  Rs.  66  crores,  the  allotment  for
 the  whole  Plan  came  tu  Rs.  02  crores.
 For  Orissa  too,  the  atlotment  is  about
 Rs  38  lakhs,  Rs.  8i°25  lakhs  for
 minor  irrigation  and  Rs  7°67  lakhs
 for  tube-wells.

 The  Deputy  Minister  of  Planning
 (Shri  8,  N.  Mishra):  May  I  explain
 something  about  this?  So  far  as
 Orissa  is  concerned,  at  the  present
 moment,  funds  are  ava.table  with
 that  Government.  50,  it  is  just  possi.
 ble  that  out  of  this  aoditional  amount
 of  Rs.  26  crores,  they  may  not  with-
 draw  anything.  But  that  does  not
 mean  that  something  is  not  going  to
 be  made  available  to  Orissa  out  of
 this  sum  of  Rs.  26  crores.  At
 the  moment,  they  have  got  funds  with
 them  for  this  purpose.

 Shri  Panigrahi:  Originally,  Rs.  66
 crores  were  allotted  for  minor  irriga-
 tion  works;  then,  an  additional  amount
 of  Rs  26  crores  was  a!lotte’  for  minor
 irrigation  works.

 Mr.  Deputy-Speaker:  The  hon.
 Member  cannot  enter  into  arguments
 during  the  question  hour.  He  can
 only  ask  questions.

 Shri  Panigrahi:  I  would  like  to
 know  the  allocation  to  Orissa  out  of
 this  sum  of  Rs.  66  crores  plus  Rs.  26
 crores.

 Shri  8.  N.  Mishra;  May  I  again  ex-
 plain,  since  the  hon.  Member  has
 been  repeating  that  it  is  meant
 for  minor  irrigation?  Of  cours¢,  it  is
 meant  for  minor  irrigation  including
 field  channels  which  also  constitute
 an  important  item.  Provisions  have
 been  made  for  minor  irrigation  works
 during  1959-60  also.  To  what  extent
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 the  Orissa  Government  will  exceed
 the  funds  available  with  tnen  so  that
 they  could  draw  from  tais  sum  of
 Rs.  26  crores,  would  be  seen  Iater.
 They  would  certainly  get  some  funds
 out  of  Rs.  26  crores

 Chakkis  manufactured  by  Emery
 Stone  Manufacturing  Company

 +
 Shri  Goray:

 Shrimati  Rena
 Chakravactty:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 ae  (a)  the  amount  of  rebate  given  per
 chakk:  to  the  Emery  Stone  Manufac-
 turing  Company,  Rajasthan  by  the
 Khadi  and  Village  Industries  Commis-
 sion;

 921734,

 (b)  whether  it  is  the  only  emery
 stone  manufacturing  company  in  India
 which  has  been  given  such  a  conces-
 sion;

 (९)  if  so,  the  reasons  therefor;

 (d)  whether  experts  have  examined
 the  chakkis  manufactured  by  the
 above  company;

 (e)  if  so,  their  report  in  this,  re-
 gard;  and

 (f)  the  steps  taken  b,  the  Khadi
 and  Village  Industries  Cummission  in
 the  matter?

 The  Minister  of  Industry  (Shri
 Mannbhai  Shah):  (a)  धी  (f)  /  state-
 ment  is  laid  on  the  Table  of  the  House

 STATEMENT

 (a)  Rebate  at  the  rate  of  Rs.  0
 per  Atta  chakk:,  purchased  from  the
 Emery  Stone  Manufacturing  00,  was
 being  paid  to  the  purchasers  upto  2ist
 November,  1958.  It  has  been  stopped
 from  that  date.

 (b)  and  (ec).  No  other  firm  in  India
 is  manufacturing  emery  stone  chak-
 kis,  If  any  other  firms  take  up  the
 work,  the  Commission  would  consider
 their  production  on  and  give
 them  similar  concession3.
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 (a)  and  (e)  Yes,  ्  A  Com-
 mittee  was  set  up  by  tac  Khadi  and
 Village  Industries  Comission  to  gn
 into  the  whole  matter  With  thr
 Committee  was  associatei  an  expert
 on  minerals  for  examiniuig  the
 “chakk”  itself  His  findings  are  con-
 tained  in  the  statement  laid  on  the
 Table  [See  Appendsx  VI,  annexure
 No.  5i).

 (f)  The  report  of  the  Committee  to-
 gether  with  the  findings  of  the  expert,
 have  been  considered  by  the  Com-
 mission  and  the  decisions  taken  by  it
 are  given  in  the  statement  attached
 herewith  laid  on  the  Table  {See
 Appendix  VI,  annexure  No  ‘S1)

 Shri  Goray:  May  [  know,  in  spite  of
 the  fact  that  it  is  known  that  emery
 is  not  found  in  our  country,  why  35
 it  that  this  particular  manufactunng
 company  was  allowed  to  use  that
 name?®

 Shri  Manubhai  Shah:  That  is  an
 usual  trade  name  Its  appearance  3५
 like  emery  It  is  quite  hard  But
 it  १8  not  really  emery,  technically
 speaking  as  the  hon  Member  says,
 technically  emery  There  are  trade
 names  which  are  used  of  that  nature

 Shri  Goray:  How  long  was  this
 concession  enjoyed  by  this  company
 and  what  is  the  total  amount  grven  in
 the  form  of  rebate?

 Shri  Manubhai  Shah:  In  the  year
 ‘1955-56,  Rs  9,000,  in  ‘1956-57,
 Rs  63,000,  m  1957-58,  Rs  39,000  and
 in  ‘1958.39,  Rs  17,000,

 थ्बी  बाजपेयी :  अभी  मत्री  जी  ने

 कहा  कि  इस  कम्पनी  ले  नाभ  तो  एमरी
 ग्की  रख  लिया  लेकिन  एमरी  पत्थर
 का  प्रयोग  नहीं  किया  फिर  भी  हजारों
 रुपये  सरकार  से  रिबेट  के  रूप  में  प्राप्त
 किया  t  मैं  जानसा  चाहता  ह्  कि  जब
 सरकार  ने  कम्पनी  को  रिबेट  देने  का
 निर्णय  किया  तो  क्‍या  उस  समय  बक्की
 की  जांच  करायी  गई  थी  कि  उन्होने
 एमरी  पत्थर  लगाया  भी  है  या  नहीं  ?
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 की  मनुभाई  जाह :  खककी  को  जाय
 तो  कराई  गई  और  उस  का  उपयोग  भी
 भ्रच्छा  हो  रहा  था  i  फिलहाल  जो  उस
 को  बन्द  किया  गया  उस  का  कारण  यह
 है  कि  इस  तरह  की  फरयादें  झाने  लगो
 कि  उस  के  अन्दर  से  जो  पत्थर  निकलता
 है  बहू  शायद  ब्याटे  के  लिये  अच्छा  नहों
 हैं  ।  इसोलिये  उस  को  बन्द  किया  गया
 है  ।  ऐसा  नहीं  है  कि  उस  का  उपयोग
 नहीं  किया  जा  रहा  था  ।

 Shri  Jadhav.  In  the  Annexure  to
 the  statement,  it  is  said,  and  the  hon
 Minister  has  also  said,  “Due  to  the
 Possibility  of  the  flour  produced  on
 the  “Emery”  Atta  Chakki  being  con-
 taminated  owing  to  the  presence  of
 Magnesium  ”

 Mr  Deputy-Speaker:  The  Munister
 hag  placed  that  statement  on  the  Table
 of  the  House  and  he  knows  what  it
 contains

 Shri  Jadhav:  May  I  know  whether
 the  firm  has  been  asked  to  stop  manu-
 facture  of  these  chakkzs?

 Shri  Manubhai  Shah:  So  far  as  we
 are  concerned,  we  have  discontinued
 them  There  are  so  many  chakkrs
 which  are  manufactured  in  which
 either  magnesium  or  calcium  is  ain
 volved,  so  that  the  question  of  closure
 does  not  really  arise  We  do  not
 want  to  give  them  encouragement  for
 this  purpose

 sit  qo  Mo  बारूपाल:  क्या  में
 जान  सकता  हू  कि  एमरी  पत्थर  की  चक्‍की
 जो  बनती  है  उस  के  उत्पादन  पर  कुल
 कितना  खर्च  होता  है  शौर  उस  को  क्या
 सब्सिडी  दी  जाती  है  ?

 श्ी  ममुभाई  शाह:  वह  अलग-अलग

 जगहो  पर  प्रलग-झलग  है,  और  २०  ७

 से  ले  कर  wo  Fo  तक  है  |  जहा  तक

 सब्सिडी  का  सवाल  है  ag  १०  रु०  चक्‍की

 दिया  जाता  था  t
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 Mr,  ह!  Next  question.
 Shri  Harish  Chandra  Mathur.

 Shri  Harish  Chandra  Mathur;  The
 recommendation  is  that....

 Mr.  Deputy.Speaker:  I  heve  called
 him  for  the  next  question.

 Shri  Geray  rose—

 Mr.  है  He  did  not
 stand  up.  I  looked  this  side.  If  I
 have  made  a  mistake,  I  cannot  help.

 Passport  for  Ex-Rulers

 ४१८  Shri  Harish  j§  Chandra
 Mathur:  Will  the  Prime  Minister  be
 pleased  to  state:

 (a)  what  privileges  if  any  are  en-
 joyed  by  ex-rulers  in  respect  of  pass-
 port  and  travel  in  foreign  countries;
 and

 (b)  whether  any  abuses  of  these
 privileges  have  been  brought  to  the
 notice  of  Government  during  the  last
 two  months?

 The  Parliamentary  Secrefary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  There  are  no
 special  privileges  in  respect  of  travel
 in  foreign  countries  granted  to  Rulers
 of  States;  but  those  who  have  held
 the  office  of  Governor  or  Rajpramukh,
 substantively,  or  those  who  have  a
 salute  of  2l  or  49  guns  are  given
 diplomatic  passports.  Others  receive
 ordinary  passports  without  having  to
 pay  the  usual  fee.

 (b)  No.

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  specif]  privileges  are
 given  to  the  Rajpramukhs  and  whe-
 ther  ex-rulers  of  Jamnagar,  Patiala,
 and  Jaipur  who  used  to  be  Rajpra-
 mukhs  pnd  who  have  ceased  to  be
 Rajprashukhs  still  continue  to  have

 diplomatic  privileges?

 Shri  Sadath  Ali  Khan:  Yes,  Sir,  I
 will  give  the  House  some  information
 about  the  new  decision  that  has  been
 taken,  Fifteen  persons  are  affected
 by  it,  the  units  concerned  being
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 Hyderabad,  Mysore,  Baroda,  Gwalior,
 Kashmir,  Travancore,  Xolhapur,
 Indore,  Bhopal  and  Udaipur  in  respect
 of  Rulers  entitled  to  a  salute  of  2  ar
 278  guns.  In  addition,  the  present
 Maharajas  of  Patiala,  Jaipur,  Nawi-
 nagar,  Bhavnagar  and  Rewa  have
 obtained  these  privileges,  as  ex-
 Governors  or  Rajpramukhs.

 Shri  Harish  Chandra  Mathar:  My
 question  is  this.  The  Rulers  with  a
 or  49  guns  are  entitled  to  those  privi-
 leges.  Iam  not  questioning  that.
 But,  certain  Rulers  got  these  ह...
 leges  simply  because  they  were  Raj-
 pramukhs  as  such.  Now,  if  one
 ceases  to  be  a  Rajpramukh,  does  he
 continue  te  have  them  in  apite  of
 the  fact  that  he  is  not  a  9  or  2l
 gun  salute  Prince  and  if  so.  what  are
 the  reasons?

 Mr,  Deputy-Speaker:  If  he  has  been
 a  Rajpramukh,  he  has  said  that  he
 continues  to  enjoy  that  privilege.

 Shri  Harish  Chandra  Mathur:  It  is
 only  as  a  Rajpramukh  that  he  had  it.

 Mr.  Deputy-Gpeaker:  He  does  not
 cease  to  have  that  privilege  if  he
 ceases  to  be  a  Rajpramukh.

 Shri  Harish  Chandra  Mathur:  What
 are  the  reasons  why  these  privileges
 which  were  enjoyed  in  view  of  their
 office  as  Rajpramukh  ere  being  con-
 tinued  to  these  people  who  have
 ceased  to  be  Rajpramukhs?

 Mr.  Depuaty-Gpeaker:  That  is  enter-
 ing  into  an  argument.

 Shri  Harish  Chandra  Mathur:  There
 must  be  certain  grounds  on  which
 this  has  been  done

 Mr.  Deputy-Gpeaker:  ‘The  grounds
 cannot  be  settled  here.
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 wag.  तो  उस  को  यह  रियायत  कैसे
 दी  गई  ।

 sttkin कल...  7७०५४ )६  eel)
 wee  col  gp?  de  ed  ale
 +  BUS  cy  et  हैं  peesS  ४  (करों

 इ  णमा  S  Lge  ५८०३  Ue  yee

 ९३३०  AS  gb  क  peed  ge  oud  ppt

 (-  58  59  ents  els,  00  95  uJ  97
 स्पाध्यक्ष  महोदव  यह  फंसला  हम

 याद  में  करें।

 ली  we  qo  तारिक  डिप्टी  स्पीकर

 साहब

 ¢C  Grae  Kegel  95)

 उपाध्यक्ष  महोदय  इन्फार्मेशन  दी
 गई  ि  उन्हें  यह  हक  हासिल  है  |  यह
 कैस  ६  क्यः  हैं,  इस  का  फेसला  झलाहदा
 हो  सकता  हैं,  क्वेद्चन  झवर  में  नहीं  ।

 Shri  D.  0  Sharma:  May  ]  know  if
 these  privileges  are  aparfof  the  co-
 venants  entered  into  with  the  Indian
 Princes  at  the  time  of  the  integration
 of  the  States  or  these  privileges  have
 come  into  existence  now”?  If  so,  what
 is  the  reason  for  giving  them  these
 privileges  at  this  time?

 Shri  Sadath  Ali  Khan:  No  former
 ruling  Princes  were  given  diplomatic
 passports  until  recently  The  Prime
 Minister  decided  that  those  having  a
 salute  of  9  or  2]  guns  and  those  as
 I  have  said,  who  have  held  the  office
 of  Governor  or  Rajpramukh  sub-
 stantively  should  be  allowed  this
 privilege

 Shri  Dasappa:  How  many  of  these
 ex-Rulers  have  taken  advantage  of
 these  privileges  during  1988?  Mav  I
 know  if  there  is  anybody  going  to
 take  advantage  of  these  in  the  vear
 19597

 Mr,  Deputy-Speaker:  How  can  anv-
 bodv  know  whether  anybody  38  going
 to  take  advantage  of  it  in  future?
 38Ai  LSD—2.
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 Shri  Sadath  Ali  Khan:  For  the  first
 part.  I  want  notice.  For  the  second
 part,  it  is  difficult  for  me  to  answer

 हां  Dasappa:  I  am  asking  about
 pending  passport  applications

 Mr.  Deputy-Speaker:  Is  there  any
 application  pending?

 Shri  Sadath  Ali  Khan:  I  am  not
 aware  I  would  like  to  have  notice

 Shri  Ram  Krishan  Gupta:  Mav  I
 know  whether  it  38  a  fact  that  some
 Nawab  from  the  UP  was  also  caught
 smuggling  jewellery  from  Dum
 Dum

 Mr,  Deputy-Speaker:  What  has  that
 to  do  with  this  question  That  has
 nothing  to  do  with  this  question

 Shri  Braj  Raj  Singh’  What  nece<-
 sity  was  felt  to  allow  the  Rulers
 special  privileges  when  there  was  no
 Provision  in  the  covenant.  entered
 into  between  the  Government  of  Inda
 and  the  Princes?

 Mr.  Deputy-Speaker  I  have  alreadv
 disallowed  it

 Shri  Braj  Raj  Singh:  I  said

 Mr.  Deputy-Speaker  He  is  ques-
 tioning  my  authority  also?

 शो  बाजपयो  क्‍या  राजप्रमुखो  में
 राजस्थान  क  महाराज  जो  कि  महा-
 राजप्रमुख॒  थ  और  उनक  उपराजप्रमख
 भी  क्षामिल  है  ?

 प्रधान  मंत्री  तथा  बंदेशिक  कार्य
 सजी  (श्री  जवाहरलाल  नेहरू)  महा-

 राजप्रमुख  एक  ही  थ  ।  ह." छ  तो  कोई

 नहीं  है  ।  वह  शामिल  थे  जब  तक  वह
 थे  ।  उपराजप्रमुख  शामित्र  नहीं  थ।

 Shri  Harish  Chandra  Mathur  Mav
 I  know  when  this  fresh  decision  was
 taken  to  extend  this  privilege  even
 to  the  ex-Rajpramukhs?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru);  I  ry  not  remember  the  date
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 But,  the  fact  of  the  matter  was  that
 according  to  various  approaches  a  farr-
 number  of  them  had  got  these  pas«-
 ports  Two  or  three  were  left  over
 It  seemed  discriminatory  to  leave  two
 or  three  out  We  mcluded  the  two  or
 three  also

 Shri  Sadhan  Gupta:  May  I  know
 whether  this  privilege  was  extended
 to  them  at  the  request  of  the  persons
 receiving  the  privilege  or  it  was  8
 decision  arrived  at  by  the  Government
 of  India  suo  motu’

 Shri  Jawaharlal  Nehru:  There  was
 no  combined  request  made  to  us_  But,
 individual  requests  had  come  to  us
 from  time  to  time

 Mr  Deputy-Spesker:  Next  Question
 The  Rulers  have  gone,  we  need  not
 stay  on  here

 Shri  Harish  Chandra  Mathar:  It  is
 a  question  of  principle

 Mr.  Deputy-Speaker:  If  it  is  a  ques-
 tion  of  principle,  then,  it  can  be  decid-
 ed  at  some  other  trme  not  during  the
 Question  hour

 Shri  Harish  Chandra  Mathur.  I  want
 a  httle  information

 Mr.  Deputy-Speaker:  Information'  I
 allowed  the  hon  Member  _  three
 questions

 Departure  of  Phiso  for  USA.

 f  Shri  P.  0.  Borooah:
 बडा  {  Shrimati  Nia  Palchoudburi-

 (  Shri  S  A.  Mehdi:

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  whether  the  Government  of
 India’s  attention  has  been  drawn  to
 news  appearing  in  the  Statesman
 dated  the  299  Murch,  959  to  the
 effect  that  Phizo,  the  rebel  Naga
 Leader,  is  not  m  Pakistan  but  that  he
 is  now  on  his  way  to  the  USA,  :f
 he  has  not  already  reached  there,

 (b)  whether  the  Government  of
 India  have  made  any  enquiries  in  re-
 gard  thereto;  and
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 (८)  af  so,  with  what  result?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  to  (०)  We
 have  no  definite  information  that
 Phizo  has  gone  to  USA  Some  vague
 reports  to  that  effect  have  reached
 us  but  we  have  been  unable  to  get.
 any  confirmation

 Shri  P  C.  Boreozh:  May  I  know
 whether  the  Government  made  any
 enquiries  as  to  his  escape  from
 Assam,  and  :f  they  have  mede  any
 enquiries,  whether  any  move  was
 made  to  the  Pakistan  Government  to
 bring  him  back  for  trial?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehrn):  I  have  not  heard  the  ques-
 tion  *

 Mr.  Deputy-Speaker:  The  questiom
 ig  whether  any  enquiry  has  been
 made  from  Pakistan  as  to  whether
 he  has  actually  left  that  country  and
 gone  somewhere  else

 Shri  Jawaharial  Nehru:  We  cannot
 make  enquiries  from  the  Pakistan
 Government  because  the  Pakistan
 Government  has  not  admitted  that  he
 has  been  there  As  for  other  en-
 quines,  one  tmes  to  get  as  much  in-
 formation  as  possible

 Shri  Raghunath  Singh:  May  I  know
 whether  :t  ॥$  a  fact  that  there  33  an
 arms  deal  between  the  party  of  Phizo
 and  Pakistan  to  supply  arms?

 Mr  Deputy-Speaker:  What  has
 that  to  do  with  this  question?

 Shri  Raghunath  Singh:  He  has  gone
 to  Pakistan  for  that  purpose,  for  arms

 Mr.  Deputy-Speaker:  Purposes  are
 not  discussed  here

 Shri  Braj  Raj  Singh:  May  I  know
 whether  any  enquiries  are  being  made
 from  the  USA  about  Phizo's  presence
 there?

 »

 Mr  Deputy-Speaker:  Why  इचिठप्तेक
 those  enquiries  be  made,  I  cannot  fal-
 low
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 The  question  is  whether  any  en-
 quires  are  being  made  from  the  USA

 Shri  Jawaharlal  Nehra:  We  do  not
 make  enquiries  from  Governments
 about  such  matters,  but  we  try  to
 take  advantage  of  such  sources  as  we
 have

 Shri  Hem  Barua’  May  I  know
 whether  it  35  a  fact  that  Phizo’s  es-
 cape  to  Pakistan  was  made  possible
 by  the  co-operation  of  some  of  the
 European  planters  on  the  Cachar
 border,  and  whether  the  documents
 that  were  seized  by  the  Mampur
 police  establish  this  fact?

 Shri  Jawaharlal  Nehru:  I  cannot
 say  Is  it  the  question  whether  his
 visit  to  Pakastan  was  aided  by  some
 planters®

 Shri  Hem  Barua.  European  planters

 Shri  Jawaharlal  Nehru:  I  could  not
 say  that

 Mr  Deputy-Speaker:  Have  the
 Mampur  police  seized  some  docu-
 ments  which  give  that  clue  that  he
 was  aided  by  some  planters”

 Shri  Jawaharlal  Nehru:  I  should
 not  hke  to  answer  that  question  with-
 out  finding  out  what  the  exact  facts
 are

 Shri  P  C  Borooah:  Is  it  a  fact  that
 Pakistan,  in  order  to  mislead  India
 about  Phizo’s  re-entry  into  the  Naga
 hills,  has  made  out  this  news?®

 Shri  Jawaharlal  Nehru:  I  have  not
 understood  the  question

 Mr  Deputy-Speaker:  He  himself
 put  that  question,  and  now  that  the
 answer  is  given,  he  goes  back  that
 that  is  not  correct

 Water  Supply  to  Jharia  Coa}  Fields

 91338,  Shri  ्,  C  Bose:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state

 (a)  whether  it  35  a  fact  that  a  sub-
 stantial  amount  of  money  was  paid
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 to  the  Jharia  Water  Board  several
 years  back  to  augment  the  water
 supply  to  the  Jhana  Coal  Fields;
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 709)  af  so,  the  work  done  to  arrange
 for  the  water  supply  so  far,

 (c)  the  cause  of  delay  m  complet-
 ing  the  work,  and

 (6)  the  tame  by  which  the  water
 supply  is  expected?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):
 question  will  be  answered  by  the
 Minister  of  Health  on  a  subsequent
 date

 India-Sikkim  Road

 °1739°  Shri  Rameshwar  Tantia:  Will
 the  Prime  Minister  be  pleased  to
 state

 (a)  the  progress  so  far  made  in  the
 construction  of  the  India-Sikkun
 Road  and

 (b)  whether  i¢  755  also  a  fact  that
 the  Chinese  authorities  in  Tibet  are
 constructing  roads  linking  Tibet  with
 Sikkim  and  India?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Ssdath  Ali  Khan):  (a)  I  presume
 Hon'ble  Member  s_  referring  to

 Gangtok-Nathula  Road  which  has
 already  been  completed  and  was  for-
 mally  opened  on  १79  September,
 3958

 (b)  The  Government  of  India  have
 no  definite  information  whether  the
 Government  of  China  are  construct-
 ing  a  road  to  lnk  it  with  the  Gang-
 tok-Nathula  Road  So  far  as  is  known,
 no  such  construction  has  begun

 Shri  Rameshwar  Tantia.  May  |  know
 what  has  been  the  total  expenditure
 on  this  road,  and  whether  Sikiam
 hag  contmbuted  some  part’

 (a)  to  (d)  The  |
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 Shri  Sadath  Ali  Khan:  The  total  ex-
 penditure  involved  up  to  the  end  of
 i958-59  sw  about  Rs  588  lakhs  The
 maintenance  charges  and  the  resto-
 ration  of  damages  are  estimated  to
 cost  about  Rs  6  lakhs  per  annum.

 Mr.  Deputy-Speaker:
 contributed  anything?

 Shri  KRameshwar  Tantia:  May  I
 know  whether  heavy  vehicles  are  al-
 lowed  on  this  road”

 Has  Sikkim

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehkra):  I  do  not  think  so,  but  I  am
 not  sure

 Mr  Deputy-Speaker’  What  is  _  his
 question?  Shri  Tantia  may  repeat  it

 Shri  Rameshwar  Tantia.  I  asked
 whether  heavy  vehicles  wil!  be  allow-
 ed  on  this  road

 Shri  Jawaharial  Nehru:  Although
 the  road  has  been  completed,  some
 odd  bits  of  work  still  remain,  not  on
 the  road  itself,  but  railings  etc,  be-
 cause  it  is  a  very  dangerous  road,  and
 normally  speaking  no  heavy  vehicles
 will  be  allowed  They  can,  of  course,
 go  there  There  33  no  particular  point
 in  going  there  because  the  road  ends
 there  They  cannot  go  any  further

 Shri  Kamal  Singh:  May  I  know  :f
 the  maintenance  cost  of  Rs  5  lakhs
 35  going  to  be  borne  by  the  Govern-
 ment  of  India?

 Shri  Jawaharlal  Nehru.  Yes,  I  sup-
 pose  50

 Swedish  Trade  Delegation
 +

 J  Shri  Ayyakanau: “UAL
 १  shri  Khimjl:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Swedish
 Trade  Delegation  has  expressed  its
 willmgness  to  import  a  variety  of
 products  from  India;
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 (b)  if  so,  what  is  the  reaction  of
 our  Government;  and

 (c)  the  main  products  likely  to  be
 exported  from  India’

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):

 (a)  to  (c)  The  Swedish  delegation
 explored  the  possibility  of  effecting
 larger  imports  into  Sweden  of  items
 such  as  pharmaceuticals,  toys,  provi-
 sions,  leather  and  textiles  from  India
 and  Government  extended  necessary
 facihties  to  members  of  the  delega-
 tion  to  establish  contacts  with  export
 agencies  and  organisations  in  India.

 Bandang  Countries  Economic  and  Co-
 operation  Conference

 *1742,  Shri  Raghunath  Singh:  Wl
 the  Prime  Minister  be  pleased  to
 state  whether  it  Is  a  fact  that  Ceylon
 has  invited  officials  of  four  Coun-
 tries—India,  Pakistan,  Burma  and
 Indonesia—to  meet  m  May  next  to
 prepare  for  Bandung  Countries  Eco-~-
 nomic  and  Co-operation  Conference”

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 Yes  The  Government  of  India  have
 received  a  communication  from  the
 Government  of  Cevion  proposing  a
 meeting  of  officials  of  the  five  Colombo
 countries  in  Ceyton  on  the  l8th  May
 to  prepare  for  a_  later  meeting  of
 PMs  of  the  Colombo  countries  who
 will  finalise  plans  for  Economic  Con-
 ference  of  Bandung  countries  The
 communication  stated  that  invitations
 are  also  being  extended  to  the  Gov-
 ernments  of  Burma,  Indonesia  and
 Pakistan

 Shri  Raghunath  Singh:  May  I  know
 when  the  meeting  is  scheduled?

 Shrimati  Lakshmi  Menon:
 already  been  stated--I8th  May

 Shri  Kasliwail:  May  I  know  whether
 any  tentative  agenda  has  been  framed
 for  this  purpose?

 Shrimati  Lakshmi  Menon:  There  is
 an  agenda  for  the  meeting

 It  has
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 Riperknental  Television  System
 +

 f  Shri  Ram  Krishan  Gupta:
 Shri  Bhakt  Darshan:
 Shn  D.  ्,  Sharma:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  296  on  the  lith  December,
 968  and  state  the  progress  made  re-
 garding  setting  up  of  an  Experimental
 Television  System  in  the  Research
 Department  of  All  India  Radio  at  New
 Delhi?

 1743,

 casting  (Shri  A.  C.  Joshi):  In  addition
 to  the  equipment  installed  earlier,  a ‘
 microwave  link  for  covering  outdoor
 programmes  has  been  received  and
 was  tested  at  the  coverage  of  the
 Republic  Day  Procession  and  the  Folk
 Dances  Festival.  Other  tests  are  being
 carried  out  and  arrangements  made
 for  a  regular  experimental]  Service

 Shri  Ram  Krishan  Gupta:  In  reply
 to  the  previous  questions,  the  hon
 Minister  stated  that  this  service  would
 be  introduced  in  the  beginning  of  the
 next  financial  year  May  I  know
 whether  this  service  has  been  intro-
 duced?

 Dr.  Keskar:  It  is  not  possihle  to
 state  a  definite  date.  Experiments  are
 continuing,  and  certain  minor  equip-
 ment  which  has  just  arrived  is  being
 tested,  but  I  have  every  hope  that
 withm  a  month  or  two  we  will  be  in  a
 Posstion  to  start  this  service

 Shri  Ram  Krishan  Gupta:  May  I
 know  the  nature  of  the  steps  taken
 so  far  to  introduce  this  service?

 Dr.  Keskar:  It  is  difficult  to  define
 all  small  engineering  and  technical
 tests  that  are  taking  place,  but  hon.
 Members  have  to  remember  that  this
 is  an  entirely  new  type  of  programme
 which  has  never  been  tried  in  this
 country.  end  in  the  beginning  we
 would  not  tke  to  ething  and
 have  it  fail  ten

 =—_
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 भो  नक  दर्शन  क्या  यह  सत्य  है
 कि  इस  यन्न  के  साथ  शमी  तक  जो
 परीक्षण  किया  गया  हैं  वहू  ड  या  ५
 मील  के  दायरे  तक  ही  सफल  हो  सका  है
 झर  क्‍या  उसको  और  अधिक  व्यापक
 बनाने  के  बारे  में  सोचा  जा  रहा  है  बा
 परीक्षण  किये  जा  रहे  है  ?

 Bo  फेसकर  यह  कहना  सहो  नहीं
 होगा  कि  यह  ४,  ५  मील  तक  ही  सफल
 हुए  हैं  ।  यह  दूरी  तो  किसी  यन्त्र  की
 झ्क्ति  पर  निर्भर  है  बौर  मुमकिन  है
 कि  जो  हमारे  यहा  एक्सपेरीमेंटल  यूनिट
 लग  रहे  है  वह  १०  या  १५  मील  कौ
 दूरी  से  श्रधिक  न  जाये  ny  उस  दायरे  में
 जो  स्कूल  या  स्कूल  यूनिट्स  होगी  उनमें
 ही  यह  सविस  हम  जारी  कर  सकेंगे  ।

 Shri  Dasappa:  May  I  know  whether
 any  tirm  has  come  forward  to  manu-
 facture  this  television  receiver  sets?

 Dr.  Keskar:  No.  Sir

 Shri  Achar:  May  I  know  the  cost
 that  has  been  incurred  to  carry  out
 this  experiment?

 Dr  Keskar:  That  has  already  been
 answered  two  or  three  times.  but  I
 might  repeat  that  on  equipment  we
 have  spent  only  Rs  23  lakhs.  All the  other  equipment  has  been  received either  on  loan  or  as  a  gift

 Shri  D.  C.  Sharma:  The  hon  Munis-
 ter  has  stated  that  on  the  occasion  of
 Republic  Day  and  on  the  occasion  of the  folk  dances,  this  was  tried  May I  know  what  was  the  nature  of  this trial  and  whether  from  the  point  of
 view  of  scientific  criteria,  7  was  suc-
 cessful  or  not?

 Dr  Keskar:  Both  these  functions were  covered  as  a  test  to  see  whether
 the  equipment  is  competent  to  do  it,
 The  coverage  was  quite  successful
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 Sort  Norice  Question
 Displaced  Persons  in  Purana  Qila

 8.N.Q.  No.  8.  1... . ह  Vajpayee:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  displaced  persons  residing
 in  Purana  Qila  have  been  rendered
 homeless  as  a  result  of  the  violent
 dust-storm  on  Sunday,  the  29th
 March,  1059;

 (b)  if  so,  the  number  of  tenements
 whose  corrugated  roofs  were  carried
 away  by  the  storn);

 (c)  the  number  of  persons  who  re-
 ceived  injuries  from  the  flying  splin-
 ters;  and

 -(d)  the  steps  taken  or  proposed  to
 be  taken  to  help  the  affected  persons?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  Of  about  600
 families  living  in  Purana  Qila,  thirty-
 one  families  occuping  fhirty-nine
 quarters  were  affected  by  the  storm.
 There  was  minor  damage  to  87  other
 tenements.

 (c).  Two.
 (d)  All  the  affected  families  were

 given  the  option  to  shift  to  vacant
 tenements  in  the  Purana  Qila.  22
 families  took  advantage  of  the  offer
 while  the  remaining  9  preferred  to
 stay  in  the  old  tenements.  A  relief
 grant  of  Rs.  lUv  eacu  was  paid  on
 30th  March,  959  to  the  families  of
 the  two  persons  who  were  injured.
 The  Ministry  of  Works,  Housing  snd
 Supply,  which  now  deal  with  such™
 ro-tters,  have  been  requested  to  un-
 ate  take  the  necessary  repairs.

 “Syl  Vajpayee:  In  view  of  the  fact
 th:.  these  tenements  have  outlived
 their  prescribed  life  and  have  become
 insecure,  may  I  know  what  are  Gov-
 ernment’s  plans  to  rehabilitate  these
 displaced  persons  permanently  on

 _some  other  site?
 Shri  Mehr  Chand  Khanna:  This  is  a

 very  old  story  which  has  come  up  be-
 fore  the  House  a  number  of  times.
 We  took  avout  700  families  to  Purana
 Qila  in  the  early  stages.  We  decided
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 in  955  to  have  the  Purana  Gila  clear-
 ed—  it  is  an  old  historical  monu-
 Ment—,  and  built  up  accommodation
 and  plots  were  offered  to  all  the
 families.  About  260  of  them-—I  am
 talking  from  memory—have  taken
 advantage  of  that  offer.  The  other
 have  not  co-operated,  have  not  been
 helpful.

 Shri  Vajpayee:  In  view  of  the  fact
 that  most  of  the  inmates  in  Purana
 Qila  are  not  in  a  position  to  construct
 houses  on  the  plots  that  are  allotted
 by  Government,  may  I  know  if  there
 is  any  proposal  to  provide  them  with
 suitable  built  accommodation  on.  terms
 8hd  conditions  which  have  been
 Offered  to  other  displaced  persons.

 hri  Mehr  Chang  Khanna:  I  am  not
 Prepared  to  accept  the  premises  on
 Which  the  hon.  Member  has  based
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 his  question.  As  far  as  the  Ministry
 of  Rehabilitation  is  concerned,  we
 have  paid  Rs.  00  crores  in  compen-
 s&tion  to  displaced  persons,  and  noth-
 ing  beyond  can  be  done  in  the  matter.

 Shri  S.  M.  Banerjee:  As  a  result
 of  this  storm,  on  30th  March  959  a
 telegram  was  sent  to  the  Ministry  for
 help  to  the  residents  of  Purana  Qila.
 In  reply,  the  ‘Ministry  said:  ‘Whatever
 assistance  this  Ministry  could  give  has
 already  been  offered.  It  is  now  being
 dealt  with  by  the  Ministry  of  Scienti-
 fic  Research  and  Cultural  Affairs’.  I
 know  what  connection  it  has  with  the
 Ministry  of  Scientific  Research  and
 Cultural  Affairs.  Have  these  displaced
 Persons  become  monuments  now?

 Shri  Mehr  Chand  Khanna:  The  con-
 nection  is  that  it  is  an  old  historical
 Monument.  We  took  it  over  for  a
 temporary  period  from  the  Ministry
 concerned.  This  historical  monument
 has  got  to  be  vacated.  We  are  taking
 action  to  have  it  vacated.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  residents  of  Purana  Qila
 requested  for  a  plot  at  Jangpura
 which  is  lying  absolutely  waste  under
 the  Defence  Ministry?  If  so,  what  ar-
 rangement  has  been  made  to  secure
 that  land  from  the  Defence  Ministry?

 Shri  Mekr  Chand  Khanna:  I  have
 Offered  them  iands  in  Lajpat  Nagar
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 not  once  but  twice.  The  land  that  the
 hon.  Member  ३38  referring  to  us  of
 atrategic  military  importance  and  it
 cannot  be  made  available  to  the  resi-
 dents  of  Purana  Qila

 Shri  Sadhan  Gupta:  Is  it  a  fact  that
 the  land  at  Jangpura,  or  a  great  part
 of  it,  is  now  occupied  by  squatters’
 If  so,  has  the  Minister  approached  the
 Defence  Ministry  to  ascertain  whether
 eceupation  by  Purana  Qila  remdents
 instead  of  by  squatters  will  be  hacm-
 ful  to  strategic  purposes’

 Shri  Mehr  Chand  Khanna;  I  would
 like  to  volunteer  this  information  for
 the  hon  Member  The  distance  be-
 ‘tween  the  land  that  is  wanted  and  the
 land  that  I  am  offering  cannot  be
 more  than  a  few  furiongs  Laypat
 Nagar  is  one  of  my  best  developed
 colonies  where  we  have  got  schools,
 colleges,  hospitals  ete  About  a  lakh
 of  persons  are  living  there  The  land
 the  hon  Member  ts  referring  to  cannot
 be  made  available  to  either  the  resi-
 dents  of  Purana  Qila  or  to  anyone
 else

 Shri  Ajit  Singh  Sarhadi:  May  I
 know  if  the  offer  of  land  at  Lajpat
 Nagar  still  stands?

 hri  Mehr  Chand  Khanna  I  made
 that  offer,  and  that  offer,  as  far  as  I
 am  concerned,  has  lapsed,  because  I
 got  no  response  from  them

 Dr  Melkote-  Has  not  the  Ministry
 been  always  most  considerate  to  the
 phght  of  the  refugees,  and  cannot
 Government  extend  their  sympathy
 further?

 Shri  Mehr  Chand  Khanna:  I  am
 sorry  He  35  talking  to  a  displaced
 person  himself  who  has  got  the  great-
 est  sympathy  for  the  refugees,  he
 comes  from  amongst  them

 ह.) , ह  Hem  Barua:  He  is  rehabilitated
 properly

 Shri  D  C.  Sharma:  There  were  a
 few  hundred  familes  m  Purana  Qila
 Some  of  them  have  accepted  to  go  to
 Plots  allotted  to  them  in  Laypat
 Nagar.  May  I  know  how  many  families
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 are  there  still  in  Purana  Qua  who
 are  not  accepting  plots  in  Lajpat
 Nagar  and  whether  they  have  made
 any  representations  to  the  Minister  to
 reconsider  his  decision  and  allot  them
 plots  somewhere  near  Lajpat  Nagar?

 Shri  Mehr  Chand  Khanna  I  have
 sad  that  600  famihes  are  hving  in
 Purana  Qila  About  700  families  were
 affected—the  possible  number  35
 about  600  there  About  450  or  200
 have  already  shifted  to  other  places

 Shri  Vajpayee:  May  I  know  if  Gov-
 ernment  have  fixed  any  date  by  which
 the  Purana  Qila  will  be  cleared  of
 refugees”

 Shri  Mehr  Chand  Khanna  As  far
 as  I  am  personally  concerned,  my
 last  date  expired  a  few  months  ago,
 and  I  told  the  hon  Member  just  now
 that  we  are  taking  action  to  have  the
 Purana  Quila  cleared

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Investment  in  Public  Sector

 91727  Shri  झ  है.  Nayar:  Will  the
 Minister  of  Planning  be  pleased  to
 state-

 (a)  whether  the  industrial  sinvest-
 ments  in  the  Public  Sector  in  the  First
 and  Second  Plans  have  been  made  in
 proportion  to  the  andustnal  back-
 wardness  of  the  various  States,  and

 (b)  the  investments  thus  made  by
 Government  in  the  States  of  Madras,
 Mysore,  Andhra  and  Kerala  in  indus-
 tnal  units  and  irrigation  multipur-
 pose  projects,  as  at  the  end  of  the
 year  19587

 The  Deputy  Minister  of  Planning
 (Shri  N.  Mishra):  (a)  Industr:al
 investments  m  the  public  sector  have
 been  guided  by  the  considerations  set
 out  m  the  Industrial  Pohcy  Resolution
 of  April  956

 (9)  A  Statement  is  laid  on  the
 Table  of  the  House  [See  Appendix
 VI,  annexure  No  52]



 (a)  whether  it  is  a  fact  that  a  fac-
 tory  for  manufacturing  electric  meters
 is  being  set  up  in  collaboration  with
 a  Polish  firm  M/s  CEKOP,  Exporters
 of  Plant  Equipment  and  Complete
 Works,  Warsaw;

 (b)  af  so,  where  and  when  चपा  :t  be
 set  up;  and

 (९)  what  is  the  capital  investment
 volved?

 The  Minister  of  Industry  (Shri
 Manabhai  Shszh):  (a)  and  (9)  A
 licence  for  sett  ng  up  a  unit  at  Bom-
 bay  for  manufacture  of  house  service
 meters  in  collaboration  with  CEKOP,
 was  granted  to  an  Indian  firm  in
 August  ‘1958,  however,  the  firm  have
 recently  suggested  revision  of  the
 terms  of  collaboration  orginally  ap-
 proved  by  Government  and  the  revis-
 ed  terms  are  under  consideration

 (९)  The  investment  proposed  s
 about  Rs  25  lakhs

 Bxchange  of  Animals  between  India
 and  China

 91736.  Shri  Shivananjappa:  Wil!  the
 Prime  Minister  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  of  Uttar  Pradesh  have  ap-
 proached  the  Ministry  of  External
 Affairs  to  negotiate  with  the  Chinese
 Government  for  an  exchange  of
 animals  between  India  and  China,  and

 (b)  xf  so,  steps  taken  by  the  Minus-
 try  m  the  matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadat  All  Khan):  (a)  Yes,  Sir

 (0)  The  matter  is  under  the  cons!-
 eration  of  the  Ministry  of  Food  and
 Agricuiture.

 Territory  who  have  nat  been  extend-
 ed  any  rehabilitation  benefit;

 (b)  if  0,  why;  and
 (c)  whether  there  is  any  proposal

 to  extend  any  benefit  to  these  people?
 The  Minister  of  Rehabilitation  and

 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  to  (c)  Except  in  the
 matter  of  the  Compensation  Scheme
 and  the  Rehabilitation  Finance  Admi-
 nistration  loans,  all  migrants  from  the
 Yaider-held  areas  of  Jammu  and
 Kashmir  are  entitled  to  the  same  re-
 habilitation  benefits  as  the  displaced
 persons  from  West  Pakistan

 Atherton  West  Mills  Lid.,  Kanpur

 f  Shri  8  M.  Banerjee:
 |  Shri  Jagdish  Awasthi:

 °3744  Shri  Nagi  Reddy:
 hri  D.  द  Rao:

 |  Sardar  Iqbal  Singh:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 663  on  the  8th  December,  958  and
 state:

 (a)  whether  the  Committee  ap-
 pointed  to  investigate  mto  the  work-
 ing  of  the  Atherton  West  Mills  Ltd,
 Kanpur  has  since  submitted  its  re-
 port;

 (b)  3f  so,  whether  Government  have
 considered  the  report;  and

 (९)  the  decisions  taken  thereon?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir

 (9)  and  (c)  The  recommendations
 of  the  Investigating  Committee  have
 been  examined  and  the  further  action
 to  be  taken  thereon  will  be  decided
 in  consultation  with  the  State  Gov-
 ernment  who  have  been  addressed  in
 this  connection.  '
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 <  Shel  Vajapyee:

 Shri  Wodeyar:
 Shri  J.  B.  8.  Bist:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government  35  aware
 of  the  fact  that  Shri  Namboodripad,
 Chief  Minister  of  Kerala,  gave  a  state-
 ment  (published  in  the  Hindustan
 Times,  46  January,  3959)  to  the
 effect  that  during  his  forthcoming
 visit  to  USS.R  he  would  try  to  find
 out  whether  the  Russian  assistance
 that  8  being  given  increasingly  to  this
 country  can  be  used  for  the  economic
 development  of  Kerala  State  also,  and

 (b)  whether  the  Chief  Minister  of
 Kerala  State  has  been  given  any  in-
 structions  by  the  Government  of  India
 fo  carry  on  such  negotiations?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon)
 (a)  and  (b)  We  have  seen  the  report
 in  the  Hindustan  Times  about  :t,  but
 at  a  later  press  conference  m  Delhi
 the  Chief  Minister  made  it  clear  that
 his  idea  was  simply  to  find  out  if  there
 was  any  scope  for  expansion  for  the
 marketing  of  the  products  of  his  State
 m  USSR  _  He  also  said  that  if  such
 opportunities  existed,  he  would  ap-
 proach  the  Central  Government  about
 them  We  have  no  authentic  texts  of
 these  statements,  but  in  view  of  the
 above,  the  question  of  giving  any
 instructions  to  him  did  not  arise

 Tea  Research  Institute

 °746.  Shri  Aurobindo  Ghosal:  W:!]
 the  Minister  of  Commerce  and  Indus-
 try  be  pledsed  to  state:

 (a)  whether  a  fundamental  tea  re-
 search  institute  will  be  started  by  the
 Government  at  Doars,  West  Bengal
 and

 (b)  if  so,  when?
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 qhe  Minister  of  Commerce  (Shri
 Kapungo):  (a)  The  Tea  Board  ४  con-
 sidering  the  starting  of  such  an  imati-

 tut
 the  location  of  this  institute  will

 be  considered  by  the  Board  short-

 (b)  This  does  not  arige  at  present.
 If  the  scheme  38  finally  approved,  it
 may  take  about  2  to  3  years  for  the
 institute  to  start  functioning

 Cement  Factory  in  Orissa
 1761,  Shri  Sanganmna:  Will  the

 Munster  of  Commerce  and  Indastry
 be  Pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  254  on  the
 25th  November,  958  in  respect  of
 Cement  Factory  in  Orissa  and  state

 (a)  whether  any  decision  has  since
 been  arrived  at,  and

 (b)  if  so,  with  what  results?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir

 (b)  The  application  has  been  reject-
 ed

 Optical  Glass  Plant

 f  Shri  Ram  Krishan  Gupta-
 '  Shri  Rameshwar  Tantia:

 Shri  Tangamani:
 Shri  S.  M.  Banerjee:

 91748,
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 Shri  A.  K.  Gopalan:
 Shri  Bhakt  Darshan: ‘  Shri  D  C.  Sharma:

 |  Sardar  Iqbal  Singh:
 |  Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 330  on  the  29th  November,  4958  and
 state  the  progress  made  so  far  in  set-
 ting  up  optical  glass  plant  as  recom-
 mended  by  the  Russian  experts?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  Memorandum  of
 Instructions  and  initial  data  required
 for  the  preparation  of  the  detailed  pro-
 ject  report  was  made  available  to  M/
 Yechno-export  of  Moscow  m  August
 958  The  detailed  project  report  is
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 ,  expected  to  be  received  by  the  mid-
 .  dle  of  1959.

 An  experts’  team  from  India  is  ex-
 pected  to  visit  U.S.S.R.  shortly  for
 participation  in  the  preparation  of  the
 detailed  project  report.

 Allotment  of  Salt

 Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  the  total  quantity  of  salt  allotted
 to  each  State  during  1988-59;

 (b)  the  methods  adopted  for  fixing
 such  allocations;

 (c)  whether  any  measures  have
 been  taken  to  increase  the  allecations:

 ,  and

 (d)  if  so,  the  details  thereof?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):

 (a)  The  Zonal  Scheme  for  distribution
 of  salt,  to  various  States,  is  drawn  for
 every  calendar  year  Provision  was
 made  for  allotment  of  the  following
 quantities  of  salt  to  various  States
 during  the  year  958

 Name  of  State  Quantty
 of  salt

 allotted
 in  ‘ooo  mds

 «  Andhra  6339
 ra  Assam  2400
 3  Bihar  8ra0$
 ro  Bombay  .  787
 $  Del  +  I0:6
 6  Former  French  _  Settle-

 ments  300
 7.  Humachal  Pradesh  204
 6.  Jammu  &  Kashmir  636
 9.  Kerala  3380

 i0  Madhya  Pradesh  4970
 जप,  Madras  7300
 wd  Manipur  300
 13.  My  ore  3895
 14.  N.E.F  A.  .  40
 1S.  Orissa  .  2600
 16.  Punjab  2770
 77...  ‘Rajasthan  न  3435

 Tripura  750
 19  Uttar  Pradesh.  +  79९
 20.  West  Bengal  ‘  6353

 APRIL  8,  4959  Written  Answers  =  052

 (b)  The  annual  requirements  of  salt
 for  human  consumption  are  calculated
 on  the  basis  of  १९  Ibs  per  head,  except

 *m  the  case  of  Madras,  Andhra  Pra-
 desh,  Kerala  and  Mysore  States  for
 which  the  per  capita  requirement  is
 fixed  at  20  lbs  Quantities  of  salt  for
 industrial  consumption  are  worked  out
 on  actual  requirements

 (c)  and  (d)  The  total  requirements
 of  salt  for  various  States  for  the  year
 959  have  been  worked  out  as
 8,86,48,000  maunds  which  exceeds  that
 of  the  year  I958  by  1,19,58,000  maunds.

 Trade  with  China

 Shri  Ram  Krishan  Gupta:  Wil!
 the  Minster  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  value  of  India's  exports  to
 China  during  1958;  and

 (b)  the  value  of  India's  imports
 from  China  during  1958?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Rupees  3°43  crores

 (b)  Rupees  5°28  crores

 Trade  with  African  Countries

 2817.  Shri  Ram  Krishan  Gupta:  W:))
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  value  of  India’s  exports  to
 African  countries  during  ‘1958,  coun-
 try-wise;  and

 (b)  the  value  of  India’s  imports
 from  African  countries,  country-wise?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  A  statement  showing  the
 value  of  our  exports  to  and  imports
 from  African  countries  during  958
 (January-November)  is  laid  on  the
 Table  [See  Appendix  VI,  annexure
 No  58}
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 Production  Target  Exceeded  by  Indus-
 tries

 ms.
 Shri  Ram  Krishan  Gupta:
 Shri  D.  C..  Sharma:

 ता  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the
 uatnes  of  the  Industries  the  produc-
 tion  targets  for  which  have  exceeded
 during  9587

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 It  is  not  practicable  to  set  out  targets
 for  individual  industries  on  a  year  by
 year  basis.  Certain  targets  for
 achievement  by  individual  industries
 फ  the  end  of  the  Second  Five  Year
 Plan  have  however  been  laid  down.
 As  the  Plan  has  nearly  two  years  more
 to  go  and  as  licensed  capacity  is
 beginning  to  go  into  production,  it
 ‘would  be  premature  to  judge  the  pro-
 gress  in  individual  industries  against
 these  targets  at  this  juncture.

 Production  in  Industries

 J  Shri  Ram  Krishan  Gupta:
 28I8.~)  shri  D.  0.  Sharma:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the  names
 of  industries  the  production  targets
 for  which  have  not  been  achieved
 during  1958?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 It  is  not  practicable  to  set  out  targets
 for  individual  industries  on  a  year  by
 year  basis,  Certain  targets  for
 achievement  by  individual  industries
 by  the  end  of  the  Second  Five  Year
 Plan.  have  however  been  laid  down.

 ‘As  the  Plan  has  nearly  two  years  more
 to  go  .  and  as  licensed  capacity  is
 beginning  to  go  into  production  it
 would  be  premature  to  judge  the  pro-
 gress  in  individual  industries  against
 thase  tergets  ‘at  this  juncture.
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 Impert  of  Sewing  Machines

 sate,
 Shri  Ram  Krishan  Gupta:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the  num-
 ber  of  sewing  machines  imported  from
 foreign  countries  during  1958-59
 (country-wise)?

 The  Minister  of  Commerce  and  In-
 dastry  (Shri  Lal  Bahadar  Shastri):
 A  statement  showing  number  of  sew-
 ing  machines  imported  into  India  from
 different  countries  during  1958-59
 (April-December  958)  is  laid  on  the
 Table.  [See  Appendix  VI,  annexure
 No.  54].  Information  beyond  Decem-
 ber  958  is  not  yet  available.

 Companies  in  Bombay

 2g%i,  Shri  Pangarkar:  हि. 411६  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  names  of  companies  in  Bom-
 bay  State  against  which  complaints
 were  filed  during  1958-59  for  default
 of  various  provisions  of  the  Companies
 Act;  and

 (b)  the  action  taken  in  this  regard?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  A  Statement  .containing
 the  information  sought  for  is  laid  on
 the  Table.  [See  Appendix  VI,  an-
 nexufe  No.  55).

 Production  of  Matches

 2822.  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  production  of  matches  in
 ‘1958-59  as  compared  to  1957-58;

 (b)  the  shares  of  the  factories  con-
 trolled  by  the  W.I.M.C.O.  and  the  As-
 sam  Match  company  in  these  years;
 and

 (c)  the  production  in  the  B,  C  and
 D  Class  Factories  during  the  above

 period?



 10385

 The  Minister  of  09000  and  In-
 dustry  (Shri  Lal  Babadur  Shastri):
 (a)  to  (e)  A  Statement  is  lad  et  the
 Table  of  the  House.  [See  Appendix
 VI,  annexure  No.  58).

 Competent  Officers

 rity  Affairs  be  pleased  to  lay  a  state-
 ment  showing:

 (a)  the  amount  received  by  the
 Competent  Officers  during  ‘1952-58,
 1953-54,  1955-56,  ‘1956-57,  1957-58  and
 1958-59  by  way  of—

 a)  sale  proceeds  of  composite
 properties,

 (u)  payment  of  redemption
 money  by  non-evacuees,  and

 (a)  payment  of  redemption
 money  by  Custodian  of  Evacuee
 Property,

 (b)  payment  made  by  the  Competent
 Officers  out  of  the  above  receipts  to
 q@  non-evacuees,  (ui)  Custodian  of
 Evacuee  Property  of  compensation
 pool,  (a1)  Auctioneers  as  their  fees
 and  (avy  Government  as  their  share  in
 auction  fees,

 (c)  the  balance  in  the  hands  of
 Competent  Officers  on  the  Ist  April.
 958  and  on  the  lst  November,  1958,
 and

 (a)  what  steps  have  been  taken  for
 early  payment  of  this  balance  to  non-
 evacuees,  the  Custodian  of  Evacuee
 Property  and  others  and  by  what  time
 these  arrears  are  likely  to  be  cleared?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  to  (d)  The  mforma-
 tion  is  not  available  and  will  have  to
 be  collected  from  the  Competent
 Officers  of  &  the  States  after  exami-
 nation  of  all  the  files  ‘The  labour  and
 time  involved  m  the  collection  of  the
 information  will  not  be  commensurate
 with  the  result  likely  to  be  achieved
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 nuster  of  Rehabilitation  and  Miierity
 Affairs  be  pleased  to  state:

 (&@)  whether  any  directions  have
 been  issued  for  ensuring  that  unneces-
 sary  appeals  are  not  filed  by  or  on
 behalf  of  Custodian  of  Bvacuee  Pro-
 perty  against  the  judgments  of  Com-
 petent  Officers  and  that  there  are  no
 appeals  in  petty  cases;

 (b)  how  many  such  appeals  were
 filed  by  the  Custodians  upto  the  Sist
 October,  1958,

 (c)  how  many  of  such  appeals  were
 accepted;

 (a)  how  many  of  such  appeals  were
 rejected,  and

 (e)  how  many  of  such  appeals  were
 pending  on  lst  November,  1958?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  No  formal]  instructions
 have  been  issued  However,  the  State
 Custodians  are  fully  alive  to  the  neces-
 sity  of  ensuring  that  unnecessary  ap-
 peals  are  not  filed  before  the  Ap-
 pellate  Officer

 (b)  96
 (c)  489
 (d)  682
 {e)  25

 Appellate  Officers

 2625  Shri  MC.  Jain:  Willi  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state

 fa)  the  number  of  appeals  or  revi-
 sions  filed  with  Appellate  Officers
 working  under  the  Evacuee  Interest
 (Separation)  Act,  395]  upto  the  Sist
 October,  ‘1958,

 or  revi-
 sions  decided  by  them  upto  Sist
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 ६8)  the  number  of  appeals  or  revi-
 sions  decided  in  ‘1983454,  1965-56,
 1956-57  and  during  958  (upto  3ist

 October,  1058);  and
 (a)  how  manv  appeals  and  revi-

 sionn  were  pending  on  ist  November,
 3988  and  how  many  of  them  were
 pending  for  more  than  a  year?

 The  Minister  of  Rehabilitation  and
 Minerity  Affairs  (Shri  Mehr  Chand
 Hikamna):  (a)6.24.

 (b)  5,856.
 fc)  a  3953  =  220

 di)  7954  970
 Git)  t955  685
 div)  3956  ,827
 (४)  957  ,  1,520,
 (vi)  —9§8  (upto  ‘gist

 October,  58)  634

 5,856

 @)  a)  Pending  on
 I-23-3958  258

 (u)  More  than  a  year  old  3

 Quarters  for  Government  Servants

 2826.  Shri  Damani:  Will  the  Munis-
 ter  of  Works,  Housing  and  Supply  be
 pleased  to  lay  a  statement  on  the
 Table  showing:

 (a)  the  number  of  houses  construct-
 ed  by  Central  Government  for  Gov-
 ernment  servants  during  ‘1987-58  and
 1958-59  (State-wise);

 (b)  the  number  of  quarters  to  be
 constructed  during  1959-60;  and

 (c)  the  total  amount  of  rents  receiv-
 ed  on  account  of  these  quarters  during
 1957-58  and  1958-59  (State-wise)?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  0.  Reddy):  (a)  to  (c)
 This  Ministry  is  mainly  concerned
 with  construction  of  houses  in  the
 general  pool  in  Dethi,  Bombay,  Cal-
 cutta  and  Nagpur.  Other  Ministries
 such  as  the  Ministries  of  Railways,
 Transport  &  Communications,  etc.
 have  their  own  programmes  of  con-
 struction  of  houses  for  their  employees
 at  various  places  throughout  the  coun-
 try.  The  collection  of  the  information
 asked  for,  particularly  in  part  (c)  of

 the  Question,  will  involve  too  much
 time  and  labour  which  will  not  be
 commensurate  with  its  utility.

 Sale  of  Evacuee  Property  in  Delhi

 sae.
 {  by  Hi  4  Picks

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  the  total  amount  received  as
 sale  proceeds  of  evacuee  property
 from  December,  958  to  March,  959  in
 Delhi;  and

 (bd)  the  total  amount  of  commission
 given  to  auctioneers?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Rs.  ,05,86,825°00  nP.

 (b)  Rs  72,919°71  nP.

 New  Industries

 2828.  Shri  R.  0.  Majhi:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  number  of  applica-
 tions  approved  in  the  years  957  and
 958  by  the  Licensing  Committee  for
 the  establishment  of  the  new  indus-
 trial  undertakings  under  the  Indus-
 tries  (Development  and  Regulation)
 Act;  and

 "(b)  how  many  of  the  approved
 industries  have  since  been  established”

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b)  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House

 Labour  Appeals

 4829  f  Shri  Ram  Krishan  Gupta:
 ‘Shri  Keshava:

 Will  the  Mhnister  of  Labour  and
 Employment  be  pleased  to  state

 (a)  whether  there  is  any  plan  to
 speed  up  disposal  of  labour  appeals;
 and
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 (b)  af  so,  the  details  thereof?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  This  iv
 primarily  a  matter  for  the  Courts
 The  Law  Commission  in  their  l4th
 report  on  judicial  reforms  have  sug-
 gosted  inter  alta  the  constitution  of
 “tribunals  of  appeal’.  The  matter  is
 under  consideration.

 Central  Schemes  in  Punjab

 2880.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Planning  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  29  on  the  ५
 November,  958  and  state:

 (a)  whether  the  rest  of  the  infcr-
 mation  regarding  the  amount  provided
 by  the  Central  Government  for  Cen-
 trally  Sponsored  Schemes  in_  the
 Punjab  m  the  first  two  years  of  the
 Second  Five  Year  Plan  has  since  been
 collected;  and

 (b)  af  so,  the  details  thereof?

 The  Deputy  Minister  of  Planning
 (Shri  s.  ्,  Mishra):  (a)  and  (b)  Yes,
 Sir  A  statement  is  placed  on  the
 Table  of  the  House  [See  Appendix
 VI,  annexure  No  57).

 Labour  Participation  in  Management

 Jf  Shri  M.  Banerjee:
 ‘Shri  Ram  Krishan  Gupta:  ~

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state’

 (a)  whether  the  scheme  of  partici-
 pation  of  labour  m  management  is
 hkely  to  be  introduced  m  any  other
 public  undertakings  under  his  Minis-
 try;  and

 283i.

 (b)  f  so,  what  are  those  under-
 takings?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  The  scheme  of  partici-
 pation  of  labour  m  management  was
 introduced  in  the  Hindustan  Machine
 Tools  (P)  Ltd.  in  July,  1958.  The
 Joint  Works  Management  Council  ig
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 also  being  set  up  im  the  Hindustan
 Insecticides  (कि)  Ltd.  at  Delhi,  by  suit-
 ably  enlarging  the  functions  of  the
 Works  Committee.  This  arrange-
 ment  was  ratified  by  the  workers  of
 the  Works  Committee  on  the  I3th
 August,  1958.

 The  results  of  these  2  experiments
 are  being  watched  with  interest.
 Intraduction  of  this  scheme  of  partici-
 pation  of  labour  in  management  in  a
 few  other  units  will  be  considered  as
 soon  8५%  a  proper  assessment  is  avail-
 able,

 Loans  to  Closed  Mills  by  National
 Industrial  Development  Corporation

 (Private)  Ltd.

 2832.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  names  of  the  closed  mills
 which  have  applhed  for  loan  from  the
 National  Industrial  Development  Car-
 poration  in  ‘1958;

 (b)  the  amount  of  loan  applied  for;
 (९)  the  loans  sanctioned;
 (d)  the  basis  on  which  the  loans

 nave  been  sanctioned,  and

 (९)  whether  any  enquires  were
 conducted  before  sanctioning  the
 amount?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lai  Bahadur  Shastri):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  [See  Appendix  VI,  an-
 nexure  No.  58}.

 (0)  Nil

 (d)  and  (e)  Do  not  arise

 Smal!  Scale  Indastries  in  U.P.
 2833.  Shri  8.  M.  Banerjee:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  any  part  of  the  Central
 Government  grants  and  loans  allotted’
 to  U.P  for  the  development  of  Small
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 Scale  Industries  for  the  years  ‘1956-57
 and  ‘1957-58  has  lapsed,  and

 (b)  af  so,  what  is  the  amount  lapsed
 and  the  reasons  therefor?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (9)  A  statement  is  laid  on
 the  Table  of  the  House  [See  Appen-
 dix  VI,  annexure  No  59}

 Plan  Pablicity  Projects  in  Orissa

 2834.  Shri  Panigrahi:  Will  =  the
 Minister  of  Information  and  Broad
 easting  be  pleased  to  state

 (a)  whether  Government  have
 sponsored  any  plan  publicity  projects
 in  Orissa  during  the  first  and  the
 Second  Five  Year  Plan  periods,

 (b)  if  so,  what  are  those  schemes
 and  projects,  and

 (c)  the  total  amount  spent  thereon
 by  the  Centre  during  the  First  Plan
 and  the  Second  Plan  periods  so  far?

 The  Minister  of  Information  and
 Broadcasting  (Dr  Keskar):  (a)  The
 Ministry  of  Information  and  Broad-
 casting  have  not  sponsored  any  parti-
 cular  projects  for  publicity  in  Orissa
 However,  the  Field  Publicity  Unit  of
 the  Minmstry  tres  in  collaboration
 with  the  State  Government  to  pubh-
 cise  the  Five  Year  Plan  and  its  various
 Projects  in  Orissa  through  a  few
 mobile  units  of  its  own

 (b)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha  [See  Appendix  VI,
 ainexure  No  60)

 (c)  As  the  expenditure  is  not  booked
 State  wise  it  is  not  possible  to  give
 the  figures  of  expenditure  incurred  on
 publicity  schemes  undertaken  in  or
 for  Orissa

 Shivaraman  Committee

 7835  Shri  Panigrahi:  Will  the
 Mimster  of  Planning  be  pleased  to
 state

 (a)  whether  the  Shivaraman  Com-
 mittee  recommended  loan  assistance
 to  Orissa  for  Pisciculture.  grain  Golas
 and  flood  control  works  and  construc-
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 uon  of  National  Highways  for  ‘1957-58
 period:

 {p)  whether  the  Committee  recom-
 mended  a  loan  assistance  for  5)  72
 lakas  of  rupees  on  these  heads  tor
 Orissa.  and

 (c)  if  so,  the  action  taken  on  these
 recommendations?

 The  Deputy  Minister  of  Planning
 (Shri  S,  N.  Mishra):  (a)  to  (c)  The
 amounts  recommended  by  the  Shiva-
 raman  Committee  and  those  sanceion-
 ed  in  957.58  87९.

 (Rs  in  lakhs)

 Amcunts  Amounts-
 recom-  sarc-
 mended  tioned

 (फ  Minor  —Irngation
 Scheme  400  33  88

 Quy  Pumping  sets  6  854  6  84
 (m)  =  Renovation  of  tanks

 for  pisciculture  3  370  3  09
 (wt  Grain  golas  4  62
 (v)  Dnnking  Water

 Supply  (Rural)  ा
 एच).  Flood  Control  20  00
 (vu)  National  Highwavs  24  00

 For  items  @  to  (v),  the  assistance
 was  sanctioned  to  Orissa  on  the  basis
 of  expenditure  Under  Flood  Control,
 the  expenditure  reported  did  not
 justify  the  sanction  of  addastional
 funds  Under  National  Highways,  as
 the  budget  provision  in  1957-58  under
 the  Ministry  of  Transport  had  al-
 ready  been  allocated  to  States,  no
 additional  amounts  could  be  sanction-
 ed  to  Orissa

 Cement  Factories

 2836.  Shri  Ram  Krishan  Gupta:  Wi!
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  the  amount  of  Foreien  Exchange
 required  for  the  implementation  of
 Plan  targets  for  setting  up  cement
 factories  in  the  country,
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 (b)  how  much  amount,  has  so  far
 been  sanctioned;  and

 (c)  the  amount  of  Poreign  Exchange
 for  which  apphcations  are  still
 pending?

 The  Minister  of  Commerce  and
 Industry  (Shri  La]  Bahadur,  Shastr!):
 (a)  The  amount  of  foreign  exchange
 required  for  raising  the  capacity  of
 cement  industry  from  4.9  million  tons
 at  the  beginning  of  the  Second  Plan
 to  the  target  of  6  million  tons  was
 estimated  at  about  Rs.  56  crores

 (b)  Foreign  exchange  worth  about
 Rs.  26  crores  has  actually  been  releas-
 ed  so  far.  This  would  raise  the  rated
 ‘capacity  of  the  imdustry  to  about
 30  million  tons  by  the  end  of  the
 Second  Pian  period.

 (c)  Foreign  exchange  to  the  extent
 of  Rs.  23.4  crores  would  be  required
 ‘to  cover  the  pending  schemes  of  about
 4.6  mullion  tons.  As  there  has  been
 excess  production  over  demand,  the
 further  establishment  of  additional
 capacity  has  to  be  done  after  full

 -consideration

 Educated  Unemployed  in  Bihar

 2887.  Pandit  D.  N.  Tiwary:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  any  request  had  beeu
 made  by  the  State  Government  of
 Bihar  for  relieving  educated  ur-
 ‘employment  in  1957-58  and  1958-59;
 and

 (b)  af  so,  the  amount  requested  and
 sanctioned?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No  such  request

 ‘has  been  received.

 (b)  Does  not  arise

 Asian-African  Legal  Consultative
 Committee

 2888.  Shri  D.  C.  Sharma:  Wiil  the
 Prime  Minister  be  plcased  to  state:

 (a)  whether  Government  have
 received  the  report  of  the  Indian  dele-
 gation  that  attended  the  session  of
 -Asian-African  Legal  Consultative
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 Committee  held  at  Cairo  in  October,
 ‘1988;  and

 (b)  if  so,  has  it  been  studied?

 The  Prime  Minister  and  Minister
 of  £xternal  Affairs  (Shri  Jawaharis!
 Nehru):  (a)  and  (b).  This  report  has
 been  received  and  is  at  present  under
 study.

 Study  Team  of  Institute  of  Chartered
 Accountants

 Shri  D.  0.  :
 =

 {  Shri  Ram  Krishan  Gupta
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  received  the  report  of
 three-man  team  of  the  Institute  of
 Chartered  Accountants,  which  recently
 studied  methods  of  management
 accounting  in  the  United  States,

 (b)  if  so,  the  nature  of  recommen-
 dations;  and

 (९)  the  action  taken  or  proposed  ६०
 be  taken  thereon”

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  three-man  team  which  was
 sponsored  some  time  ago  by  the
 Institute  of  Chartered  Accountants  of
 India  has  recently  submitted  its  report
 to  the  Council  of  the  Institute  and  a
 copy  of  the  report  has  also  been
 received  by  the  Government

 (b)  A  statement  containing  the
 more  important  recommendations
 made  by  the  team  3s  laid  on  the  Table.
 (See  Appendix  VI,  annexure  No.  61).

 (c)  The  report  is  under  examina-
 tion

 भारतोय  aay  काल/मों  का  निर्यात

 रद०.  भी  'रघुराथ  सिह  क्या
 बाणिए्य  तथा  उद्योग  मत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  भारत  से  सन्‌  १६५६  में
 झब  तक  कुल  कितने  मुल्य  के  भारती
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 कूती  कोजीनों  का  निर्यात  किया  गया  ;  India  and  we  maintain  the  normal

 eh
 trade  contacts  with  the  Maldivina

 4

 (ख)  क्या  भारत  ने  ऊती  कालीतों

 की  निर्यात  व्यापार  में  कुछ  धौर  प्रगति  की

 हैँ?

 wifted  तथा  उद्योग  मंत्री  (शओ  लाल

 बहादुर  शास्त्री) :  (क)  और  (ख)
 भारत  से  सन्‌  १६५६  में  भ्रक  तक  कुल
 कितने  मूल्य  के  भारतीय  ऊनी  कालीनों

 का  निर्यात  किया  गया,  इसके  आकर

 अभी  उपलब्ध  नहीं  है  ।  लेकिन  अनी

 कालीनों  के  निर्यात  में  कुछ  प्रगति  हुई  है
 जैसा  कि  नीचे  क॑  झाकड़ों  मे  विदित  होता
 है

 वर्ष  मूल्य  २०  में

 १६५६  60  दे, उह.६५६

 १६५७  TATA ALO

 १६५८  (जनवरी-तवम्बर)  CFL IE  १८६

 Maldives

 (Shri  Raghunath  Singh:
 ‘2841,  2  Shri  Warior:

 |
 Shri  Kodlyan:
 Shri  Vasudevan  Nair:

 Will  the  Prime  Minister  be  pleased
 to  state  the  polhtical  relation  of  the
 Government  of  India  with  Maldives
 ‘and  its  status  as  territory  in  the  Indian
 Ocean”

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  The  Maldives  are  a  protectc-
 rate  of  the  United  Kingdom  under
 special  Treaty  Relationship  with  that
 country.  Our  political  relations  with
 the  Island  ere  conducted  through  the
 United  Kingdom.

 The  Maldivian  Government  have
 trade  and  cultural  contacts  with  us.
 ‘We  have  some  Maldivians  studying  in

 33  LSD—3.

 Government.

 सोमा  पर  हमसे

 रदररे,  ह । अ  रघनाथ  सिह  व्या
 प्रधान  मत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  &  फरवरी
 १६५९  की  रान  को  पश्चिमी  पाकिस्तान

 के  बहावलपुर  राज्य  के  समीप  भारतीय
 क्षेत्र  में  तीन  पाकिस्तानी  घुस  जाये  और
 जब  पजाब  सशस्त्र  पुलिस  ने  उन्हे  चुनौती
 दी  तो  उन्होंने  गोली  चलानी  शुरू  कर
 दी,  श्रौर

 (4)  याद  हा,  तो  हताहतों  की
 सख्या  और  घटना  का  विवरण  क्‍या  है  ?

 प्रधान  मत्री  तथा  बेदेशिक  काय  मंत्रो

 दश्ी  जवाहरलाल  नेहरू)  :  (क)  शौर  (ख).
 जी  नहीं  ।  लेकिन  ६  और  ७  फरवरी  की  शत
 को,  तीन  पाकिस्तानों  राष्ट्रिको  ने  फोरोजपुर-
 बहावलपुर  सीमा  के  निकट  शहतीरवाला
 गाव  से  मवंशी  उठा  ले  जाने  की  कोशिश
 की  ।  पंजाब  सशस्त्र  पुलिस  देल  के  लल
 कारन  पर  पाकिस्तानियों  ने  गोली  चलाई।
 पंजाब  सशस्त्र  पुलिस  दल  को  अपने  बचाव
 के  लिए  गोली  चलानी  पड़ो  |  इस  मुठभेड
 में  एक  अपराधी  के  गोली  लगी  और
 बाकी  बच  निकले  ।  हमारी  तरफ  कोई

 नही  मरा  t

 Rotary  and  Photogravure  Inks

 2843.  Shri  Jinachandran:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  India  is  producing
 Rotary  and  Photogravure  Inks  and  )f
 so  in  what  quantity;

 (b)  what  is  the  annual  requirement
 of  these  inks  for  the  printing  ndus-
 try;  and
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 (c)  whether  any  import  is  allowed
 for  any  of  these  inks?

 The  Minister  of  Commerce  and  In-

 APRIL  8,  959  Written  Answera  0528

 dustry  (Shri  Lal  Bahader  Shastri):
 (a)  Yes,  Sir.  The  production  of
 these  inks  during  the  last  three  years
 is  given  below:

 Name  of  variety  3956  7957  3958

 Newsprint  and  Rotary  Inks  (in  lbs.)  हु  ¥B,66,282  10,13,815,  12,815474
 Gravure  Inks  (in  Ibs.)  91391  (3,43,270  3339542

 (b)  (4)  Newsprint  &  Rotary  Inks  about  2,240,000  Ibs.  per  annum,

 (४)  Gravure  inks  Precise  information  not  available.

 (c)  The “(e)  The  import  pohcy  for  thecurrent  licensing  periog  i.e.  April-
 September,  2959,  in  respect  of  Printer's  .ink  is  as  follows:

 Policy  for  Esta-
 Description  bhshed  Importers  Vahdity  of  heen  Remarks

 ces.

 Printer’s  ink  5%  Gen.  Six  months  ay  Quota  will  be  calculated  on
 5%  Soft  the  basis  of  imports  of  all  types

 of  Printer’s  ink  but  licences  will
 be  valid  fur  the  import  of  only:-

 (४0)  Developing  nk
 (8)  Stone  to  Stone  transfer  in<

 ai)  Stone  to  plate  transfer,  ink

 uv)  Photo  transfer  ink  and
 tt)  Vandyke  ink
 (2)  Upto  74%  of  the  face  value  of

 licence  granted  can  be  utilised for  the  import  of  Off-set  ink,

 Actual  User  applications  from  News-
 papers  for  their  specialised  require-
 ments  of  specialised  types  of  Printer’s
 Ink  not  indigenously  available  in
 quality  or  quantity  will  be  considered
 on  an  ad  goc  basis  by  The  Chief
 Controller  of  Imports  and  Exports.
 Applicants  have  to  furnish  full  justi-
 fication  and  indicate  their  consumption
 during  258

 Export  of  Tapioca

 2844.  Shri  Maniyangadan:  Will  the
 Minister  of  Commetce  and  Industry
 be  pleased  to  lay  a  stafenient  on  the
 Table  showing  the  quantity  and  the
 countries  to  which  tapioca  has  been

 exported  from  India  during  the  last
 two  years  and  state:

 (a)  whether  there  are  any  other
 countries  from  where  tapioca  is  ex-
 ported  to  the  countries  to  which  :t  is
 exported  from  India;

 (b)  whether  the  shipping  freights
 for  tapioca  are  the  same  from  Indie
 and  the  other  exporting  countries;

 (c)  if  not,  what  is  the  difference;

 (d)  whether  the  difference  in  freight
 charges  adversely  affect  ‘export  of
 tapioca  from  India;  and

 (e)  uf  so,  what  steps  are  taken  to
 promote  the  export  of  tapioca?
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 The  Minister  of  Commerce  and
 Xadustry  (Shri  Lal  Bahadur  Shastri):
 A  statement  is  laid  on  the  Table.  [See
 Appendix  VI,  annexure  No.  62].

 ह १  Yes,  Sir,
 (b)  No,  Sir,

 (c)  A  statement  showing  the  com-
 parative  freight  rates  from  India  and
 our  principal]  competitors  viz.  Indo-
 nesia  and  Singapore  is  laid  on  ‘the
 Table  of  the  House.  [See  Appendix
 VI,  annexure  No.  62).

 (d)  The  exports  of  tapioca  and  its
 products  during  958  have  shown  an
 increase  on  the  figures  of  ‘1957.  It  is
 possible  that  if  the  freight  rates  were
 reduced  export  might  increase  further,
 if  other  factors  remain  the  same—but
 this  by  itself  cannot  be  construed  as
 affecting  exports  adversely

 te)  A  statement  is  laid  on  the  Table.
 {See  Appendix  VI,  annexure  No  82.]

 Labour  Co-operative  Societies

 2845.  Shrl  Elayaperumal:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state  the  amount  allot-
 ted  by  the  Central  Government  for
 assistance  to  Labour  Co-operative
 Societres  in  Madras  during  ‘1957-58
 and  1958-597

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  No  amount  has  been
 allotted  by  the  Central  Government
 for  assistance  to  Labour  Coroperative Societies  in  Madras  during  1957-58
 and  1958-59.

 Supply  of  Community  Radio  Sets  to
 Madras  Government

 2846,  Shri  Elayaperamal:  Will  the
 Minister  of  Information  and  Broad-

 be  pleased  to  state  the  value and  number  of  community  radio  sets
 supplied

 aed
 Madras  Government  under the  subsidy  scheme  so  far?

 The  Minister  of  information  and Broadcasting  (Dr.  Keskar):  By  3lst
 March,  ‘1959,  the  Madras  Government hus  been  supplied  2025  Community Radio  Sets  under  the  Subsidy  Scheme of  a  value  of  “about  Rs.  (2,75,400,
 approximately  (exclusive  of  incidental

 CHAITRA  18,  1881  (SAKA)

 exnenses,  departmental  charges  etc.),
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 the  share  of  the  Central  Govern-
 ment’s  subsidy  being  Rs.  1,33,688.
 Middle  Income  Group  Housing  Scheme

 2847.  Shri  Ajit  Singh  Sarbadi:  Wil
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  the  Punjab  Govern-
 ment  have  applied  for  financial  assist-
 ance  for  1959-60  under  Middle  Income
 Group  Housing  Scheme;  and

 (b)  if  so,  the  amount  sought  and
 the  action  taken  in  the  matter?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  0.  Reddy):  (a)  and
 (b)  The  Punjab  Government  have
 drawn  Rs  4  lacs  for  the  year  1958-59.
 Oniy  3  States  have,  so  far,  communi-
 cated  their  requirements  for  the  cur-
 rent  financial  year;  the  rest,  including
 Punjab,  are  expected  to  send  in  their
 requirements  shortly.

 Raza  Textiles  Limited,  Rampur
 2848,  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Commerce  and  Indus-
 try  he  pleased  to  state:

 (a)  whether  Government  have
 recélved  any  memorandum  from  the
 shareholders  of  Raza  Textiles  Limited,
 Rampur  to  hold  enquiry  into  the
 affairs  of  Raza  Textiles  Limited;

 (b)  af  so,  the  nature  of  the  allcga-
 trons  made,  and

 (ce)  the  steps  taken  so  far  to  hold
 enquiry?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  No  such  representation  has  been
 received

 (b)  and  (c).  Questions  do  not  arise.

 राष्ट्रपति  को  इण्डोनेशिया  ौर  मलाया  को
 यात्रा

 २८४६.  श्री  भक्त  बदन  क्‍या
 सूचना  शौर  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  मास

 पहले  जब  भारत  के  राष्ट्रपति  ने  इंडोनेसिया
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 झौर  मलाया  की  यात्रा  कौ  थी,  तो  कुछ
 भारतीय  समाजारपजो  के  प्रतिनिधि  भी
 उनके  साथ  यये  थे  ,

 (क्ष)  यदि  हा,  तो  क्‍या  उनके  शौर
 संबंधित  समाचारपत्रों  के  ताम,  भाषा
 घौर  प्रकाशन-स्थान  झदि  के  बारेमें  एक
 विवरण  सभा-पटल  पर  रखा  जायेगा  ,
 और

 (ग)  उनके  परिवहन  और  उन्हें
 अन्य  सुविधाये  देने  प९  भारत  सरकार  को
 कितना  व्ययू  करना  पड़ा  ?

 सूचना  धौर  प्रसारण  मंत्रो  (डा०
 केसकर)  (क)  जी,  हा  ।

 (ख)  एक  विवरण  लोक-सभा  को
 मेज  पर  रखा  जा  रहा  है  |  [दिखिये
 ररितषिष्ट  ६,  अनुबस्थ  संख्या  ६३]

 (ग)  राष्ट्रपति  की  यात्रा  के  लिये
 वो  हवाई  जहाज  थे  उनमें  से  एक  में
 समाचारफत्रो  के  प्रतिनिधियों  को  जगह
 दे  दी  गई  थी,  इस  लिये  उनके  परिवहन
 पर  क्‍या  खर्च  आया  इसका  अलग  तौर  पर
 विवरण  नहीं  दिया  जा  सकता  ।  इन
 प्रतिनिधियों  पर  इसके  श्रलावा  अन्य  किसी
 प्रकार  का  खर्चा  नहीं  किया  गया  ।

 Managing  Agents  in  Companies

 2850.  Shri  Morarka;  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state’

 (a)  whether  any  notification  has
 been  issued  under  section  324  of  the
 Compames  Act,  notifying  that  speci-
 fied  classes  of  industry  or  business
 shall  not  have  managing  agents;

 (b)  ४  not,  whether  it  55  intended  to
 do  so,  and

 (९)  whether  any  enquiry  has  been
 made  in  any  industry  from  this  point
 of  view?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (c)  No.
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 (b)  ‘The  snatter  iz  under  considera-
 tion.

 be  pleased  to  state  whether  in  view
 of  the  recent  statement  by  the  Gov-
 ernment  to  permit  import  of  car  cont-

 ,ponents  to  the  tune  of  Rs.  50  lakhs,
 “Dodge”,  “Plymouth”  and  “Standard
 Vanguard”  cars  will  be  continued  to
 be  assembled  and  progressively  manu-
 factured  in  India?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 In  July  last,  it  was  decided,  in  con-
 sultanon  with  the  automobile  manu-
 facturers,  that  in  order  to  make  the
 available  foreign  exchange  provide  for
 the  maximum  number  of  vehicles,  each
 of  them  would  be  allowed  to  import
 components  for  only  one  type  of  car,
 the  choice  being  the  one  on  which  the
 cost  of  foreign  exchange  was  the  least
 Pursuant  to  this  decision,  import  or
 components  for  big  cars,  like  “Dodge”,
 “Plymouth”  and  “Standard  Vanguard”
 was  discontinued  As  the  foreign  ex-
 change  position  has  not  eased,  Gov-
 ernment  propose  to  continue  this
 policy  for  the  time  being

 The  additional  release  of  foreign
 exchange  of  Rs  50  lakhs  for  the  :m-
 port  of  car  components  had  been  made
 to  relieve  the  shortage  of  small  cars
 and  could  not,  therefore,  be  utilised
 for  the  import  of  components  of  big
 cars,  viz,  “Dodge”,  “Plymouth”  and
 “Standard  Vanguard”

 Industrial  Co-operative  Societies  in
 Madras  State

 Shri  8S.  R.  Arumugham:
 ae  tear  Ganapathy:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  how  many  industriat  co-
 operative  societies  are  functjoning  in
 Madras  State;
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 (b)  what  are  the  types  of  these
 societies  and  the  value  of  finished
 goods  produced  by  them;  and

 (ce)  the  value  of  products  sold  to  or
 through  the  National  Small  Industries
 Corporation?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (९).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Gorakhpur  Labour  Organisation
 2858.  Shri  के,  K.  Ghosh:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  decision  taken  with  regard
 to  continuation  of  the  Gorakhpur
 Labour  Organisation,

 (b)  the  number  of  Gorakhpur
 labourers  engaged  Industry-wise  in
 the  years  956  and  ‘1958;

 (c)  whether  they  are  kept  segre-
 gated  from  the  rest  of  the  labourers:
 and

 (d)  whether  they  are  given  the
 right  to  join  Labour  Organisations?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  The  recommen-
 dation  of  the  Industrial  Committee  on
 Coal  Mining  was  that  the  Gorakhpur
 Labour  Organisation  might  con-
 tinue  for  the  present  for  purposes  of
 recruitment  only,  but  all  forms  of
 control]  or  regulation  exercised  sep-
 arately  over  Gorakhpur  Labour  after
 recruitment  should  cease.  There
 should  be  a  joint  co-operative  orga-
 nisation  which  should  look  after  the
 various  aspects  of  recruitment,  train-
 ing  and  welfare  of  all  labour  so  that
 there  is  no  distinction  between  the
 Gorkkhpur  labour  and  other  labour.

 &)  Name  of  Industry  No.  of  Gorakh-
 pur  labourers
 during  the  years

 ३१956  2958
 1, Costfields  15,467  7
 2.  Limestone  quarries  pel  a
 3.  Iron  ore  Mines.  694  740 '
 ©  No.
 (१)  Yer.

 ३०534

 Paper  Mills,  Bhavanisagar  and  Mettar

 2854.  Shri  Balakrishnan:  Wil  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  proposals  for  setting  ur.
 of  Paper  Mills  at  Bhavanisagar  and
 Mettur  making  use  of  bamboos;  and

 (b)  if  so,  the  details  of  the  steps
 taken  by  Government?

 The  Minister  of  Commerce  ant
 Industry  (Shri  Lal  Bahadur  Shastri)
 (a)  and  (b).  No  proposal  has  been
 received  by  Government  for  th*  set-
 ting  up  of  a  paper  mill  at  Bhavani-
 sagar.  However,  a  scheme  for  the
 establishment  of  a  paper  mill  at
 Wettur  Dam,  Salem  District,  was  i2-
 ceived  from  a  private  party  in  Novem-
 ber,  1956.  After  consideration  of  tne
 scheme,  the  party  was  informed  in
 August,  957  that  there  was  no  chance
 of  foreign  exchange  of  such  large
 ajmensions  as  required  by  them,  being
 available  in  the  then  prevailing
 circumstances  and  as  such,  they  were
 advised  to  renew  their  application
 after  a  year.  The  firm  has  now  sub-
 mitted  a  revised  proposal  for  import
 of  plant  and  machinery,  which  is  under
 consideration.

 Sale  of  Documentary  Films  Abroad

 2855.  Shri  Shivananjappa:  Will  the
 Minister  of  Information  and  Broad.
 casting  be  pleased  to  state:

 (a)  whether  the  Union  Government
 nave  finalised  arrangements  with  the
 Commonwealth  National  Library  ir
 Australia  for  sale  of  prints  of  Indian
 documentary  films;

 (b)  if  so,  the  details  thereof;  and

 (०)  if  not,  when  the  arrangements
 will  be  finalised?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  The  Agreement  for  non-commer-
 cial  distribution  of  our  films  in
 Australia  was  signed  with  the
 Commonwealth  National  Library.
 Canberfa  on  28th  April,  1955.  This
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 Agreement  has  been  extended  from
 year  to  year  The  main  terms  of  the
 Agreement  as  agreed  for  the  year
 rom  Ist  April,  1959,  are  as  follows.

 ()  A  i6mm  dupe  negative  of  the
 films  selected  out  of  those
 available  for  external  market
 will  be  loaned  free  of  charge
 to  the  Commonwealth  National
 Library

 (2)  The  Commonwealth  National
 Labrary  will  prepare  prints  at
 their  cost  from  the  dupe
 negatives  so  supplied  for  sale
 in  Australia

 (3)  The  prints  will  be  sold  at  the
 rate  of  £A7\l0/0  per  print  of
 400  ft  out  of  which  the  Gov-
 ernment  of  India  will  be  paid
 £A  4  per  print

 (4)  The  Commonwealth  National
 Labrary  will  sell  at  least  3
 prints  each  of  the  films  select-
 ed  by  them.

 (९)  Does  not  arise

 Btall-holders  of  Panchkain  Road  and
 Janpath,  New  Delhi

 2856.
 (me

 Mahendra  Pratap:
 Shri  Amjad  Ali:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  2771  on  the  25th  April
 958  and  state

 (a)  the  details  of  the  scheme  of
 rehabilitating  eligible  temporary  stall-
 holders  of  Panchkuin  Road  and  Jan-
 path  (Queensway),  New  Delhi,  and

 (b)  the  defimtion  of  an  eligible
 stall-holder?

 The  Minister  of  Rehabilitation  and
 Minerty  Affairs  (Shri  Mehr  Chand
 Khawaa):  (a)  Construction  of  625
 shops  in  various  Government  colonies
 in  New  Delin  has  been  sanctioned.  In
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 st  Panchkuin  Road  and  Janpath  will
 be  considered  for  allotment  of
 in  these  markets  when  completed.

 (b)  The  following  are  the  condi-
 tions  of  eligibility  of  a  stall-holder  for
 alternative  accommodation:

 (i)  he  should  be  a  bona  fide  dis-
 placed  person,

 (a)  he  should  be  the  original
 allottee/hcencee  of  the  stall
 of  the  local  body  concerned;
 and

 (a)  he  should  be  doing  business
 m  the  said  stali  an  Delhi
 continuously  from  ai  date
 prior  to  5th  August,  2950

 Groundnat  Seeds  for  Pakistan

 2857.  Shri  P  C  Borooah:  Will  the
 Prime  Minister  be  pleased  to  state

 (8)  whether  Government  received
 any  request  from  the  Pakistan  Gov-
 ernment  for  the  supply  of  10,000
 maunds  of  Madras  short  erect  variety
 of  groundnut  seeds,  in  August,  1958,
 and

 (b)  if  so,  the  action  taken  thereon’

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharis!
 Nehru):  (a)  and  (b)  Yes,  Sr  A
 request  was  received  from  the  Gov-
 ernment  of  Pakistan,  in  August,
 to  supply  them  10,000  maunds  of
 Madras  short  erect  variety  of  ground-
 nut  seeds  for  sowing  purposes  in  East
 Pakistan.  The  Government  agreed  to
 supply  6,000  maunds  rs

 Export  of  Horn  Work

 ‘2858,  Shri  Panigrahi:  Wil)  the  Minis-
 ter  of  Commerce  and  Indestry  be
 pleased  to  state  whether  there  is  any
 proposal  to  promote  export  of  horn
 work  from  Orissa  as  a  non-traditional
 item  of  export?
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 The  Minister  of  Commerce  and
 indestry  (Shri  Lal  Bakedur  Shastri):
 There  is  no  exclusive  proposal  to  pro-
 mote  export  of  horn  work  from  Orissa
 as  a  non-traditional  item  of  export.
 Generally,  export  promotion  measures
 being  undertaken  for  handicrafts
 inelude  horn  work  also.

 Expert  Promotion  Schemes

 2859.  Skri  Damani:  Will  the  Muinis-
 ter  of  Commerce  and  Industry  be
 pleased  to  lay  a  statement  on  the
 Table  indicating  the  imports  allowed
 during  July-September,  ‘1958,  Octo-
 ber-December,  958  and  January-
 March,  959  from  different  foreign
 countries  and  the  extent  to  which  7  is
 attributable  to  the  Expert  Promotion
 Schemes?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 A  statement  showing  the  total  value
 of  licences  issued  and  the  value  of
 hhcences  issued  under  the  Export  Pro-
 motion  Scheme  for  the  quarters,  July-
 September,  1958,  October-December,
 958  and  for  the  month  of  January
 3959  ३35  laid  on  the  Table.  [See
 Appendix  VI,  annexure  No  64]
 Licensing  figures  for  the  months  of
 February  and  March  7959  are  not  yet
 available  Licensing  statistics  are  not
 maintamed  country-wise

 Import  of  Raw  Material

 2860.  Shri  Damani:  W:l)  the  Muinis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state  the  details  of  um-
 port  lence  entitlement  earned  by  the
 established  exporters  for  the  im-
 port  of  raw  materials  against  their
 export  performance  since  the  intro-
 duction  of  the  Export  Promotion
 Scheme?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Rehadur  Shastri):
 The  Export  Promotion  Scheme  was
 introduced  in  September  1950.  Statis-
 tics  of  import  licences  issued  under
 this  Scheme  are  available  only  from
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 July-December  954  licensing  period
 and  are  given  below:

 ~—

 Value  in
 Licensing  penod  ‘ooo  of  Rs

 July-December  7954  49.9२
 January-June  7955  77.45
 July-December  2955  19,52
 January-June  956  10,64
 July-December  3956  14,94
 January-June  1957  26,64
 July-September,  3957  40,53,
 Qctober  57-March  *58  2,70,52
 April-September,  7958  10,20,97
 October  ’58-March  *59  4:37:97

 (upto  7-2-59)

 Full  particulars  of  the  licences
 lgsued  under  the  Scheme  are  regular-
 ly  published  9  fhe  Weekly  Bulletins
 of  Import  and  Export  Trade  Control
 Copies  of  which  are  available  an  the
 Parhament  Library

 Export  Promotion  Schemes

 2861.  Shri  Damani:  Wl)  the  Munis-
 ter  of  Commerce  and  Industry  be
 Pleased  to  state

 (a)  how  far  the  export  promotion
 Schemes  regarding  import  of  certain
 Coal-tar  dyes,  ६९5५6  chemicals,  against
 the  export  of  textiles  and  yarn  has
 been  helpful  in  the  objectives,

 (b)  the  details  of  the  import  heences
 issued  under  the  scheme  during
 October-December,  958  and  January-
 March,  959  period;  and

 (eo)  what  special  efforts  are  being
 Tade  for  putting  through  the  scheme
 Smoothly?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (c)  A  statement  giving  the

 Yequired  information  is  laid  on  the
 Table  [See  Appendix  VI,  annexure
 No.  65}.
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 Textile  Companica

 2662
 Shri  Aurobingéo  Ghosal:
 Shri  B.  Das  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 70539

 (a)  how  many  textile  companies
 have  reported  loss  and  net  profit  rea-
 pectively  for  the  year  ended  Decem-
 ber,  ‘1958;  and

 (b)  the  total  amount  of  loss  and  net
 profit  respectively  and  the  highest  per-
 centages  thereof?

 The  Minister  of  Commerce  and
 Indastry  (Shri  Lal  Bahadur  Shastri):
 (a)  Different  mill  companies  close
 their  accounts  on  different  dates  and
 not  necessarily  on  3lst  December.
 Based  on  the  results  of  277  textile
 mills  as  have  furnished  balance  sheets
 during  ‘1957-58,  03  companies  have
 reported  losses,  and  74  have  reported
 profits.

 (b)  The  total  loss  incurred  by  these
 03  companies  is  approximately
 Rs.  5!8°62  lakhs  and  the  net  profit
 made  by  !74  companies  comes  to
 Rs.  564°7  lakhs;  the  highest  percen-
 tage  of  loss  was  24  per  cent  on  turn-
 over,  and  the  highest  profit  was  214
 per  cent  on  its  turnover.

 ‘India  958’  Exhibition

 2863.  |  Shri  B.  Das  Gupta:
 |  Shri  Aurobindo  Ghosal:

 Will  the  Munister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 ३236  on  the  l6th  March,  1959,  and
 State:

 (a)  the  break  up  of  the  amount
 charged  and  realised  as  rent  from
 ह.......  private  stall  holders  and  the  State
 Governments  in  the  India  958
 Exhibition;

 (b)  what  has  been  the  otal  expendi.
 ture  for  constructing  buildings  by
 Government  in  the  Exhibition;

 (९)  whether  they  are  going  to  be
 demolished  or  retained;
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 BCU  whether  any  contract  for  any
 construction  was  given  to  any  private
 contractor;

 (e)  if  ao,  whether  tenders  were
 publicly  invited;  and

 (2)  what  was  the  total  arneunt involved  in  such  contracts?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (c).  A  statement  is  laid  on

 the  Table.  [See  Appendix  VI,  an-
 nexure  No.  68].

 (b),  (8),  (९)  and  (f).  Information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Prime  Minister's  Reilef  Fund

 2864.  Shri  क्,  ए.  Boroosh:  Will  the
 Prime  Minister  be  pleased  to  state  the
 amount  received  from  foreigners  and
 foreign  countries  as  contributions  to
 the  Prime  Minister’s  Relief  Funé
 during  958  and  the  details  thereof?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  A  statement  containing  con-
 tributions  received  in  the  Prime  Minis-
 ter’s  National  Rehef  Fund  from  abroad
 during  the  period  Ist  January  958  to
 3lst  December  958  38  placed  on  the
 Table  of  the  House.  .[See  Appendix
 VI,  annexure  No.  67].

 Government  of  India  Press,  Nasik

 2865.  Shri  Jadhav:  Will  the  Minister
 of  Works,  Housing  and  Supply  be
 pleased  to  state  what  is  the  present
 strength  of  the  staff  employed  in  the
 Government  of  India  Press,  Nasik
 (Bombay  State),  with  a  break  up  of
 each  class  of  servants?

 The  Minister  of  Works,  Housing  ané
 Supply  (Shri  K.  C.  Reddy):  ‘The
 present  strength  of  the  Press  ig  1100.
 Class-wise  break  up  is  as  follows:

 Class  I  1

 Class  Ho  pS)
 Class  TIT  7४7

 Class  IV  $7
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 (Shri  Easwara  Iyer:
 ates.  Ghri  A.  K.  Gopalan:

 Shri  Tangamani:

 Wl  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  what  xs  the  work  load  on  the
 'B’  Division  of  the  Central  Public
 Works  Department;

 (b)  whether  the  work  load  justifies
 the  existence  of  this  Division;  and

 {e)  of  not,  whether  there  is  any  pro-
 posal  to  merge  this  Division  with  any
 other  Division?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C  Reddy):  (a)  The
 workload  of  this  mamtenance  Drvision
 for  the  year  ‘1958-59  is  about  Rs.  8
 lakhs.

 (b)  Yes

 (९)  Does  not  arise.

 Indian  Birds  and  Animals  for  Foreign
 Zoos

 2887,  Shrimati  Ila  Palchoudhuri:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  large
 number  of  birds  and  animals  have
 recently  been  flown  for  Zoos  abroad.

 (b)  if  so,  the  total  number  of  bird;
 and  animals  flown’  separately  .o
 foreign  countries  during  the  year  958
 as  compared  to  ‘1957;

 (c)  the  names  of  countries  to  which
 they  were  sent;

 (a)  whether  these  birds  and  animals
 were  sold  or  sent  as  gifts;  and

 (e)  xf  sold,  what  was  the  total
 amount  received  from  each  country?

 The  Winister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (e).  Trade  statistics  do  not
 show  separately  birds  and  animals
 flown  for  z00s,  A  statement  showing
 ह... कै  ह... ....... क  of  both  birds  and
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 animals  during  957  and  32858  is  laid
 on  the  Table.  [See  Appendix  VI,
 annexure  No.  68}.  Such  birds  and
 animaig  are  mostly  sold  and  only  a
 few  are  sent  on  an  exchange  basis

 2.07  hes.

 PAPERS  LAID  ON  THE  TABLE

 NOTIZICATION  RE:  AMENDMENT  TO
 INDUSTRIAL  Disputes  (CeNTRAL)  RULES

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Pianning  (Shri  L  N  Mishra):  On
 behalf  of  Shri  Nanda,  I  beg  to  lay
 on  the  Table,  under  sub-section  (4)  of
 Section  38  of  the  Industria]  Dusputes
 Act,  ‘1947,  a  copy  of  Notification
 No  GSR  398  dated  the  4th  April,  1989,
 making  certain  further  amendment  to
 the  Industrial  Disputes  (Central)
 Rules,  1957.  [Placed  im  _  Library.
 See  No  LT-3342/59.]

 CorREcTION  oF  Repity  To  STARRED
 Qurstion  No  2

 The  Minister  of  Commerce  (Shr
 Kanungo):  I  beg  to  lay  on  the  Table
 a  copy  of  statement  correcting  the
 reply  given  on  the  l0th  February
 3959  to  a  supplementary  by  Shn  दि  P.
 Nayar  on  Starred  Question  No.  2
 regarding  Dyes  for  Handloom  Indus-
 try  [Placed  wn  Library.  See  No.  LT-
 1343/59,  ]

 208  hrs

 *DEMANDS  FOR  GRANTS—contd.

 Ministry  oF  7000  ann  AcricuLTuRe—
 contd,

 Mr  Deputy-Speaker:  The  House  will
 now  resume  discussion  on  the  Demands
 for  Grants  relating  to  the  Ministry  of
 Food  ang  Agriculture.  Out  of  8  hou's
 allotted  for  these  Demands,  2  hours
 and  7  minutes  now  remain.

 How  long  does  the  hon.  Minister
 propose  to  take  for  reply?

 “Moved  with  the  recommendation  of  the  President.



 3०543  Demands

 The  Minister  ef  Food  and  Agrical-
 पीलााश  (Shri  A.  P,  Jain):  One  hour.

 Mr.  Deputy-Bpeaker:  I  propose  to
 call  the  hon.  Minister  at  237  or  120
 wee.  After  his  reply,  the  cut  motions
 «will  be  disposed  and  the  Demands  put
 ०0  vote.

 Dr.  P.  8,  Deshmukh  may  continue
 lhis  speech,

 Shri  Goray  (Poona):  Does  the  time
 eof  8  hours  include  the  time  for  Minis-
 ter’s  speech  also?

 The  Minister  of  Agriculture  (Dr.
 द  S.  Deshmukh):  I  have  only  a
 short  time  left  and  I  will  not  touch
 apon  any  very  new  points.  I  will
 wmerely  give  more  information  a2bout
 some  of  the  points  that  were  raised
 yesterday.

 At  the  outset.  J  admit  that  my
 vmathematics  is  unable  to  keep  pace
 with  the  calculations  of  my  hon.
 friend,  Pandit  Thakur  Das  Bhargava.

 "He  equated  one  lb.  of  milk  with
 g@everal  chicken,  and  then  gave  the
 vestimate  of  what  we  are  losing  in  not
 utilising  cow  dung  properly.  I  believe
 ‘that  at  least  so  far  as  the  value  of
 ‘cow  dung  is  concerned,  his  figures  are
 Jikely  to  be  probably  nearer  the  mark.
 But,  so  far  as  conservation  of  cow-

 Shri  D.  C.  Sharma’  (Gurdaspur):
 ‘With  regard  to  the  consumption  of
 emilk........

 Mr.  Deputy-Speaker:  Order,  order.
 “There  are  so  many  voices  that  nothing
 ecan  be  heard.  I  do  not  know  what
 difficulty  the  stenographers  might  be
 experiencing.  I  would  expect  hon
 Members  just  to  listen  to  what  is  being
 -said  here.

 Shri  D.  0.  Sharma:  I  came  to  know
 “yesterday  that  a  seer  of  milk  is  equal
 to  9  eggs.  I  want  to  know  how  many
 «chickens  can  be  equated  with  one  seer
 of  milk.

 Dr.  P.  8.  Deshmukh:  I  am  trying  te
 wet  this  information  and  I  hope,  before

 tt  conclude  my  speech.  I  would  be  able
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 to  supply  some  information  to  my
 hon.  friend.

 So  far  as  conservation  of  cow-dung
 is  concerned,  as  also  compost  making,
 Government  has  a  very  big  plan,  and,
 I  am  glad  to  say  that  we.  have  also
 achieved  some  results.  The  number  of
 places  operating  the  schemes  of  com-
 posting  increased  from  269  in  ‘1944-45
 to  2252  by  the  end  of  1957-58.  The
 total  number  of  urban  centres  in  the
 Indian  Union  having  some  sort  of  a
 local  organisation  for  the  collection
 and  removal  of  refuge  is  about  3,000.
 It  is  aimed  to  cover  all  such  tuwns
 under  the  urban  compost  scheme  to  in-
 crease  the  existing  compost  production
 of  2.2  million  tons  to  3  million  tons
 annually,  and  effecting  an  appreciable
 improvement  in  the  quality  of  the
 compost  prepared,  by  the  end  of  the
 Second  Five  Year  Pian.

 Similarly,  we  have  not  let  alone  the
 rural  areas.  There  also  we  have  got  a
 scheme  of  intense  activity.  We  have
 already  covered  1,000  blocks  with  the
 appointment  of  inspectors  for  compost-
 ing.  These  people  have  trained  so  far
 nearly  45,000  village  leaders  and
 farmers  to  prepare  better  compost  and
 utilise  all  the  waste  that  may  be  avail-
 able.  This  will  show  that  we  have
 also  tackled  this  aspect  of  the  problem.

 So  far  as  the  utilisation  of  cow-dung
 as  fuel  is  concerned,  this,  as  I  am  sure
 every  hon.  Member  of  this  House  will
 realise,  is  a  very  difficult  question
 And,  I  do  not  think  any  sensible  man
 will  suggest  that  we  should  ban  the
 use  of  cow-dung  as  fuel  by  law.  ह
 will  be  a  very  undesirable  piece  of
 legislation.  All  that  we  can  do  is  to
 persuade  the  people  and  also  to  popu-
 larise  gas  plants  which  we  have,  more
 or  less,  perfected.  There  is  a  scheme
 that  every  block  should  have  at  least
 2  gas  plants  because,  in  the  gas  plant,
 we  will  not  only  get  the  fuel  but  will
 hot  diminish  the  value  of  the  cow-
 dung  so  far  as  manurial  uses  are
 concerned,

 Similarly,  so  far  as  fodder  is  con-
 cerned,  we  have  taken  4  large  number
 of  steps  and  most  of  the  suggestions
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 which  my  hon.  friend  Shri  Govind
 ‘Das}i  made  have  been  given  effect  to.
 ‘I  do  not  think  there  remains  any  perti-
 ‘cular  important  suggestion  which  we
 have  not  accepted  and  in  which  some
 steps  have  not  been  taken  so  far  as
 increasing  the  quantity  of  fodder  is
 concerned,  which  is  very  necessary,
 and  also  its  development.

 But,  all  these  things  take  time  and
 what  is  possible  within  the  time  and
 with  the  resources  we  have,  we  are
 trying  to  do.  Of  course,  it  is  correct
 that  due  to  foreign  exchange  diffi-
 culties  we  have  not  been  able  to  sup-
 ply  sufficient  iron:  and  steel  for  agri-
 cultural  purposes  nor  have  we  been
 able  to  provide  as  much  fertilisers  as
 there  is  demand.  This  has  also  come
 in  the  way  of  going  ahead  with  the
 schemes  of  irrigation  because  the
 requirements  of  foreign  exchange  are
 not  forthcoming.

 But,  in  all  these  things  we  are
 making  a  serious  effort  to  develop  the
 quantity  available  so  far  as  the  cattle
 are  concerned  and  all  the  suggestions
 which  my  hon.  friend  Shri  Govind
 Dasji  made—I  can  safely  say  all  of
 thcm—are  being  implemented,

 In  order  to  give  a  few  more  details,
 I  would  like  to  enumerate  the  items  in
 the  scheme  for  the  development  of
 food  and  fodder  in  selected  areas  in
 village  blocks.  The  important  aspects
 of  this  are  as  follows:—

 (i)  The  appointment  of  Fodder
 development  staff;

 (ii)  Establishment  of  State  Fodder
 and  Grazing  Committees;

 (iii)  The  establishment  of  Pasture
 Administration  blocks  in  com-
 munity  development  blocks;

 Civ  )  The  distribution  of  fodder  seeds,
 roots  etc.,  produced  by  the  State
 Farms  and  the  Military  Farms,
 to  cultivators;

 (५)  The  feeding  of  selected  cattle  on
 belanced  rations;  improvement
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 of  pastures  of  State  Government
 Farms;  and

 (vi)  Construction  of  silo  pits  for
 conservation  of  fodder.

 The  Central  Government  also  does
 not  depend  upon  the  initiative  of  the
 State  Government  alone  but  gives  a
 subsidy,  varying  from  25  per  cent  to
 50  per  cent  for  all  the  above  items,  to
 State  Governments.  In  the  same
 manner,  so  far  as  compost  is  concern-
 ed,  we  are  giving  every  possible  en-
 couragement.

 Pandit  Thakur  Das  Bhargava
 (Hissar):  May  I  just  put  a  question?
 Can  the  hon.  Minister  kindly  give  us
 the  details  as  to  how  much  money
 has  been  spent  so  far  and  the  improve-
 ments  made  so  far  in  any  of  the  areas
 in  the  last  5  years  in  the  matter  of
 additional  production  of  fodder  and
 cattle  feeds.

 Dr.  P.  S.  Deshmukh:  I  have  men-
 tioned  some  of  the  figures  in  giving
 the  details  about  the  Town  Compost
 Scheme  and  I.have  also  mentioned.

 Pandit  Thakur  Das  Bhargava:  In
 reply  to  a  question  which  I  put  in  this
 House  it  was  mentioned  that  no  money
 has  been  spent  in  the  First  Five  Year
 Plan  and  in  the  3  years  of  the  Second
 Five  Year  Plan  and  only  propaganda
 has  been  done.  I  do  not  know  how
 the  hon.  Minister  says  otherwise.  ‘This
 was  the  reply  given.

 Dr.  ह  S.  Deshmukh:  I  have  already
 mentioned  that  4000  inspectors  are
 already  in  position  in  000  blocks  and
 they  have  trained  nearly  45,000
 farmers  so  far  as  better  composting  is
 cancerned  and  composting  is  nothing
 more  than  better  utilisation  of  cow-
 dung.

 Pandit  Thakur  Das  Bhargava:  I  am
 asking  about  the  increased  production
 of  fodaer:  now  mucn  money  has  been
 paid,  how  much  has  been  spent  and
 how  much  fodder  has  been  added  to;
 and  I  am  not  asking  about  compost.
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 that  much  expenditure  has  not  been
 incurred.  But,  since  we  have  got  a
 scheme,  I  am  sure,  we  will  be  able  to
 implement  it,  though  the  process  may
 probably  be  somewhat  gradual.

 Then,  the  question  was  asked  by  my
 hon  friend  about  a  lb.  of  milk  being
 equal  to  9  eggs  According  to  Health
 Bulletin  No.  23,  which  gives  the
 nutmtive  values  of  Indian  foods  and
 was  published  by  Dr  W.  R.  Aykroyd,
 Director,  Nutrition  Research  Labora-
 tory,  mm  94l,  the  calorific  value  of
 cow's  milk,  buffalo  milk  and  eggs  35
 38,  33  and  49  per  oz  respectively
 Tas  mreans  that  die  cuorufc  vatue  of
 one  Ib.  of  cow's  milk  38  288,  and
 buffalo’s  milk  528  The  weight  of
 eggs  which  give  the  same  calories
 would  be  59  oz  compared  with  cow's
 milk  and  3047  oz.  compared  =  w:th
 buffalo  milk  Taking  the  average
 weight  of  an  Indian  egg  (of  Desi
 type)  to  be  lj  oz,  nearly  5  eggs
 would  equal  a  lb.  of  cow’s  milk  and
 8  eggs  a  lb  of  buffalo  milk

 Pandit  Thakur  Das  Bhargava:  May
 2  take  it  that  the  reply  given  by  the
 hon  Minister  of  Food  was  wrong.  I
 put  a  question  No.  297i  on  the  27th
 September,  34958  to  the  hon  Minister
 and  he  was  pleased  to  give  the  rela-
 tive  values  of  all  these  tlings  as
 against  4  seer  of  milk.  Was  that
 reply  wrong  because  what  the  Minis.
 ter  has  said  is  quite  different  from
 the  one  which  the  hon.  Food  Mins-
 ter  gave  me?

 Mr.  Deputy-Speaker:  This  might
 be  heard  and  then,  because  the  hon.
 Minister  has  also  to  speak,  he  might
 be  canfronted  with  this  contradiction
 when  he  is  speaking.

 Dr.  ह  8.  Deshmukh:  So  far  as
 buffaio’s  milk  is  concerned,  there  is,
 it  seems,  a  difference  in  the  caicule-
 tion  of  my  friend  and  my  calculation
 of  one  egg  only.  So,  both  of  us  are
 very  nearly  correct.

 Mr.  Deputy-Speaker:  Order,  order.

 Dr.  ह  Deshmukh:  This  is  some
 question  of  details.  I  have  not
 examined  it  and  ३  will  certsinly  get
 expert  opinion  so  far  as  my  hun.

 friend's  contention  is  concerned.  But,
 I  think  :t  38  somewhat  vague  snd  not
 a  scientific  opinion  that  buffalo  milk
 creates  some  sort  of  dullness  in  the
 brain  It  may  be,  probably,  good  to
 have  cow’s  milk  But  we  know  the
 comparative  intelligence  of  peoples
 sitting  in  this  House  also—those  who
 confine  themselves  to  cow's  milk  and
 those  who  happen  to  have  the  mis-
 fortune  of  having  to  take  buffalo’s
 mulk  (Interruptions)  I  am  unable
 to  distinguish  one  from  the  other

 Mr.  Deputy.Speaker:  We  do  not
 make  comparisons  all  are  equally
 good,  whether  we  take  buffalo's  milk
 or  cow's  milk,  everybody  is  equally
 good.

 Dr.  ह  S.  Deshmukh:  I  hope  my
 friend  would  not  insist  too  much  upon
 this  preference  for  cow's  milk  s0  as
 to  bring  some  sort  of  a  war  between
 the  cow  and  the  buffalo  milk  m  this
 country.  Both  animals  are  useful  in
 their  own  way  and  there  are  also
 economic  questions  involved.  There
 are  many  people  for  whom  to  main-
 tain  a  cow  is  far  more  costly  than
 maintaining  a  buffalo.  It  is  very  well
 for  us  to  preach  one  thing  or  the
 other  but  the  economics  must  appeal
 to  the  common  man  who  is  to  feed  the
 cow  as  well  as  the  buffalo.  It  is  no
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 Shri  L  Eackaran  (Palghat):  Mr
 Deputy-Speaker,  Sir,  I  congratulate.

 wren  सहोदरा  बाई  राव  (सागर--
 रखित्त--प्रमूुसुचित  जातिमा)  :  उपाध्यक्ष

 महोदय,  कल  मैं  ने  भी  ाप  से  प्रार्थना
 की  थी।

 उपाध्यक्ष  महोदय  बेशक  आलानरेबुल
 मेम्बर  साहिबा  ने  कहा  था  |  मगर  कहने
 के  बाद  ही  वह  चली  गई  ।  में  शाम  तक

 इम्तिजार  करता  रहा,  पर  वह  नही
 झाई  |

 Shri  L  Eacharan:  Sir,  J  congratu-
 tate  the  Mazsters  and  the  Manstry
 for  the  assistance  given  to  Kerala
 State  to  tide  over  the  serious  food
 situation  last  year  The  problem  was
 very  grave  not  only  to  Kerala  but  to
 the  whole  country  and  the  Ministry
 tackled  the  problem  very  carefully
 and  tactfully  The  price  in  Kerala  is
 very  much  higher  than  an  other  parts
 of  the  country  The  purchasing
 capacity  of  the  people  is  very  low
 So  the  existing  price  is  higher  than
 what  it  was  existing  last  year  in  this
 period  So,  something  has  to  be  done
 to  reduce  the  price  to  the  level  pre-
 vailing  79  other  States  Fcermerly,  we
 used  to  get  Burma  rice  and  Tanjore
 mee  and  people  were  accustomed  to
 prefer  the  Burma  rice  But  now-a-
 days  Burma  rice  is  not  available  for
 the  Kerala  State  Kerala  is  deficient
 mm  rice

 Acharya  Sripalani
 ‘They  can  get  from  Russia

 Shri  है,  Eacharan:  It  has  to  depend
 upon  outside  supply  According  to
 the  Kerala  Government,  the  deficit  is
 about  8-7  takh  tons  The  southern
 zone  is  a  surplus  zone  according  to
 the  figures  available  According  to
 the  figures,  Andhra  has  a  surplus  of
 about  30  lakhs
 Madres  hag  got  2-3  lakhs  With  re-
 gerd  to  the

 pear  |  bi
 to  Kerala,

 t  Kerala  can
 purchase  rice  from  Andhra.  It  is  all

 (Sitamarhi)

 &  E  of  B
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 right  asking  the  Kerala  Government
 to  purchase  rice  from  Andhra  But  sf
 that  is  to  be  had,  the  Central  Gov-
 ernment  should  exercire  the  necessary
 control  over  the  purchases  made  by
 the  Kerala  State

 Much  has  been  said  about  the
 Andhra  rice  deal  In  this  House  it-
 self  when  the  matter  was  raised  some-
 time  back  the  Food  Minister  has  said
 that  he  would  await  tne  report  of  the
 Commission  appointed  by  the  Kerala
 Government  It  has  submitted  its  re-
 port  On  page  62  of  the  report,  it
 says

 “But  when  all  the  circumstanc-
 es  to  which  I  have  referred  at
 such  great  length  are  taken  to-
 gether  there  are  strony  grounds
 for  suspicion  that  the  deal  was  not
 solely  dictated  by  considerations
 intrinsic  to  the  rents  of  the
 situation  mm

 It  further  says

 “To  answer  bricfiy  the  two
 matters  referred  to  m*.  I  find  that
 the  purchase  of  5,000  tons  of  nice
 by  the  Kerala  Government  in
 August-September  957  was  yusti-
 fied  but  that  the  purchase  on  the
 terms  of  the  present  deal  was  not
 having  regard  to  the  food  situation
 wn  the  State,  and  that  the  pur-
 chase  resulted  in  avoidable  loss
 to  the  State”

 That  5  why  I  have  said  that  the  Cen-
 tral  Government  should  have  the
 necessary  control  over  the  purchase
 made  by  Kerala  This  purchase  was
 made  through  a  private  firm  at  Madras
 about  which  also  the  report  says  on
 page  6!

 “The  present  dea!  was  for  the
 supply  of  the  rice  of  the  va‘ue  of
 Rs  25  lakhs  of  rupees  The
 Madras  firm  was  quite  unknown
 an  Kerala  and,  from  what  I  have
 already  said,  there  was  nothing
 im  its  antecedents  to  indicate  that
 it  would  be  able  to  undertake  a
 dea)  of  this  magnitude”
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 Though  such  an  observation  has

 been  made,  the  Government  has  not
 taken  any  action  and  it  has  again  en-
 trusted  the  procurement  work  to  this
 firm.  Not  only  that.  The  report  of
 the  Commission  has  been  totally  re-
 jected  by  the  State  Government.

 Whenever  the  State  Ministers,  es-
 pecially  the  Food  Minister’s  and  other
 Ministers  come  for  consultation  or
 conference  to  Delhi,  they  issue  a
 statement  here  saying  that  they  are
 getting  the  assistance  and  help  re-
 quired  by  the  Kerala  State.  But
 when  they  go  back  to  the  State  they
 say  that  they  are  not  getting  the  re-
 quired  assistance  and  so  there  is  dis-
 criminatory  treatment  against  tie
 Kerala  State.

 The  southern  zone  was  working
 well  and  so  it  has  to  be  retained  as  it
 is.  Reports  have  appeared  in  the  Press
 that  the  Madras  Government  had
 represented  to  the  Centre  that  each
 State  should  form  a  separate  zone  and
 the  requirements  of  Kerala  should  be
 met  on  a  State  to  State  basis.  The
 reason  advanced  is  that  there  is  a  lot
 of  movement  of  rice  and  paddy  from
 Tanjore  to  Kerala.  I  think  that  there
 is  not  so  much  movement  as  is  stated.
 The  movement  was  less  in  2958  than
 in  1957.  Even  this  year  the  move-
 ment  is  very  restricted  and  it  is  very
 low.  Kerala  was  the  market  of
 Tanjore  paddy  and  rice  and  that  was
 the  normal  trade  market  and  this  has
 to  be  retained.  Even  now,  the  Gov-
 ernment  of  Madras  has  controlled  the
 movement  of  paddy  and  it  issues  per-
 mits  to  take  lorry  loads  from  Tanjore
 to  Kerala.  The  south  zone  has  stood
 the  test  of  time.  On  the  whole  it  has
 benefited  the  people  not  only  of  Kerala
 but  the  whole  of  that  area.  So,  this
 should  be  retained  as  it  is,

 Ag  regards  agriculture,  Kerala  is
 utilising  the  maximum  available  lands
 for  cultivation.  The  tetal  area  under
 paddy  cultivation  is  about  3°25  lakhs
 acres,  There  is  no  scope  for  extend-
 ing  the  area  further  or  reclaim  further
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 area.  Whatever  area  is  available  it
 has  been  taken  for  cultivation.  The
 average  yield  per  acre,  according  to
 the  State  Government  is  587  Ibs.  of
 paddy.  This  has  to  be  improved  conai- derably  by  improved  meang  of  culti-
 vation.  Chemical  fertilisers  are  not
 available  for  the  use  of  our  cultivators
 and  we  have  to  import  them.  But
 whatever  is  available  is  not  made
 available  to  the  cultivators  at  a  time
 when  it  is  required.  Our  agriculture
 departments  have  not  changed  their
 policy  and  procedure.  The  ordinary
 cultivators  are  not  aware  of  the  pro-
 cedure.  They  require  these  things
 only  at  the  time  of  their  use  and  then
 only  they  will  approach  the  agricul-

 ture  department.  There  are  some
 difficulties  of  this  kind  and  they  are
 to  be  minimised.  In  the  same  way
 improved  varieties  of  seeds  are  also
 to  be  made  available  when  and  where
 they  are  required.

 Malabar  which  was  a  backward  area
 is  still  neglected.  Even  also’  in
 the  appointments  to  service  under
 State  Government  there  is  mis-
 management.  There  is  large  scope  for
 increasing  the  yield  by  extending  the
 irrigation  facilities.

 In  the  Palghat  District  there  is  a
 scheme  which  was  _  investigated  and
 recommended  by  the  previous  Gov-
 ernment.  The  Planning  Commission
 has  not  sanctioned  that  scheme.  I  am
 referring  to  the  Kanjirapuzha  scheme.

 t  is  a  big  scheme  which,  if  under-
 taken,  will  yield  double  the  quantity
 bf  foodgrains  that  is  now  produced  in
 that  area  of  about  80,000  to  90,000
 acres  of  land.  This  scheme  was
 investigated  even  before  the  First  Five
 Year  Plan  and  was  found  to  be  very
 useful.  I  do  not  know  whether  the
 Kerala  Government  has  recommended
 it  to  be  included  at  least  in  the  Third

 ‘ive  Year  Plan.

 Sir,  there  is  no  use  of  having  ३०
 many  big  schemes  which  will  produce tesults  only  after:  some  long  period.

 y  in  the  case  of  Kerala  the
 Serious  food  situation  that  is  prevailing ‘here  can  be  solved  by  giving  more
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 irrigationa)  facilies  which  will  yueld
 quick  results  I  would  request  the
 Planning  Commussion  to  take  this  as-
 pect  of  the  matter  into  consideration
 and  give  priority  to  these  things

 With  these  remarks,  Sir,  I  support
 the  Demands  for  Grants  relating  to
 this  Ministry

 Shri  Kamal  Singh  (Buxar)  Mr
 Deputy-Speaker,  Sir,  m  the  annals  of
 history  our  country  has  always  been
 a  land  of  plenty  attracting  mvaders
 from  outside  right  down  the  centuries
 The  Indo-Gangetic  Plains  with  ou
 snow-fed  perennial  rivers  ang  the
 coast  line  of  Guyerat  have  all  been
 famous  m  the  world  Yet  today  we
 are  faced  with  the  food  problem,  with
 a  dad  stuation  in  which  we  cannot
 feed  our  teeming  millions  Today  the
 yield  per  acre  here  :s  the  lowest  m  the
 world

 Yet  Sir  when  we  speak  of  or  when
 we  consider  questions  like  land
 reforms,  and  when  we  talk  of  trading
 in  foodgrains  and  other  matters,  I
 sometimes  wonder  why  we  have  noi
 given  more  thought,  or  why  we  do  not
 consider  the  mam,  the  most  crucial,
 aspect,  namely,  to  increase  the  yield
 per  acre  and  to  produce  more  food  It
 makes  me  wonder  why  we  side-track
 leave  the  most  important  issues

 T  admit  that  land  reforms  and  other
 problem  that  come  before  us  are  im-
 portant  in  their  own  way,  but  surely
 we  should  not  side-track  from  the  pro-
 blem,  the  most  forceful  problem  which
 3  in  front  of  us  And  in  doing  so,  7
 we  consider  the  demands  and  wants
 of  the  agneultunsts,  we  will  find  that
 what  they  want  is  more  water,  seed
 fertihzers  and  the  like

 To  me,  Sir,  it  appears  that  the  main
 Problem  28  of  Providing  more  wate
 Our  water  potential  has  often  been
 talked  of  in  this  House  I  wonder  why we  do  not  give  more  emphasis  and

 —  a
 entire  attention  to  the

 utilisation
 tial

 of  our.  water

 Demands  CHAITRA  36  88i  (SAKA)  for  Grants  I0554

 I  am  sure  brother  Members  will
 agree  with  me  that  in  any  part  of
 Indsa,  in  any  corner  of  India,  af  an
 agriculturist  s  asked  as  to  what  his
 want  is,  how  he  will  increase  his  yield.
 his  demand  will  be  for  water  It  is
 not  a  hidden  fact  If  that  is  so,  should
 we  not  pay  more  attention,  should  we
 7०  devote  our  energies  more  towards.
 this  Demand

 In  Bihar,  today,  we  have  schemes  of
 the  Gandak,  the  Kos:,  the  DVC  and
 the  Sone  The  Gandak  scheme  is  stil?
 in  the  offing  The  Kosi  scheme  ws
 peing  worked  at  the  moment  The
 PVC  had  given  large  promises  but
 85  yet  no  irrigation  facilities  has  been
 released  in  Bihar  So  far  as  tne  Sone
 as  concerned  it  is  the  oldest  canal
 system  in  Bihar  feeding  the  division
 of  Patna,  especially  the  Distnct  of
 Shahabad  which  is  the  only  surplus
 district  in  Bihar  At  the  moment  the
 Kthand  will  be  discharging  greater
 supply  of  water  into  the  Sone  If  we
 do  not  harness  this  m  time  we  may
 have  difficulties  Jater  on  A  substan-
 tial  amount  of  money  has  already  been.
 sanctioned  for  renovation  of  canals
 But  until  preliminary  work  is  done
 on  the  new  barrage  which,  I  beheve—
 I  have  relmble  information—would
 amount  to  Rs  3  crores,  we  will  not
 be  able  to  achieve  good  results  May
 I  therefore,  urge  upon  the  hon  Munss-
 ter  of  Food  and  Agriculture  to  use  hus
 good  offices  for  the  allotment  of  this
 amount  If  these  Rs  3  crores  coul®
 be  sanctioned  and  if  prehmmary  work
 could  be  done  on  the  new  barrage—
 Rs  3  crores  is  only  one-fourth  of  the
 total  amount  for  the  new  barrage—
 we  can  ensure  better  results  This
 should  be  done  before  the  Riband
 waters  go  into  the  Sone  In  that  case,
 ३  think,  we  can  proceed  in  a  better
 way  and  we  can  also  save  some
 amount  of  money  in  the  long  run

 Apart  from  this,—my  experience  8
 confined  to  Bihar—I  have  been  going
 round  the  villages  and  I  do  not  thnk
 there  is  any  part,  any  corner  where
 there  35  no  demand  for  a  tube-well,  a
 pumping  set  or  for  some  other  minor
 wngational  facility  But  the  de—
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 mands  are  not  met  because,  according
 to  the  reply  given  by  the  State  Gov-
 ernment,  they  are  short  of  money
 It  is  true  these  matters  are  within  the

 “Purview  of  the  State  Government,  but
 should  we  not,  in  this  House,  try  and
 find  out  what  are  the  actual
 ments  of  the  peasants?  It  is  through
 the  peasants  that  our  yield  could  be
 increased.  ‘

 Again,  I  would  like  to  make  e  men-
 tion  about  the  “usar”  land,  which
 in  U.P.  comes  to  about  20  Iakh  arces
 and  in  Punjab  about  30  lakh  acres.  I
 happened  to  visit  the  National  Bot-
 anical  Gardens  in  Lucknow.  I  was

 given  a  pamphiet  there  by  the  Dir-
 ector,  Professor  Kaul  of  the  Na-
 ‘tional  Botanical  Gardens.  He  has
 experimented  on  the  reclama-
 ‘tion  of  usar  lands  at  a  fairly  reasgn-
 able  cost,  I  think,  when  we  are  faced

 ‘with  a  food  shortage,  and  the  question
 as  how  to  increase  our  food  produc-
 tion,  we  should  take  into  considera-
 stion  such  schemes  which  would  bring
 in  without  very  much  cost  an  addi-
 ‘tional  output  of  gnains.

 Fertilizer  is  the  second  item  in  the
 long  lst  of  requirements  of  the  pea-
 gants.  The  general  complaint  is  that
 the  prices  are  a  bit  high  which  do
 wot  go  home  to  the  cultivators.  In
 view  of  the  fact  that  the  Sindri  Fer-
 tilizer  Factory  has  been  making  pro-
 fits  and  in  view  of  the  fact  that  our
 ‘Btate  Trading  Corporation  is  also

 come  within  reach  of  cultivators?

 On  the  question  of  improved  seeds,
 XI  am  afraid  I  am  one  of  those  who
 are  rather  critical  of  the  scheme  of
 seed  multiplication  farms.  My  reason
 for  that  is  that  we  could  have  achiev-
 ed  the  sume  result  by  having  a  more
 aggravated  form  of  registered  grow-
 ers.  That  would  have  eliminated  so

 ‘many  things.  It  would  have  eliminat-
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 for  getting,  I  think,  3000  farms.  The
 achlevement  till  Septemblier  is  ‘1,902
 farms  already  installed  in  all  the
 States  at  a  cost  of  Rs.  62  lakhs  [
 think  we  could  achieve  better  result
 by  having  registered  growers.  We
 need  not  have  all  this  paraphemalia
 staff  etc.,  and  we  need  not  deprive
 the  cultivators  of  their  land.  About
 land  acquisition,  I  am  sure  the  House
 must  be  aware  of  the  long  pro-
 cess  that  is  taken  for  the  acquisition
 of  lands  in  the  States.  At  the  same
 time,  there  is  the  necessity  of  the
 cultivator  of  the  area  for  getting
 a  perticular  kind  of  seed.  But
 the  emphasis  today  is  mostly  on
 growing  paddy  because  *  is  the
 easiest  thing  to  grow.  There  is  no
 dearth  of  paddy  seeds.  The  dearth  of
 seed,  say  in  my  area,  is  in  respect  of
 the  Kharif  seed;  the  dearth  is  for
 good  maize  seed,  the  early  varieties
 of  maize  and  good  jowar,  and  other
 grains  like  that.  The  seed  multipli-
 cation  farms  in  my  area  do  not  con-
 centrate  on  those  seeds.  They  would
 rather  have  either  wheat  or  paddy
 because  paddy  especially  is  90  easy  to
 grow.  That  is  why  I  am  against  this.
 I  thought  that  we  would  have  saved
 a  lot  and  that  the  registered  growers
 and  the  big  cultivators  in  various
 parts  of  India  could  have  grown  for
 us  and  it  could  have  gone  to  the  NES
 blocks  where  we  could  have  seed-
 grain  stores.  It  would  have  been
 much  simpler.

 In  this  regard,  I  would  like  to  pay
 a  tribute  to  the  very  fine  work  done
 by  our  Agricultural  Research  Insti-
 tute  and  the  ICAR,  the  work  they
 have  done  in  agricultural  research.  I
 would  like  to  mention  specially  Dr.

 especially
 the  latter  who  has  brought  out  a  very
 fine  book  on  agriculture  which  I
 hope  many  of  my  hon.  friends  here
 have  had  the  opportunity  to  go
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 wasted  and  does  not  percolate  down
 to  the  masses  This  could  be  done
 #  we  have  journels  in  _  regional
 languages,  m  Hindi,  ete  At  the  mo-
 ment  there  ig  the  journal  called
 Indsan  Farming,  which  sw  published
 by  the  I  C  A  R_  If  we  have  more
 journals  m  Hindi  and  in  regional
 languages,  the  masses  could  take  the
 benefit  of  2t.  Leave  alone  the  State
 Governments,  for,  as  a  matter  of  fact,
 the  State  Governments  at  the  moment
 are  not  m  a  posrtion  even  to  inform
 the  people  on  various  matters  For
 instance,  I  had  personally  made  some
 enquiries  about  improved  variety  of
 date  tree  and  the  ginger  seed  But
 I  was  not  able  to  get  much  informa-
 tion  or  assistance

 I  would  also  like  to  say  a  few
 words  on  the  report  of  the  Agricul-
 tural  Administration  Committee  The
 Agricultural  Admunistration  Com-
 mittee  have  made  certain  very  per-
 tinent  remarks  and  I  would  just  men-
 tion  three  points  out  of  them  First,
 they  suggest  the  replacement  of  30  to
 40  per  cent  of  the  admunustrative  staff
 because  they  do  not  consider  that  our
 agncultural  admimstration  staff  is  up
 ¢o  the  mark  This  ७  a  very  major
 point  worth  consideration  The  second
 point  is  that  the  service  conditions
 are  infemor  to  those  of  other  services
 m  the  Government  If  we  wish  to
 improve  our  agriculture,  the  service
 conditions  in  the  agriculture  depart-
 ments  should  not  be  infernor  to  those
 in  other  services  The  third  point  is
 that  the  service  rules  have  not  been
 revised  in  some  States  for  as  long  as
 25  years  ‘These  points,  I  think  are
 important  and  should  be  considered
 I  do  hope  that  this  report  of  the  Agn-
 cultural  Admunistration  Committee
 would  be  gone  into  and  steps  taken
 m  respect  of  the  recommendations

 In  conclusion,  I  would  like  to  say
 that  m  our  endeavours  to  increase
 bur  food  output,  we  must  realise  that
 the  Most  important  thing  is  to  ive
 incentive  to  the  cultivators.  They  are
 not  given  that  incentive  I  have  no
 B(Ai)  LSD—+4,
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 time  at  my  disposal  to  make  out  my
 case  but  there  are  so  many  things
 which  are  important  The  most  im-
 portant  thing  is  that  they  should  be
 left  alone  They  need  not  be  told  of
 the  mysteries  of  land  reforms  Let
 them  grow,  and  grow  more  The
 fundamental  basic  amenities  that  they
 want  are  roads  and  good  admunistra-
 tion  on  the  part  of  the  State  Govern-
 ments  so  that  if  our  agriculturists
 have  to  go  for  a  loan,  they  could
 get  it  on  the  same  day  and  not  spend
 tume  and  money  and  wait  there  for
 davs  and  days  for  getting  a  loan  At
 Present,  at  every  step,  the  agricul-
 turist  has  to  give,  what  is  known
 as  gratuity  So,  the  humble  request
 that  I  would  hke  to  make  is,  let  the
 agricu!turists  have  fundamental,
 basic  amenities  such  as  roads  and
 hospitals  Though  they  are  not  direc-
 tly  connected  to  agriculture  as  such,
 they  are  most  necessary

 While  we  are  discussing  the  sub-~
 yect  of  food  and  agriculture  here  in
 Parhament  or  in  Consultative  or
 other  committees,  the  major  issues
 come  before  us  What  are  they?  The
 major  issues  are  land  reforms  and  so
 many  other  things  But  then  we  are
 side-tracking  the  most  important
 thing  that  is  how  to  imecrease  our
 food  yteld  which  is  the  lowest  in  the
 world  I  can  only  hope  that  the
 transformation  in  our  approacn  could
 come  before  it  is  too  late

 Shri  D  A  Katti  (Chikod:)  Sir,
 looking  to  the  food  situation  m  the
 country,  I  am  rather  forced  to  say
 that  unfortunately  our  Government,
 headed  by  an  emunent  person  lke
 Shr:  Jawaharlal  Nehru,  has  failed  to
 solve  the  food  problem  even  though
 his  Government  has  been  vested  with
 all  the  powers,  and  if  need  be,  with
 dictatorial  powers  On  the  contrary,
 in  recent  years,  the  food  situation  has
 been  worsened  and  especially  ths
 year  the  situation  is  hopelessly  hor-
 mble  In  spite  of  this  situation  our
 hon  Munister  m  charge  of  the  Food
 and  Agriculture  Ministry  says  that
 this  year  it  has  been  possible  to  get  &
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 bumper  crop  and  that  the  food  situa-
 tion  is  quite  ali  right.  But  what  is
 the  fact?  The  Minister,  it  seems,
 believes  in  the  figures  supplied  to  him
 and  he  is  satisfied  with  the  figures.
 But  I  think  he  is  not  concerned  with
 the  real  situation,  He  is  not  concern-
 ed  with  the  lot  that  has  befallen  the
 people.

 Today,  as  we  see,  the  situation  is
 tense.  Never  before  have  the  prices  of
 foodgrains  gone  so  high.  They  are  so
 exorbitant  that  the  poor  people  and
 even  the  middie  classes  are  not  able
 to  purchase  the  foodgrains  or  that
 quantity  of  foodgrains  which  they  re-
 quire.  These  yragle  are  lining  rather
 in  semi-starvation  conditions.  Whether
 the  people  ere  happy  and  whether
 they  get  sufficient  food  is  not  to  be
 judged  by  the  figures  nor  by  seeing
 the  care-free  birds  roaming  about
 Connaught  Place.  But  you  must  visit
 the  villages;  go  to  the  villages  and
 see  the  life.  You  go  to  any  humble
 cottage  of  any  humble  citizen  and
 see  what  he  eats  there  and  then  the
 Minister  will  come  to  know  about  the
 Position.  I  have  seen.  People  are
 actually  starving.  But  our  Ministers
 refuse  to  go  to  the  villages.  They
 have  no  courage  to  see  the  real  life.
 They  are  afraid  of  seeing  the  real
 position

 Today,  in  respect  of  food.  the  peo-
 ple  are  facing  such  hard  times  that
 we  must  all  thank  and  especially  the
 Minister  should  thank  his  sters  that
 hunger  marches  are  not  storming  this
 Parliament.  This  food  problem  is  a
 basic  problem  and  unless  this  problem is  tackled  successfully  it  will  never  be
 possible  to  achieve  success  in  any  other
 thing.  You  can  never  make  the  Plan
 successful  otherwise.  The  basic  need
 is  food,  and  you  must  be  able  to  satisty
 the  need.  But  the  Government  which
 is  not  able  to  feed  the  people,  which  is
 not  able  to  solve  the  problem  of  food,

 incapable  of  doing  anything  that  is
 great,  and  as  such  the  Government
 fe  not  fit  ६०  rule  even.

 e
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 I  do  not  say  that  the  Government
 is  not  making  any  attempts.  It  is
 making  attempts  to  improve  the  food
 position,  but  there  is  no  sincerity  in
 those  attempts;  there  is  no  purity
 there  is  no  vision.  For  example,  dele~
 gations  are  sent  to  foreign  countries
 to  study  agriculture,  Again,  agricul-
 tural  research  is  being  carried  on.
 But  the  knowledge  made  available
 and  the  suggestions  made  by  the
 delegations,  I  think,  are  not  made  use
 of.  Secondly,  the  peasants  are  aided
 by  way-of  loans  to  improve  their
 land.  But  according  to  my  informa-
 tion  and  experience,  the  money  is
 not  spent  properly.  There  is  mere
 waste.  First  of  all  it  becomes  very
 difficult  for  the  peasant  to  get  the
 money.  Secondly,  if  he  gets  the
 money,  he  spends  that  money  not  on
 the  improvement  of  land,  but  on
 marriages  of  his  children  and  so  on.
 This  is  how  money  is  wasted  and
 there  is  no  improvement  at  all.

 Thirdly,  rice  zones-are  created.  My
 constituency  in  Belgaum  District
 comes  in  this  Zone.  Before  the  zone
 was  created,  rice  was  available  at  7
 or  8  annas  a  seer.  But  after  the  cre-
 ation  of  the  zone  one  seer  of  rice,
 costs  ]  annas  The  reason  is  every-
 day  hundreds  of  trucks  are  crossing
 the  boundaries  for  the  police  are  so
 horribly  corrupt.  I  have  never  seen
 such  corrupt  police;  every-day  they
 are  making  hundreds  of  rupees.  In  a
 public  meeting  I  had  condemned
 this.  Then,  under  the  grow  more  food
 scheme,  unecessarily  money  is  wast-
 ed.  There  is  an  attempt  to  irrigate
 the  land  too  by  spending  crores  of
 rupees  _Irrigation  potential  is  made
 available,  but  that  irrigation  potenti-
 al  is  not  made  use  of  and  fully  uti-
 lised  for  getting  more  food.  So,  every
 attempt  made  in  this  direction  has
 defeated  the  purpose.

 When  the  situation  goes  beyond  the
 contro]  of  Government,  they  condemn
 the  hoarding  tendency,  profit-making
 tendency,  etc.  Sometimes  they  curse
 the  “blind  God”  for  no  rains.  In  spite
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 of  all  this,  the  fact  ‘remains  that  there
 is  food  problem  in  the  country  and
 food  is  very  costly.  The  situation  is
 tense  and  beyond  the  control  of  Gov-
 exnment.  Under  these  circumstances,
 is  ig  necessary  to  re-examine  the
 whoje  issue  and  to  adopt  some  wise,
 practical  and  more  powerful  remedy.
 All  this  trouble  has  started  because
 we  are  not  having  more  production.
 More  food  production  and  equitable
 distribftion  of  the  produce  are  the
 remedies  to  raise  the  standard  of  life
 of  the  people.

 Now,  after  failing  in  all  the  at-
 tempts,  Government  have  decided  to
 adopt  another  measure,  viz.,  co-oper-
 ative  farming.  This  method  is  con-
 sidered  very  novel  and  effective.  After
 the  Nagpur  resolution,  the  subject
 has  become  a  burning  problem  in  all
 circles  and  the  subject  is  being  dis-
 cussed  at  length.  Some  people  oppose
 it,  Even  in  the  Congress  there  are
 peopie  who  oppose  co-operative  farm-
 ing.  There  are  some  who  support  this.
 Those  who  oppose  it  say  that  it  is
 something  coercive.  They  feel  that  it
 affects  individual  liberty  and  it  is  not
 consistent  with  democratic  institu-
 tions.  Some  express  the  fear  of  blood-
 shed,  this  and  that,  as  if  the  heavens
 would  fall  if  co-operative  farming  is
 brought  into  force.  Those  who  support
 it  feel  as  if  they  are  doing  something
 miraculous  and  it  38  going  to  make
 this  country  immediately  सजला,  सफाला
 But  I  feel  this  is  not  so  miraculous
 as  it  is  propounded  to  be.  As  a  matter
 of  principle,  I  support  co-operative
 farming.  As  a  matter  of  principle,  no-
 body  will  oppose  co-operation  whe-
 ther  in  the  field  of  farming  or  in  any
 Other  field.  My  party,  the  Republican
 Party,  supports  co-operative  farming.
 But  at  the  same  time,  we  feel  that  as
 it  is  propounded,  it  is  rather  a  half-
 hearted  measure.  We  feel  there  is  no
 socialistic  and  scientific  approach  in
 it,  rather  a  blind  trial  and  error
 method  is  adopted.  The  main  objective
 is  to  get  more  food  and,  I  believe,  to
 create  a  sense  of  co-operation  among
 the  peasants.  But  the  question  is
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 whether  it  will  be  possible  to  get
 these  things  by  this  scheme.

 I  feel  that  co-operative  farming,
 about  which  so  much  is  talked  about,
 does  not  tell  us  whether  land  reform
 will  precede  co-operative  farming
 and,  if  so,  what  will  be  the  nature  of
 the  jJand  reform.  To  me  it  appears
 that  land  reform  must  precede  co-
 Operative  farming”  and  that  land  re-
 form  must  be  such  as  to  ensure  a
 fair  deal  to  the  actual  cultivators  and
 prevent  exploitation.  Without  land
 reform,  any  attempt  to  have  co-
 operative  farming  will  simply  be  e
 farce  and  will  ultimately  fail.  The
 Indian  Delegation  to  China  on  Agra-
 rian  Co-operatives  have  suggested
 that  in  order  to  form  Agrarian  Co-
 Operative,  it  is  necessary  to  create  a
 favourable  atmosphere  and  that  at-
 mosphere  should  be  one  of  equality
 and  non-exploitation.  In  creating  this
 atmosphere,  land  reform  will  play  a
 vital  role  They  further  say  that  land
 reform  should  have  two  objectives,
 firstly  discouragement  of  cultivation
 by  hired  labour  and  secondly  availa-
 bility  of  land  to  those  who  want  to
 live  by  working  on  it.  The  scheme
 behind  these  suggestions,  I  believe,  is
 to  make  the  tiller  the  owner.  But  the
 members  of  the  delegation  were  not
 bold  enough  to  state  that  but  that  is
 the  spirit  behind  it.  I  also  feel  that
 the  land  should  belong  to  the  tiller.

 But  mainly  cultivation  is  done
 through  hired  labour.  The  disparity
 in  land  holdings  will  show  how  it  is
 true.  The  data  collected  in  the  Agricul-
 tural  Labour  Enquiry  in  regard  to
 Mmal-distribution  of  land  are  repro-
 duced  in  the  report  of  the  Indian  Dele-
 gation  to  China  on  Agrarian  Co-
 operatives:  13-6  per  cent  of  the  peo-
 ble  are  having  upto  ]  acre;  277९3  pes
 cent  have  2°5  acres;  170  per  cent
 have  2-5  to  5  acres;  5°5  per  cent  have
 5  to  0  acres;  13-1  per  cent  have  0
 to  25  acres  and  45  per  cent  have  more
 than  25  acres.  These  figures  show  that
 about  7  per  cent  of  the  people  are
 holding  about  87  per  cent  of  the  land
 and  83  per  cent  of  the  people  are

 .
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 holding  38  per  cent.  of  the  land.
 Those  ॥7  per  cent  of  the  people  are
 not  able  to  cultivate  by  family  labour
 67  per  cent  of  the  land  They  culti-
 vate  this  land  through  hired  labour  If
 you  want  to  check  cultivation  through
 tured  labour,  67  per  cent  of  the  land
 will  be  made  available  to  the  actual
 workers  on  the  land.  50  per  cent  of
 the  people  are  such  that  they  are  either
 landless  or  hold  i  or  2  acres  only  If
 that  land  is  made  available  to  these
 people,  they  will  willingly  jom  the
 co-operatives  and  the  co-operatives
 will  be  successful

 So,  my  submission  :s,  to  make  co-
 operative  farming  successful]  to  have
 equitable  distribution  of  wealth,  ६०
 avoid  a  probable  bloody  revolution,
 because  the  people  are  no  longer  pre-
 pared  to  be  beasts  of  burden  any
 longer  Let  not  socialist  pattern  of
 society  be  an  empty  slogan  This  land
 can  be  redistributed  to  those  people
 who  are  prepared  to  cultivate  it  Com-
 pensation  should  be  paid  to  the  per-
 sons  who  are  holding  this  land  If
 this  remedy  can  be  adopted,  I  am
 sure  co-operative  farming  wil)  be  suc-
 cessful,  otherwise,  it  will  muserably
 fail  So,  don't  unnecessarily  hanker
 after  that  and  don’t  lull  people  into
 false  hopes
 33  bra,

 Mr  Deputy-Speaker:  That  one
 munute  is  gone

 Shri  D  A  Katti:  I  will  conclude  just
 now.

 Mr  Deputy-Speaker:  I  am.  sorry
 Now  Shn  K.  S  Ramaswamy.

 Shri  K  8  Ramaswamy  (Gobichet-
 tipalayam)  Mr  _  Deputy-Speaker,
 agniculture  is  the  base  of  the  Plan
 and  top  priomty  3s  to  be  given  to
 agricultural  production  But  I  find
 that  top  priority  is  given  to  the  dis-
 tribution  of  foodgrains  than  to  the
 production  of  foodgrains  That  is  the
 defect  of  our  system  If  we  really
 want  to  attain  self-sufficiency,  if  we
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 want  to  increase  our  food  production,
 we  should  adopt  the  method  of  inten-
 sive  cultivation,  and  intensive  culti-
 vation  depends  on  the  fertility  of
 the  soi],  What  have  we  done  to  im-
 Prove  the  fertzlity  of  the  soil  Here
 T  want  to  quote  certain  figures  of  the
 anticipated  requirements  and  actual
 supply  of  ammonium  sulphate  for  the
 past  few  years.  In  956  the  actual
 supply  was  6  39  lakh  tons  as  against
 the  requirement  of  6  75  lakh  tens;  in
 4957  it  was  7  20  lakh  tons  as  against
 the  requirement  of  8  lakh  tons,  in
 i958-59  it  was  822  lakh  tons  as
 against  the  requirement  of  9  lakh
 tons  In  ‘1959-60  we  expect  to  supply
 only  50  per  cent  of  the  actual  require-
 ment  of  48  8  lakh  tons

 Then,  if  we  look  into  the  area
 under  food  crops,  whereas  it  was
 25,22,69,000  acres  in  ‘1952-53  in  1957-
 58  3६  was  26  73,72  000  acres,  an  in-
 crease  of  1,51,03,000  acres  But  inc-
 rease  in  the  supply  of  fertihser  8
 only  2  49  lakh  tons  during  the  course
 of  the  five  years

 In  this  connection,  I  would  lke
 to  quote  the  relevant  portion  from
 the  Report  of  the  Fourth  meeting  of
 the  working  party  on  fertiliser  held
 at  Bangkok  in  ‘1953,  where  they  say:

 “There  35  also  a  steady  decline
 in  paddy  yields  in  India  from
 year  to  year  and  this  is  attribut-
 ed  to  the  low  organic  matter  and
 nitrogen  contents  of  the  soil  In-
 tensive  cultivation  of  land  with.
 out  proper  replenishment  of  the
 nutrients  removed  by  the  rice  crop.
 lack  of  irrigation  facilities  and
 uncertain  rainfa]l  conditions  have
 also  contributed  to  this  decline  ..

 On  the  whole  an  increase  of
 225  Ibs  per  acre  of  paddy  is  found
 to  be  possible  by  suitable  com-
 binations  of  Nitrogen  and  Phos-
 phates  in  the  various  States

 At  present  only  a  small  fraction
 of  the  total  area  under  paddy  in
 India  gets  the  benefit  of  fertil-
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 ivers.  The  indigenous  manures
 ate  in  short  supply  and  there  is
 possibility  of  increasing  fertilizers
 usage  if  the  fertilizer  is  made
 cheaply  available  through  Gov-
 ernment  agencies.”

 Then  they  say:
 “In  Japan  the  yields  have  been

 steadily  increasing  since  890  as
 a  result  of  efficient  fertilizer  prac-
 tice.  It  is  estimated  that  the  pro.
 duction  of  paddy  in  Japan  would
 fall  by  20  to  30  per  cent,  if  chemi-
 cal  fertilizer  33  not  used.”

 Now  when  we  want  more  fertilizer
 to  be  given  to  the  agriculturists,  the
 Government  say’  we  have  shortage  of
 foreign  exchange  and  so  we  are  not
 prepared  to  import  much  of  fertilizers.
 I  am  told  that  by  using  Re.  |  worth  of
 fertilizers  we  can  get  Rs  3  worth  of
 foodgrains  in  return.  If  that  is  so,
 then,  instead  of  spending  crores  and
 crores  of  rupees  on  the  import  of
 foodgrains—we  are  spending  Rs,  about
 40  crores  on  import  of  foodgrains—if
 we  import  more  of  fertiliers,  then  I
 think  we  will  be  able  to  increase  the
 food  output  enormously  with  the  result
 that  next  time  the  import  of  food-
 grains  will  be  less.  It  will  even  re-
 sult  in  surplus  in  food  production.

 Here  I  want  to  refer  to  the  recom-
 mendations  of  the  Agricultural  Ad-
 mimstration  Committee:

 “The  Committee  has  pointed  out
 that  there  :s  a  general  feeling  in
 the  States  that  not  only  sufficient
 ferthzers  are  not  being  allotted
 by  the  Government  of  India,  hut
 the  fertilisers  allocated  are  not
 received  by  them  regularly  and  m
 time  for  application  to  crops.
 The  Committee  has  further  re-
 commended  that  centrally  ad-
 ministered  godowns,  which  are
 conveniently  situated  in  several
 Parts  of  the  country  should  be  es-
 tablished  to  receive  and  store
 fertilisers  for  supply  to  the  con-
 suming  areas.  The  Committee
 has  also  recommended  that  the
 payment  of  interest  charges  of
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 fertiliser  loans  advanced  by  the
 Centre  to  the  States  may  also  be
 deferred  till  such  time  the  fertili.
 ser  is  actually  required  for  use  of
 the  land.”

 The  fertility  of  the  soil  is  going  down.
 That  is  why  for  the  last  4-5  years
 the  output  of  foodgrains  is  decreasing.
 as  can  be  seen  from  the  following
 figures:

 Tons
 ‘1953-54  6,82534,000
 1954-55  6,64,02,000
 7955-56  6,52,62,000
 1956-57,  *  6,81,88,000
 1957-58  6  ee  6,1§,30,000

 So,  it  is  going  down  every  year.  Un-
 less  we  improve  the  fertility  we  can.
 mot  increase  the  production.  So,  I
 am  surprised  to  find  that  proper
 attention  2s  not  given  to  this  aspect.
 The  Commerce  and  Industry  Minis-
 try  is  not  co-operating  with  the  Minw-
 try  of  Food  and  Agriculture  in  the
 matter  of  supply  of  fertilizers  [f
 would  say  that  the  Food  and  Agricul-
 ture  Ministry  should  emphasize  and
 fight  its  case  with  the  Planning  Com-
 mission  and  the  Commerce  and  In-
 dustry  Minustry  for  the  setting  up  of
 more  factories.  Whenever  any  ques-
 tion  on  this  subject  is  asked  they  say
 ‘st  will  be  considered”.  Even  to-
 day  the  hon.  Deputy  Minister  said
 that  plans  for  the  factories  will  be
 finalised  soon  I  do  not  know  when
 it  will  be  finalized.  A  production
 committee  was  set  up  in  954  with  the
 object  of  setting  up  a  factories  the
 target  of  which  in  296]  wil)  only  be
 1,71,000  tons  of  fertilizer.  When  we
 need  45  lakh  tons  of  fertilizer  and
 when  our.  indigenous  production
 now  is  only  402  lakhs,  the  target
 for  this  factory  in  962  25  only  1,172,000
 tons  I  do  not  know  why  planning
 is  done  m  this  way  in  the  matter
 of  agriculture.

 Then  it  35  curious  to  find  that  when
 we  are  in  short  supply  of  fertiliser,
 a  lot  of  fertilizer  35  being  exported
 For  example,  take  the  case  of  oil
 cakes.  Here  I  would  like  to  give
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 some  figures  about  the  export  of  oi!
 cakes.  The  figures  are  as  follows:

 Tons
 1954-55,  39,397
 1955-56  1,62,702
 1956-57  .  56,344
 ह्  months  of  7958  65,659

 छा  cake  is  a  very  valuable  fertiliser
 in  our  country;  it  is  also  a  part  of
 the  food  of  animals.  So,  this  valuable
 o#  cake  should  not  be  exported.  Its
 export  should  be  stopped  immediate-
 ly.  Because  of  its  export,  the  price
 of  oil  cake  has  gone  up  from  Rs.  I8
 per  bag  to  Rs.  25  per  bag.  The  Minis-
 ter  for  Agriculture  stated  two  days
 back  that  farmers  were  not  educated
 in  the  use  of  fertiliser.  But  because
 We  are  not  using  fertilisers,  a  big
 portion  of  our  foreign  exchange  is
 being  wasted  for  import  of  foodgrains.
 Therefore,  I  would  suggest  that  imme-
 diate  steps  should  be  taken  to  survey
 the  soil,  examine  the  soil  and  to  edu-
 eate  the  people  on  the  best  use  of
 fertilisers—what  fertiliser  should  be
 used  and  how.  That  can  easily  be
 done  within  one  year  or  six  months
 by  the  agricultural  departments  in  the
 various  States  if  a  proper  machinery
 could  be  set  up.

 The  Agricultural  Administration
 Committee  has  again  recommended:

 ‘The  purpose  and  functions  of
 the  Agricultural  Departments,  ac-
 cording  to  the  Committee,  should
 be  not  only  to  provide  facilities
 for  education  and  training  the
 personnel  required  for  manning
 the  services  connected  with  agri-
 culture.  The  Agricultural  De-
 partments  should  demonstrate  to
 the  farmers  better  methods  of  cul-
 tivation  and  disseminate  know-
 ledge  about  these  methods  through
 various  audio-visual  channels  and
 organise  farmers  for  adopting  the
 improved  teclniques  of  crop  pro-
 duction  and  working  together  for
 purposes  of  common  benefit  in
 activities  such  as  land  develop-
 ment,  protection  of  crops,  market-
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 ing  and  organisation  of  self-heip
 programmes.  THe  supply  of
 weeds,  fertilizers,  implements,
 agricultural  machinery  and  plant
 protection  equipment  etc.  is  net
 considered  to  be  the  legitimate
 role  of  the  Department  of  Agri-
 culture  though  this  is  certainly
 the  function  in  the  opinion  of  the
 Committee,  of  the  Welfare  State.
 The  Committee  has  recommended
 that  it  is  necessary  for  the  agri-
 cultural  extension  staff  to  concen-
 trate  solely  on  educating  and
 organising  the  farmers  to  produce
 more;  in  other  words,  the  depart-
 ment  should  deal  with  techriical
 knowledge  and  education  rather
 than  trade  in  supplies.”

 But  this  is  not  what  the  department
 is  doing.  It  is  concentrafing  more  in
 trading  in  foodgrains  and  supply
 than  on  production.  Not  only  that.
 Fertilizer  is  not  supplicd  to  farmers.
 We  are  not  given  other  materials.
 Take,  for  example,  iron  and  steel.  In
 ‘1957-58  the  supply  of  iron  and  steel
 was  60,000  tons  as  against  the  require~
 ment  of  3  lakh  tons.  In  1958-59  the
 supply  was  +1,00,300,  tons  as  against
 the  requirement  of  3°64  lakh  tons.
 In  the  case  of  scrap  iron  the  supply
 was  12,000  tons  as  against  the  _  re-
 quirement  of  60,380  tons.  Because  of
 this  shortage  of  iron  and  steel  the
 price  of  agricultural  implements  are
 going  up.  Not  only  the  price  of  agri-
 cultural  implements  but  even  the
 prices  of  fodder,  bullocks,  wooden
 implements  have  gone  up.  So,  the
 cost  of  production  of  foodgrains  has
 gone  up.  But  when  there  is  a
 demand  for  fair  price  I  hear  the
 Minister  saying  that  fair  price  has
 been  fixed  after  taking  into  considera-
 tion  all  these  factors.  I  would  say
 that  the  farmers  should  be  given  a
 higher  price.  .

 These  people  in  the  towns  and
 urban  areas,  workers,  Government
 servants,  etc.  I  am  afraid,  are  ex-
 ploiting  the  agriculturists.  They  are
 able  to  voice  their  opinions  well.
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 They  have  got  the  papers  in  ther
 hands;  they  have  all  sorts  of  means
 of  publicity  with  them.  Poor  peasants
 and  farmers  are  not  able  to  press
 their  views  that  the  price  of  their  pro-
 duce  should  be  based  on  the  cost
 ef  production  I  do  not  know  3९  the
 price  of  any  other  article  is  not  based
 on  the  cost  of  production

 I  wish  to  say  a  few  words  on  State
 trading  in  foodgrains  Stnate-trading
 in  foodgrains  will  never  be  a  success
 It  will  completely  end  m_  failure
 Don’t  repeat  a  mustake  of  the  past
 Let  us  not  do  something  which  would
 need  a  Kidwa:  or  Rajaji  to  come  to
 our  rescue  It  will  fail  If  there  35
 increased  production,  there  will  be  no
 question  of  distribution  If  there  3s
 enough  production  of  foodgrains,  if
 a  free  market  is  allowed,  the  law  of
 supply  and  demand  would  vork  and
 pmces  will  go  down  Prices  rise
 af  Government  go  and  purchase  If
 there  is  any  hoarding  or  :f  any  mer-
 chants  are  hoarding,  :f  the  Govern-
 ment  ask  them  to  sell  the  vroduce  in
 the  open  market  at  the  market  price,
 the  price  will  go  down  Instead  of
 spending  crores  in  warehouses  and
 setting  up  an  admunistrative  machi-
 pery,  you  can  spend  the  money  in
 mereasing  production  of  foodgrains
 Then  the  problem  of  the  prices  going
 up  will  be  naturally  solved

 करी  सरज्‌  पांडे  (रसडा)  उपाध्यक्ष

 महोदय,  सब  सें  पहले  तो  में  यह  कहना
 चाहता  ह्  कि  खाद्य  मत्रालय  जो  अपनी
 रिपोर्ट  पेश  करता  है,  वह  बड़े  नाटकोय
 दंग  से  करता  है  t  पिछले  दिनों  माननीय
 मत्री  जी  की  तरफ  से  कहां  गया  था
 कि  हमारे  देश  में  खाद्यान्न  इसलिए  महगा
 है  कि  लोगो  की  भामदनी  बढ  गई  है
 शरीर  लोग  ज्यादा  गेहू  तथा  चावल  इत्यादि
 लाने  लग  गये  है  7  इस  साल  जो  रिपोर्ट
 भाई  है,  उसमें  कहा  गया  है  कि  खाद्यान्न

 इसलिएं  महगा  है  चूकि  देश  में  शल्ले
 की  कमी  हैं  भौर  प्राकृतिक  कारणों  से
 देश  के  कुछ  हिस्सों  में  धमाज  कम  पैदा

 हभा  है  ।  इसके  साथ  ही  साथ  झाजादी
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 के  बढ़ने  की  भी  बात  इसमें  कहीहगई  है  ।

 यह  भी  कहा  गया  है  कि  १६५६-५७  के

 मुकाबले  में  VN —NE  में  गल्‍ला  एक
 तो  कम  पैदा  हमा  शौर  जो  बल्ला  बाहर
 से  मगाया  गया  बह  सिर्फ  १२०  करोड  f
 wat  oe  ही  मंगाया  गया  जबकि  पिछले
 साल  में  ज्यादा  का  ममाया  गया  था।

 में  कहना  चाहता  हू  कि  हिन्दुस्तान
 से  सब  से  भधिक  खेती  के  लायक  जमीन

 है  भोर  यहा  पर  झनाज  की  इस  तरह
 से  कमी  हो,  यह  बात  समझ  में  नहीं  झाती

 है  t  मेरा  विचार  है  कि  मत्रिमडल  अपनी
 जिम्मेवारिया  छिपाने  की  बडी  चालाकी
 से  कोशिश  कर  रहा  हैं  भौर  देश  को  यह
 दिखाने  की  कोशिश  कर  रहा है  कि  जितना
 बडा  धन्न  का  सकट  हमारे  देंश  के  सामने

 है  उससे  कही  ज्यादा  हम  उसका  मुकाबला
 कर  रहे  है  t

 पिछले  दिनो  यह  कहा  गया  था
 आपकी  रिपोर्ट  में  कि  प्रान्तीय  सरकारे
 और  दूसरे  लोग  फिगस  को  बहुत  बढा
 चढ़ा  कर  देते  है  भौर  जितना  सकट
 बातीय  सरकारे  और  दूसरे  लोग  कहते  हैं
 कि  देश  में  है,  उतना  नहीं  हैं।  अभी  कई
 माननीय  सदस्यों  ने  कहा  है  कि  हमारे
 देश  में  गल्‍ले  का  बहुत  गम्भीर  सकट  है
 झौर  मै  समझता  ह्  कि  इसमें  कोई  शक
 वाली  बात  नहीं  है  t  पिछले  दिनो  प्रधान
 मत्री  जो  ने  भी  इस  बात  को  स्वीकार
 किया  था  ।  मैं  समझता  हू  कि  इतन  बड़े
 सकट  को  मत्रिमडल  उस  हिसाब  मे

 देखने  की  कोशिश  नहीं  करता  जिस  हिसाब
 से  वह  विद्यमान  है  ।  इस  वास्ते  पहली
 बात  जो  में  मत्रिमडल  से  कहना  चाहता

 हू  यह  है  विरोधियों  के  ऊपर  इस  बात  का

 लाछन  लगाना  कि  थे  लोगो  को  बरगलाते

 है,  गलन है है  यह  ठीक  नही  है।  पिछले  दिनों

 यू  पी०  के  अन्दर  एक  प्रान्दोलन  शुरू  हुआ
 था  और  सरकार  को  तरफ  से  कहां  गया
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 कि  यह  सिर्फ  एक  राजनीतिक  चाल  है
 और ये  लोग  लोगों  को  बरगला  कर  देश
 में  गड़बड़ी  पैदा  करना  चाहते  हैं  ।  इस
 मसले  पर  इस  सदन  में  बहस  भी  हुई
 थी  ।  जब  कभी  भी  कोई  इस  तरह  का
 सवाल  उठता  है  तो  एक  राजनीतिक  चाल

 कह  कर  पग्रोर  यह  कह  कर  कि  कुछ  विरोधी
 दलो  के  लोग  जनता  को  बरगजाते  है,
 झपनी  कमजोरी  को  छिपाने  की  कोशिश
 की  जाती  है,  जो  ठीक  नहीं  है  ।  इसलिए
 में  मंत्री  महोदय  से  कहना  हता  हू  कि
 जो  सकट  है  उसको  दूर  करने  के  लिए
 झाप  कदम  उठायें।

 इसको  दूर  करने  के  लिए  पहला  तरीका

 यह  निकाला  गया  हैँ  कि  जोनल  सिस्टम

 लागू  किया  गया  ।  इसका  नतीजा  यह
 हुआ  कि  जोन  के  जिस  हिस्से  में  गल्ले
 की  कमी  थी  वहा  गल्ले  के  दाम  एक  दम
 आकाश  पर  चढ़  गये  और  जैसा  कि  एक
 माननीय  सदस्य  ने  कहा  है  कि  चोरी  से
 तमाम  गल्‍ला  उस  जगह  भेजा  गया  जहा
 पर  रोक  लगाई  गई  थी  ।  इसका  नतीजा

 यह  ड्भा  कि  जोनल  सिस्टम  जिस  चबोज
 को  देखते  हुए  जारी  किया  गया  था  कि
 गल्‍ले  के  भाव  ठोक  से  कायम  रहे  उसका
 उल्टा  ही  असर  हभा  झौर  जगह  जगह  पर
 लोग  मूखो  मरने  लगे  ।  कहा  जाता  हूँ
 कि  एक  भी  भुखमरी  की  टना  नही  हुई
 है  |  मे  समझता  हू  कि  जो  उग्रधिका  रीगण
 है  वे  गलत  तरीके  से  रिपोर्ट  पेंश  करते

 हैं  ?  अगर  माननीय  मंत्री  महोदय  चाहे
 तो  में  सैकड़ों  इस  तरह  को  घटनायें  उनके  सामने
 (:... ड  कर  सकता  ह  गाजीपुर,  बलिया,
 झाजमयढ़,  गोरखपुर,  देवरिया,  गोड़ा  इत्यादि
 जगहो  पर  कई  मौत  की  घटतायें  इस  कारण

 से  हुई  है।  भगर  कोई  भी  कमेटी  इस  बात  की
 जांच  करे  तो  यह  बात  सिद्ध  हो  सकती  है  भौर
 में  झाण्कों  इनवाइंट  करता  हु  कि  भ्राप  इसकी
 जाच  करवा  कर  के  देख  लें  ।  वहा  के  लोग
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 सावों  पर  जिन्दा है,  झाम  की  गुठली की  रोदी,

 सागू  के  बीज  की  रोटी  शोर  दूसरी  चीजों  को
 खा  कर  जिन्दा  हूँ  ।  लेकिन  आपको  तरफ
 से  कहा  जाता  है  कि  ये  सभी  पोलिटिकल  शाले

 है  t  लेकिन  में  झापकों  बतसाना  आाहता  हूं
 कि  जो  भूख  से  मरने  की  धटनाये है,  बे झाण
 भी  बतलाई  जा  सकती  है  |

 इसके  बाद  झापने  एक  उपाय  यह  किया
 कि  बैंको  पर  रोक  लगा  दी  कि  ने  कर्जा  न  दें  ।

 इसका  कया  असर  हुआ,  मैं  नहीं  जानता  हूँ  v
 मगर  मैं  समझता  g  कि  इसका  कोई  बडा  असर

 नही  हुभा है  ।

 पिछले  दिनो  उत्तर  प्रदेश  के  खाद्य  मत्री
 में  कहा  था  कि  हमारे  सूबे  में  जस्बीरेबाजी  होती
 है,  लोग  गल्ला  जमा  करनते  हैं  भौर  झगर  सरकार
 चाहे  1-16  गल्ले  को  निकलवा  कर  बाहर  लाया
 जा  सकता  है,  बाजार  में  लाया  जा  सकता  है  1
 डेकिन  केन्द्रीय  मत्रिमडल  ने  उस  झोर  न  ध्यान
 दिया  ौर  न  ही  इस  बात  की  कोशिश  की  कि

 बहा  से  गल्‍ला  निकाला  जाये  भौर  बाजार
 में  लाया  जाये  ।  हमने  अपने  जिले  में  इस  चीज
 का  पता  लगाने  की  काशिश  की  और  श्रणघि-
 कारियो  को  बताया  कि  फलां  जगह  पर  जखीरा

 है  गल्ले  का  मगर  अधिकारियों  ने  इस  झोर  कोई
 ध्यान  नहीं  दिया  झौर  उल्टे  कह  दिया  बहां
 गल्ला  जमा  नहीं  किया  गया  है  |

 रिपोर्ट  में  कहा  गया  है  कि एक  एसोसियशन
 बताई  गई  है  जिसका  मोल  फार  सिलियस

 कहते  है  प्रौर  उसका  एक  लाख  रुपये  कौ  बाट
 दी  गई  है।  इसी  तरह  से  बहुत  सी  ग्रान्ट्स  दी
 जाती  है  जिससे  बनावटी  किस्म  का  झनाज
 वैदा  हो,  मिले  जुले  खाद्यान्न  तेयार  हो  भौर
 लोगों  को  इन  चीजों  के  बारे  में  समझाया  जाये  t
 में  समझता  हू  कि  यह  कतई  तौर  पर  पैसे  का

 दुरुपयोग  है  शौर  अगर  यही  पैसा  सही  मानों
 में  गल्‍ले  का  उत्पादन  बढ़ाने  में  चे  किया
 जाता  तो  ज्यादा  गल्ला  पैदा  हो  सकता  भा

 बिलमुकाबिल  इसके  कि  कुछ  एक्सपर्ट  और
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 कुछ  कमेटियां  बिठा  कर  के  उनको  आप  पैसा
 खिलायें  श्र  उनसे  रिपोर्ट  ही  तैयार  करवायें
 झौर  उन  से  यह  बताने  को  कहें  कि  हम  ने
 कितने  जाशातन्न  पैदा  किये  है  |  इससे  जो

 समस्या  है  बह  हल  नहीं  ही  सकती  है  |  में
 समझता  हूं  कि  जो  इस  तरह  के  कामों  के
 सिये  झाप  याट  देते  हैं,  वह  ग्राट  गल्‍ला  किस
 तरह  से  ज्यादा  पैदा  हो,  उसके  लिये  दें  ।

 गलबे  की  पैदावार  किसान  ही  बढ़ा  सकते

 ज।  झगर  किसान  को  इसका  कुछ  फल  नहीं
 मिलता  है  तो  लाजिमी  तौर  पर  चाहे  श्राप
 जितनी  भो  कोशिश  कर  लें,  पैदावार  बढ़  नही
 सकती  है  ।  पिछले  दिनों  यह  कहां  गया  था
 कि  ऊब  के  दाम  बढ़ाइये  शौर  कई  माननीय
 सदस्यों  को  तरफ  से  यह  माग  को  गई  थी  कि
 इसके  दाम  बढ़ने  चाहिये  i  आपकी  तरफ
 से  कहा  गया  था  कि  अगर  गन्ने के  दाम  बढ़ाये
 गये  तो  लोग  गदा  ज्यादा  बोने  लग  जायेंगे,
 इसलिये  वे  बढ़ाये  नही  जा  सकते  है।  अगर  भाप
 गन्ने  के  दाम  नही  बढ़ाते  है  और  गल्ले  मे  किसानो
 को  पैसा  मिलता  नही  है  ता  किस  तरह  से  किसान
 ज्यादा  पैदावार  कर  सकता  है  7  किसान
 लाजिमी  तौर  पर  यह  सतचता  है  कि  काम  भा
 किया  जाये,  तो  उसका  फल  तो  उसे  सवध्य
 मिलना  चाहिये  और  झगर  फल  नहीं  मिलता

 है  तो  क्‍यों  ज्यादा  मेहनत  की  जाये  ग्ग्मो
 दया  में  जब  तक  उसको  उसकी  पैदावार  का
 बाजिब  कोमत  नहीं  मिलती  है  पैदावार

 नहीं  बढ़  सकती  है  t  «

 बहुत  झोर  मचाया  जाता  है  कि  डबलर
 से  खेती  करो,  तो  पैदावार  बढ  सकती  है  1
 इस  का  प्रचार  करने  के  लिये  सैकडों  और  हजारो
 आदमी  पाप  ने  रखे  है  जो  गाव-गाव  से  जा  कर
 प्रचार  करते  फिरते  हैं  -  यह  डबलर  लकड़ी
 का  एक  भोजार  होता  है  जिस  से  जमीन  में
 छेद  कर  के  एक-एक  दो-दो  दाने  डाले  जाते  है।
 ह | ल  जिस  के  पास  १०-१४  बीचें  जमीन  हो
 झौर  वह  डबलर  ले  कर  बैठ  जाये  तो  मेरा

 “खयाल  है  कि  शह  एक  बीघा  भी  अमीन  में
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 वाई  नही  कर  सकंगा  |  साथ  ही  साथ
 बलर  से  खती  करने  के  लिये  पानी  को  बहुत
 आावदयकता  होतो  है  7  जब  पानी  मागा  जाता
 है  तो  कह  दिया  जाता  है  कि  इससे  हमारा
 ताल्लुक  नहीं  है,  इसके  लिये  आप  सिंचाई
 विभाग  से  पूछिये  ।  वहा  से  भी  पानी  मिलना
 बहुत  मुदिकिल  होता  है।  इस  सब  का  नतीजा
 यह  होता  है  कि  किसान  इसको  कर  नहीं
 पाता  है  ।

 ब  भ्रापकी  तरफ  से  जापानी  ढंग  से
 बान  बोने  के  ऊपर  बहुत  ख  किया  गया  है  t
 में  ने  देखा  है  कि  इस  ढग  से  खेती  करने  के  लिये
 लोग  रस्मिया  ले  कर  मे  पर  बैठ,  कर  थान
 लगाते  हैँ  7  इस  तरह  में  एक  आदमी  थोड़ा
 सा  ही  धान  लगा  पाता  है  1  जब  वह  थोडा
 घान  लगा  पाता  है  तो  दूसरे  खेतो  का  जो  पानी
 होता  है  वह  बह  जाता  है  1  इसलिये.  आदमी
 सोचता  है  कि  एक  खेत  में  धान  बो  दिया  इस
 तरीके  से  तो  बाकी  खेत  का  क्‍या  होगा  i
 इसके  साथ  हो  साथ  यह  बात  भो  है  कि  खेत
 मजदूर  को  बहुत  कम  मजदूरी  मिलती  है  भौर
 कोई  भी  मजदूर  जापानी  तरीके  से  घान  लगाने
 के  लिये  तैयार  नही  होता  है  1  मैं  ने  प्रपने  यहा
 पर  क्रषि  छायरेब्टर  से  पूछा  कि  झाप  बतायें
 कि  जापानी  तरीके  से  प्रगर  धान  बुवाया  जाये
 तो  खेत  मजदूर  को  कितना  गल्ला  मिलेगा  *

 उन्होने  कहा  कि  ये  मुह्किलात  तो  जरूर  है
 लेकिन  हमारी  सरकार  की  राय  ऐसी  ही  है  ny

 हमार  किसान  नहीं  बोयेगे  तो  हम  बी०  डी०  ो
 सेक्रेटरी  इत्यादि  से यह  काम  करवा  लगें  *
 में  ने  देखा  है  कि  :कतने  हो  ग्राम  सेवक  स्व्द
 खेतो  ण्र  खड़  हो  कर  बान  लगा  रह  है

 शो झ०  प्र»  जैन  :  बहुत  ग्रच्छा  कर  रहे
 हैँ  t

 भी सरजू पांडे  _  तब  तो  यह  चीज

 उन्ही  तक  सीमित  रहेगी  किसान  इसको  नहीं
 प्रपनायेगे  |
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 [sit  सरण्‌  पांडे]

 हमारी  सरकार  जमीनों  के  सुधार  कौ

 बहुत-बात  करती  है।  में  समझता हूं  कि  ऊपरी
 तौर  पर  छोट  मोटे  'रिफार्म्स  कर  के  झगर  यह
 समझा  जाता  है  कि  पैदावार  ढ़  सकती  है
 तो  यह  नहीं हो  सकता  है।

 खड्सारी  का  मसला  हमारे  सामने  है  1
 भारत  झखबार  में  रिपोर्ट  निकली  है  जिसमे

 कहा  गया  है  थि  थू  ०  पी०  के  लोगो  ने  यह  तय
 किया  है  मि  हम  खड़सारी  के  उद्योग  को  बन्द
 कर  रहे  हूँ  ।  सरकार  का  मशा  भी  यही
 प्रतीत  होता  है  कि  यह  बन्द  हो  जाये  ।  इससे
 करीब  एक  डेढ़  लाख  लोग  बेकार  हो  जायेंगे  ।

 पूरेयू  ०  पी०  के  झन्दर  बरेली  ही  एक  ऐसा  सेंटर

 है  जहां  पर  लडसारी  तैयार  होती  है  t

 इसे  गरीब  लोग  ही  ग्रधिकतर  इस्तेमाल  करते

 हूँ  a  झाज  उतका  पूरे  का  पूरा  रोजगार  मारा
 गया  है  और  इससे  बेकारो  की  सख्या  में  और

 वृद्धि  हो  गई  है  शौर  एक  समस्या  भ्रापकें  सामने
 लड़ी  हो  गई  है  ।  मे  चाहता  है  कि  शाप  इस
 झोर  भी  ध्यान  दे  ।

 कोप्ोप्रेटिब्स  की  बात  भी  कही  जाती  है  ।
 हमने  और  हमारी  पार्टी  ने  दस  बाल  को  माना
 है  कि  कांग्राप्रेटिव  के  जरियि  से  हिन्दुस्तान
 में  खती  होनी  चाहिये  और  उससे  तरक्की  हो
 सकती  है  t  लेकिन  मेरा  खयाल  है  कि  अगर
 सरकार  का  यही  रवैया  रहा  जो  झाज  है  तो
 शायद  कोझोप्रेटिव  फामिंग  के  नाम  से  लोग
 डर  कर  भाग  जायेगे,  इसके  नाम  को  भी

 सुनना  पसन्द  नही  करेगे  ।  इसका  कारण  यह
 है  कि  कई  एक  कोप्रोप्रेटिव  फार्स  हमारे  जिले
 में  हो  गये  है  लछकिन  उन  से  किसानों  को  कोई

 मुनाफा  नहीं  हुआ  है  बल्कि  ्ल्दं  घाटा  हुआ  है
 पंजाब  के  झन्दर  मैने  देखा  है  कि  लोग  कोझो-
 प्रेटिव  फार्सिंग  के  नाम  से  घबराये  हुए  है  ।
 ये  इसे  बहुत  भ्रजीब  सी  चीज  समझते  है  1

 इसका  कारण  यह  है  कि  सरकार  इसके  पक्ष
 में  जनमत  तैयार  नहीं  करती  है  लोगों  को  इस

 दात  के  लिये  तैयार  नहीं  करती  है  कि  वे
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 कोप्रोप्रेटिय  फामिंग  को  समझें  धौर,  अपनायें
 बल्कि  उल्टा  इसका  विरोध  करती  है  |  मेरा
 खयाल  है  कि  झगर  कोई  दूसरी  मचनंमेंट  होती
 तो  उसे  भी  इस  चीज  को  समझाने  में  सौ  बरत

 लग  सकते  थे।  कुछ  जगहों  पर  गहां  कोभोप्रेटिन
 फामिग  दुद  किया  गया  है,  वहां  के  लोग

 हम  से  कहते  हैं  कि  इसकों  हम  देख  श्बुके  हैं
 और  वहा  पर  कोई  मुनाफा  नहों  मिलता  है  |

 वहां  पर  किसी  को  तो  मछली  मारने  के  लिये
 रख  दिया  जाता  है,  किसी  को  कह  दिया  जाता

 है  कि  बैल  हाकता  तुम्हारा  काम  है,  या  खाद
 डालना  काम  है.  तीसरे  को  कोई  भौर  काम
 करने  को  कह  दिया  जाता  है  भौर  इसका  नतीजा

 यह  होता  है  कि  कोई  मछली  पकड़ने  का  काम
 करता  है,  कोई  दवा  छिड़कने  का  काम  करता

 है  भौर  कोई  भौर  काम  करता  है,  लेकिन

 किसानों को  कोई  लाभ  होता  ही  है।  वह  कह
 उठते  हैं  कि  ऐसी  कोझोपरेटिव्स  से  तो  प्रच्छा
 है  कि  कोई  कोझोपरेटिव  न  हो  और  ऐसी
 कोओपरेटिज्स  से  हमे  बसद  जायें  झगर  आपको

 वाकई  में  कोओपरेटिव्सू  चलानी  है  तो  उसके
 लिये  लाजिमी  तौर  पर  और  सही  मायने  में
 ्रापकों  उसके  लिये  जनमत  तैयार  करना  होगा  |
 आपको  किसानों  को  कोप़्मापरेंटिब  फामिग
 के  लाभ  बतलाने  चाहिये  और  उस  पद्धति  को
 झगीकार  करने  के  लिये  किसानों  को  तैयार
 करना  चाहिये  लेकिन  मुझ  खेद  के  साथ  कहना
 पड़ला  हैं  कि  भ्रभी  तक  सरकार  की  शोर  से
 इस  दिशा  में  कुछ  विशेष  प्रयत्न  नहीं  किया
 गया  है  भौर  यही  कारण  है  जो  हम  देख  रहे  है
 कि  उसके  प्रति  किसानों  में  भ्राज  कोई  उत्साह
 शरीर  विशेष  दिलचस्पी  नहीं  है।  अगर  भाष

 चाहते  है  कि  किसानों  की  रुझान  इस  ओर

 हो  तो  जाप  खुद  कोआपरेटिवफामिय  कर  के
 उनको  यह  सिद्ध  कर  दीजिये  कि  यहू  लाभप्रद

 है।  अन्त  में  मैं  आप  से  निवेदन  करूंगा  कि

 यह  जो  आपने  बई-बड़ें  एक्सपटेस  के  बास्से

 प्राट्स  रक्‍्खी  है  शरीर  जिन  से  कि  झाप  मूंगफली
 का  प्राटा  लैयार  करवाना  चाहते हैं  क्षकश्कदी
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 ere  चोकर  का  दादा  बनवाता  चाहते  हैं
 झब  इम  चीजों  पर  भाप  इतना  रुपया  सच

 8  के  बजाय  गर  किसानों  को  कुछ
 शहुलियतें  पहुंचाते  तो  वह  कही  श्रच्छा  होता  |

 किसानो  के  लिये  कम  से  कम  भाप  ऐसी  मुसी-

 बत  पैदा  होते  का  मौका  न  देते कि  उसका  प्रनाज
 खेत में  खड़ा है  शौर  भ्रमीन  उसके  धर  में  वसूली
 के  लिये  पहुच  जाये  बल्कि  जो  उसके  खेत  में
 झनाज  पैदा  हुआ  हैं  उसको  बेच  कर  वह  रुपया
 झा  करे  लेकिन  झाज  चूकि  किसानो  के  लिये

 यह  व्यवस्था नही  है  भौर  उनको बडी  मुसी-
 बल  का  सामना  करना  पडता  है  इसलिये
 किसान  सोचता  है  कि  भगर  ज्यादा  न  हो  तो

 बेहतर  है।

 ट्यूबवैल्स  का  आलम  यह  है  कि  जिस
 किसान  की  १६  बिस्वे  जमीन  सीची  गई  उस
 पर  ३८  रुपये  का  बिल  झाया  ।  झगर  भ्राप  इस
 मम्बन्ध  में  जाच  करना  चाहेंगे  ते  में  झ्रापफको  इस
 के  प्रमाण  पेश  कर  के  सिद्ध  कर  दगा  कि  आज
 इतना  भ्रष्टाचार  फैला  हुआ  है  कि  गावों  में
 कोई  आदमी  न  तो  नहर  से  पाने  लेना  चाहता
 है  और  न  ट्यूबवेल्स  से  लेना  चाहता  है  1
 झगर  आप  इसमें  सुधार  करना  चाहते  हैं  ता
 यह  जरुरी  है  कि  श्राप  डन  खराबियों  को
 पहले  दूर  करे।

 एक  निवेदन  मेरा  शौर  है  और  वह  यह
 कि  गन्ने  के  दाम  जस्र  बढ़ाये  जाये  ।  कम  से
 कम  इस  बात  को  तो  में  कह  सकता  हू  कि  इसमे
 किसी  भी  विरोधी  पार्टी  का  कोई  हित  नहीं
 हो  सकता  कि  महज  किसानों  को  लडाने  और
 भडकाने  के  लिये  यह  गन्ने  कं  दाम  बढाने  की
 आवाज  उठाई  जा  रही  है  1  सही  बात  ता  यह
 है  कि  जब  तक  किसान  को  उसकी  पैदावार  के
 उचित  दाम  नहीं  मिचेगे  वाजिब  दाम  नहीं
 मिलेगे  तब  तक  किसान  सतुप्ट  नहीं  होगे  और
 पैदावार  नहीं  बढ़ेगी  और  श्राप  हमेशा  देश  में
 खाद्यान्न  की  पैदावार  न  बढ़नें  के  लिये  इधर-
 उधर  बगलें  झांकले  रहेंगे  झौर  कभी  प्रकृति
 मे  हमारा  साथ  नहीं  दिया  यह  कह  कर  या
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 भऔर  कोई  दूसरा  बहाना  बनाने  पर  मजबूर
 होगे  ।  इसलिये  मैं  चाहता  हू  कि  भाप  इन
 बीजों  पर  विचार  करे  ध्ौर  जो  विभिन्न  ग्रार्टो
 पर  हम  भारी  रकमे  स्व्च  करने  जा  रहे  हैं
 उनको  बन्द  वर  दें  और  मरा  विश्वास  है  कि

 यदि  ऐसा  हमरे  किया  तो  वह  देश  के  दित  में

 ही  होगा  ।

 श्री  fac  Wo  as  (शाहजहापुर)
 उपाध्यक्ष  महोदय,  देश  की  जो  वर्तमान  खाथ
 स्थिति  है  उसके  सम्बन्ध  में  कल  और  ग्राज
 सदन  के  कई  माननीय  सदस्यों  ने  भ्रपनें  विचार

 रकबे है  मैं  समझता  ह  कि  अगर  प्रादरणीय
 खाद्य  मत्री  महोदय  भेरी  दो  एक  बातों  की
 तरफ  ध्यान  देंगे  तो  उसका  बहुत  महत्वपूर्ण
 ्रसर  होगा

 पहनी  बात  जो  'में  आपको
 बतलाना  चाहता  हूं  वह  यह  है  कि  सीलिग
 की  भावना  जो  सारे  देश  में  फैल  गई  है,  जो

 गेफ्यूजीज  पजाब  और  दूसरी  जगह  से  दाये
 श्रौर  जो  स्टेंट  पूरे  देश  में  खत्म  हुई  उन्होंने
 बडें-बडे  फाम्से  बनाये।  में  पूछना  चाहता

 ह््कि  यह  कहा  तक  व्यवहारिक  बात  होगी
 अगर  शाप  मारे  देश  के  उन  बडे-बड  फार्मों
 को  भावनाये  नप्ट-अ्रप्ट  कर  देंगे  जिनमे  कि
 बड-बडे  टैक्टर्स  अर  मशोने  झादि  मौजूद  है
 प्रइन  उठता  है  कि  उन्होने  श्रपनी  सारी  जायदाद
 बेच  वर  कितना  सारा  रुपया  इनवेस्ट
 किया,  पजाब  और  दूसरे  प्रदेशों  से  जो  कि
 पाकिस्तान  के  रूप  में  आज  बिराजमान  है
 वहा  के  आदमियों  ने  यहा  भ्रा  कर  बड़-बडें
 फाम्में  बनाये  और  इस  सीलिग  को  लेकर  आज
 उनके  मन  में  एक  हलचल  सी  पैदा  हो  गई  है
 झौर  वें  घवड़ा  कर  अपनी  खेतिया  बेच  रहे  है  +

 इसका  सामूषहफ  प्रभाव  सारे  देश  पर  पड़

 रहा  है।  मैं  यहां  पर  यह  स्पष्ट  करदू
 कि  मैं  बड़े-बड़े  फ़ास्स  रखने  के  फंवर  में  नहीं

 हूं  मगर  में  यह  ज़रूर  चाहता  हूं  कि  कम  से
 कम  १५०  एकड़  की  सीलिग  रक्खी  जाय  ताकि
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 ले  लोग  जिनके  कि  पास  ट्रैक्ट्स  बग्ेरह  हैं
 वे  बेस्ट  न  जाये  बर्बाद  न  हो  जायें।  इसके
 साथ  ही  कोआपरेटिव  फ़ामिंग  के  सम्बन्ध  में
 जो  झापकी  धारणायें  है  उनके  सम्बन्ध  में
 मे  एक  महत्वपूर्ण  परिवर्सन  करने  के  लिये
 भ्ापसे  निवेदन  करना  चाहता  हु  जैसा  कि

 हमारे  और  मित्रो  ने  कहा  और  विशेषतः

 बह  लोग  जो  विरोधी  पक्ष  के  कहे  जाते  हैं,
 उन्होने  उस  ओर  भापका  ध्यान  दिलाया

 -मैं  भी  इस  भ्रवसर  पर  आपका  ध्यान  उसी
 .झोर  दिलाते  हुये  कहना  चाहूगा  कि  कोझभापरे-
 टिव  फ्रामिंग  के  सम्बन्ध  में  लोगों  में  एक
 दहशत  भर  परेशानी  सी  पैदा  हो  गई  है
 शौर  मे  उस  सिलसिले  में  कुछ  सुझाव  मंत्री

 महोदय  झौर  सदन  के  सामने  रखना  चाहता

 हूं ।  भगर  झाप  यह  कोझ्मापरेटिव  फ़ार्सिंग
 उन  बडे-बडे  काम्स  को  जो  कि  हजारो  एकड  के

 हैं  उनमें  १५०  एकड  को  सोलिंग  करके  दोष

 एरियाज्ञ  में  श्राप  इस  तरह  के  नये  कोभाप-
 रेटिव  फास्स  बना  कर  एक्सपैरीमेन्टल  बेसिस
 पर  श्वलायें  तब  तो  भविष्य  के  लिये  यह  कल्पना
 की  जा  सकती  है  कि  सारे  देश  में  उसके
 भ्रति  एक  विश्वास  का  भाव  पैदा  होगा  और

 दूसरे  लोग  भी  इस  सहकारी  27  की  खेती  की

 पद्धति  को  ग्रपनायेगे  ।  अन्यथा  नहीं  '

 मैं  ऐसा  नहीं  मानता  हू  जैसे  कि  हमारे

 अहुत से से  मित्रों ने  कहा  कि  सरकार  के  हृदय
 में  भोजन  के  सम्बन्ध  में  चिन्ता  नहीं  है  t

 बिला  एक  मै  तो  विरोधी  पार्टी  का  हूं  तो

 जबिन्ता  न  करने  का  सीधा  धर्य  यह  है  कि

 दूसरे  चुनाव  में  का््रेस  पार्टी  को  भाना  नहीं

 है।  ऐसी  परिस्थिति में  जहा कि  जीवन-
 मरण  का  सम्बन्ध  हो  शौर  काग्रेस  पार्टी

 बाज  जब  कि  शासन  कार्य  देश  में  चला  रही  दी
 हो  मैं ऐसा  शही  मानता  कि  उनके  हृदय
 में  इस  बात के  लिये श्द  नही है  ।  दर्द

 तो  उनके  दिल  में  बिला  शुबहा है  लेकिन

 APRIL  8,  499  ह...  Grants.  20580

 उसका  डाइरेक्शन  ठीक  तरीक्के  से  जैसा  कि
 होना  जाहिये  था  वैसा  महीं  हा  है  ।

 सारे  देश  के  शूगर  मिलझोनर्स  भ्सोसियेशन
 की  शोर  से  ग्रनेक  प्रकार  के  प्रोपेगेंडा  हो  रहे
 है।  4  यहां  पर  यह  बताना  झावश्यक
 समझता  ह  कि  मिलभोनर्स  की  शोर  से  जो
 श्रोपेगेंडा  हो  रहा  है  वह  केवल  उत्तर  प्रदेश
 के  खंडसारी  उद्योग  को  गिराने  के  लिये  ही
 हो  रहा  है।  स्वडसारी  उद्योग  के  गिरने  से  सारे
 के  सारे  याव  के  सोय  शपौस्टेड  होगे  परन्तु
 जब  चीनी  मिल  मालिक  झापके  सामने  यह
 प्रष्न  रखते  हैं  कि  इतनी  मिले  बद  हो  गई
 तो  मुझे  आएचय  होता  है  भौर  यह  पूछने  में
 संकोच  नहीं  होगा  कि  केवल  उत्तर  प्रदेश  में
 बरेली  झौर  मेरठ  डिवीज़न,  इनके  भ्रतिरिक्त
 अन्यत्र  यह  इंडस्ट्री  नहीं  के  बराबर  हैं  फिर
 भी  मिलझोनर्स  का  यह  प्रोपेगेडा  कहा  तक
 सरकार  और  मंत्री  महोदय  के  दिल  पर
 प्रभाव  डालता  है।  ब  मैं  यहा  पर  उपमा
 की  तौर  पर  बतलाना  चाहता  ह  कि  शाह-

 जहापुर  जहा  का  कि  मैं  प्रतिनिधि  हु  भर
 बरेली  यह  दोनो  खडसारी  के  खास  क्षोत्र

 हैं  और  उसकी  सीमा  हरदोई  से  लगी  है  भौर

 हरदोई  में  एक  भो  खंइसारी  नहीं  है  ।  फिर

 वह  मिल  क्यो  बद  हो  गई  हरदोई  को  भी
 बंद  हो  गई  शौर  भ्न्यत्र  भी  बद  हो  गई  ।
 वास्तविकता  यह  है  कि  इस  साल  देश  में
 गन्ने  की  कमी  रहो  और  गले  को  कमी  के
 कारण  कुछ  इस  किस्म  की  श्रावाज़ें  लगाई
 गईं  कि  झगर  झप  खडसारी  को  नहीं  बंद
 करते  है  तो  मिल  बड़ी  परेशानी  में  पड़  जायेंगे।
 झन  मैं  झ्रापके  सामने  यह  श्रदन  रखता  हूं  कि

 यह  जो  सहर  बनाया  जा  रहा  है  उसमें  ३  झाने
 सबसिड़ी  सरकार  की  झोर  से  पौने  १६  दपये

 सैकड़ा  दी  जा  रही  है।  पौने  १६  ह्पये
 की  सबसिडी  दे  कर  इस  उद्योग  को  जीवित
 रखने  का  सीधा-साथा  मतलब  यह  है  कि
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 ब्ामीण  जनता  जिनके  कि  हाथ  में  यह  उद्योग

 है  वह  नष्ट  न  होने  पाये  ।  यहां  पर  एक
 उल्लेखनीय  बात  यह  है  कि  झगर  ाप  १
 सेर  कई  का  खहर  बनाते  है  तो  कितना  ऐरिया
 कपड़े  का  बनता  है  झौर  भ्रगर  उसी  एक  सेर
 रूई  में  हम  महीन  कपड़ा  बनायें  तो  कितना
 ऐरिया  बनेगा,  इसको  क्‍या  कभी  आपने

 कैलकुलेट  किया  ?  इसके  बरअगस  खड़-
 सारी  के  सम्बन्ध  में  एक  ऐसी  मनगढ़न्त
 कल्पना  हमारे  आदरणीय  मत्री  महोदय  के
 सामने  रस्क्खी  गई  है  और  उसे  वे  शायद
 सच  भी  मान  रह  है  जिसके  कारण  देश  की
 बड़ी  मारी  हानि  हो  रही  है।  वास्तविकता

 यह  नहीं  है  कि  परसेटेज  भ्राफ  शुगर  कम
 बनती  है  -  बड  नगरो  का  छोड  कर  अगर
 धाप  ग्रामीण  जनता  को  देखें  जिनसे  कि  मत्री
 महोदय  निश्चित  रूप  से  भ्रपरिचित  नही  है,
 तो  आपको  मालूम  हो  जायगा  कि  सारे  देश
 में  ११  परसेट  खडसारी  से  बनों  शूगर  बनती

 है  जिसको  कि  मैडिकल  प्वाग्ट  आफ  ऋ्यू  से
 'हाक्टर्स  अच्छा  बतलाते  हैं  और  मिल  शुगर
 यार्न  सकद  शुगर  केवल  १०  परसेट  ही  बनती
 है।  जहा  तक  फूड  सप्लाई  झौर  भोज्य  पदार्थ  के
 सप्लाई  का  सवाल  है  वहा  पर  एक  मन  खडसारी

 ह्वाइ्ट  शुगर  के  मुकाबले  भ्घिक  फुड  वैल्यू
 सप्लाई  करतो  है  ।

 श्व  में  पूछना  चाहता  2  कि  जिस  समय
 हमारे  देश  में  बड़े-बड़े  बाध  बन  रहे  हैं,  बडी-
 बडी  चीजे  बना  कर  सारे  देश  में  बिजली
 भेजी  जायगी,  भारत  के  एक-एक  ग्राम  में
 बिजली  पहुचाने  को  व्यवस्था  हो  रहो  है,
 तब  अगर  किसी  गाव  के  एक  आदमी  ने
 तीन  हार्स  पावर  की  मशीन  लगाकर  सेट्री-
 फ्यूगल  के  साथ  शुगर  बनाई  तो  उसने  क्‍या
 पाप  कर  लिया  ?  में  समझता  ह  कि

 यह  जो  हमारे  मत्री  महोदय  के  हृदय  पर
 लडसारी  दाक्‍कर  के  बारे  में  प्रतिकूल  प्रभाव
 पड़ा  दिखलाई  पड़ता  है  वह  शुगर  मिलझोनर्स
 एसोसियेशन  के  उस  साइटिफिक  प्रोपेगेंडा
 का  नतीजा  है  जो  कि  उन्होंने  खंडसारी  को
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 गिराने  के  वास्‍्ते  किया  और  यह  उसो  प्रोपेगेंडा
 का  झसर  है  जो  कि  वे  हम  लोगो  की  बात  तक
 को  सुनने  के  लिये  तैयार नही  दिखलाई  पडते  ॥

 यहा  पर  मैं  एक  चीज़  आपसे  भौर
 निवेदन  करना  चाहता  हू  कि  सात  करोड़
 रुपये  का  बजट  इस  साले  उत्तर  प्रदेश  को
 सरकार  ने  खड़सारी  के  डेवेलपमेंट  के  लिए
 बनाया  है।  में  आपसे  निवेदन  करूगा  कि
 शाप  गाव  को  खड़सार  को  देखने  के  लिए
 किसी  सज्जन  को  भेजे  तो  आपको  मालूस
 होगा  कि  गन्ने  को  तोडने  से  लेकर  उसे  बेचने
 तक  बहुत  से  परिवार  उसको  खाते  है।  इस
 तरह  आप  देखेंगे  कि  कितना  बडा  फुड  का
 प्राबलम  ते  होता  है।  जिन  दिनो  यह  शक्कर
 का  कार्यक्रम  होता  है  उन  दिनो  एक  परिवार

 नहीं,  न  जाने  कितने  परिवार  केवल  मीठा

 ही  खाकर  धपना  जीवन  निर्वाह  करते  है।
 शहर  में  इसका  चलन  नहीं  है।  परन्तु
 देहात  में  लाखो-लाखों  आदमियो  का  निर्वाह
 चार  महीने  तक  इस  पर  होता  है  शर  इसके
 साथ  ही  साथ  हम  झापको  ११  परमेट  शुगर
 भी  देते  है।  तो  में  नहीं  समझता  कि  इस
 लीज  से  किसी  प्रकार  भरी  देश  की  हानि  हो
 सकती  है।

 स्माल  स्केल  इडस्ट्री  के  बारे  में  मुझे
 पढने  से  यही  मालूम  हा  &  कि  जिस  इडस्ट्री  में
 पाच  लाख  रुपये  यब  की  लागत  हो  झौर  सौ
 आदमी  अगर  पावर  न  हो  और  Xo  आदमी

 अगर  पावर  इस्तेमाल  होती  हो,  उसमें  काम

 करते  हो  तो  वह  स्माल  स्केल  इडस्ट्री

 होती  है।  लेकिन  आज  गावों  में  जो  लोग

 यह  काम  कर  रहे  है  उनके  यहा  तो  दस  पन्द्रह
 बीस  झादमी  हो  काम  करते  हैं  भौर  वह  केवल

 १०,  १५  हास  पावर  को  दाक्ति  इस्तेमाल
 करते  हूँ।  ऐसी  इइस्ट्री  पर  इतना  बडा

 टैक्सेशन  का  बोझा  लादा  जा  रहा  है।  एक
 झोर  तो  हालत  यह  है  कि  हम  विदेशों  से

 गल्‍ला  भगा-मगा  कर  देश  की  खाद्य  समस्या  को

 हल  करने  को  कोशिश  कर  रहे हैं,  जो  कि  हमारे.
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 लिए  एक  कलंक  की  बात है, है,  शौर  दूसरी  तरफ
 जो  किसी  हद  तक  हमारी  ष्सय  समस्या

 सुलझ  सकती  है  उसमें  भी  भाप  अडंगा
 खसगाना  चाहते  हैं।  यह  कहां  तक  उचित

 है।  में  माननीय  मंत्री  जी  से  निबेदन
 करना  चाहुंगा  कि  यह  बडा  महत्वपूर्ण  प्रइन

 है  भौर  इसकी  तरफ  से  उदासीन  होना  देश
 के  लिए  बड़ा  दुर्भाग्यपूर्ण  होगा।  यदि  हम
 देश  में  खाद्य  उत्पादन  को  बढ़ाना  चाहते  है
 तो  हमें  पैदावार  करने  वाली  जनता  का  विश्वास
 श्राप्त  करने  के  उपायों  को  बिसजित  नहीं
 करना  चाहिये।

 शोमतो  सहोदरा  बाई  राय:  उपाध्यक्ष

 महोदय  क्या  झब  बहस  सभाप्त  हो  गयी  ?

 उपाध्यक्ष  महोदय  :  ब  मिनिस्टर  साहब
 को  सुनिये।

 Shri  A.  P.  Jain:  We  have  passed
 through  a  very  bad  year,  a  year  of
 scarcity,  the  like  of  which  did  not
 occur  during  living  memory.  Statis-
 ties  have  been  given  in  this  House
 more  than  once,  but  I  would  like  to
 repeat  them  because  they  are  very
 telling  statistics.  In  the  year  1956-57,
 the  total  production  of  foodgrains  was
 ef  the  order  of  68°8  million  tons.  As
 against  that,  in  the  year  1957-58  the
 production  was  of  the  order  of  62°!
 million  tons,  In  other  words,  in  the
 Production  of  foodgrains,  there  was
 a  shortfall  of  67  lakhs  tons.  In  the
 year  1057,  Government  had  released
 either  from  the  Central  godowns  or
 from  the  State  godowns  a  quantity  of
 30  lakhs  tons  for  being  sold  through
 @air  price  shops  etc.  In  other  words,
 it  means  that  as  compared  to  the  year
 1987,  in  the  year  958  there  was  a  de-
 ficit  of  1-07  crores  tons.  Now,  that
 ~was  a  very  big  deficit.  And  we  were
 faced  with  a  very  difficult  situation.  I
 need  hardly  say  that  our  foreign  ex-
 change  position  would  not  permit  us
 to  import  foodgrains  from  abroad  to
 meet  this  deficit  cent  per  cent.  Yet,
 we  did  our  best  to  import  foodgrains
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 from  abroad  to  meet  this  deficit  to  the
 extent  possible.

 In  order  to  meet  this  huge  deficit,
 the  Government  of  India  supplied  to
 the  fair  price  shops  either  directly  or
 through  the  State  Governments—in
 this,  I  am  also  including  the  food-
 grains  supplied  to  the  mills—a  total
 quantity  of  38°82  lakhs  tons.  Out  of
 this  total  quantity  of  88:83  lakhs  tons,
 the  quantity  of  rice  procured  internal-
 ly  was  5  50  lakhs  tons,  or  we  distri-
 buted  83°32  lakhs  tons  of  the  imported
 stock  in  order  to  meet  the  shortfall.

 Now,  it  was  natural  that  in  the
 period  of  such  great  shortage,  when
 we  could  not  make  up  the  total  deficit
 that  had  occurred  in  the  country,  the
 prices  could  not  be  kept  within  reason-
 able  level.  The  prices  did  go  up,  and
 the  prices  did  go  up  to  a  level  which
 was  quite  unprecedented.

 Taking  all  the  cereals  together,  the
 prices  in  February,  958  were  95,
 treating  1952-53,  as  the  base  with  100.
 About  the  end  of  September,  these
 prices  went  up  to  4°6.  Now,  at  the
 end  of  March,  they  have  come  down
 to  00°8,  So,  there  was  an  unpreced-
 ented  rise  in  prices,  but  fortunately
 now,  there  has  been  a  substantial  fall
 in  the  price  of  cereals.  ,

 Similarly,  the  price  of  pulses  in
 February,  958  was  76,  and  it  went
 up  to  i273  in  the  beginning  of
 February  this  year.  Now,  they  have
 come  down  to  5°9.  While  dealing
 with  pulses,  I  would  like  to  inform
 the  House  that  it  is  possible  to  import
 wheat  or  rice  from  abroad,  but  pulses
 do  not  figure  to  any  substantial  degree
 in  international  trade.  We  could  not
 import  pulses  from  abroad.  On  the
 other  hand,  even  in  spite  of  the  short-
 fall,  we  had  to  allow  a  small  export
 of  pulsea  for  the  Indians  living  in
 Ceylon,  Mauritius,  and  other  countries.
 So,  the  prices  of  pulses  went  up  even
 higher  than  the  prices  of  cereals.

 Rice  is  about  50  per  cent  of  the
 cereals  grown  in  India  quantitstively,
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 and  the  price  index  of  rice  rose  from
 @  in  February  to  8.2  in  September
 it  has  come  down  now  to  about  92
 and  the  price  of  rice  is  now  lower
 than  what  it  was  in  the  correspond-
 ing  period  of  last  year  There  has
 been  a  substantial  fall  of  6  per  cent
 in  the  price  of  wheat  as  compared  to
 the  peak  price  in  the  beginning  of
 February  Jowar  prices  have  also
 gone  down,  and  with  the  arrival  of
 the  rabi  crops,  which  will  be  shortly
 coming  to  the  markets,  I  hope  that  the
 rabi  cereals  will  further  show  a
 downward  trend

 aft  हार्भुन  सिह  लवौरिया  (इटावा)

 हर  साल  होता  है।

 शी  ao  wo  जंग  हर  साल  होता  है
 सो  इसमें  प्रापकी  खपगी  क्यो  है।

 Then  in  fact,  some  people  are  appre-
 hending  that  as  a  result  of  the  forma-
 tion  of  the  zones,  the  prices  of  wheat
 etc  may  come  down  too  low  im  cer-
 tain  areas  We  have  been  giving
 thought  to  :t  as  to  how  we  may  not
 allow  the  prices  to  drop  too  low  I
 think  we  will  be  shortly  announcing
 our  policy  in  that  respect

 I  card  that  we  have  passed  through
 a  very  bad  year,  but  while  the  prices
 did  shoot  up,  the  supply  line  was
 mamtained,  and  I  can  say  with  some
 suggestion  that  in  spite  of  the  fact
 that  such  huge  quantities  had  to  bc
 moved  m  all  parts  of  the  year,  and
 even  during  the  rainy  season  and  m
 far-flung  parts  of  the  country,  the
 supply  line  could  be  maintained
 That  our  people  could  stand  such  a
 aifficult  period  ts  an  indication  of  the
 soundness  of  the  Indian  economy  It
 is  also  a  proof  of  their  courage  and
 fortitude  to  put  up  with  difficulties,
 and  while  there  may  be  difficult
 situations  created  9  future  both  in
 regard  to  fond  and  other  things,  yet
 it  should  give  us  confidence  that  if
 we  are  determined  to  achieve  certain
 things,  we  shall  achieve  them.  The
 nation  has  a  sound  mind  and  a  sound
 body
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 Hon  Member  Shri  Asoka  Mehta
 referred  to  page  4  of  the  Food  Minis-
 try’s  Report  and  pointed  out  that  there
 had  been  wide  fluctuations  sn  prices
 That  is  perfectly  correct  There  have
 been  wide  fluctuations  Another
 hon  Member,  Shr:  Nagi  Reddy,  said
 that  the  Report  had  said  that  the
 prices  had  not  gone  up  as  high,  on
 account  of  certain  actions  taken  by
 the  Government,  as  they  should
 have  done  That  can  be  anybody’s
 conjecture  We  did  do  certain  things,
 and  I  am  sure,  that  as  a  result  of  the
 steps  that  we  took,  the  prices  were
 arrested  at  a  certain  level  That  does
 not  show  any  sense  of  complacency,
 it  speaks  of  the  reality

 Shri  Asoka  Mehta  said  that  we  had
 not  done  enough  to  stabilse  the
 prices  In  the  White  Paper  that  was
 issued  in  August  ‘1958,  in  principle  we
 had  accepted  the  policy  of  price
 stabilisation  I  will  read  out  a  por-
 tion  of  the  White  Paper

 “The  Government  agree  with
 the  view  that  the  parity  of  prices
 between  foodgrains  and  other  re-
 lated  commodities  is  of  very  great
 importance,  and  m  fact,  the  differ-
 ent  Ministries  concerned  and  the
 Planning  Commission  have  been
 constantly  reviewing  the  position,
 and  have  been  taking  steps  from
 time  to  time  to  control  the  prices
 and  to  maintain  the  parity  to  the
 extent  feasible

 “The  Government  have  come  to
 the  conclusion  that  while  the
 commuttee  of  the  economic  Secre-
 taries  which  is  a  body  simular  to
 the  one  suggested  by  the  Food-
 grans  Enquiry  Committee  can
 contmuously  review  the  price
 situation  and  put  forward  ideas  to
 Government,  the  ultimate  policy
 decisions  must  rest  with  the  Gov-
 ernment  at  the  highest  level  The
 problem  of  prices  is  a  complex
 one,  and  admits  of  no  solution
 It  is  basie  to  the  economy  of  the
 country,  and  the  Government
 cannot  leave  the  policy  decision  to
 any  official  or  non-official  body”
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 (Shri  A.  P  Jain}

 In  his  speech  yesterday  Shri  Asoka
 Mehta  again  emphasized  that  the  ques-
 thon  of  fixing  prices  should  be  left  to
 a  body  which  isolated  from  pres-
 sures,

 हु

 Shri  Goray:  Insulated  against  pres-
 sures.

 Shri  A.  P.  Jain:  Insulated  from  pres-
 sures.

 In  the  context  of  planning,  when
 we  have  to  maintain  a  certain  level  cf
 prices,  there  ure  so  many  complex
 factors  and  there  are  so  many  con-
 ficting  considerations  which  have  to
 weigh  in  the  fixation  of  prices  that  a
 matter  Hike  Ynat  cannot  be  left  to  any
 body  except  the  Government  That  is
 what  we  said  before,  and  that  conti-
 nues  to  be  the  view  of  the  Govern-
 ment  That  is,  the  Government  wii)
 take  upon  itself  the  responsibilty  of
 fixing  prices  as  best  as  it  can,  it  will
 consider  all  the  various  interests,  al)
 the  different  aspects  of  the  problem,
 and  then  fix  the  prices  We  cannot
 absolve  ourselves  of  that  responsibi-
 hty  It  38  not  that  we  did  not  do  any-
 thing  to  stabilise  prices  I  have  al-
 ready  said  we  stepped  up  imports

 As  a  result  of  certain  recommenda-
 tions  made  by  the  Foodgrains  Enquiry
 Committee,  we  started  internal  pur-
 chases,  procurement  of  the  stocks  in-
 side  the  country  The  House  is  well
 aware  that  after  controls  had  been
 lifted,  there  was  no  purchase  made
 by  the  Government  inside  the  country
 except  as  a  measure  of  price-support
 in  955  when  we  bought  some  wheat
 and  a  httle  coarse  grain  After  the
 recommendation  of  this  Committee
 had  been  accepted,  we  started  it  as  a
 matter  of  policy  to  make  purchases

 In  1987-58  our  purchases  were
 nominal  In  i958  we  purchased
 §,50,000  tons  of  foodgrains,  mostly  rice
 7  am  converting  paddy  m  terms  of
 tice.  In  this  year,  our  operations  have
 beer  on  e  much  wider  scale,  and  up
 to  the  ist  of  April,  that  us  the  end  of
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 March,  we  have  purchased  nearly  ह
 lakh  tons  of  rice  and  paddy  on  Central
 and  State  Government  accounts.  It
 will  be  observed  that  our  operations  in
 the  internal  market  which  are  for
 the  purpose  of  stabilising  prices  have
 been  increasing,  and  increamng  on  8
 big  scale  We  have  also  taken  ether
 regulatory  measures  lke  zonal  restric-
 tions,  imitations  on  advances  by
 banks,  licensing  of  trade,  price  con-
 trols,  requisition  of  stocks,  fair  price
 shop  operations  etc,  with  a  view  to
 stabilise  prices  I  admit  that  m  spite
 of  all  these  efforts,  prices  went  up
 very  high,  but  i$  was  a  period  of
 scarcity,  a  scarcity  the  hke  of  which
 we  had  not  seen  before,  and  therefore
 wiike  ‘heve  tegiadery  tmeawares  tik
 produce  an  effect  on  the  prices,  they
 could  not  fully  control  the  prices
 There  1s  a  limit  on  the  effectiveness
 of  these  measures  because  ultimately
 it  i  the  law  of  supply  and  demand
 which  regulates  prices,  and  when  the
 supply  falls  far  short  of  the  demand,
 then  all  these  regulatory  measures
 may  produce  some  effect,  may  influ-
 ence  the  price  but  they  cannot  totally
 control  the  prices

 Tt  is  with  that  object  that  we  have
 taken  a  decision  to  undertake  whole-
 sale  trading  an  foodgrains  by  the
 State  Now  Government's  provisional
 decisions  about  State  trading  have
 becn  placed  before  the  House  Some
 hon  Members  have  been  critical  of
 them  Shri  Asoka  Mehta  accused  me
 of  watering  down  those  proposals.  He
 said  that  since  the  National  Develop-
 ment  Counci]  took  decision  to  the
 effect  that  the  State  should  undertake
 wholesale  trading  in  foodgrains,  we
 had  in  framing  the  detafled  scheme
 very  much  watered  down  the  inten-
 tions  or  the  proposals  of  the  NDC
 In  fact,  he  said  that  our  approach  had
 been  halting  and  we  had  not  proceed-
 ed  with  sufficient  speed.

 Now  I  will  prove  from  the  text—
 end  phrases—of  the  decisions  of  the
 National  Development  Council  that  all
 that  we  have  done  and  all  the  main.
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 features  of  our  scheme  are  based  upon
 the  proposals  of  the  NDC.  The  first
 point  I  want  to  emphasise  is  that  the
 National  Development  Council  used
 the  expressions  ‘socialisation  of  the
 wholesale  trade  in  foodgrains’  and
 “wholesale  trade  in  foodgrains  by  the
 State’,  as  interchangeable  terms.  That
 is,  they  mean  the  same  thing.  In
 certain  parts  of  their  conclusions  and
 recommendations,  as  published  by  the
 Council,  they  have  used  the  expres-
 sion  ‘socialisation  of  the  wholesale
 trade’;  in  other  parts,  for  the  same
 thing  they  have  used  the  expression
 ‘State  trading  in  foodgrains’.

 Now,  the  first  decision  was  that  the
 State  should  take  over  the  wholesale
 trade  in  foodgrains.  For  that  purpose,
 they  had  in  mind  a  final  scheme  and
 a  provisional  scheme.

 Let  us  see  what  was  the  final
 scheme:

 ‘The  National  Development
 Council  emphasised  that  the  pro-
 ‘gramme  for  setting  up  4900  pri-
 mary  marketing  societies  serving
 mandi  areas  should  be  completed
 during  the  present  Plan.  Market-
 ing  societies  should  be  linked  with
 village  co-operatives  which  should
 serve  as  agencies  for  the  collection
 and  sale  at  assured  prices  at  the
 village  level.  This  should  make
 it  possible  not  only  to  get  larger
 supplies  of  foodgrains  for  meeting
 the  needs  of  the  urban  areas  but
 slso  to  expand  greatly  the  credit
 facilities  in  the  rural]  areas”.

 Now,  what  do  we  say?  We  say:

 “The  scheme,  therefore,  falls
 into  two  parts,  the  ultimate  pat-
 tern,  and  the  interim  scheme  to
 be  worked  till  the  establishment
 of  full-scale  trading.  The  ultimate
 pattern  of  State  trading  in  food-
 grains  will  consist  of.a  system
 which  provides  for  the  collection
 of  the  farm  surpluses  through  the
 service  co-operatives  at  the  village
 Yevel  and  the  channelling  of  the
 surpluses  through  the  marketing

 ;co-operatives  an&  apex  market-
 ing  co-operatives  for  distribution
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 through  retailers  and  consumers
 co-operatives”.

 So  m  working  out  the  ultimate  pat-
 em,

 we  have  borne  in  mind  the  direc-
 ions  of  the  National  Development

 Council.

 Then  I  come  to  the  interim  pattern.
 They  say:

 “The  wholesale  traders  in  every
 State  should  be  licensed  and  they
 should  undertake  operations  on
 behalf  of  State  Governments  who
 would  take  from  them  such  por-
 tions  of  their  purchase  as  might
 be  considered  necessary”.

 That  is,  they  contemplate  two  things,
 one,  the  licensing  of  the  wholesale
 traders  and  second,  authority  to  Gov-
 ernment  to  teke  a  portion  of  the  stock
 bought  by  the  traders  for  distribution
 through  the  Government  agencies,
 leaving  the  rest  to  them.  What  do  we
 say:

 “In  the  interim  period,  the
 wholesale  traders  will  be  permit-
 ted  to  function  as  licensed  traders,
 who  will  make  purchases  on  their
 own  behalf  but  shall  pay  a  speci-
 fied  minimum  price  to  the  farmer.
 While  Government  will  have  the
 right  to  acquire  the  whole  or  por-
 tion  of  the  stocks  from  the  licens-
 ed  traders  at  controlled  prices,
 the  traders  will  be  at  liberty  to
 sell  the  remaining  stocks  to  the
 retailers  at  prices  not  exceeding
 the  controlled  prices”.

 An  elaboration  of  the  same  thing.
 Further,  they  said:

 “The  Ministry  of  Food  and
 Agriculture  and  the  Planning
 Commission  should  work  out  a
 scheme  of  State  trading  in  food-
 grains  which  should  be  sent  to
 the  State  Governments”.

 In  pursuance  of  this  directive  of  the
 National  Development  Council,  &
 Working  Group  was  set  up.
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 Pandit  x.  C.  Sharma  (Hapur):
 “Wholesale  trader’  means  one  trader
 in  one  mandi  or  many  traders  in  one
 mandi?

 Shri  A.  P.  Jain:  I  will  expian  that.

 On  this  Working  Group  were  repre-
 sented  the  Ministry  of  Food  and  Agri-
 eulture,  the  Planning  Commission,  the
 Ministry  of  Finance,  the  Reserve  Bank
 of  India  and  the  State  Barik  of  Iridia.
 The  Working  Group  worked  out  a
 scheme.  That  scheme  was  sent  to  al]
 the  State  Governments  for  their
 opinion  and  comments.  That  scheme
 was  also  examined  by  the  Planning
 Commission.  It  was  examined  on
 more  than  one  occasion  by  the  Cabi-

 net.  The  Working  Committee  of  the
 Congress  also  gave  some  thought  to
 the  scheme  of  State  trading.  The  NDC as  again  examined  this  scheme
 thoroughly,  All  the  Chief  Ministers
 were  there.

 Now  the  scheme  which  has  been
 placed  before  the  House  is  the  result
 of  all  these  joint  deliberations.  Shri-
 mati  Renuka  Ray  called  the  scheme
 hatf-hearted.

 Skhrimati  Renuka  Ray  (Malda):  I
 said—mountains  of  labour  bringing
 forth  a  mouse.

 Shri  A.  ह  Jain:  Now  these  are  al!
 the  mountains,  the  brain  of  the  coun-
 try,  the  Chief  Ministers,  the  Planning
 Commission  and  different  Ministries
 who  have  given  thought  to  it.

 Mr.  Deputy-Speaker:  Which  means
 therefore  a  mountain  of  labour.

 Shri  A.  P.  Jain:  But  it  is  not  a  mouse
 that  has  been  produced.

 Pandit  K.  C.  Sharma:  She  wanted  a
 tiger  to  come  up.

 Shri  A.  ह  Jain:
 scheme.

 Shrimati  Renuka  Ray:  What  has  the
 ‘West  Benga}  Governmant  to  say  ébout
 bbe:

 Tt  is  a  practical
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 Shei  A,  P.  Jain:  The  West  Bengal
 Government  ‘okayed’  thia  scheme.

 say  that  without  retail
 content it would  just  not  be  possible  to  2

 scheme?

 Shri  A.  . A  Jain:  That  is  a  matter  of
 detail.

 Shrimati  Renuka  Ray:  Is  it  not  a:
 matter  of  recent  experience?

 Shri  A,  है  Jain:  I  will  come  to  the
 question  of  retail  trade.  I  can  say
 about  this  scheme  that  all  the  major
 Proposals  contained  in  it  are  either
 unanimously  accepted  by  these  bodies
 or  very  nearly  wutianimoualy  accepted

 Shri  Braj  Raj  Singh  (Firozabad):
 There  is  only  one  hody.

 Shri  A.  ह  Jain:  Bodies.  The  National
 Development  Council,  the
 Commission,  Ministries,  this  and  that,

 Shrimati  Renuka  Ray:  Why  not
 exercise  your  own  judgment?

 Shri  A.  P.  Jain:  Now  let  us  see  what
 the  Communists  have  contributed  to,
 or  suggested  about,  this  scheme,

 Shrimati  Renuka  Ray:  Nothing.
 Shri  A.  ह  Jain:  We  sent  the  scheme

 to  the  Communist  Government  in
 Kerala.  They  sent  no  opinion.  Have
 they  no  opinion?  Is  the  mind  of  the
 Communist  Party  blank  on  an  issue
 like  this?

 Shri  Vasudevan  Nair  (Thiruvella):
 They  might  have  thought  that  there
 was  no  use  in  sending  comments.



 the  President’s  Address  was
 discussion,  he  eaid—

 “Wholesale  trading  in  food-
 grains  is  being  delayed  though  the
 pohcy  is  announced  on  the  ground
 that  we  are  not  yet  prepared  for
 ह,  It  is  a  funny  situation.”

 What  does  he  say  later?  He  says:—

 “The  buying  in  the  flelds  and
 selling  in  the  market  is  done  by
 the  ordinary  munims  working  on
 Rs  80,  or  Rs.  60  or  Rs.  100,  a  little
 commission  here  and  there.  These
 are  the  gentlemen  who  buy  cotton,
 who  buy  grain  and  do  all  the
 buying  in  the  thousands  and  mil-
 lions  of  flelds  of  the  peasants.  It
 is  not  the  big  wholesale  specula-
 tors  who  do  it  They  come  in
 only  on  the  question  of  specula-
 tion,  on  the  question  ef  big  trans-
 sections.”

 Now,  what  is  his  proposal?

 “Why  should  not  the  Govern-
 ment  declare  that  all  these
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 which  introduces  wholesale  trad-
 ing  and  buying  in  these  lands?
 Very  simple.”

 Of  course,  it  is  very  simple.  What

 may  be  good  frivolity  but  not  State
 trading.  It  is  anything  but  State  trad.
 ing.

 Shri  Hem  Barua  (Gauhati):  What
 do  you  propose  to  do  with  the  crooka?

 Shri  A.  P.  Jain:  To  eliminate  them,

 Shri  Hem  Barua:  How?

 Shri  A.  P.  Jain:  Turn  them  out  of
 the  trade.

 Shri  Braj  Eaj  Singh:  Give  them  to
 munims  and  gumastas?

 Shri  A.  P.  Jain:  I  now  turn  to  cer-
 tain  observations  of  Shri  Asoka
 Mehta  to  which  I  attach  great  value
 because  they  were  not  offered  in  the
 spirit  of  frivolity  as,  perhaps,  the
 other  suggestions  to  which  I  have  pre-
 sently  referred.  What  does  Mr.  Asoka
 Mehta  say?  What  he  objects  to  is
 simultaneous  operations  being  done  by
 the  State  and  the  trade.  He  called  it
 dyarchy;  he  compared  it  to  the  politi-
 cal  dyarchy.

 I  had  referred  to  the  proceedings  of
 the  N.D.C.  which  had  same  such
 thing  in  mind.  My  hon,  friend  Mr
 Munishwar  Datt  gave  a  very  effective
 reply  to  Mr.  Mehta,  quoting  from  his
 own  verses.  When  he  was  confronted
 by  the  replies  of  Mr.  Munishwar  Datt,
 Shri  Mehta  said  that  his  scheme  con-
 templated  that  the  same  person  should
 not  buy  for  Government  and  also  trade
 on  his  own  account,  Now,  I  have  look-
 ed  into  his  Report.

 Shri  Hem  Barua:  Quoting  scrip-
 tures!
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 Shri  A.  P.  Jain:  Iam  making  a
 presentation  of  some  of  his  observa-
 tions  to  him.  On  page  80  of  the
 Report  he  says  that  for  the  present  it
 should  ordinarily  be  sufficient  to
 undertake  the  open  market  purchases
 and  gle  of  foodgrains  by  Government
 as  a  regular  measure,  socialise  a  part
 of  the  wholesale  trade,  exercise  con-
 trol  over  the  traders  operating  in  the
 rest  of  the  market  (Interruption)
 through  a  system  of  licensed  trading

 What  does  he  say:  He  says  on  page
 86  that  one  should,  of  course,  proceed
 gradually  and  take  no  action  which
 may  unduly  upset  the  market  in  the
 future.  It  is  a  good  advice.  Nobody
 can  afford  to  play  in  a  reckless  man-
 ner  with  food.  ४  is  everybody's  con-
 cern.  And,  therefore,  it  is  better  to
 be  cautious  in  the  matter  of  food
 rather  than  take  hazardous  steps  ‘le
 says:

 “We  feel  that  step  by  step  con-
 ditions  should  be  created  so  that
 in  the  course  of  8  or  4  years  the
 Foodgrains  Stabilisation  Organisa-
 tion  may  be  in  a  position  to  con-
 trol  a  substantial  portion  of  the
 wholesale  trade  in  the  country”.
 A  very  wise  counsel]  and  I  have

 greatly  benefited  from  it.  In  fact,  it
 is  for  that  reason  that  I  want  to  work
 out  a  sound  organisation  which  may
 not  be  open  to  risks,  to  dangers  und
 that  is  why  during  the  interim  stage
 we  are  utilising  the  wholesale  traders

 I  ask  one  question.  Supposing  today
 we  decide  that  we  shall  not  use  these
 wholesale  traders.  What  is  the  alter-
 native?  Co-operative  societies  are
 not  there.  The  only  one  alternative
 is  to  employ  a  large  number  of  gov-
 ernment  servants,  a  few  lakhs  of  them,
 to  make  purchases  in  the  villages.
 (Interruption).  Will  that  be  a  better
 machinery—a  few  lekhs  of  govern-
 ment  employees,  petty  employees  get-
 ting  Re.  50,  Ra  78  or  even  Rs.  00
 going  about  throughout  the  country-
 side  and  mgking  the  purchase?

 We  have  discussed  this  alternative.
 There  was  not  one  man  who  gave  sup-
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 port  to  the  idea  that  in  the  interim
 period  i  would  be  better  to  carry  om
 State  trading  through  the  direct  em-
 ployees  of  Government.

 Shrimati  Renuka  Ray:  May  I  ask...
 Shri  A.  P.  Jain:  I  am  sorry.  You

 can  ask  questions  at  the  end.

 Mr,  Deputy-Speaker:  Order,  order.

 Shri  A.  क,  Jain:  Even  agreeing  with
 Shri  Asoka  Mehta  that  the  same  per-
 son  should  not  be  utilised  for  both
 purposes,  hae  the  scheme  not  provid-
 ed  for  that?  Paragraph  7  of  the
 scheme  says  that  Government  will
 have  the  right  to  acquire  the  whole
 or  a  portion  of  the  stocks  from  the
 Urensed.  trader  at  controlled  price.
 Now,  it  is  open  to  us,  as  things  deve-
 lop  in  different  parts  of  the  country,
 to  have  some  traders  who  may  ope-
 rate  only  on  behalf  of  government  and
 others  not.  Personally  I  think  that  if
 we  take  a  part  of  the  stocks  from  each
 of  the  wholesaler  then  we  will  be
 exercising  greater  control  over  him.
 We  will  not  be  accused  of  discrimi-
 nating,  that  is  epplying  a  full  curb  on
 one  type  of  trader  and  giving  more
 liberty  to  the  other.  While  there  is
 provision  for  that,  nonetheless—if  it
 is  a  major  difference  between  his
 scheme  and  ours—I  am  prepared  to
 examine  it.  It  is  not  such  a  major
 thing,

 The  real  point  is  whether  during  the
 interim  period  the  co-existence  of  an
 agency  buying  for  the  Government
 and  of  the  wholesale  trader  doing
 trade  on  his  own  account—of  course,
 under  regulated  conditions,  subject  to
 controlled  prices—is  essential  or  not.

 I  have  tried  my  best  and  I  have
 not  been  able  to  find  any  alterna-
 tive.  Many  newspaper  writers  have
 said  that  it  is  not  a  scheme  of  State
 trading.  Their  main  objection  §  is
 confined  to  the  employment  of  the
 wholesale  traders.  But  not  one  of
 them  has  suggested  any  alternative
 auhemes  ७७  to  what  we  can  do  and
 how  we  can  eliminate  them.  I  am
 working  in  a  practical  and  a  real
 ny.  T  have  to  face  a  real  situation.
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 Therefore,  I  have  to  make  the  best
 we  of  the  things  that  exist.

 Mr.  Asoka  Mehta  also  said  that
 we  must  acquire  more  and  more
 stocks.  A  very  wise  counsel.  And,
 if  we  have  to  make  a  success  of
 State  trading,  Government  must  have
 wore  and  mare  stocks.  In  fact,  I
 amy  aiming  at  buying  2  million  tons
 of  rice  and  also  a  substantial  quan-
 tity  of  wheat  either  on  the  Central
 Government’s  account  or  on  the
 State  Government’s  account.

 Another  point  which  was  raised  by
 Shri  Asoka  Mehta  was  that  he  did
 not  agree  with  our  view  regarding
 the  State  Trading  Corporation.  I
 have  given  very  respectful  thought
 to  his  objections.  I  still  feel  that  it
 will  not  be  good  and  useful  to  create
 a  corporation  only  for  the  interim
 period  because  in  the  ultimate  pat-
 tern  it  will  be  the  village  co-opera-
 tive  society,  the  mandi  cooperative
 society  and  the  apex  ca-operative
 society  which  will  be  handling  the
 foodgrains.  So,  any  scheme  af  cor-
 poration  has  of  necessity  to  be  con-
 fined  for  the  interim  period.  Why
 do  we  not  want  it?  Once  a  corpora-
 tion  is  created  it  will  have  a  ten-
 dency  to  prolong  its  life  and  to  the
 extent  that  the  Corporation  becomes
 powerfyl  and  works  well  it  will
 postpone  the  establishment  of  the
 ultimate  pattern  and  vested  interests
 will  be  created.  Angther  reason  is,
 as  the  House  knows,  that  we  want
 to  control  the  prices—I  mean—
 legally  contro]  the  prices  and  to  buy
 at  the  controlled  price.  There  will
 be  practical  difficulties  in  the  func-
 tioning  of  a  Corporation  because  its
 officers  will  not  legally  be  competent
 to  enforce  the  controls.  They  wil)
 aot  enjoy  the  immunities  or  powers
 which  attach  to  a  Government  ser
 vant.  We  have  not  absolutely  re-
 jected  the  idea  of  setting  up  a  cor
 poration  wherever  it  becomes  neces
 sary  but  what  we  have  said  is,  let
 us  consider  that  proposition  after
 we  have  gained  a  little  more  ex-
 perience.  In  fact  I  may  inform  the
 hen.  Member  that  even  the  State
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 Government  which  had  mooted  this
 idea  of  corporation  saw  our  point  of
 view  about  this  corporation  and  did
 mot  presa  their  demand  for  that.
 What  we  have  said  is  a  reasonable
 thing.  But  I  do  not  rule  it  out.  If
 a  need  arises  surely  a  corporation

 can  be  set  up.  There  is  nothing  so
 fundamentally  wrong  about  the  cor-
 poration.

 Another  objection  was  raised  by.  Shri
 Asoka  Mehta  that  we  turned  down
 the  recommendation  about  the  socia-
 lisation  of  the  wholesale  trade  in  the
 month  of  August,  4958  and  shortly
 thereafter  the  National  Development
 Council  took  a  decision  in  favour  of
 socialisation  of  trade.  Now,  today  I
 am  in  a  position  to  explain  why  we
 took  up  that  attitude.  Shri  Asoka
 Mehta  in  his  report  has  observed
 more  than  once  that  Government's
 entry  into  the  market  in  a  period  of
 scarcity  is  highly  dangerous.  It
 causes  al]  kinds  of  upsets.  Now  Shri
 Asoka  Mehta’s  report  was  submitted
 to  the  Government  sometime  in
 October,  1957.  Immediately  after
 that,  there  followed  a  period  of  un-
 precedented  scarcity.  If  we  had
 taken  a  decision  for  the  socialisation
 of  the  trade  at  that  time  or  if  we
 had  entered  into  the  market  in  a
 big  way,  would  it  have  been  the  pro-
 per  thing?  We  _  entered  into  the
 market  only  in  two  States,  that  is
 Andhra  and  the  Punjab.  In  the  south
 there  was  surplus;  it  was  not  affected
 by  scarcity.  In  Punjab  rice  is  a
 commerciel  crop  which  is  not  consum-
 ed  inside  the  State.  We  bought
 about  five  lakh  of  tons  of  foodgrains.
 But  the  period  of  ecarcity  was  not
 the  time  when  we  should  have
 launched  upon  a  new  scheme.  As
 goon  as  good  rice  crops  prospects
 were  there,  the  National  Development
 Council  took  the  decision,  Some  sey
 that  it  was  a  snap  decision  but  this
 was  not  a  snap  decision.  The  thing
 had  been  very  much  in  the  air;  it  had
 been  in  the  minds  of  the  people  and
 the  National  Development  Council
 took  a  bread  decision  and  asked  the
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 (Shri  A.  ्,  Jain)
 Ministry  of  Food  and  Agriculture  to
 work  out  details.  We  took  the  deci-
 dion  at  a  time  which  was  a  favourable
 time  and  not  at  a  time  which  would
 have  landed  us  in_  difficulties.
 I  know  that  some  Members  may  not
 agree  with  what  I  have  said.  But  I
 want  to  assure  the  House  that  we
 did  our  best  under  the  circumstances
 to  work  out  a  scheme  which  may  lead
 to  State  trading  without  causing
 major  upsets  in  the  food  position  of
 the  country,  from  what  I  have  seen
 @ome  newspapers  say  that  this  is  not
 State  trading,  but  have  any  of  them
 eaid  what  they  mean  by  State  trad-
 ing,  what  they  want  us  to  do?  Has
 Buvhody  suggested  any  scheme?....
 (interrupttens.)  With  all  conscience

 I  can  say  that  no  alternative  scheme
 has  been  suggested  and  in  the  cir-
 cumstances  it  is  the  best  scheme.

 Having  spoken  so  much  about  the
 genera!  food  situation  and  the  State
 érading  scheme,  I  would  like  to  sub-
 mit  respectfully  that  the  real  solu-
 tion  of  the  food  problem  is  to  produce
 more,  not  only  for  meeting  our  re-
 quirements  but  to  leave  a  surplus
 with  us.  That  is  the  real  solution
 @  the  food  problem.  Regulatory
 measures,  however  effective  they  may
 de,  will  in  fact  have  only  a  limited
 effect.  So  far  as  food  production  is
 eoncerned  it  has  been  going  up.

 Shrimati  Renuka  Ray  (Maida):
 May  I  ask  a  question?  Are  sugges-
 tions  from  this  side  of  the  House  not
 considered  to  be  suggestions  and
 only  suggestions  from  the  Opposite
 side  will  be  considered  as  sugges-
 tion?......  CUnterruptions.)

 Mr.  Deputy-Speaker:  The  hon.
 Minister  is  not  yielding  and  so  he
 should  be  allowed  to  proceed.  unin-
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 total  production  of  all  the  cereals
 in  that  year  was  42°9  ‘million  tons.
 As  against  that—I  am  leaving  out
 1987-58  which  was  an
 bad  year—in  ‘1986-97,  the  production
 of  all  the  cereals  was  §7°3  million
 tons—that  is,  an  increase  of  nearly
 १4"  4  million  tons.  The  figures  for  ali
 cereals  and  pulses  in  95i-52  was
 83 2  million  tons  and  in  1956-57  the
 figure  was  68.8  million  tons.  This
 year  it  is  expected  to  be  70  million
 tons.  That  is,  there  haa  been  an  in-
 crease  of  86:7  per  cent  in  the  produc-
 tion  of  foodgrains  in  1958-59.  over  the
 production  in  1951-52,  This  is  in
 spite  of  a  number  of  difficulties  that
 came  in  our  way—~difficulties  of  short
 supply  of  fertilizers,  iron  and  steel,
 formal  reduction  in  the  targets  of
 major  and  medium  irrigation  schemes
 and  our  own  deficiencies  such  as
 want  of  organisation,  our  weaknesses
 both  at  the  Centre  and  in  the  States.
 In  spite  of  that,  there  has  been  an
 increase  in  production  by  36:7  per
 cent  in  seven  years.  That  is  not  a
 bad  record.  Compare  it  with  the
 record  of  any  democracy—of  course,
 we  get  all  kinds  of  figures  about
 China,  I  do  not  know  them  and  I  do
 not  want  to  comment  on  them  I
 can  say  that  the  record  of  the  in-
 crease  in  food  production  is,  if  any-
 thing,  good,

 Now,  let  us  take  some  other  crops
 where  we  have  made  even  better  pro-
 gress.

 Shri  S.  L.  Saksenn  (Maharajgauj):
 It  will  be  30  per  cent.  compared  to

 No,  it  will  be

 Shri  8.  L.  Saksena:  No.

 Shri  A.  ह  Jain:  Let  us  leave  it
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 per  cent.  Take  the  case  of  jute  At
 क  tume  of  partition  we  were  pro-
 ‘ducing  ३366  lakh  bales  of  jute.  In
 the  year  ‘1958-59  we  have  produced
 53°8  lskh  bales  of  jute,  an  increase
 of  22°4  per  cent  We  are  now  ex-
 porting  jute  We  have  stopped  the
 4mport  of  jute,  and  if  we  have  to
 xmport  jute  it  will  be  a  small  quantity
 of  a  specialised  variety  of  jute  In
 the  case  of  oil-seeds  there  has  been
 an  increase  of  5°4  per  cent  In
 groundnuts  there  has  been  an  in-
 crease  of  4i°2  per  cent  In  sugarcane
 also  there  has  been  an  increase  but
 mot,  of  the  same  order

 Shri  Asoka  Mehta  made  out  another
 point,  He  said  that  there  had  been  an
 ancrease  in  the  area  but  not  an  in-
 «crease  m  the  yield  per  acre  I  have
 collected  the  figures,  and  I  find  that
 the  per  acre  yield  of  rice  in  the  whole
 of  India  has  gone  up  from  688  ibs  in
 1949-1950  to  8I6  Ibs  in  958-59—a
 substantial  increase  The  increase
 works  out  to  9  per  cent  In  the
 case  of  some  of  the  States  the  increase
 has  been  even  more  spectacular  For
 mstance,  take  Andhra  Pradesh  Andhra
 Pradesh  was  producing  85  Ibs  of
 mce  per  acre  in  1949-50  Now  it  35
 producing  9  Ibs  Madras  was  pro-
 ducing  838  Ibs  of  rice  in  1949-50,  and
 now  it  is  producing  298  Ibs  Mysore
 ‘was  producing  77]  Ibs  in  ‘1949-50,
 whereas  it  १5  now  producing  3062  Ibs
 Similarly,  in  the  case  of  Madhya  Pra-
 desh  there  has  been  an  increase

 Now,  3  will  be  seen  that  the  yneld
 per  acre  of  rice  has  gone  up  consi-
 derably  in  most  of  the  States  as  com-
 pared  to  1949-50  In  Andhra  the  in-
 crease  in  the  yield  per  acre  in  ‘1958-50
 over  1949-50  has  been  of  the  order  of
 37  per  cent.  in  Madras  of  54  per  cent,
 in  Mysore  of  38  per  cent
 and  in  Madhya  Pradesh  of  26  per
 cent  Of  course,  much  leeway,  how-
 ever,  remains  to  be  made  up  by  some
 of  the  other  States  like  Orissa,  Assam,
 West  Bengal  and  Uttar  Pradesh

 The  yield  of  wheat  has  also  gone
 yp,  though  not  to  the  same  extent
 For  instance,  in  the  Punjab—I  am
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 leaving  out  the  year  1957-58  because
 it  was  a  bad  year—the  yield  of  wheat
 has  gone  up  from  892  Ibs  m  1949-50
 to  92  Ibs  2n  956-57—not  any  specta-
 cular  increase  In  Rajasthan  it  has
 gone  up  from  40l  Ibs.in  1949-50  to
 880  Ibs  in  1956-57  In  Madhya  Pra-
 desh  it  ‘thas  gon®  up  from  384  Ibs  in
 1949-50  to  476  Ibs  in  ‘1958-57

 An  Hon.  Member:  What  about  UP?

 Shri  A.  P.  Jain;  In  UP  the  yield
 has  gone  down  from  706  lbs  to  699
 Ibs  The  increase  has  not  been  uniform
 in  all  the  States  and  all  have  not  done
 equally  well,  but  taking  the  picture
 of  India  as  a  whole  the  increase  in
 yield  per  acre  has  been  substantal

 Dr.  M.  S.  Aney  (Nagpur)  How  do
 you  actually  get  the  figures  of  actual
 production®

 Shri  A.  P.  Jain:  That  is  a  very
 pertinent  question  That  is  done  by
 an  operation  known  as  the  random
 sample  survey  The  operators  select
 certain  fields,  not  intentionally  but  by
 a  process  of  random  drawing  of  lota.
 The  crop  is  harvested  over  a  certain
 area  and  actual  weighment  is  done
 That  is  how  the  yield  per  acre  is  cal-
 culated  In  regard  to  the  prmempal
 crops,  that  is,  rice  and  wheat,  80  to
 90  per  cent  of  the  assessment  is  done
 through  this  random  sample  survey
 and  crop  cutting  expermments  There-
 fore,  we  can  say  that  our  figures  of
 yield  per  acre  are  as  accurate  as  they
 can  be

 Shr  8.  L.  Saksena.  They  are  Pat-
 waris’  figures

 Shri  A  है  Jain:  They  are  not  Pat
 waris'  figures  Unfortunately,  my  hon
 fnend  has  not  tried  to  understand
 what  I  have  said  just  now  It  is  done
 by  the  Statistical  Department  and  not
 by  the  Patwaris  That  is  the  old
 system  My  friend  is  still  livmg  m
 the  old  days  when  there  was  the  Pat-
 wari  system.  Now  it  is  being  done  by
 random  sample  surveys  and  crop  cut-
 ting  experiment  (Interruption)
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 {Shri  A.  ह  Jain]
 I  am  giad  to  note  that  some  hon.

 Members  have  made  some  very  vaiua-
 ble  suggestions  about  the  increase  in
 the  yield  per  acre,  about  the  increase
 in  the  food  production.  My  hon.
 friend,  Shri  Bibhuti  Mishra  has  made
 some  very  practical  suggestions,  be-
 cause  he  is  a  farmer  and  knows  what
 agriculture  is.  Unfortunately,  many
 people  talk  about  agriculture  without
 knowing  even  how  to  distinguish  bet-
 ween  a  plant  of  barley  and  a  plant  of
 wheat,

 Shri  है  8.  Daslta  (Jhajjar):  In-
 cluding  the  Food  Minister.

 Shri  A.  P.  Jain:  Come  along,  and  I
 will  chow  you  what.  Tum  doing  shout
 agriculture.

 Now,  Sir,  what  really  we  are  now
 concentrating  on  is  to  make  the  opti-
 maum  use  of  the  local  resources.  When
 I  go  to  the  villages  I  give  a  very
 simple  advice.  Of  course,  there  are
 fertilizers  and  people  are  using  them.
 The  House  will  be  glad  to  know  that
 farmers  are  working  hard  to  increase
 their  yield.  I  have  seen  a  Harijan
 who  owns  about  3  acres  and  is  doing
 line  sowing,  he  ts  sowing  improved
 quality  of  wheat,  he  is  using  fertili-
 aera  and  he  is  also  tending  his  plants
 wery  carefully.  I  would  like  that
 @ome  of  the  hon.  Members,  instead  of
 criticising  here  in  this  House,  should
 go  and  see  what  the  people  are  doing

 Shri  Braj  Raj  Singh  (Firozabad):
 We  do  ourselves.

 Skri  A.  P.  Jain:  What  do  I  tell
 them?  I  give  them  a  very  sunple
 advice.  I  say,  firstly,  pay  more  atten-
 tion  to  better  seed.  In  all  the  villages
 practically,  at  least  in  my  part  of  the
 country  where  I  go  about  a  good  deal,
 I  tell  them,  I  advice  the  panchayats
 and  the  bigger  farmers  who  have  im-
 proved  quality  of  seeds,  to  give  suffi-
 cient  seed  for  sowing  to  his  neighbour
 who  has  not  got  good  seed.  I  do  not
 want  it  to  be  given  free  or  as  a  gift.
 I  ask  them  to  take  his  inferior  quality
 ef  wheat  and  give  him  superior
 quality  of  wheat,  even  if  they  want
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 to  take  a  little  more  of  the  inferlor
 quality  of  wheat.  In  that  case  every-
 body’  will  have  good  seeds.

 The  secend  advice  that  I  give  is  that
 they  should  do  the  treatment  of  the
 seeds,  which  is  a  very  simple  process.
 If  the  seed  is  dried  well  during  the
 summer  it  can  be  saved  from  smut.
 Then,  if  it  is  a  case  of  jowar,  take  a
 Pinch  of  sulphur;  put  it  in  a  drum;
 rotate  it  till  the  surface  is  covered  -
 with  sulphur  and  there  will  be  ne
 smut.  That  is  the  second  advice
 which  I  gave  them.  The  third  advice
 which  I  gave  them  is,  do  not  leave
 the  cow-dung  to  go  waste.  Do  not
 leave  your  cow-dung  and  other  waste~
 products  on  the  ground.  Dig  a  pit  and
 prepare  composts.  I  can  show  my
 friends  if  ever  they  care  to  go  and
 see  in  the  villages.  In  my  _  village
 and  nearabout  thousands  of  pits  have
 been  dug  and  they  are  preparing  com-
 posts

 Shri  Braj  Raj  Singh:  Good  thing
 for  the  next  term!

 An  Hon.  Member:  On  paper.

 Shri  A.  P,  Jain:  Not  on  paper.  On
 the  ground  Please  come  along  and
 I  will  show  it.  Another  advice  that
 I  gave  them  is,  rats  are  a  great  pest.
 Destroy  them  by  a  simple  process.
 Mix  dal  with  a  little  poison  and  put
 it  on  the  hole.

 An  Hon.  Member:  How  does  this
 help?

 Shri  A,  P.  Jain:  These  are  the
 things  that  help  the  agriculturists.
 What  I  was  trying  to  emphasise  is
 that  enough  can  be  done  in  the  coun-
 tryside,  by  improving  the  practices
 and  by  saving  the  crops  from  pests
 and  diseases  and  from  the  rats  and
 other  animals.  Much  can  be  done  by
 exchange  of  seeds  in  the  countryside;
 much  can  be  done  by  composting  tha
 manure.  These  are  the  main  things
 that  we  should  concentrate  upon.  Not
 that  I  am  an  advocate  of  all.  I  am  |
 great  advocate  of  fertilisers.  We  will
 also  use  fertilisers,  but  they  ere  in
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 gort  supply  If  you  depend  upon
 them  entirely,  our  programme  comes
 to  a  halt  a  standstill  for  some  years
 to  come  So,  we  have  to  make  best
 use  of  the  sources  we  have  and  I  can
 tell  you  that  we  have  got  ample
 sources  in  this  matter

 Food  production  haa  been  going  up
 Production  of  cash  crops  is  going  up
 The  proper  climate  has  been  created
 in  the  country,  and  I  think  we  will
 proceed  at  a  greater  pace  I  want  to
 inform  the  House  about  two  things
 and  they  may  be  somewhat  happy
 news  for  Delhi  Before  the  fall  of
 the  year  we  shall  be  supplying  pure
 pasteurized  or  sterilized  milk  to  the
 citizens  of  Delhi  The  Delhi  Dairy
 is  very  nearly  reaching  completion
 It  will  be  processing  7,000  maunds  of
 milk  per  day  and  it  has  capacity  to
 expand  its  processing  to  12,000
 maunds  of  milk  per  day  It  will  have
 $0  chillng  centres  where  milk  will  be
 collected  and  chilled,  brought  to  the
 dairy  and  then  stemlized  or  pasteur-
 ized  or  converted  into  other  products
 That  38  one  of  the  schemes  which  is
 goug  to  help  the  development  of
 cattle  more  than  any  other  scheme—
 the  cattle  will  become  economical

 Further,  as  part  of  the  scheme
 good  breeding  bulls  will  be  provided
 in  the  regions  which  will  be  extending
 over  30  to  40  miles  round  about
 Delhi

 Shri  Yaday  (Barabanki)  What
 would  be  the  price  of  milk?

 Shri  A,  P.  Jain:  Veterinary  services
 wul  also  be  provided  Arrangements
 for  growing  more  of  fodder  will  all
 de  there  There  will  be  people  to
 advice  about  proper  fodder,  the  con-
 eentrates,  etc  The  Delhi  Zoo  has
 elso  been  completed.  I  would  request
 hon  Members  to  pay  a  visit  to  it,  and
 I  think  it  will  give  them  ample  re-
 eompense  in  the  form  of  enjoyment

 Shrimati  Renuka  Ray:  I  want  te
 know  about  introducing  priorities  for
 ehildren  in  the  matter  of  milk  m

 May  I  know  whether  a  pilst
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 project  at  least  will  form  part  of  the
 scheme  im  Delhi?

 Shri  A.  P.  Jain:  One  word  more
 end  I  will  finsh  In  the  second  Plan
 unfortunately  agricuture  was  not
 given  the  pride  of  place  that  it  deserv-
 ed  ह,  the  third  Five  Year  Plan,  as
 a  result  of  the  difficultres  which  we
 ran  into,  we  have  become  wiser  and
 it  has  been  decided,  as  suggested  by
 my  hon  friend  Seth  Govind  Das,  that
 agriculture  should  find  a  high  priority
 in  the  third  Five  Year  Plan  it  will
 find  a  high  priority  I  have  done

 Shrmati  Renuka  Ray
 reply  to  my  quest  on

 I  want  a

 Mr.  Deputy-Speaker:  Can  I  force
 that  out  of  him?  He  has  heard  the
 hon  Member

 Shrimati  Renuka  Kay,  Earlier,  the
 hon  Minister  said  that  he  would  reply
 to  questions  at  the  end  First,  he
 Said  no  suggestions  have  been  made
 regarding  the  concrete  ways  in  respect
 of  State  trading  Along  with  it  he
 asked,  “Do  you  want  me  to  have  an
 army  of  officers  to  purchase  food-
 grains®”  I  want  to  know  whether  he
 has  monopolised  the  purchase  of  all
 foodgrams  or  whether  he  purchases
 two  million  tons  as  he  says?  In  the
 latter  case  from  whom  does  he  do  it?
 Would  he  advocate  with  the  Home
 Manuster  today  that  because  sometimes
 law  and  order  ts  not  properly  ad-
 ministered  by  those  on  the  field  wa
 should  withdraw  from  that  position’
 That  is  one  question

 Mr  Deputy-Speaker:  How  many
 more  are  to  be  put  lke  this?

 Shri  A.  P  Jain:  The  answer  wu
 contained  m  the  statement  which  I
 placed  before  the  House  The  hoa
 lady  Member  may  go  through  it

 as  गोविन्द  दास  उपाष्यक्ष  महोदव
 मे  केशल  एक  ह... 3  करना  चाहता  हू।  मेंते
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 उपाध्यक्ष  नहोदप :  हेकिन  झौर  भी

 जाननीय  सदस्यों  के  सवाल  होंगे,  जो  वे  पूछना
 चाहेंगे  ौर  इसमें  काफी  वक्त  लग  जायेगा।
 इस  बास्ते  इस  आर  में  माफी  चाहूंगा  भौर
 थे  चाहता  हूं  कि  मुत्ते  बागे  बढ़ने  दिया

 जाए।
 Division  No.  8]

 Mr.  Deputy-Speaker:  Should  I  put
 any  cut  motion  specifically  to  the  vote
 of  the  House?

 ‘ai  Nagi  Reddy:  Cut  motion
 No.  1677.

 Mr.  Dopaty-Speaker:  The  question
 ।

 “That  the  Demand  under  the
 head  ‘Agriculture’  be  reduced  by
 Rs.  100,  (Failure  to  implement
 the  State  trade  in  foodgrains)"”.

 The  Lok  Sabha  divided:  Ayes  17;  Noes
 119.

 १4.46  ह ह
 AYES

 Banerjee,  Shri  S.  24.  Kunhan,  Shri  Rajendra  Singh,  Shri
 Barus,  Sho  Hem  Mohan  Swarup,  Shri  Rao,  Shri  T.  B.  Viteal
 Braj  Ra;  Singh,  Shri  WNais,  Shri  Vasudevan  Reddy.  Shri  Negi
 Chandramani  Kalo,  Shri  Nayar,  Shri  च,  ९,  Seksens,  Shri  $.  L.
 Deulta,  Shri  P.  Pandey,  Shri  Sarju  Yodev,  Shri
 (कक,  Shri  Sedhen  Patnaik,  Shri  U.  C.

 NOES

 Achar,  Shri  Ghosh,  SbriN  हे  Nerayenasamy,  Shet
 Anjenappe,  Shri  Gounder,  Shri  K.  कलिलॉन्लशन,  Nayst,  Dr.  Sushila
 Aramugham,  Shri  R.3.  Govind  Das,  Seth  Nehru,  Shrimeti  61... ठ
 Aromugham,  Shri  SR.  Harvani,  Shri  Anser  Onker  Lal,  Shri
 Aschamambe,  Dt.  Hanede,  Shri  Subodh  Padalu,  डल  K.  ४
 Ayyskenou,  Shri  Jain,  Shn  A.  P.  Pehecha,  Shei
 Balakrishnan,  Shei  Thunjhuowala,  Shri  Palensiyendy,  Shri
 Benerji,  Shri  P.  B.  RKenungo,  Shr  Patel,  Shri  Refeshwer
 Bacmen,  Shri  Keaaliwal,  Shr:  Penabdbi  Raman,  Shr
 Besappe,  Shri  Keskar,  Dr.  Pilled,  Shr  Theau
 Besumatesi,  Shri  Khedkat,  Dr.  [« ठ  8.  Prabheker,  Shri  Navel
 Bhekt  Darshen,  Shri  Kiledar,  Shri  R.  3.  Reghubir  Sebel,  Shri
 Bhergeve,  Pandit  Thatut  Des  Reishna,  Shri  M.  R.  Reghunath  Singh,  Shr
 Whatker,  Shri  Krishneppe,  Shri  M.  V  Raghuramash,  Shri
 Birbel  Singh,  Shri  Kureel,  Shri  B.  ह. ह  Rey  Babadur,  Shri
 Birendra  Singhi!,  ह... छ  Lahiri,  Shei  Raju,  Shri  D.  S.
 Barooeh,  Shri  P.  C.  Laskar,  Shei  कि  C.  Rem  Krishan,  Shri
 Brajeshwar  Prasad,  Shri  Laxmi  Bai,  Sheimeti  Rem  Shenker  Lal,  Shri
 (Chandra  Shanker,  Shsi  Maiti,  Shri  £.  B.  Rem  Subhag  Singh,  छक
 Chaturvedi,  Shri  Malithis,  Sardar  Remeswemy,  Shri  £ ग  5
 Chettiar,  Shri  £ म  Rarnanathan  Mandal,  Dr.  Pashupeti  Ranbir  Singh,  Ch.
 Chesil  Lal,  Shei  Mandal,  डच  J.  Rengareo,  Shri
 Das,  Shri  Shees  Nareyan  Maniyanga,  Shri  Rane,  Shri
 Daseppe,  Shri  Manjula  Devs,  Shrieast  Reut,  Shri  Bhols
 Desai,  Shri  Morar]:  Mehta,  Shri  J.  R.  Reddy,  Shri  है...
 Deshmukh,  Dx.  है  S.  Melkote,  Dr.  Reddy,  Shri  Viewanathe
 Dude,  Shri  £ ल  Mishra,  Shei  Bibhuti  Roy,  Shri  Dishwaneth
 Dwivedi,  GheiM  L  Morarka,  Shri  Rungrung  Sulss,  ।
 ‘Becheran,  Shei  I.  Atunieamg,  Shri  N.  R.  Sechu  Rem,  कं,
 Gadkond,  Shri  Fatesinghres  Nails,  ह... ह  Kuttiketsheen  ह... ह  Shri  Bhagubet
 Ganapethy  ,  Shi  Nalipheys,  Shei  Seba,  Shel  Ramechws
 Gheee,  Shri  Sublaan  Meléuagher,  Shr!  Semanta,  Sei  ss  C,
 Ch,  1...  Mm  EK.  1...  Shei  Dead,  हत  Alte Bi
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 Gen,  Shei  P.  a  Shobhe  Rem,  Shri  ‘Talus,  Shri  Mohammed
 heb,  Shri  _बदेलिकयकनका,  विवि,  ह... है  0.  mM  Tariq,  SbriA  M
 Ghankareiye,  Shei  Sinha,  Shei  Secyenéce  Merman  ‘Thomes,  Shri  A  M
 Sherms,  Pandit  K.  C,  Sonawane,  Shri  Uike,  Shri

 _ हिलिष्शिह,.  ह ह  H.C  ।  Prasad,  Shri  Upadhyay,  Pandit  ह अ  Dutt
 Sharme  हि  B.C.  (। मग  Lal,  Shri  Viyas,  Shri  Radhelal

 Chowk):  My  vote  is  not  recorded
 there  in  spite  of  my  pressing  the
 button.

 Mr.  Deputy-Speaker:  It  does  not
 materully  alter  the  result.

 Shri  .  Saksena  (Maharajgan}j):
 My  cut  motion  No  338  may  be  put
 to  the  House.

 Mr.  Deputy-Speaker:  The  question
 क्र

 “That  the  Demand  under  the
 head  ‘Ministry  of  Food  and  Agri-
 culture’  be  reduced  to  Re  l
 (Fatlure  to  raise  the  minimum
 price  of  sugarcane  to  Rs  75  a
 maund).”

 The  motion  was  negatwed

 Mr.  Deputy-Speakee:  I  take  it  that
 the  other  cut  motions  are  withdrawn
 by  the  leave  of  the  House.

 The  other  cut  motions  were,  by  leave,
 withdrawn.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  respective  eums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  President,
 to  complete  the  sums  necessary  to
 defray  the  charges  that  wil  come
 in  course  of  payment  during  the
 year  ending  the  Sist  day  of
 March,  1960,  in  respect  of  the
 heads  of  demands  entered  in  the
 second  column  thereof  against
 Demands  Nos.  36  to  $  and  9  to
 23  relating  to  the  Ministry  of
 Food  and  Agriculture.”

 The  motion  was  adopted

 {The  motions  for  Demands  for
 Grants  which  were  adopted  by  the

 rok
 Sabha  are  reproduced  below—

 a}

 DeMaxn  No  36—Mousrer  or  ह... ३
 amp  AGRICULTURE

 “That  a  sum  not  exceeding
 Rs  69,i7,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 $lst  day  of  March,  1960,  m  respect
 of  ‘Ministry  of  Food  and  Agricul-
 ture’  n

 Dsemanp  No  $7—Forxrer

 “That  a  sum  not  exceeding
 Rs  2,37,69,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 Ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in  respect
 of  Forest’”

 Demanpd  No.  38—AGRICULTURE

 “That  a  sum  not  exceeding
 Rs  9,21,10,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  tn  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Agriculture’  Ls

 Demano  No.  3]—AGRICULTURAL
 Reseancn

 “That  a  sum  not  exceeding
 Rs  4,52,60,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  m  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in  respect
 of  *Agricultural  Research’”
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 Desmamp  No.  40—AnrmaL  Hussanpry—

 “That  a  sum  not  exceeding
 Rs.  2,40,84,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  chargee
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 S3lst  day  of  March,  ‘1960,  in  respect
 of  ‘Animal  Husbandry’  Le

 Demand  No.  4]—  MISCELLANEOUS
 DEPARTMENTS  AND  OTHER  EXxPEmDITURE
 UNDER  THE  #Mnusrray  or  Foon

 AGcuicuLrouns
 “That  a  sum  not  exceeding

 Rs.  10,78,08,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  cRarges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1960,  in  respect
 of  ‘Miscellaneous  Departments
 and  other  Expenditure  under  the
 Ministry  of  Food  and  Agricul-
 ture’  ”

 Demanrp  No.  9—Carrrat  Ouray  on
 Foassts

 “That  a  sum  not  exceeding
 Re.  -12,81,000  be  granted  %o  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1960,  क्  respect
 of  ‘Capital  Outlay  on  Forests’

 Dusmanp  No.  20—PurcHasz  or  Foop-
 GRAINS

 “That  a  sum  not  exceeding
 Re.  1,65,56,80,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment“during  the  year  ending  the
 Sist  day  of  March,  1960,  in  respect
 of  ‘Purchase  of  Foodgrains’”.

 Damamp  No.  १0  3  Caprva,
 OvuvrLay  or  रह  Monsray  or  Foon  axe  Duscanp  Neo.

 AGRICULTURE

 “That  a  sum  not  exceeding
 है 5  33,39,92,000  be  granted  to  the
 President  te  complete  the  sum

 APRIL  8,  980

 ment  during  the  year  ending  the

 Ministry  of  Defence

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  discussion  on
 Demands  Nos.  8  to  2  and  09  relating
 to  the  Ministry  of  Defence,  for  which
 six  hours  have  been  allotted.

 Hon.  Members  desirous  of  moving
 cut  motions  may  hand  over  at  the
 table  within  25  minutes  the  numbers
 of  selected  cut  motions.  I  shall  treat
 them  as  moved  if  the  Members  in
 whose  names  those  cut  motions  stand
 are  present  in  the  House  and  the
 motions  are  in  order.

 Demanp  No.  8&—-Mrnistry  oF  DEFENCE

 “That  a  sum  not  exceeding
 Rs.  36,92,000  छह  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Ministry  of  Defence’”.

 Duwanyn  No.  9—Derunce  Smevicrs,
 Erracrive-AxrMy

 ‘That  a  sum  not  exceeding
 Rs.  ‘1,60,19,82,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3st  day  of  March,  1960,  in  respect
 of  Defence  Services,  Effective—
 Army’  La

 0—Darance  Sumavicm,
 ‘  Errucriva-Navr

 “Theat  a  sum  not  exceeding
 Re.  i6,86,67,000  be  granted  to  the
 President  te  complete  the  sum



 £0633  Demands

 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Defence  Services,  Effective—
 Navy’

 w

 Demanp  No  li—Derznca  SERvicss,
 Errecrive-Am  Force

 “That  a  sum  not  exceeding
 Rs  54,81,13,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Defence  Services,  Effective—
 Air  Force’”

 Dewanp  No  2—Derznce  SERVICES,
 Non-Errectivs-CHARGES

 “That  a  sum  not  exceeding
 Rs  14,03,60,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  960  in  respect
 of  ‘Defence  Services  Non-Effec-
 trve-Charges’”

 Demaxp  No  09—-DEFENcE  CAPITAL
 OUTLAY

 “That  a  sum  not  éxceeditg
 Rs  33,82,50,000  be  granted  to  the
 President  to  completé  the  sum
 necessary  to  defray  the  char
 which  will  come  in  course  of  pa. ey.
 ment  during  the  year  ending  the
 Sist  day  of  March,  +1960,  in  respect
 of  ‘Defence  Capital  Outlay’  ”

 Shri  U.  C.  Patuaik  (Ganjam):  Mr
 Deputy-Speaker,  my  cut  motions  are
 Nos  9]2  to  1916  (Disapproval  of
 Policy)  and  Nos  867  to  887  which
 are  token  cuts  suggesting  improve-
 ments  in  the  defence  organisation  to
 suit  the  modern  conditions

 At  the  outset,  let  me  place  on
 record  my  high  appreciation  as  weil
 as  that  of  most  of  our  friends  in  this
 House  regarding  the  Indian  Armed
 Services  personnel  and  their  work
 They  have  maintained  Indin’s  prestige
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 abroad  They  have  acted  as  our
 unofficial  ambassadors  in  other  coun-
 tries  In  our  own  country  they  Have
 come  to  our  rescue  during  floods,
 famines,  pestilences  and  the  like  In
 Delhi  also,  we  have  seen  their  work.
 We  hope  that  they  will  give  an  excel-
 lent  account  of  themselves  of  and
 when  any  emergency  arises

 With  bases  of  armaments  all  round,
 with  military  juntas  ruling  in  al]  the
 near  about  countries,  it  is  necessary
 that  we  should  see  to  the  equipment,
 training,  morale,  etc  of  the  Armed
 Forces  Parhament  has  always  bees
 anxious  to  vote  the  defence  budget  m
 full  In  fact,  Parliament  has  always
 tried  to  show  that  we  are  prepared  to
 vote  more  rf  there  were  to  be  a
 demand  This  year  also,  there  has
 been  a  sort  of  camouflaged  reduction
 of  Rs  26  crores  in  our  aircraft  pur-
 chases  I  wish  and  I  am  sure  many
 of  us  wish,  that  instead  of  showing
 this  camouflaged  reduction,  there  had
 been  some  concrete  proposals  to  help
 the  services  personnel  to  amelior’te
 their  condition,  to  see  that  they  are
 better  paid,  better  housed  and  that
 the  )umor  commussioned  ranks  are
 treated  better  and  reorgamsed,  to  see
 that  there  :s  education  in  the  armed
 forces,  to  see  that  the  ex-servicemen
 are  properly  rehabilitated  in  civil  life,
 to  keep  up  the  moralsvf  the  forces  and
 also  to  give  them  the  best  of  equip-
 ment

 We  would  have  passed  the  budget
 for  this  Rs  26  crores  also  :f  Govern
 ment  contemplated  going  in  for  fight
 anti-aircraft  guns  to  meet  low-fiying
 planes,  for  the  necessary  equipment  to
 counteract  target  bombing,  pattern
 or  area-bombing,  for  better  type  of
 interceptors,  guided  mussiles  for  high
 altitude  bombers,  ete  We  would  have
 been  very  happy  if  our  ordnance
 factories  also  think  an  terms  of  pro-
 ducing  rockets,  30  mm.  ammunition,
 recoiliess  guns  and  all  that,  which  we
 found  they  were  only  experimenting
 upon  and  developing  for  the  last  so
 many  years;  but  they  have  not  ye
 been  able  to  establish  the  manufac-
 ture  any  of  all  these  things.



 १0674  Bemands

 {Shri  छ.  C.  Patnaik]

 What  we  regret  ia  that  we  ere  going
 in  only  for  foreign  purchases  without
 calculating  whether  they  would  give
 us  the  necessary  result  in  emergencies.
 if  we  have  proper  equipment,  proper
 kind  of  bombers,  interceptors,
 fighters,  etc.,  I  think  we  would  not  be
 blinking  when  foreign  aircraft  trans-
 gress  our  air  and  fiy  over  us.  We  are
 looking  helplessly  nowadays  for  some
 reason  or  other.  We  would  be  very
 glad  to  suppott  any  budget  demand
 ander  the  Ministry  of  Defence,  but
 we  are  rather  worried  about  the
 methods  adopted  by  the  Defence
 department  on  the  administrative  and
 organisational  side  as  well  as  on  the
 expenditure  sides  during  recent  times.
 We  al]  know  that  the  reports  of  the
 Public  Accounts  Committee—2nd,  9th,
 14th  and  i9th  reports  and  last  year’s
 ह... छ  report—have  been  complaining
 against  purchases,  contracts  with
 foreign  firms  and  wastage  of  crores
 and  crores  of  rupees.  It  comes  0०
 hundreds  of  crores  during  the  last
 few  years.  I  have  no  time  to  go
 through  the  individual]  reports,  but  I
 ean  assure  you  that  though  the  lapses
 cover  hundreds  of  crores  of  rupees,
 but  practically  no  action  Is  ‘Ddeing
 taken  to  enquire  into  them  and  no
 attempt  made  to  avoid  this  extra
 exenditure,  unnecessary  expenditure
 going  down  the  drain,  mostly  in
 foreign  countries.

 On  the  other  hand,  I  have  to  point
 out  a  few  instances  where  the  com-
 mittee’s  recommendations  have  been
 indirectly  flouted.  I  will  give  just  a
 few  instances  to  show  that  the  Def-
 ence  Ministry  has  very  little  regard
 for  Parliament  or  for  its  financial
 eontrol,

 One  officer  who  was  associated—Of
 eourse,  I  do  not  g6  into  the  question
 of  individual  officers,  but  I  show  a
 Sew  cates  as  a  pattern—one  officer
 who  was  associated  with  all  those
 purchases  and  contracts  during  1948-
 8  period  when  so  many  contracts
 were  entered  into--he  represented
 with  the  Works  Ministry  in  the
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 dozen  superior  officers,  senior  officers,
 officers  who  have  been  known  for
 efficiency.

 Then,  just  a  few  months  ago,  an  air
 officer  has  been  sent  to  Washington  to
 watch  our  purchases  from  Canada  and
 America.  In  954  that  officer  had  been
 convicted  for  smuggling  contrabands
 into  this  country.  He  did  not  appeal
 and  the  conviction  stands.
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 there  ie  no  watch  ovar  {t  and  there  is
 nothing  to  check  it.

 Similarly,  you  will  remember,  just
 a  couple  of  years  ago,  while  the  hon.
 Defence  Minister  on  his  way  to
 Washington  broke  the  journey  in
 London  for  a  couple  of  days  we
 purchased  Hunter  Hawkers  and
 Canberra  jets  costing  Rs.  80  crores  to
 Rs.  300  crores.  We  in  Parliament  did
 not  know  about  these  purchases  till  I
 took  the  trouble  of  going  through  all
 the  “Aeroplanes”  and  “Flights”  that
 have  come  from  England.  Then  only
 we  could  learn  what  were  the  aircraft
 we  purchased.  It  is  only  them  that
 we  were  told  that  these  purchases  had
 been  made;  even  then  in  a  sort  of
 hesitant  and  unwilling  manner.

 That  was  the  time  when  we  pur-
 chased  Hunters  and  Canberra.  At  the
 same  time,  we  had  also  been  pur-
 chasing  those  Ouregons,  which  were
 discarded  by  France  from  ‘1983.
 Mysteres,  which  have  now  been  dis-
 carded  is  another  variety.  Yet,  we
 have  purchased  all  those  types  and
 makes  for  a  huge  amount.  Of  course,
 this  year  we  are  glad  that  within  the
 purchase  value  of  Rs.  00  crores  on
 aircraft  and  rockets,  we  have  reduced
 the  amount  by  Rs.  26  crores.

 There  is  also  an  unconfirmed  report
 gaining  ground  here  that  another
 officer,  who  was  a  junior  Captain,
 who  with  local  rank  of  Brigadier  was
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 admiration  for  the  soldier,  sailor  and
 airman,  our  confidence  in  the  armed
 forces,  and  are  taking  all  sorts  of
 grants  without  telling  us  either  before
 or  after  the  expenditure.  Unless  we
 specifically  make  a  research  into  the
 books,  magazines  and  journals  pub-
 Hshed  from  foreign  countries  we  are
 not  getting  the  information.

 Then,  another  parliamentary  com-
 mittee,  the  Estimates  Committee,  has
 gone  into  certain  branches  of  Defen-
 ce,  Of  course,  it  has  not  yet
 mined  the  Defence  Service  Organisa~
 tion,  Education  Corps,  Defence
 Science  Organisation,  and  Ex-Service
 Organisation.  We  hope  they  will  be
 examining  them  in  the  near  future
 But  they  have  examined  the  Ordnance
 Factories,  Military  Engineering  Ser-
 vice,  Ministry  of  Defence,  Naval  Dock-
 yard  and  various  other  items  and
 several  important  recommendations
 have  been  made.  And  it  is  regretta-
 ble  that  changes  ere  being  made  in
 those  items  on  which  the  Estimates
 Committee  has  not  yet  had  the  oppor»
 tunity  of  going  into  and  reporting,
 that  is,  in  Services  organisation  on
 the  administrative  and  organisational
 levels.  But  on  the  other  items  which
 have  been  reported  by  the  Estimates
 Committee,  no  action  has  been  taken.

 May  we  know  from  the  Ministry
 what  decisions  they  are  taking  about
 the  re-organisation  of  the  armed
 forces  to  suit  the  requirements  of  the
 present  day  war?  Now  the  tactics  of
 war  have  changed;  the  form  and  scale
 of  an  attack  is  quite  different  from
 what  it  was  yesterday;  and  we  have
 got  to  change  our  tactics  and  our
 organisation  accordingly.  What  steps
 have  we  taken  to  have  some  sort  of
 Councils  where  senior  officers  will
 take  part  in  the  day-to-day  adminis-
 trative  work  and  what  about  an  over-
 all  control  to  take  speedy  action  and
 arrive  at  decisions?  The  Estimates
 Committee  has  asked  the  Defence
 Ministry  to  examine  the  steps  taken
 in  other  countries,  the  various  com-
 mittees  and  the  changes  effected  in
 UK  and  USA  and  to  fake  some  im-
 mediate  decision  in  our  own  country.
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 But  very  little  has  been  done  ४०  far.
 What  steps  had  been  taken  to  re-
 organise  the  Defence  Secretariat  to
 gear  it  up  for  taking  policy  decisions?
 Because,  in  any  of  the  branches  of  the
 Defence  Secretariat  you  do  not  find
 any  branch  which  is  dealing  with
 policy  decisions.  Have  you  tried  to
 unify  certain  branches  of  the  three
 Services  which  involve  duplication  of
 work  and  wastage  of  military  man-
 power?  For  instance,  engineering  or-
 ganisations,  medical  organisations,.
 educational  organisations,  recruiting
 organisations,  Intelligence  in  the  three
 Services,  have  similar  type  of  orga-
 nisations.  What  have  we  done  to  in-
 tegrate  them?  How  far  have  we  pro-
 ceeded  with  that  integration,  which
 ‘would  mean  saving  of  money  and
 greater  efficiency?

 Severel  officers,  senior  ICS  and
 other  officers  of  the  Ministry  of
 Defence  were  sent  to  the  Imperial
 Defence  College  in  England  to  round
 off  their  practical  experience,  their
 knowledge  of  defence  with  a  sort  of
 overall  ideas  in  modern  strategy,  both
 in  warfare  as  well  as  in  diplomacy
 ‘What  has  happened  to  them?  Ex-
 cept  one,  all  the  rest  have  gone  to
 different  departments  or  to  the  State
 Governments.  After  being  trained  for
 one  year,  paying  their  salaries,  allow-
 ances,  journey  charges  for  one  full
 year  in  London,  they  have  all  gone
 to  other  services  and  we  are  not
 utilising  ther.

 Then,  have  you  examined  the
 system  in  other  countries  regarding
 scope  for  re-organisation,  for  gearing
 up  the  entire  Defence  machinery  to
 meet  a  modern  war?  Are  you  having
 proper  defence  against  low  flying  air-
 craft  which  will  come  to  about  10,000
 or  12,000  feet  for  bombardment,
 strategic  bombardment  of  targets  in
 this  country?  Have  you  got  proper
 defence?

 Mr,  Depaty-Speaker:  All  these
 questions  are  put  to  me?

 Shri  U.  0,  Patuatk:  Sir,  १  am  putting
 them  through  you  to  the  Minister.
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 Mr.  Beputy-Speaker:  Then  it
 would  be  better  if  the  hon.  Member
 addresses  me.

 Shri  U.  C.  Patnaik:  I  beg  your
 pardon.  Apert  from  the  fact  that
 Parliament  has  not  been  consulted
 and  not  taken  into  confidence  in  these
 administrative  matters,  in  these  orga-
 nisational  matters  and  :n  these  finan-
 cial  lapses  we  are  having  a  worse
 situation  particularily  since  August,
 1958,  that  is,  since  Army  coups  were
 formed  in  various  countries  around  us.
 We  are  having  changes  in  which  Par-
 liament  is  not  being  consulted,  Par-
 liament  is  not  being  informed.
 Changes  are  taking  place  which  in-
 volve  not  only  money,  but  which  in-
 volve  efficiency  and  morale  of  the
 fighting  organisations  in  this  country.
 I  will  refer  only  to  two  or  three.

 5  hrs.

 In  August  1958,  there  was  a  large-
 scale  promotion  to  higher  ranks,
 from  Major  General  to  Lieut.  General
 from  Brigadier  to  Major  General,
 from  Colonel  to  Brigadier,  and  so  on
 In  these  matters,  we  have  no  objec-
 tion  to  the  promotions.  We  are
 happy  that  our  senior  officers  have
 been  promoted.  But,  in  these  pro-
 motions,  a  very  large  number  of
 equally  senior  officers  have  been
 superseded.  In  the  Armed  Forces
 supersession  is  a  very  serious
 matter.  It  is  not  civilian
 life  where  a  man  does  not  know  who
 has  been  promoted,  who  gone  over
 his  head.  In  the  Army  or  Navy  or
 Air  Force,  an  officer  has  his  rank  on
 his  shoulder,  on  his  uniform  which  he
 wears  daily.  He  is  very  sensitive  to
 supersession.  In  the  Army  organisa-
 tion,  as  I  have  already  informed  the
 Munstry,  25  senior  Brigadiers,  known
 for  efficiency  and  popularity  with  the
 Armed  Forces  have  been  superseded.
 We  do  not  know  on  what  criteria
 they  have  been  superseded.  I  am
 told  that  among  the  Colonels  and
 Lieut.  Colonels  also,  there  have  been
 some  supersessions.  I  have  got
 here  details  about  the  Brigadiers  whe
 have  been  superseded.
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 Mr.  Deputy-Speaker:  Order,  order
 I  would  advise  the  hon  Member  not
 to  go  into  these  details  of  particular
 officers.  That  would  rather  make  the
 postion  of  the  Admunistration  diffi-
 cult,  because  he  is  taking  them  I
 have  been  watching  so  long  He  has
 eited  the  examples  of  one  officer,
 second,  third,  that  has  been  super-
 seded,  this  has  not  been  done  This
 35  not  the  forum  where  we  can  dis-
 cuss  that  Does  he  mean  that  7  some
 officer  s  to  be  given  promotion,  Par-
 jhament  has  to  be  consulted?

 Shri  U  C  Patnaik  I  am  sorry,  Sir,
 that  is  the  last  thing  that  I  would  say

 Mr  Deputy-Speaker  He  has  cited
 so  many  example  of  varticular  offi-
 cers)  That  is  objectionable  That
 should  not  be  done  That  would
 rather  defeat  the  object  that  he
 frustrated  If  he  wants  that  there
 should  be  morale,  there  should  be
 discipline,  we  should  have  an  effi-
 cient  army  all  these  objects  would  be
 frustrated  if  we  discuss  these  things
 of  particular  officers  The  hon
 Member  has  been  going  on  taking  one
 officer  after  another  He  may  take
 general  policy  matters

 Shri  D  C  Sharma  All  these  things
 were  discussed  in  this  House  and  the
 Prime  Minister  gave  a  reply

 Mr  Deputy-Speaker  We  have  this
 practice  If  a  particular  officer  is  to
 be  mentioned,  intimation  of  this
 should  be  given  to  the  Minister  first
 so  that  he  may  be  ready  with  the
 answer  and  he  may  be  m  a  position
 to  give  the  answer  to  that  If  there
 afe  general  observations  that  officers
 are  being  superseded,  this  is  being
 done,  etc,  it  would  be  very  difficult
 for  us  to  arrive  at  conclusions

 Shri  U.  Ca  Pamaik:  I  am  sorry,  I
 meant  that  large-scale  supersessions
 should  not  take  place  That  28s
 against  the  psychology  of  the  Armed
 Forces  People  must  have  security
 that  they  are  not  being  superseded
 33LSD—¢
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 Last  year,  another  think  took  place
 Three  thousand  vacancies  m  the  re-
 gular  cadres  were  filled  up,  according
 to  the  Ministry’s  report,  by  people
 “who  had  been  declared  by  the  Ser-

 ce  Selection  Boards  85  unquali-
 fied  for  promotion”  Temporary
 Service  Commussion  holders,  Short
 Service  Commission  holders,  Fm-
 ergency  Commussion  holdeis  who
 were  to  go,  have  been  taken  as  regu-
 lars  whereas  the  original  idea  of
 keeping  these  vacancies  was  to  fill  up
 Junior  Cummissioned  officers  and
 people  coming  from’  the  Defence
 Academy  for  these  posts  Anyway,
 4,000  people  of  that  type  have  been
 confirmed

 There  35  something  more  serious
 also  and  that  is,  we  are  having  a
 a  statement  from  the  Army  Chief
 that  the  existing  system  of  short
 service  and  reserve  will  be  changed
 and  the  old  Colour  service  will  be
 taken  up  A  5  year  Colour  service  was
 in  existence  in  England  It  was
 given  up  in  487  by  the  Cardwill]  re-
 forms  It  was  in  India  till  92]  and
 it  was  given  up  after  Shn  Sivaswami
 Ayyar  brought  in  a  Resolution  m  the
 Central  legislature  here  Under  the
 present  system,  there  is  Colour  ser-
 vice  for  a  certain  period  and  some
 years  7  the  reserve  at  one-tenth  of
 the  normal]  expenditure,  we  will  be
 having  0  times  the  fighting  forces
 The  present  proposal  is  that  they  are
 going  to  have  full  time  regular
 Colour  service  for  I5  years  That  38
 a  major  change  When  all  these
 changes  are  made,  what  I  submit  35,
 there  should  be  an  attempt  to  find  out
 what  is  Parliament’s  reaction  to  these
 things,  because  ultmmately  Parliament
 will  have  to  foot  the  bill  Before
 they  maugurate  a  new  system  which
 has  been  pleaded  by  the  Chief  of
 Army  Staff,  I  would  hke  that  there
 should  be  an  examunation  of  all
 papers

 I  would  point  out  that  we  should
 go  on  to  have  various  positive  things
 to  satisfy  the  yawans  We  have  done
 something  to  satisfy  the  higher  cadres
 We  have  up-graded  their  posts  and
 done  all  that  What  about  the  Junior
 Commussioned  rank?  We  are  having
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 the  Junior  Commissioned  rank  after
 the  Mutiny  in  India.  When  you,  Sir,
 were  here,  in  this  side,  not  in  the
 Chair,  you  had  taken  up  their  cause.
 You  had  pointed  out  how  important
 it  was  to  remove  this  fifth  wheel  of
 the  carriage  and  to  absorb  these
 people  as  officers,  to  give  them  some
 honorary  rank  and  gradually  elimi-
 nate  this  system  which  does  not
 exist  in  any  other  country.  It  was
 introduced  in  this  country  in  about
 1860,  when  the  Britisher  wanted  some
 sort  of  a  liaison  between  the  Junior
 British  officer  and  the  organisation  of
 the  Jawans  here.  Have  we  taken  the
 least  care  to  try  to  find  out  whether
 thet  orgenisation  can  be  rationalised
 and  can  be  gradually  absorbed  in  the
 officer  cadre  or  otherwise?

 There  is  another  thing.  We  are
 trying  to  please  the  jawans  as  we
 have  been  trying  to  please  the  officers

 dgring  last  8  months  in  certain
 sie  stead  of  those  stunts,  I
 would  point  out,  it  is  desirable  to  have
 better  service  conditions  for  them,
 and  better  amenities.  For  instance,
 every  jawan  who  gets  a  small  pay  of
 Rs.  30  has  to  contribute  Rs.  5  or  7
 a  month  for  his  Regimental  funds.
 Why  should  the  jawans  be  called
 upon  to  spend  for  his  amenities  and
 sports?  It  should  be  the  Govern-
 ment  which  should  provide  them  for
 the  soldiers.  They  should  provide  all
 types  of  amenities  for  which  the
 Regiment  or  Battalion  funds  are
 being  used.  These  Regiment  and
 Battalion  funds  are  being  used  in
 such  a  manner  that  the  Jawan  is  not
 consulted.  It  is  the  Second  in  Com-
 mand  with  a‘small  coterie  that  runs
 it.  The  Jawan  is  not  consulted.  He
 pays  the  money.  It  is  called  “volun-
 tary.”  It  is  almost  compulsory  pay-
 ment,  because  Government  cannot
 point  out  one  single  instance  in  India
 where  a  single  Jawan  has  refused  to
 pay.  The  Jawan  or  N.C.O.  or  P.C.O.
 does  not  pay.  It  is  cut  from  his
 salary.  They  could  sanction  better
 amenities  for  the  jawans  and  better
 conditions  of  service  for  the  N.C.O.s
 and  better  housing  conditions  for  one
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 and  all.  Now,  married  people  are
 not  finding  housing  accommodation.
 They  could  improve  the  education  tr
 the  Army  so  that  after  4,  or  5  or  7
 years  of  service,  the  army  men  will
 go  and  get  absorbed  in  civilien  life
 with  the  training  received  during
 service.  You  know  I  had  referred  to
 all  that  Mr.  Curtis  who  pointed  out
 how  in  England,  the  Army  organi-
 sation  has  the  best  University.  An
 Army  man  with  4  or  5  years  training
 goes  into  civil  life  and  he  is  absorbed
 there.  All  the  diplomas  and  degrees
 obtained  during  Army  service  are
 treated  on  par  with  the  civilian  Uni-
 versity  degrees  and  diplomas.  Well,
 are  we  having  anything  of  this  sort?

 Are  we  having  a  proper  organisa-
 tion  for  ex-servicemen?  The  prob-
 lem  of  ex-servicemen  is  really  a
 problem  of  the  servicemen  themsel-
 ves,  because  the  servicemen  should
 feel  that,  shortly  after  their  retire-
 ment  they  will  be  absorbed  in  the
 civil  service  by  the  Government.  They
 should  know  that  Government  wil!
 help  them  to  get  re-absorbed  in  the
 civilian  life.  We  have  got  the  I.S.S.A.
 Board  which  has  not  been  properly
 finalised.  We  have  got  various  ex-
 servicemen’s  associations.  They  are
 not  functioning  in  the  proper  way
 and  so  we  are  not  able  to  achieve
 anything.  It  is  very  essential  that
 the  servicemen  should  get  necessary
 education  while  in  service.  We
 should  give  them  necessary  facilities
 so  that  they  could  be  absorbed  in  the
 civil  life  after  retirement.  The  man
 who  dies  while  in  service,  or  is  in-
 capacitated  or  invalidated,  must  have
 the  assurance  that  he  will  be  looked
 after  and  that  his  family  will  be
 properly  looked  after.  So,  that  change
 of  approach  is  very  necessary.

 On  the  industrial  side,  what  is  the
 production  that  we  get  from  our
 Ordnance  factories?  Various  reports
 have  come  out  from  the  Public
 Accounts  Committee  in  this  regard.
 We  have  been  told  that  there  has
 been  so  much  of  production  But
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 may  we  ask,  Sir,  what  =  specialised
 machineries  have  been  produced  in
 the  Ordnance  factories?  May  we
 know  whether  the  production  in  the
 Ordnance  factories  has  improved,
 whether  of  guns  or  ammunition  and
 other  military  equipment?  Or,  are
 we  merely  producing  tractors  and
 trucks  and  such  like  things?  We
 have  been  told  that  it  will  take  five
 or  six  years  to  produce  some  of  the
 components  even  in  this  respect  Now,
 in  the  field  of  electronics,  have  we
 been  able  to  produce  anything  for  the
 three  services  except  for  the  Rail-
 ways’?  In  HAL,  they  say,  they  are
 producmg  Pushpak  They  have  pro
 duced  Arjun  at  the  Base  Repair
 Depot  They  are  merely  cannibalis-
 ing  some  of  the  existing  parts  having
 the  engine  of  one  type  and  the  spare
 part  of  another  How  much  of  stocks
 have  they  got  to  do  this  kind  of  canni-
 bahising,  and  assembling?  We  would
 like  to  know  what  the  production  is
 which  they  are  really  making

 Shri  द  P.  Nayar  (Quilon)  Mr
 Deputy-Speaker,  Sir,  I  am  following
 one  of  the  Defence  specialists  m  this
 House  and  I  think  I  should  therefore
 rightly  keep  away  from  discussing
 technical  matters  Sir,  I  am  not  con-
 cerned,  nor  am  I  competent  to  suggest
 whether  Hunter-hawkers  will  have
 to  be  replaced  by  “Hunter  Sea-
 Hawks”  or  De  Havillands  “Sea
 Venoms”  or  the  “Scimittars”  I  shall
 confine  myself  to  some  of  the  prob-
 lems  which  vitally  concern  the  Minis-
 try,  and  will  not  deal  with  the  tech-
 nical  matters

 Sir,  I  appreciate  the  progress  made
 in  certain  aspects  We  find  from
 the  budget  papers  that  the  Ministry
 has  been  able,  this  year,  to  show  a
 saving  of  Rs  ॥  27  crores  in  the
 matter  of  purchase  of  imported  mater
 tal  I  have  a  feeling  that  at  Jong
 last,  Government  have  made  up  their
 minds  to  try  to  make  a  better  use
 of  their  Ordnance  factories  Sir,  rf
 this  policy  (8  pursued  vigorously,  the
 requirements  of  the  country  will  be
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 adequately  met  before  long,  we  will
 not  have  to  depend  for  military
 stores  on  the  foreign  suppliers  We
 know  the  advantages  of  increasing
 the  production  in  our  muiltary  instal-
 lations  The  other  day,  while  ans-
 wering  a  question,  the  hon  Munster
 of  Rehabilitation  stated  mm  the  House
 that  the  Mimistry’s  orders  to  the  tune
 of  Rs  85  lakhs  or  so  for  troops  in
 Dandakaranya  have  been  placed  on
 defence  installations  I  am  glad  that
 orders  have  been  placed  just  because
 they  happened  to  be  competitive
 Open  tenders  were  invited  It  was
 found  that  Defence  Ministry  had
 given  the  lowest  quotation  So,  the
 lowest  tender  has  been  accepted  We
 have  got  the  good  scheme  drawn  up
 bv  the  Defence  Ministry  for  the
 setting  up  of  plants  for  the  assembly
 and  the  manufacture  of  vehicle
 requirements  We  find  that  power-
 ful  interested  sections  in  the  auto-
 mobile  industry  had  made  sweeping
 allegations  even  against  that  scheme

 Sir,  the  utilisation  of  the  installed
 capacity  of  the  Ordnance  factories
 has  risen  from  33  per  cent  to  40  per
 cent  That  does  not  satisfy  me  fully
 I  want  the  Ordnance  factories  to
 produce  one  hundred  per  cent  of  our
 requirements  and  more  I  would  lke
 to  ask  the  hon  Munister  whether  he
 has  got  a  scheme  for  this  purpose
 How  long  are  we  to  wait  to  see  that
 the  entire  installed  capacity  of  the
 Ordnance  factories  ts  used  to  the
 full?  We  should  be  able  to  produce
 not  only  the  defence  requirements,
 but  also  some  of  the  civilian  require-
 ments  of  this  country

 There  are  many  allegations  and
 scandals  one  hears  about  some  of
 these  establishments  and  it  is  not  a
 very  happv  duty  for  anybody  to  re-
 count  or  to  relate  the  instances  of  this
 nature  especially  in  our  military  in
 stallations  I  find  that  there  are
 very  many  complaints  I  hope  there
 will  not  be  any  objection,  to  you  Sir,
 if  I  give  the  name  of  the  particular
 installations  I  will  not  give  other
 names  of  the  officers  involved
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 {Shri  ए  P  Nayar]
 In  Khimaria,  the  total  amount  in-

 volved  353  about  80  or  85  lakhs.  The
 hon.  Minster  for  Defence  promised  us
 the  other  day  that  a  detailed  state-
 ment  will  be  placed  before  the  House
 about  ि  I  am  yet  to  see  that  state-
 ment.  Therefore,  S:r,  I  will  have  to
 reserve  my  comments  I  understand
 that  a  particular  head  of  the  organi-
 sotion  who  was  in  charge  there  at
 that  tume  when  this  trouble  was
 noticed  had  been  transferred  to  an-
 other  place,  as  the  Production  Officer
 under  the  CGDP  In  another  place,
 Cheoki,  we  have  another  establish-
 ment.  I  understand  some  digging  is
 going  on  there.  I  hope  this  digging  3s
 not  done  with  any  archaeological  in-
 terest  and  that  the  things  that  are
 unearthed  there  are  things  which
 have  some  milttary  stores  value  We
 find  that  a  particular  officer  who  was
 in  charge  has  been  shifted  from  onc
 depot  to  another  Then,  there  38  an-
 other,  whats  called,  the  local  purchase
 scandal  in  another  depot,  which  I  do
 not  want  to  name,  but  there  it  4s
 more  mysterious.  The  particular  offi-
 cer  who  has  been  placed  there,  after
 one  officer  had  been  transferred,  35
 now  being  court-martialled.  For  what
 offence?  And  that  is  the  funniest  as-
 pect  It  appears  that  he  expressed
 his  opinion  that  he  would  not  be
 amenable  to  the  jurisdiction  of  the
 particular  court  of  inquiry  or  what-
 ever  it  was  And  I  understand  to  my
 surprise  that  officer  there  has  been
 arrested  by  another  high  officer  in  the
 Army  who  has  two  inquiries  to  face
 already,  on  matters  of  the  same  kind
 Therefore.  I  am  not  at  all  happy  about
 such  matters

 There  ४5  also  a  similar  instance  in
 Muradnagar  which  has  been  brought
 to  my  notice.  There  is  an  instance  in
 one  of  the  factories  at  Kanpur  also,
 where  loss  of  steel  is  alleged.  I  want
 the  hon.  Minister  not  to  fight  shy
 over  these  matters.  None  of  them  are
 matters  concerning  the  administration
 of  the  Ministry  during  his  tenure,  and
 I  request  that  he  should  take  very
 stern  measures  td  prevent  the  recur-
 rence  of  such  affairs
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 Then,  speaking  generally  about
 the  defence  personnel,  I  know  from  the
 matertal  at  my  disposal,  to  which  I
 shall  come  later,  that  the  policy  of
 Government  is  not  at  all  helpful  to
 the  ranks,  the  ordinary  jawans.  We
 know  that  only  in  the  Indian  Army
 Act,  for  any  army  code  in  the  world,
 is  there  a  provision  with  such  a
 wide  power  for  the  officer  command-
 ing  tO  give  summary  punishment  ex-
 tending  up  to  a  period  of  one  year's
 imprisonment  I  was  just  now  looking
 at  the  U.K.  Act.  It  has  a  provision
 for  summary  court-martial.  I  had  a
 look  at  the  Acts  also,  and  I  find  that
 there  the  US  maximum  power  is  res-
 tricted  to  award  of  :mprisonment  only
 up  to  28  days.

 Ch.  Ranbir  Singh  (Rohtak):  What
 about  the  Russian  Act?

 Shri  द  P  Nayar:  The  hon  Member
 can  find  :t  out  himself  Sir,  I  do  not
 have  before  me  either  the  Russian
 Act  or  the  old  Punjab  Act  That  is
 different  But  my  point  35  that  this
 has  been  brought  into  our  statute-boox
 for  some  definite  reasons.  T  want  to
 ask  this  question  whether  it  is  not
 time  that  we  scrap  this  provision.  An
 officer  commanding  who  happens  to
 be  the  officer  commanding  of  the  par-
 ticular  area  or  unit  35  the  investiga‘or,
 he  .s  the  prosecutor,  and  he  3s  also
 the  judge.  The  rules  provide  that  two
 other  officers  may  sit  with  him,  but
 the  rules  provide  no  further  They
 are  mute;  both  the  officers  cannot
 even  ask  questions,  and  what  is
 worse,  they  need  not  take  an  oath  or
 make  the  affirmation  to  sit  there  Is
 there  any  sanctity  if  two  officers  are
 drafted  from  the  Army  and  asked  ‘o
 sit  there  without  making  an  oath  or
 affirmation.  This  is  the  way  in  which
 it  is  being  done.  I  would  very  car-
 nestly  request  the  hon.  Minister  to
 consider  this  question.

 Then,  there  is  another  matter  which
 38  more  important  and  on  which  I
 would  like  the  hon.  Minister  to  give
 us  some  idea  of  how  Government  are
 thinking  about.  I  have  seen  that  the
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 Chief  of  Staff  has  recently  made  some
 important  pronouncements,  although
 I  do  not  find  them  in  any  of  the
 papers  supplied  along  with  the
 Budget,  I  find  that  he  has  made  some
 statements  »n  which  he  says  that  the
 tenure  of  service  will  be  extended  to
 8  period  of  fifteen  years  or  Govein-
 ment  have  something  lke  that  in  con
 templation

 At  this  juncture,  we  should  find
 out  what  the  attitude  of  the  M  nistry
 38,  and  what  the  attitude  of  Goverr-
 ment  1s  in  respect  of  the  higher  offi-
 cials  as  compared  to  the  lower  officials

 I  have  recently  had  an  occasion  to
 go  through  a  dccument  which  I  do  not
 want  to  place  before  the  House  for
 obvious  reasons  That  document  ७5  a
 letter  addressed  from  very  high  quar-
 ters  to  all  the  commands,  and  77  gives
 details  If  the  hon  Munster  wants  it,
 I  can  give  the  reference  of  the  Gov-
 ernment’s  letters—there  are  four  or
 five  of  them—with  numbers,  dates,
 and  everything  But  that  .s  only  for
 him  I  do  not  want  to  place  2t  before
 the  House  and  embarrass  the  Hon’ble
 Minister  From  that,  I  find  that  the
 following  concessions  have  been  given
 to  the  officers  I  have  nothing  against
 the  officers  Several  of  them  happen
 to  be  my  friends,  although  we  may
 not  acknowledge  that  openly  from
 either  side,  we  cannot.

 Here,  I  find  that  in  twelve  months,
 some  50  decisions  on  umportant  matters
 have  been  obtained  by  the  officers
 What  are  they?  For  convenience,  I
 shall  give  only  a  brief  account  of  them
 One  75  the  grant  of  non-selection  rank
 to  all  heutenant-colonels  The
 second  is  the  raising  of  the  age  of
 retirement  to  48  m  some  cases  and  52
 in  others  As  a  result  of  this,  the
 commussioned  officers,—it  is  said  in
 the  particular  letter-—as  a  result  of
 this  extended  tenure  of  service,  will
 make  a  minimum  of  Rs  75,000  in  the
 case  of  some  officers,  and  over  a  lakh
 of  rupees  in  the  case  of  service  officers

 ,  the  substantive  cadres  of
 Officers  have  been  increased,  and  the
 Special  list,  according  to  what  I  find,
 Consists  of  l4  names  Officers  who
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 do  not  complete  the  period  required
 will  get  a  pension  of  Rs  620,  that  is,
 five  rupees  less  than  the  usual  pension
 which  they  would  have  got,  had  they
 completed  their  service  About  2,400
 non-regular  officers  have  been  made
 Permanent,  relaxing  the  age  mst  von-
 siderably  im  some  cases,  and  also
 taking  over  ‘B'  and  ‘C’  categories  for
 permanent  commissions  What  was
 more  surprising  was  that  according  to
 that  instruction,  officers  will  pay  Rs  5
 for  their  children’s  education,  with
 Government  contributing  double  that,
 that  is,  Rs  0  As  agamst  thus,  only
 less  than  one  thousand  places  of
 JCOQ’s  have  been  made  permanent
 As  Shri  U  C  Patnaik  was  pointing
 out,  the  cadres  of  JC  O's  have  remain-
 ed  here  in  our  Armed  Forces  as  some-
 thing  like  an  organisational
 anachronism,  and  it  must  be  taken
 away,  because  we  do  not  need  such  a
 distinction

 Later  on,  when  I  come  to  the  dis-
 tinction  between  an  officer  who  55  a
 commissioned  officer  and  an  officer
 who  is  a  junior  commissioned  officer, T  feel  sure  that  you  will  entirely  agree
 with  what  I  say

 Then,  there  are  clarms  made  im  that
 particular  letter  about  the  morale
 bemg  very  high  I  agree  that  today the  morale  of  the  jawans  35  very  high,
 despite  the  fact  that  they  suffer  many humuhations  and  many  privations
 With  all  that,  solely  because  of  their
 overwhelming  patriotism,  all  our
 jawans  keep  up  a  very  high  morale,
 There  75  no  doubt  about  :t  But  what
 is  it  that  we  give  them  in  return”  If
 I  go  to  some  of  the  details,  you  will
 be  in  a  position  to  understand  what
 the  administration  now  means  to  the
 ordinary  soldier,  whether  it  is  the
 naval  rating  or  the  lowest  paid  in  the
 Aur  Force  or  a  soldier  of  the  infantry.

 Here,  we  must  understand  that  there
 is  a  distinction  which  affects  them  very
 much  Take,  for  example,  the  case  of
 a  particular  officer  in  any  civil
 department,  belonging  to  class  I  and
 an  Army  Commissioned  officer  and  also
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 a  Junior  Commissioned  Officer,  travel-
 ling  together  on  duty  or  on  transfer.
 As  you  know,  the  jamedar  and  the
 subedar  are  also  entitled  for  first  class
 travel.  Suppose,  they  travel  from
 Delhi  to  Bangalore  on  transfer.  The
 civilian  officer  and  also  the  comumis-
 sioned  officer  are  entitled  on  reaching
 Bangalore  on  official  duty  or  on  trans-
 fer  to  get  Rs.  396  apart  from  the
 ticket,  while  the  jamedar  whe  occupies
 the  lower  berth  in  the  same  compart-
 ment  along  with  them  can  claum  on
 reaching  Bangalore  only  a  sum  of
 Rs.  6,  because  he  has  only  a  daily
 allowance  of  Rs.  2.

 An  Hon.  Member:  It  is  Rs.  24.0.

 Shri  च,  P.  Nayar:  It  may  be
 Rs.  2-4-0.  There  he  gets  Rs.  6-12-0.

 डिले  M.  R.  Krishna  (Karimnagar—
 Reserved—Sch.  Castes):  Is  it  because
 of  the  lower  berth?

 Shri  द  P.  Nayar:  My  hon.  friend.
 Shri  M.  R.  Krishna,  happens  to  know
 many  things  about  the  lower  berth,
 but  I  do  not  claim  any  such  know-
 ledge.

 The  point  is  this.  When  both  the
 officers  travel  in  the  same  compart~
 ment,  maybe,  taking  the  same  food,
 how  is  it  that  we  find  that  a  civilian
 officer  or  a  commissioned  officer  of  the
 military  will  get  Rs.  396  while  the
 jamedar  or  any  other  rank  will  get
 only  Rs.  6,  calculated  at  the  rate  of
 Rs.  2  per  day?  You  know,  Sir,  that
 if  you  travel  from  Delhi  to  Madras  in
 the  Grand  Trunk  Express,  the  mini-
 mum  which  you  will  have  to  spend  on
 food,  even  if  you  take  the  worst  food
 provided,  will  be  Rs  5  per  day,  while
 they  are  given  only  Rs  2  per  day.

 This  is  not  confined  only  to  travel-
 ling  allowance.  If  you  go  through
 their  service  conditions  item  by  item—
 for  which  I  do  not  have  the  time—-
 you  will  find  that  as  between  the  com-
 missioned  officers  and  the  non-com-
 missioned  officers  and  the  other  ranks,
 there  is  such  a  great  discrepancy.
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 I  was  interested  in  studying  these
 details,  because  some  time  ago,  one  of
 the  persons  who  was  working  in  the
 Air  Force  wrote  a  series  of  articies  in
 one  of  Delhi’s  influential  papers,  the
 Delhi  Times;  he  had  given  facts  and
 figures,  and  I  have  not  found  a  single
 word  of  contradiction.  He  had
 acknowledged  and  he  had  written
 that  he  was  an  officer,  he  was  80  and
 so  in  such  and  such  a  department  for
 such  and  such  length  of  time,  and
 these  are  the  conditions  of  service.

 Take  the  case  of  temporary  duty
 allowance.  I  do  not  know  how  the
 temporary  duty  of  an  officer  becomes
 different  from  the  temporary  duty  of

 «  Jawan  or  a  Jamedar.  An  oificer  on
 temporary  duty—for  instance,  wher
 he  is  working  in  Delhi  and  is  posted
 on  temporary  duty  for  a  day  or  two
 or  even  more,  to  a  place  like  Meerut—
 is  entitled  to  collect  daily  allowance,
 but  if  a  soldier  goes,  he  will  have  to
 report  to  some  mess  and  stay  there
 He  has  no  allowance;  if  a  Jamedar
 goes,  he  has  also  no  allowance.  Even
 in  these  small  matters,  there  is  a
 distinction.

 Then,  take  the  case  of  ration  allow-
 ance,  which  is  very  important.  Whea-
 ever  we  say  that  the  Jawans  are  very
 ill-paid,  they  come  out  with  the
 answer  that  they  get  their  rations.  Ia
 the  case  of  ration  allowance,  til}
 recently—I  do  not  know  what  the
 latest  position  is—the  position  has
 been  that  when  a  civil  employee  goes
 home  on  leave  to  which  he  is  entitled,
 he  is  authorised  to  draw  his  eghre
 pay,  both  his  basic  pay  and  dearness
 allowance,  in  full,  but  when  a  sepoy
 goes  home  on  leave,  he  draws  only
 his  dearness  allowance  and  pay
 arrived  at  after  deducting  the  money
 which  is  normally  given  for  his  ration.

 Ration  is  calculated,  I  understand,  at
 Re.  1-6-0  or  so  per  day,  but  when  he
 gogs  home  on  entitled  leave,  he  is  not
 given  Re.  1-6-0;  he  is  given,  if  he  stays
 home,  only  eight  annasper  day.  Why
 is  this  distinction  as  between  the  civil
 and  military  officers  on  the  one  side
 and  the  other  people  in  lower  ranks.
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 Then,  take  the  case  of  gratuity  I
 want  to  impress  upon  the  hon  Munis-
 ter  these  pots  because  we  have  not
 deen  able  in  this  House,  I  do  not  know
 for  what  reasons,  to  detail  the  tales
 ef  woe  of  the  lower  categories  in  the

 In  the  matter  of  gratuity,  we
 know  that  all  civilians  in  the  country
 who  are  in  Government  service  are
 entitled  to  get  12  months  of  emolu-
 ments  after  9  years  of  completed  ser-

 In  the  case  of  officers  of  the
 Army,  they  get  a  mmimum  of
 Rs  10,000  which  calculated  at  the

 the  Jawan,  he  2s  entitled  on  comple-
 tion  of  a  definite  period  of  service  to
 only  cc  months  or  6-2/3  months
 emoluments  on  the  substantive  pay
 They  make  that  distinction  also  And
 when  they  calculate  this  gratwty  for
 the  dependants  of  a  person  who  died
 in  harness,  they  do  not  even  take  uto
 account  the  ration  allowance  They
 ealculate  only  on  the  basis  of  basic
 pay  plus  dearness  allowance  Accord-
 ing  to  my  calculation,  the  officers  in
 the  Army  get  27  times  more  gratuity
 compared  to  the  lowest  paid  there

 Sir,  let  us  take  again  the  case  of
 increments  We  know  that  our
 soldiers  get  an  annual  increment  of  a
 fantastically  high  amount  of  eight
 annas  per  year!  The  lowest  among
 the  officer  class  is  Rs  25  per  month
 after  one  year  The  difference  38
 therefore,  only  50  times!  They  may
 say  ३६  is  a  question  of  capacity  to  pay,
 but  of  you  take  the  American  armed
 forces,  about  which  details  are  avail
 able  m  the  Library,  we  find  that  thev
 are  more  uniform  Enght  dollars  is
 the  least  and  5  dollars  the  highest,
 and  I  find  that  if  a  Brigadier’s  mcre
 ment  in  India  ७  taken  mto  account
 he  will  be  getting  double  this,  Rs  १00
 per  month  after  one  year  It  will  be
 double  that  of  an  officer  of  a  corres
 Ponding  status  in  the  American  army
 By  will  be  more  than  double  Even
 the  Amercan  army  cannot  pay  80
 much,  and  we  are  creating  this  distinc-
 tion  in  the  matter  of  emoluments,  in
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 the  matter  of  gratuity  and  in  the
 matter  of  increments

 More  important  than  all  this  is  the
 grant  of  pension  It  is  very  discon-
 certing  to  find  that  a  soldier  who  goes
 out  after  service,  after  having  been
 made  cannon  fodder  and  what  not,
 he  goes  out  in  extremely  distressing
 circumstances  without  a  gesture  of
 kindness  also  from  those  m  power,  I
 find  there  35  a  distinction  I  am
 speaking  subject  to  correction  because
 these  were  not  published  mm  their
 usual  way  in  any  of  the  gazettes,  and
 all  my  efforts  have  suggested  to  me
 that  these  are  perhaps  the  latest,  yet
 I  feel  that  I  am  open  to  correction  in
 this  Officers’  wives  get  pension
 whether  the  death  of  the  husband  35
 in  duty  or  otherwise  This  is  a  favour
 I  do  not  say  it  has  to  be  taken  awas
 I  only  plead  this  must  be  given  to  the
 soldier  also  The  wife  of  the  soldier
 will  be  entitled  to  pension  only  ४  the
 death  is  attributable  to  service  Even
 af  m  the  course  of  service  he  has
 developed  tuberculosis  and  if  he  has
 met  with  death,  even  then  the  wife  of
 that  particular  soldier  38  not  entiticd
 to  any  pension

 The  children  of  the  officers  get  free
 education  wherever  they  are  What
 is  the  position  of  the  children  of  the
 Jawans?  Even  there,  among  the
 children  also,  they  want  to  perpetuate
 the  distinction  I  calculated  the  pen
 sion  which  will  be  available  normally
 to  an  officer  who  refires  after  a  period
 of  entitlement  which  has  been  recent
 ly  revised,  and  I  find  that  a
 Lieutenant,  for  example,  on  8  cum-
 pleted  service  qualifying  for  pension,
 will  get  Rs  275  which  is  equivalent  to
 1  per  cent  of  his  basic  wages  Are
 we  giving  77  per  cent  of  the  basic
 wages  either  to  the  NCOs,  the
 JCOs  or  the  Jawans”  We  are  not
 In  their  case,  it  33  very  much  less  If
 this  percentage  is  apphed  taking  the
 minimum  pay  of  the  other  ranks  85
 Rs  55  which  13  the  lowest,  then  he
 must  be  entitled  to  a  pension  of  Rs  39
 How  much  are  we  giving’  It  xs  not
 confined  only  to  the  Army  Similar
 distinction  prevails  in  the  Air  Force,
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 _  (Shri  V.  9.  Nayar)
 Navy,  everywhere.  For  example,  in
 the  Air  Force,  I  find  that  a  wireless
 operator  who  gets  a  basic  salary  of
 about  Rs.  05  or  so  will  be  entitled  to
 Rs.  75,  according  to  the  proportion  in
 which  pension  is  given  to  the  officers,
 but  even  the  next  higher  rank,  name-
 ly  the  Corporal,  gets  only  a  pension  of
 Rs.  50.  How  long  can  we  go  on  with
 this  distinction,  and  say  that  the
 Army  is  very  contented?

 I  do  not  want  to  embarrass  the  hon.
 Minister  at  all  by  giving  more
 instances.  Probably  he  is  very
 seriously  considering  these  matters.
 There  are  some  indications  because  I
 have  found  that  he  has  taken  a
 different  approach  altogether.  For
 example,  I  have  found  the  Defence
 Minister  himself  goes  and  addresses
 defence  workers.  He  often  does  it.
 We  are  all  much  appreciative  of  that.
 Perhaps  one  reason  why  he  is  not  able
 to  go  through  these  matters  is  that
 these  have  not  been  put  before  him  in
 the  manner  in  which  they  have  to  be.
 Therefore,  I  would  request  him  to  con-
 sider  the  matter.

 The  pay  scales  of  the  entire  civil
 service  in  our  country  are  now  to  be
 revised;  at  least  the  question  is  being
 gone  into  by  a  commission.  Why  is
 it  not  possible  for  the  hon.  Minister
 of  the  Government  of  India,  in  view
 of  the  patent  discrepancies,  in  view
 of  the  very  well-pronounced  differ-
 ences  in  the  matter  of  treatment,  in
 the  matter  of  service  conditions,  bet-
 ween  the  officers  and  those  who  are
 not  officers,  to  appoint  a  committee  to
 go  into  the  pay  structure  of  the
 Jawans?  I  would  very  earnestly
 request  him  to  consider  this  suggestion.

 As  I  submitted  earlier,  not  being  a
 specialist,  I  am  unable  to  give  any
 details  of  strategy  or  policy,  and  I
 request  him  once  again  that  he  should
 muster  all  his  strength  to  pursue  his
 policy  in  the  matter  of  improving  the
 working  of  the  ordnance  factories,
 and,  if  possible,  he  should  also  try  to
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 find  his  way  to  establish  an  automonile
 tyre  factory,  because  I  understand  from
 an  answer  to  a  question  given  long  ago
 in  this  House,  that  the  total  require-
 ments  of  automobile  tyres  alone  will
 be  of  the  value  of  around  Rs,  |  crore.
 This  was  several  years  ago.  It  may
 be  very  much  more  now.  I  also
 understand  that  20,000  vehicles  are
 lying  without  any  use.  When  we  are
 having  this  assembly  plant,  it  is  time
 we  considered  the  question  of  having
 a  séparate  unit  for  salvaging  these
 vehicles  and  putting  them  back  into
 commission,  because  on  these  20,000
 vehicles  we  would  have  invested
 Rs.  30  crores—Rs.  40  crores  from
 which  we  get  no  return.  In  another
 answer,  the  other  day,  he  said  that
 even  the  ordinary  repair  of  one  of
 those  vehicles  given  to  a  company—
 Jam  and  Company  or  some  other
 firm—was  costing  Government
 Rs.  3,000.

 So,  I  put  these  two  proposals  also
 before  him,  to  recommission  these
 vehicles  at  the  ordnance  depots  and
 also  to  establish  the  tyre  factory  in
 order  to  take  the  purchase  of  tyres
 from  out  of  the  clutches  of  very
 vicious  monopolists  in  this  country.

 aft  भक्त  दंत  (गढ़वाल)  :  उपाध्यक्ष

 महोदय,  प्रतिरक्षा  मंत्रालय  के  प्रनुदानों  की

 बहस  में  भाग  लेते  समय  में  भ्रपना  यह  कर्तव्य
 समझता  हूं  कि  हमारी  सशस्त्र  सेनाभों  की
 तीन  शाखाशों  के  अफसरों  शौर  जवानों
 ने  हमारे  देश  की  रक्षा  के  लिए  पिछले  बर्ष
 में  जो  कुर्बानियां  की  है,  जिस  सामध्य
 झौर  शूरवीरता  का  परिचय  दिया  है,
 उस  केलिए  पनी  वाषिक  श्रद्धांजलि
 उन  के  प्रति  झपित  कहूँ  ।  केवल
 आरत  की  सीमाझों  के  झन्दर  ही  नहीं
 भारत  के  बाहर  भी--जैसे  कि  स्वेज  के  पूर्व
 ग़ाज़ा  पट्टी  पर--हमारे  सैनिक  जिस  बीरता
 शौर  साहस  के  साथ  अपने  क्तब्य  का  पालन
 कर  रहे  हैं,  वह  हम  सब  के  लिए  बड़े  गौरव
 की  वात  है।
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 4.42  ाा

 {Sun  C  R.  Parrapm  RAMAN  en  the
 Chair]

 कुछ  दिन  पहले  हम  ने  भ्रखवारो  में  पढ़ा  था

 कि  ग़राज़ा  पट्टी  के  नजदीक  कुछ  अरब  लोगो

 के  साथ  उनकी  मुठभेड  हो  गई  थी,  लेकिन

 उस  के  बाद  ही  हम  ने  जब  गअ्रखबारो  में  मस्त

 होली  खेलते  हुए  उन  के  चित्रों  को  देखा,

 तो  विष्वास  हो  गया  कि  हमारे  सैनिक  देश

 के  बाहर  बडे  साहस  और  श्रत्म-विश्वास  के

 साथ  अपने  कनंब्य  का  पालन  कर  रहे  है  1

 सभापति  महोदय,  कुछ  दिनो  पहले  यह
 स्थिति  थी  कि  हम  भपने  भ्रफसरो  को  ट्रेनिंग
 के  लिए  बाहर  भेजते  थे,  लेकिन  शब  हमारे
 झफसर  बाहर  जा  कर  ट्रेनिंग  देने  लगे  हैं,

 या  हमारे  देश  में  MT  कर  बहुत  से  अफसर

 और  सैनिक  ट्रनिंग  लेने  लगे  हैं।  सब  से

 बडी  प्रशसा  की  बात  यह  है  कि  मलाया  की

 सरकार  न  हमारे  एक  सुप्रसिद्ध  विख्यात

 जनरल  हबीव  उल्लाह  साहब  को  वहा  बुलाया
 शौर  अपनी  सेनाओं  का  डिप्टी  जनरल

 झाफिसर  कमार्डिग  मुकरंर  किया  है।  यह

 इस  बात  का  साक्षी  है  कि  हमारी  सेनाग्रो

 की  प्रशसा  केवल  भारत  कौ  सीमाभो  के

 श्रन्दर  ही  नहीं,  बल्कि  भारत  के  बाहर  दूसरे
 देशो  में  भी  की  जाने  लगी  है।

 मुझे  इस  बात  की  बडी  प्रसन्नता  भौर

 सतोष  है  कि  प्रन्य  वर्षों  की  बनिस्वत  इस  साल

 २४  १६  करोड  की  बचत  की  गई  है।

 समाचारपत्रो  में  भौर  दूसरे  क्षेत्रो  में  यह  चिन्ता

 व्यक्त की  जा  रही  है  कि  हमारे  रक्षा  के बजट

 मे,  हमारे  रक्षा  व्यय  में  कटौती  करने  से  कही

 हमारे  रक्षा  के  साबनों  में  कमी  न  हो  जाये

 में  माननीय  मत्री  महोदय  से  यह  भनुरोध
 करूंगा  कि  बहू  यहां  पर  यह  भाष्यासन  देने

 की  कृपा  करे  कि  इस  बीच  में  इस  कटौती

 के  बावजूद  भी  उन्होने  सेना  को  तैयार  भौर

 सक्षम  रखने  के  लिए  क्‍या  कार्यवाही  की  है।
 में  उन  व्यक्तियों  में  से  7,  जो  कि  यह  चाहते
 हैं  कि  यद्यपि  हम  सशस्त्र  सेनाभधों  के  ऊपर
 जितनी  श्रावश्यव॒ता  हो,  उतना  अवश्य  खर्च

 करे,  लेकिन  हमें  एक  एक  पाई  के  खर्च  के
 प्रति  सतक॑  होना  चाहिए।  इस  रिपोर्ट
 में  हमें  बताया  गया  है  कि  पिछुले  वर्ष--

 १६५८--  में  अप्रैल  से  दिसम्बर  तक

 ५५,६६,०००  रुपए  की  बचत  की  गई,  लेविन
 इस  रिपोर्ट  में  जिन  इकोनोमीज़  का  उल्लेख
 किया  गया  है,  वे  मुझे  जरा  ज्यादा  जची

 नही  है।  इस  में  यह  कारण  दिया  गया

 है

 “The  economies  were  effected
 by  various  means  such  as  reduc-
 tion  of  expenditure  on  purchase
 of  stores  and  equipment,  post-
 ponement  of  construction  projects
 or  reduction  m  their  scope,  aban-
 donment  of  projects  under  con-
 sideration  and  leaving  posts  un-
 filled  w

 अर्थात्‌  जिन  पदो  पर  खर्च  हो  रहा  था,  उन

 पदों  की  पूति  नहीं  की  गई  झौर  जिन  कार्यों

 को  हम  करना  चाहते  थे,  उनको  नहीं  किया

 और  इस  प्रकार  यह  बचत  की  गई।  इस

 प्रकार  वास्तव  में  यह  कुछ  बचत  नहीं  हुई।
 इस  सम््रन्ध  में  में  रक्षा  मत्री  महोदय  से

 निवेदन  करूगा  कि  वह  झ्ौर  सतकंता  और

 गहराई  के  साथ  रक्षा  मत्रालय  के  खर्चे  की जाच

 करने  की  कृपा  करे।  चूकि  सारे  देश  की

 गरीब  जनता  से  एकत्र  हो  कर  यह  मृल्यवान
 धन  भाता  है,  यह  पूजी  ग्राती  है,  इस  लिए

 उस  के  खर्चे  में  हमें  बहुत  सतक  होना  चाहिए।

 हम  चाहे  कोई  भी  बहस  करे,  लेकिन

 हमारे  पडोसी  पाकिस्तात  की  वजह  से  हमारे

 प्रति जो  खतरे  की  भ्राषका हो  उठी  है,  उस  को
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 नजर-ध्रदाज  नहीं  किया  जा  सकता  है।
 इस  बीच  में  झमरीका  भौर  पाकिस्तान  के
 मध्य  जो  शस्त्रास्त्र  सम्बन्धी  सन्धि  हुई  है,  उस
 से  हमारी  रक्षा-समस्या  और  भी  जटिल

 हो  गई  है।  छेकिन  मुझे  माननीय  मत्री
 जी  पर  भ्रत्यधिक  विश्वास  है  कि  जिस  प्रकार

 उन्होने  संयुक्त  राष्ट्र  सच  के  मोर्चे  पर  हमें
 सफलतायें  दिलाई  हैं  भौर  हमारे  बेक  के  हितो
 की  रक्षा की  है,  उसी  प्रकार  वह  इस  देश  की
 रक्षा के  बारे  में  कोई  कसर  नहीं  उठा  रखेंगे  |

 मी  मुझ  से  पहुले  हमारे  मिष्र  माननीब
 पटनायक  साहब  ते  जो  झालोचनाए  को  है

 उन  के  सम्बन्ध में  मे  उन  से  कुछ  निवेदन  करना
 चाहता  था,  लेकिन  वह  बाहर  चले  गए  है।
 मैं  यह  कहना  चाहता  ह  कि  केवल  झालोचना
 करने  से  हमारा  काम  नहीं  चलेगा।  हमें
 सतजालय  के  सामने  कुछ  रचतात्मक  सुझाव
 भी  देने  चाहियें  भौर  मुझे  विष्यास  है  कि
 माननीय  मत्री  जी  रक्षा  सम्बन्धी  उन  बहुत  सी
 बातो  को  सुरक्षित  रखते  हुए  भी,  जिन  को
 देश  की  सुरक्षा  के  हित  में  सुरक्षित  रखना
 पडता  हैं  जिन  को  नहीं  बतलाया  जा

 सकता  है,  थे  सदन  को  विश्वास  में  लेंगे  ौर
 जब  वह  उत्तर  देंगे,  तो  बतलायेंगे  कि
 पाकिस्तान  भर  ्रमरीका  की  नई  ताजा
 सन्धि  के  बावजूद  भी  हमारे  देश  में  रक्षा  के

 लिए  क्या  तैयारिया  हो  रही  हैं,  ताकि  जनता
 में  विष्वास  पैदा  हो  सके।

 अपने  रक्षा  मंत्री  का  इतना  प्रशसक

 होते  हुए  भी  और  भ्रपने  काग्रेस  दल  का  एक
 साधारण  सदस्य  होते  हुए  भी  में  केवल  एक
 छोटा  सा  झौर  निवेदन  करना  चाहता  हू  1

 हमारे  माननीय  रक्षा  मत्री  महोदय  भौर  कुछ
 दिनो  से  हमारे  स्थल  सेना  के  झच्यक्ष  जनरल
 थिमैय्या  महोदय  मी  समय  समम  पर  सभाभो
 में  कुछ  ऐसे  भाषत्र  देते  हैं,  जिन  का  हाल
 में  पाकिस्तान  के  तानाशाह  जनरल  प्रयूब  ला

 को  अबवाब  देना  पड़ा  है।  में  बिनम्र  सुशाव
 देता  चाहता  हू  और  कहना  चाहता  हू  कि
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 हिली  i  एक  पद  है---  सूर  समर  करती  करहि,
 कहि  ने  जतावहि  श्राप”,  जिस  का  मललब
 यह  है  कि  वास्तव  में  कीर  जो  होते  हूँ,  थे
 प्रपती  वीरता  की  व्यास्या  नहीं  करते  हैं,
 @  सपने  चमत्कार  की  प्रशंसा  नहीं  करते  फिरते
 है,  वे  तो  आवश्यकता पडने  पर  काम  कर  के

 दिखलाते हैं।  में  माननीय मत्री  जी  भौर
 झपने  सेनाध्यक्ष से  यह  झाशा  क्स्मा  कि  थे
 अपने  भाषणों  में  कही  पर  कोई  ऐसा  cee
 न  कह  दें,  जिस  से  बेकार  की  उत्तेजना  |... ड
 झौर  हमारे  रक्षा-साथनों  में  कोई  कमी
 झाए।

 तिब्बत  की  स्थिति  ने  फिर  बड़ें  जोरों
 के  साथ  हमारा  ध्यान  हमारी  उत्तरी  रक्षा

 पंक्ति  की  भोर  दिला  दिया  है।  एक  जमाना
 था  कि  हिमालय  की  ऊची  दीवारें  हमारी
 रक्षा  करते  में  समर्थ  थी,  लेकिन  शब  वायुयानों
 के  जमाने  में  हिमाऊय  हमारी  पूरी  तरह
 रहा  नहीं  कर  सकता  भौर  ऊपर  से  उठता

 हुआ  जो  खतरा  है,  उस  की  झोर  से  हम  बेखबर

 नहीं  हो  सकते।  बहुत  से  लोग  हमारे
 देक्ष  में  एसे  है--कुछ  लोगो  ने  मुझ  बताया  कि
 उनका  याल  है--उन्हें  ऐसी  भाशका  हैं  कि
 शीन  की  सेनाएं  केवल  तिब्यत  पर  ही  कब्जा
 कर  के  सतोष  नही  करेगी,  शौर  शायद  हो  सकता

 है  कि  वे  आागे  बढ  कर  नेपाल,  भूटान,  सिक्किम
 शौर  उच्च  के  बाद  भारत  पर  भौ  आक्रमण
 करे  t  मैं  उन  लोगों  में  नहीं  हु,  जो  इस
 प्रकार  की  झादाका  करते  हैं,  लेकिन  मैं  यह
 झवश्य  चाहता  हु  कि  हमें  सतकंता  की  नीति
 बर्तनी  चाहिए---सतत  जागरूकता  हमारा
 मत्र  होना  चाहिए।

 इस  के  लिए  हमारे  पांस  कुछ  कारण
 भी  हैं।  अभी  कुछ  दिन  पहले  एक  प्रश्न
 का  उत्तर  देते  हुए  साननीय  प्रधान  मत्री  जी
 ने  स्वीकार  किया  कि  जीन  मे  जो  पुराने  बने

 हुए  मक्झे  है,  उन  में  तफा,  भूटान,  सिक्किम,
 नेपाल,  उत्तर  प्रवेश  के  पर्वतीय  जिले,  हिमाचल
 प्रदेश  झौर  लहास  के  कुछ  अंश  चीन  के  भाग
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 दिखाए गए  हैं।  चीन  सरकार से  जब  इस
 सम्बन्ध  में  बात-चीत  हुई,  तो  उन्होंने  कहा

 कि  ये  फ्क्से  बहुत  पहले  के  बने  हुए  हैं।  लेकिन
 अभी  तक  उन्होंने  उस  का  सशोधन  नही  किया

 है।  इसी  प्रकार  जैसा  कि  सदन  को  मालूम
 है,  उत्तर  प्रदेश  के  गढ़वाल  जिले  से  जो  तिब्बती
 क्षेत्र  मिलता  है,  उसमें  होती  के  मैदान  में  भीन

 के  सैनिको ने  कब्जा  किया  हुमा है।  तीन

 व्यार  वर्षों  स ेबात-चीत चल  रही  थी  भौर  पाशा
 की  जा  रही  थी  कि  यहां  पर  समझौता  बड़े
 झान्तिपूर्ण  भौर  सम्मानपूर्ण  ढ्ग  से  हो  जायेगा,
 फेकिन  इन  जाडो  में  उनके  वहा  कब्जा  करने
 से  यह  भाषका  होती  है  कि  लीन  के  लोग

 हमारी  जो  पच्रशील  की  बातें  है,  या  शान्ति
 की  बातें  हैं,  उन्हें  पूरी  तरह  से  नहीं  समझना

 चाहते  हैं।  धौर  इसीलिए  मैं  और  अधिक
 ने  कह  कर  साननीय  रक्षा  मत्री  से  निवेदन
 करना  चाहता  हू  कि  भारत  की  उत्तरी  सीमा

 से  भी  गबह  बेखबर न  हो  -  एक  झोर  पश्चिम

 में  काश्मीर से  ले  कर  दूसरी  धोर  पूर्व  में  प्रासाम
 तक  फैली  हुई  जो  १५००  मील  की  सीमा  है,
 उस  के  प्रति  हमें  ग्रधिक  जागरूक  होना
 आहिए।

 सभापति  महोदब,  हिमालय  का  नाम
 ग्ाते  ही  मुझे  पंतारोहण  धौर  हिमालव
 रोहण  की  याद  झा  जाना  स्वाभाविक  है  1

 मुझे  बड़ी  प्रसन्नता  है  कि  हमारी  सेना  में

 इस  बात  का  प्रयत्न  किया  जा  रहा  हैं  कि

 इमारे  नौजवान  झोर  भ्रफसर  लोग  समय  समय
 पर  हिमालय  पर  बढ़ें  प्रौर  उसकी  ऊची  ऊची
 चोटियो  पर  चढ़ने  का  प्रम्यास  करे  ताकि
 शायद  झगर  जरूरत  पडे  तो  बरफानी  युद्ध
 ली  मी  तैयारी  हो  सके  ।  मुझे  बडी  प्रसन्नता

 है  कि  वायु  सेना  की  एक  ट्रेनिंग  सोसाइटी
 है,  बहू  समय  समय  पर  दलो  को  इन  चोटियों
 पर  मेजती  है  भी  कल  माननीय  मंत्री
 ने  हमें  मिमंभित  किया था  शझौर  हमें यह  जान
 कर  बढ़ी  प्रसभ्ता  हुई  है  कि  मारत  की

 सामुद्रिक  सेवा  की  और  से  एक  दस  नन्‍्दाकोट

 पर्वत  छी  चोटी  पर  चढ़ने  के  लिये  जाने  वाला

 है।  यह  सब  इस  बात  का  सबूत  है  कि  हमारा
 रक्षा  मत्रालय  कुछ  प्रयत्न  कर  रहा  है  ।

 उसका  सब  से  बढा  जो  काम  है  हिमालय

 पवतारोहण  सस्था  का  उसकी  प्रशसा  किये
 बिसा  में  नही  रह  सकता  हू  ।  जिन्हें  आज

 राष्ट्रपति  जी  भ्रपने  कर-कमलो  से  'पश्च-मूषण'
 की  पदवी  देने  वाले  है  उन  थी  तेनसिह  का
 नाम  सारे  देश  में  भौर  सारे  मसार  में

 मदाहुर  हो  गया  है  भौर  उन्ही  के  नेतृत्व  में

 यह  सस्था  कार्य  कर  रही  है  भौर  पिछले  पाच
 वर्ष  से  बड़ा  अच्छा  प्रयत्न  कर  रही  है
 हमारा  दुर्माग्य  है  कि  इसके  थी  पिछले  प्रिसिपल
 थे  मेजर  जयाल  उनका  यो  छी  यू  अभियान  में
 जाते  समय  देहान्त  हो  गया  था  ।  इस  ग्रवसर
 पर  मैं  उनके  प्रति  अपनी  श्रद्धाजलि  झपित
 करना  याहता  हू  7  मेजर  खयाल  हमारे  श्ाज
 के  भारत  के  उन  नवयुवको  में  के  थे  भजन्होने
 सेना  के  जीवन  में  रहते  हुये  ी  इस  परवंता-

 रोहण  की  कला  को  प्रोत्साहन  दिया  था  ।

 उन्होंने  बडी  बडी  सफलतायें  प्राप्त  की  थी
 शर  इस  क्षेत्र  में  श्री  तेनसिंह  के  बाद  उनका

 ही  नम्बर  दाता  है  ।  उनकी  दु  खद  मृत्यु  से

 एक  बड़ा  श्राघात  पहुचा  है  ।  उनकी  मृत्यु
 हो  जाने  के  बाद  भी  म॑,  झाशा  करता  हू,
 कि  यह  सस्था  उत्तरोत्तर  उन्नति  करेगी  1

 इस  सम्बन्ध  में  में  दो  सुझाव  देना  चाहता

 हू  ।  पहला  सुझाव  तो  यह  है  कि  झभी  तो

 छ  सप्ताह  का  कोर्स  वहा  होता  है  दस  कोसे
 दे  बाद  किस,  फालो  आफ  रिफ्रेशर  को
 या  इसी  तरह  के  दूसरे  कोस की  व्यवस्था

 नहीं  है।  मुझे  बताया  गया  है  कि  इन्टेसिव
 कोर्स  के  लिये  कभी  कभी  दूसरी  बडी  बड़ी
 चोटियो  पर  इन  दलों  को  भजने  की  व्यवस्था
 की  जाती  रही  है।  लेकिन  मेरा  खयाल  है
 कि  कोई  संगठित  प्रयत्न  इस  बारे  में  नही  किय

 गया  है  और  बहू  किया  जाना  चाहिये  |

 दूसरा  सुझाव  में  यह  देना  चाहता  हू
 कि  पिछले  साल  जो  दल  बो  झो  यू  को  चोटी
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 पर  गया  भा  झौर  जैसा  कि  मैने  बताया  कि
 मेजर  जयाल  की  अचानक  दुखद  मृत्यु  हो
 गई  थी,  उसके  सम्दन्ध  मे  मुझे  बताया  भया

 है  कि  हालाकि  मेजर  जयाल  का  सारा  जीवन
 अनेक  पव॑तों  पर  चढ़ने  में  गुजरा  था  लेकिन
 उनकी  जो  अ्रचानक  मृत्यु  हुई  इसका  एक

 मुख्य  कारण  यह  था  कि  उत्तके  दल  के  साथ
 जो  मेडिकल  प्राफिसर  गये  थे  ह  एक  नए
 एम०  बी०  बी०  एस०  थ  भौर  उसी  साल
 कालेज  से  निकले  थे  और  नवयुवक  व  धनुभव-
 हीन  थे  ।  उनको  यह  भी  पता  नहीं लगा  कि
 उनको  निमोनिया  हो  गया  है  |  भाजकल  के
 जमाने  में  सभी  डाक्टर  लोग  भौर  मरीज
 लोग  भी  इस  बात  को  अच्छी  तरह  से  जानते

 है  कि  निमोनिया  का  बिलकुल  निच्चित  रूप
 से,  शत-प्रतिदात  इलाज  हो  सकता  है।  छेकिन

 बह  मेडिकल  भ्राफिसर  बीमारी  का  ही  पता

 नही  लगा  सके  भौर  मेजर  जयाल  का  देहान्त
 हो  गया  ।  मे  निवेदन  करना  चाहता  हू  कि

 एस  दलों  के  साथ  हैमेशा  ही  भ्रनुभवी  डाक्टर
 भेज  जाये  ताकि  हम  व्यर्थ  का  खतरा  मोल
 नलें।

 श्री  Ho  Go  मायर  ने  सेना  के  जवानों
 की  हालत  लुधारने  के  लिये  सुझाव  दिये  है  ।
 मैं  उन  सुझावों  का  संद्धातिक  रूप  से  समर्थन
 करता  हू  -  हमारे  सेनिको  की  जो  कठिनाइमा
 हैं,  उनका  पूरी  सहानुभूति  के  साथ  भ्रध्ययन
 किया  जाना  चाहिय  ।  भौर  देशो  में  उन्हें
 क्या  क्‍या  सुविधाये  मिलती  है,  चीन
 तथा  रूस  में  क्‍या  मिलती  है  यह  बतलाने
 के  उन्होंने  इन्वार  कर  दिया  है।  फिर  भी
 जो  हमारे  लोकतत्रीय  देश  है,  उनमें  जो

 सुविधायें  मिलती  है,  जो  सुविधायें  सैनिको
 को  उपलब्ध  है,  प्रफसरों  को  उपलब्ध  हैं,
 जिस  प्रनुपात  से  उनको  वेतन  तथा  दूसरी

 सुविधायें  मिलती  है,  बे  यहा  भी  मिलनी

 चाहियें  भौर  मे  भ्रनुरोध  करना  चाहता  है
 कि  इन  सब  शीजो  की  जाच  की  जाये  शौर

 जितनी  व्यावहारिक  हों,  उनको  झमल  में

 जाया  जाये  |
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 में  भाननीम  मत्री  महोदय  को  धन्यवाद

 और  बधाई  देना  चाहता  हु  कि  जब  से  वह
 इस  पद  पर  झाये  है,  पिछले  दो  वर्ष  पहले  से
 लभ  से  फसरों  की  जो  कठिताइया  है,  मे

 बहुत  कुछ  दूर  हो  गई  है  ।  झभी  नायर  साहब
 ने  कुछ  सरकारी  प्राश्ञाओं  का  जिक्र  किया

 है  ।  में  समझता  हू  कि  उनके  ज़िक्र  करते

 की  कोई  भावश्यकता  नहीं  थी,  क्योंकि  स्वयं

 उस  रिपोर्ट  में  बताया  गया  है  कि  कुछ  मेजर

 जनरल  पद  के  व्यक्तियों  को  लेफ्टिनट  जनरल

 बनाया  गया  है  -  इसके  बारे  में  हमारे
 पटनायक  साहब  ने  एतराज़  किया  है  !  में

 समझता  हू  कि  उनका  यह  एऐंतराज़  विभार-

 शीय  मालूम  नहीं  देता  है  गयोकि  हमारे
 प्रधान  मत्री  हमेशा  यह  कहते  रहे  हैं  कि  योग्यता
 कसौटी  होनी  बाहिये,  उच्च  पदों  पर  केवल

 सीनियारिटी,  लम्बी  नौकरी  का  ही  खयाल

 नहीं  किया  जाना  चाहिये  ry  इसी  प्रकार  पहले
 मेजर  तक  जाकर  टाइम  स्केल  में  पदोष्नति

 होती  थी  aa  कल  तक  पहुचा  दी  गई  है  ।

 साथ  ही  भवकाश  ग्रहण  करने  की  उम्र  बढ़ा

 दी  गई  है  ।  ।  अस्थायी  कमीशन  के  जो

 सेकडो  लोग  थे  उनमें  से  म्धिकादा  को  स्थायी

 कमीशन  दे  दिया  गया  हैं  a

 इस  सम्बन्ध  में  में  केवल  इतना  हो
 निवेदन  करना  चाहता  ह्  कि  मान  लीजिये

 कि  प्रस्थायी  कमीशन  का  व्यक्ति  बीस  साल

 नौकरी  करके  आज  मेजर  पद  पर  है,  पर  मुझे
 इताया  गया  है  अगर  वह  कोई  परीक्षा  पास

 न  करे,  दैस्ट  पास  न  करे,  तो  उसको  कंप्टन

 के  पद  पर  रिवर्ट  होता  पडेंगा  भौर  उसके  बाद

 उसे  जो  वेसन  मिलेगी  बहू  फिप्टेन  की  मिलेगी  1

 श्राप  सोचे  कि  झगर  कोई  नौजवान  होता,

 तब  तो  वह  परीक्षा  पास  कर  सकता  था

 लेकिन बह  व्यक्ति  जी  तीन  जार  पुत्र

 पुत्रियों  का  पिता  हैं  भौर
 उस

 पर  इतना
 भार  है,  बह  कंसे  परीक्षा  दे  सकता  है?

 इसलिये  यर  इतनी  उसको  सुविधा  दी  गई

 है,  इतनी  छट  दी  गई  है,  हनो  मैं भ्वुरोध करता
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 चाहता  हूं  कि  इस  सम्बन्ध  में  भी  उसको  क
 दी  जानी  चाहिये  शौर  इस  पर  भी  विचार
 किया  जाना  चाहिये  t

 पटनायक  साहब  ने  झौर  नायर  साहब
 ने  भी  जनरल  तिमेया  साहब  ने  अपने  भाषणों
 में  जिम  बात  का  जिक्र  किया  है,  उसको  यहा
 उठाया  है  कि  सैनिकों  को  जो  सात  वर्ष  से
 दस  बव  तक  कलर  सविस  की  जो  मेवा  है
 इसको  बढ़ा  करके  १५  से  ले  कर  (१८  वर्ष
 तक  करने  का  विचार  क्या  जा  रहा  है  ।

 पहले  तो  में  यह  समझ  नहीं  पाया  कि  यह
 सेनाध्यक्ष  की  आर  से  घोषणा  होती  चाहिये
 थी  या  मत्री  महोदय  की  शोर  से  ।  लेकिन  में
 इस  विवाद  में  नहीं  पड़ना  चाहता  हू  ।  में

 इसका  स्वागत  करता  है  t  मैन  देखा  है
 कि  जिन्होंने  सात  झाठ  साल  कीं  नौकरी  कर
 ली  है  उनको  केवल  २३-२४  वर्ष  की  उम्
 में  द्वी  बेरोजगारी  का  सामना  करता  पडता

 है,  बेरोजगारी  का  भूत  उनके  सामत  सवार

 हो  जाता  है  और  वे  दर-ब-दर  की  ठोकरे
 खाते  फिरते  है  ।  उसको  नौकरी  मिलना
 कठिन  हो  रही  है  ।  मुझे  मालूम  है  कि  रक्षा
 मत्री  महोदय  ने  आदेश  दिय  है  कि  इस  बारे
 में  एम्पलायमेंट  ए  सचेंज  को  कि  इन  लोगों
 को  नौकरी  में  प्रेफेस  दी  जाये  t  लेकिन
 फिर  भी  पार  छ  महीने  तक  उनको  बेकार
 रहना  पड़ता  है  ।  इसलिये  में  इस  बात  का
 अमयंत  करता  हू  ।  इसका  एक  दूसरा  पहलू
 भी  है।  इससे,  कहा  जाता  है  कि  खर्चा  बढ़
 जायेगा  ।  इस  वास्ते  खर्चा  बढ़ाने  की  बात
 का  और  इस  बात  का  पूरी  तरह  से  अध्ययन

 डाना  चाहिये,  पूरी  छानबीन  होनी  चाहिये  t
 लेकिन  सिद्धान्तत  में  इसका  समर्थन  करता

 हू.  1  में  समझता  हू  कि  जो  सेवा  करने  के
 योग्य  है  भ्लौर  जब  तक  थे  उस  योग्य  है,  जब
 नक  उनके  शरीर  में  ताकत  है,  तब  तक  उसको
 बाध्य  न  किया  जाये  कि  वे  घर  जा  कर  बैठे
 और  बेरोजगारी  का  भूत  उनके  सामने  सबार
 न  किया  जाये  |
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 we  में  एक  बात  और  कह  कर  मे
 समाप्त  करता  है  माननीय  वित्त  मत्री

 महोदय  में  अपने  बजट  भाषण  में  कहा  था
 कि  सेना  सम्बन्धी  पेंशनों  पर  दो  करोड़
 रुपया  अधिक  खर्च  होगा  क्योंकि  इस  वर्ष
 जिस  प्रकार  से  अ्रसेनिक  यानी  सिविल  पेंशन
 गोगियो  की  पेंशन  की  रकम  में  वृद्धि  की  गई
 है  उसी  प्रकार  से  कम  पेशन  पाने  वाले  सैनिकों
 की  पेशन  में  भी  वृद्धि  करने  का  विचार  है
 में  समझता  ह  कि  यह  बड़ा  सुन्दर  विचार  है  ।
 मैन  भी  तथा  श््न्य  मित्रो  ने  भी  यहा  पर  कई
 बार  प्रशन  उठाया  है  कि  जिसको  त्यागी

 फार्मुला  कहते  हैं--चाह  त्यागी  जी  रक्षा
 प्रत्रालय  में  नहों  रहे  है  लकिन  उनका  नाम
 ह्म  कभी-कभी  ले  लेते  है  उन्होंने  ए  फार्मुला
 निकाला  था  जिसका  त्यार्गी  फार्मुला  कहा
 जाता  हैं--कि  जब  नय  सैनिकों  के  लिये
 पेंशन  के  ग्ट  बढ़।  दिये  गये  है  तो  पुराने  सैनिकों
 न  क्‍या  अभ्रपराध  किया  है  कि  उनके  नहीं
 बढ़ाय  गय  है  ।  सन्‌  १६५०-५१  के  बाद  में

 जा  पेशन  में  जाना  शुरू  हुये  उनके  रेट्स  तो
 बढा  दिये  गये,  पहले  उनको  तीन  रुपया
 और  पाच  रुपया  पेंशन  मिलती  थी,  भौर  भव

 १५-२०  रुपया  तक  पेंगन  मिलती  है,  यह

 बहुत  भच्छी  बात  है  |  लेकिन  पुराने  लोगों
 ने  क्‍या  कसूर  किया,  क्‍या  अपराध  किया
 कि  उनको  इसका  फायदा  नहीं  दिया  गया  ,

 क्या  उनका  यह  कसूर  था  कि  में  ब्रिटिश  सर-
 कार  के  जमाने  में  भरती  हुवे  थ  ?  प्रत.

 मैं  समझता  हू  कि  इस  प्रश्न  पर  बडी  सहानुभति
 से  विचार  करने  की  भ्ावश्यकता  है  ।  मुझे
 प्रसन्नता  है  कि  यह  एक  भ्रच्छा  निर्णय  किया

 गया  हैं  भौर  इससे  असन्तोष  बहुत  हद  तक

 टूर  होगा  लेकिन  में  चाहता  हू  कि  हमें  बताया
 जाये  कि  किस  डेंट  से  ये  बढाई  जायेगी  भौर

 में  भ्रनुरोध  करता  हू,  इस  पर  जल्दी  निर्णय

 कर  लिया  जाये  ताकि  इसको  जल्दी  से  जलदी

 लागू  किया  जा  सके  ।

 इन  शाब्दों  के  साथ  जो  मागे  पेश  की

 गई  है  में  उनका  समर्थन  करता  हू  ।
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 Shri  Joachim  Alva  (Kanara):  Suir,
 every  year  we  have  been  concerned
 with  the  objectives,  aims  and  activi-
 ties  of  the  Defence  Ministry.  Our
 Defence  policy*has  been  sheltered
 under  the  powerful  umbrella  of  our
 dynamic  and  enlightened  and  pro-
 gressive  foreign  policy.  The  two
 have  to  go  together  along  with  our
 internal  policy.  We  cannot  afford  to
 have  a  conflict  of  any  type  either  in
 our  intentions  or  in  our  execution.

 Last  year  I  emphasised  the  aspect
 of  the  defence  and  security  of  the
 Indian  Ocean.  I  would  like  to  reite-
 rate  the  same  point  this  time  because
 the  forces  outside  our  country  are
 hostile—some  of  them.  Last  time  I
 mentioned  Ynat  he  American  Navy
 had  entered  the  Indian  Ocean.  It  had
 no  business  to  enter  the  Indian
 Ocean.  However  feeble  our  voice
 may  be,  we  have  to  protest  against
 it.  Just  as  the  Monroe  Doctrine  has
 been  promulgated  and  sheltered  in
 the  Atlantic  Ocean,  the  people  in-
 habiting  in  and  around  the  Indian
 Ocean  have  the  right  that  their  voice
 shall  be  heard  and  a  foreign  navy
 shall  not  come  into  the  Indian  Ocean,
 however  weak  and  ineffective  our
 own  navies  may  be.

 Time  was  right  up  to  the  !3th  cen-
 tury  when  the  small  crafts  of  the
 Indian  Navy  went  round  all  the
 countries  in  a  peaceful  manner.  We
 want  to  maintain  peaceful  conditions
 round  the  Indian  Ocean.  Foreign
 submarines  may  ply  in  the  Indian
 Ocean  sooner  than  we  may  expect
 and  we  are  still  grappling  with  the
 problems  of  construction  of  sub-
 marines  and  what  not.  We  are  mas-
 ters  of  the  Indian  Ocean  right  up  to
 the  Bay  of  Bengal  and  the  Arabian
 Sea  up  to  the  Gulf  of  Manu  in  the
 mouth  of  the  Indus.  This  is  our  area.
 We  shall  be  adopting  no  violent  me-
 thods.  But,  we  have  to  see  that  this
 fringe  of  the  Ocean,  that  these  two
 big  ears,  right  and  left,  of  ours,  of
 our  body  politic—and  also  of  our
 physical  body—are  preserved  for
 ourselves.

 APRIL  8,  3959  for  Grants  106g8,

 36  hrs.

 After  the  British  left  there  was
 complete  vacuum.  The  British,  as
 the  other  sea-dogs—all  of  them  were
 sea-dogs,  the  Spanish,  Partuguese,
 the  French  and  what  not—joined
 them  and  they  successfully  planted
 their  fiag  m  the  Indian  ocegn,;  ,and
 thereafter  we  have  no  plan.  We  do
 not  know  whether  there  are  any
 plans  in  the  archives  of  the  Defence
 Ministry.  But  this  House  has  a  right
 to  be  concerned  about  the  security
 and  defence  of  the  Indian  ocean.  We
 do  not  want  to  be  taken  unawares
 one  fine  morning  to  find  that  the
 American  Navy  already  penetrated
 in  one  corner  ostensibly  for  a  holiday
 wt  Snnopane  wit  we  te  nt  mew
 the  inward  purpose.  Certainly  we
 do  not  want  to  plant  our  flags  all
 over  the  world;  we  are  living  in  peace
 and  we  want  to  live  in  peace  with
 the  nations  of  Asia  and  Africa  and
 the  world.  But  the  West  is  intent
 on  setting  up  one  nation  against  the
 other  in  the  East  so  that  we  may
 be  weak.  I  still  reiterate  what  I  have
 been  saying  day  in  and  day  out,  When
 we  made  the  Partition  of  the  land,
 we  did  not  insert  a  defence  ratio  ia
 that  stating  that  Pakistan’s  defence
 services  could  have  a  certain  ratio
 or  India’s  defence  services  another
 ratio  and  if  that  defence  ratio  was
 ever  upset  we  could  demand  tke
 annulment  of  the  Partition.

 ‘We  have  gone  for  an  aircraft  car-
 rier;  it  is  a  very  useful  instrument
 for  training.  But  we  want  more  in-
 struments,  as  without  such  instru-
 ments  we  shall  be  helpless.  Britain
 had  a  ten-year  policy  in  regard  to  its
 air  development;  but  when  it  found
 in  the  Korean  war  that  the  British
 fighters  were  almost  useless  in  quali-
 ty  compared  to  the  Russian  MIGs  and
 American  Sabres,  then  woke  up  in
 alarm  and  produced  the  Canberras
 which  are  now  spreading  trouble  in
 the  sub-continent  of  India  and  Pakis-
 tan.  We  bought  Canberras  and  an
 improved  or  bad  edition  o?  the  Can-
 berras  have  now  been  sold  by  Ame-
 ricans  to  Pakistan  under  the  name  of
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 thing  by  one  hand  to  one  side  and
 give  something  else  by  the  backdoor
 to  another  and:  no  amount  of  plain-
 speaking  has  helped  to  halt  this
 policy.  It  is  reported  that  our  Vice-
 President  was  told  by  Mr,  Dulles  who
 is  now  in  hospital—Pentagon  can
 take  shelter  under  the  guise  of  Mr.
 Dulles’  {Tiness  and  his  absence  in
 hospital—that  bombers  would  not  be
 passed  over  to  Pakistan.

 The  British  quit.  The  Britishers
 were  interested  in  splitting  our  land.
 Now,  the  Americans  have  filled  the
 vacuum.  The  British  were  obsessed
 by  Russia  and  they  waged  two  wars-—
 the  Afghan  War  and  the  Crimean
 War—to  keep  the  Russians  away  from
 us  and  preserve  the  Khyber  curtain
 intact.  There  is  no  such  thing  as
 the  iron  Khyber  curtain  now.  After
 the  Air  India  International’s  flight
 from  Delhi  to  Tashkent  and  Moscow,
 the  barrier  is  broken.  We  have
 either  to  be  friends  with  Russia  and
 China,  our  next-door  neighbours—
 we  have  to  have  a  good  look  at  our
 geography—or  we  have  to  be  their
 enemies.  There  can  be  no  second
 policy.  Our  nerves  are  at  an  edge
 when  we  have  border  troubles  with
 Pakistan.  The  old  trouble  when
 music  was  played  before  mosques  has
 now  been  transferred  to  our  borders.
 What  shall  we  do  if  China  takes  it
 into  its  head,  as  my  hon.  friend
 said,  and  tried  to  have  border
 trouble  around?  We  cannot  break
 our  2,000  year  old  policy  for  tem-
 Porary  set-backs  that  our  friend-
 ship  may  have.  Let  us  be  very  firm
 about  our  foreign  policy  and  defence
 Policy.  We  cannot  be  interlocked  in
 the  deadly  strife  that  has  prevailed
 between  China  and  Japan.  It  was
 the  great  aim  of  Sun-Yat-Sen  that
 China  and  Japan  should  be  friends
 for  ever.  But  the  grandsons  of  Sun-

 :  Yat-Sen  and  the  Mikado  are  now
 ‘  interlocked  in  deadly  conflicts.  Should

 we  in  India  get  interlocked  in  such  a
 Perpetual  strife  with  China?  We
 cannot  extricate  Japan  and  China
 trom  the  deadly  strife  and  hatred.
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 Are  we  now  going  to  be  interlocked
 in  that  hatred  with  China?  We  may
 not  mind  the’  ordinary  border
 troubles.  We  are  a  peaceful  nation.
 Our  purposes  are  honest.  We  mean
 business.  When  we  shall  be  fighting
 in  the  last  ditch,  we  shall  not  be
 afraid  of  any  power  in  the  world.  We
 shall  fight  in  self-defence.  Even  then
 we  are  not  taking  cudgels  day  in  and
 day  out.  There  are  border  troubles.
 Are  we  going  to  multiply  and  increase
 them  and  thus  prick  our  great  foreign
 policy?  If  we  increase  our  border
 troubles,  our  internal  security  will
 be  in  danger  and  all  our  Five  Year
 Plans  will  be  in  the  melting  pot.  We
 shall  then  not  be  able  to  become  the
 great  secular  and  welfare  State,  not
 in  three  but  even  in  half  a  dozen
 Plans.  The  Indian  Ocean  must  be
 protected.  It  is  not  being  protected.
 It  should  be  protected—not  against
 anybody.  It  should  be  protected  for
 ourselves  and  our  direct  neighbours
 like  Burma  on  this  side  and  Ceylon
 at  the  foot.  Africa  has  a  vast  coast
 from  Somaliland  down  to  the  Cape
 of  Good  Hope;  it  is  4,000  miles.  The
 British  have  entrenched  themselves
 in  Aden  and  have  taken  good  care,
 in  the  Cape  of  Good  Hope,  of  their
 imperial  possessions.  But  we  are  not
 taking  care  of  our  ordinary  security.  I
 shall  not  stress  this  point  further.

 I  shall  go  on  to  the  next  point.
 In  regard  to  Pakistan,  I  would  men-
 tion  one  thing.  Let  us  not  say
 tomorrow  that  the  implements  of
 today  were  old  or  ten  years’  old.
 After  the  Defence  Minister  took  his
 office  we  bought  Hunters  and  Can-
 berras  and  got  ourselves  in  a  position
 of  security.  I  may  also  remind  the
 House  of  the  French  debacle  during
 the  last  War.  When  asked  about  the
 French  Army,  General  Weygand
 said:

 “Its  material  is  first  rate.  its
 fortifications  are  first  class.  its
 morale  is  excellent.”

 But  within  a  few  months  Hitler  was
 able  to  overpour  25  armoured  divi-
 sions  of  France  without  a  mortal
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 blow.  Then,  during  another  inter-
 view,  General  Weygand  said:

 “We  have  gone  to  war  with  a
 3978  army  against  a  Geman
 Army  of  1939”

 However,  I  shall  not  wnder-estimate
 what  we  have  done  here  under  great
 difficulties.  We  have  equipped  our
 country  with  the  latest  weapons  I
 have  seen  Hunters  in  action  in  the
 London  Farnborough  show  and  Mys-
 teres  of  the  French  Arrcraft  in  their
 French  factory.  All  that  perhaps
 may  not  be  of  avail.  We  shall  have
 to  dO  many  more  things  We  should
 have  faith  and  confidence  in  ourselves
 when  we  look  at  our  own  men  There
 are  two  bits  of  territory—East  Pakis-
 tan  and  West  Pakistan  Are  we
 going  to  be  afraid  of  them  if  some
 danger  lurks  at  our  doors?  Unless  we
 have  faith  and  confidence  in  our-
 selves  all  these  machines  may  not  be
 of  any  avail  The  strength  and  con-
 fidence  of  our  nation  will  always
 ultimately  trrumph  and  we  shall  be
 able  to  take  care  of  the  secunty  of
 our  motherland  Even  if  an  attempt
 is  made  to  snatch  a  corridor  to  strike
 from  one  end  to  another  as  General
 Ayub  Khan  said  in  one  of  his  earliest
 statements,  we  shall,  I  think,  be  able
 to  take  care  of  it  all

 May  I  say,  that  the  Defence  Forces
 Thave  always  done  a  good  job  since
 we  have  attained  Independence?  We
 ‘know  very  well  about  their  sense  of
 ‘duty  and  loyalty  to  our  country

 I  shall  give  an  example  of  how
 thefts  and  corruption  were  put  down
 during  the  last  war  I  defended  a
 young  boy  for  the  theft  of  Rs  140
 worth  of  a  cigarette  tin.  The  boy’s
 sisters  were  nuns,  his  brothers  were
 Jesuits.  As  a  lawyer  I  pleaded  guilty
 ‘before  the  court  martial  thinking  that
 I  would  make  him  get  away  with  a
 light  sentence.  But  he  got  uaix
 months’  hard  labour.  When  I  pro-
 tested  against  this  sentence  of  hard
 Jabour  the  British  Advocate  in  the
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 court  martial  wanted  us  to  be
 hauled  up  for  contempt  before  the
 court  martial  It  was  one  of  the  most
 progressive  and  most  popular  Chief
 Justices  of  India  at  that  time  who
 came  to  rescue—Sir  John  Beaumont
 I  woke  him  up  फ  the  night  and  asked
 for  protectyon.  He  said:  “Do  not
 worry.  These  court  martials  are  hke
 that  m  England  I  shall  take  care  of
 you"  TI  am  mentioning  this  instance
 for  this  reason  There  are  cases  of
 theft  There  are  a  lot  of  things
 pilfered  n  military  stores  It  is  time
 that  we  put  those  thefts  down  with
 a  firm  hand

 We  shall  take  care  of  the  wives
 and  famihes  and  the  education  of  the
 children  of  the  army  personnel  and
 of  our  defence  forces  We  shall  do
 everything  We  shall  not  hve  m  good
 houses  ourselves  but  shall  always
 give  them  good  houses  It  break
 our  heart  to  know  that  the  defence
 forces  officers’  children  do  not  get
 admission  in  schools  when  the  offi-
 cers  are  transferred  from  one  place
 to  another  They  have,  it  325  said,  to
 beg  at  the  door  of  the  schools  so  that
 their  children  may  be  admitted.  This
 35  an  impossible  state  of  affairs  The
 moment  the  defence  forces  officer  or
 a@  jawan  produces  a  card  when  he  3s
 transferred,  any  school  must  automa-
 tically  admit  his  children  m  the  school
 in  any  part  of  the  land.  Unless  we
 are  able  to  give  them  this  protection,
 we  shall  not  be  able  to  put  life  and
 enthusiasm  in  the  defence  forces  W«
 should  also  take  care  of  the  children.
 wives  and  widows,  dependent  fathers
 and  mothers  in  case  a  person  or  offi-
 cer  dies  crashing  on  duty  in  the  Arr
 Force.  We  shall  not  grudge  any  ex-
 penditure  on  these  items,  We  must
 liberally  look  after  the  dependents  cf
 air  crash  victims  so  that  they  may
 feel  that  if  their  husbands  or  brothe:s
 or  sons  fall  while  on  duty  in  the  in-
 terests  of  the  motherland,  they  would
 not  remain  forlorn,  and  they  would
 be  looked  after.

 Another  point,  Sir,  is  about  the
 automobile  vehicles  There  is  a
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 storm  raised  in  the  private  sector
 and  the  public  sector  regarding  the
 purchase  of  vehicles  by  the  Defence
 Ministry.  The  private  sector,  the
 lJords  in  the  private  sector,  the  auto-
 mobile  lords  have  almost  blackmailed

 us.  They  have  been  given  licences
 to  the  time  of  lakhs  and  lakhs  of
 rupees,  for  importing,  vehicular  parts.
 I  have  visited  the  automobile  facto-
 ries,  German  automobile  factories  in
 Stuttgart,  Poland  automobile  factory
 in  Warsaw  and  also  in  Moscow.  When
 I  watched  the  whole  process—I  am
 not  a  scientist  or  an  engineer,  I  am
 a  layman—in  those  factories,  parts
 being  manufactured  from  A  to  Z,  I
 stood  aghast.  What  have  our  own
 people  been  doing  for  the  last  ten  or
 fifteen  years?  They  have  been  saying
 that  they  cannot  do  this,  and  they
 cannot  do  that.  At  least  the  Defence
 Ministry  in  the  HAL  has  shown  that
 they  can  produce  97  per  cent  of  the
 parts  of  an  engine.  It  is  time  that
 our  automobile  factories  were  ready
 overnight  to  be  turned  into  aviation
 factories.  Are  they  able  to  do  thet?
 Perhaps,  their  profits  would  be  affect-
 ed.

 I  saw  in  a  leaffet  issued  by  the
 Hindustan  Motors  that  import  lcenc-
 es  have  been  issued  to  the  tune  of
 Rs.  773  lakhs  from  July  2956  to  1088.
 For  Jeeps  alone  licences  have  been
 given  to  Mahareshtrians  to  the  tune
 of  Rs.  322  lakhs,  that  means  in.  the
 whole  transaction  4°8  per  cent  has
 been  given  for  imports  of  jeep  parts.
 Are  we  not  able  to  produce  complete
 jeeps  overnight?  Is  it  not  time  that
 we  did  so?  Have  not  we  been  given
 sufficient  warning?  If  there  is  a  con-
 flict  in  our  land,  where  shall  we  pro-
 duce  jeeps,  where  shall  we  produce
 jeep  parts?  It  is  time  that  we  told
 our  manufacturers  of  automobil
 that  they  not  only  produce  cheap  and
 effective  cars  and  trucks  but  they
 also  produce  good  jeeps  quickly,  jeeps
 that  can  go  over  any  kind  of  terrain.
 I  think  it  was  good  that  the  Defence
 Ministry  entered  into  the  transactions,
 otherwise  the
 our  land  ate  always  holding  us  at
 33  वाज.
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 bday,  always  holding  us  at  ransom.
 The  other  day  when  questions  were
 put  in  the  House  we  were  told  that
 Messrs,  Mahindra  and  Mahindra  were
 import  licencees  to  the  tune  of  Rs.  80
 crores  for  steel.  What  are  they
 doing  with  all  this  amount  of  money
 given  to  them  in  the  shape  of  im-
 ports?  These  are  points,  Sir,  that  we
 have  to  consider.

 Sir,  our  Defence  Forces  have  to  be
 integrated.  That  is  a  very  popular
 er  almost  a  pet  point  of  Shri  Patnaik.
 They  have  to  be  integrated  with  our
 national  forces.  I  would  not  find
 fault  with  our  Defence  Forces,  either
 the  Air  Force,  or  the  Navy  or  the
 Army.  They  have  inherited  a  big
 cloak  around  them  and  also  around
 the  country  from  the  British.  It  is
 time  we  get  out  of  that.  I  have  seen
 how  the  Defence  Forces  in  the  Soviet
 Union  go  and  talk  to  a  stranger.  I
 saw  Defence  Academy  boys,  about
 ten  of  them,  walking  up  to  me  in  a
 park  and  reaching  me  upto  the  hotel.
 When  I  was  in  Moscow's  Bolshoi
 Theatre,  I  saw  the  Admiral  walking
 up  to  me  from  among  the  crowd.  He
 had  previously  welcomed  me  in  the
 Leningrad  Naval  Academy.  I  want
 the  same  kind  of  feeling  here.  We
 do  not  want  the  stiff  manners  of  the
 British  personnel.  We  want  our  Air
 Force  men  and  the  Naval  men,  we
 want  our  Army  men  to  mix  them-
 selves  freely  with  the  population,  so
 that  all  inequalities  about  which  my
 hon.  friend,  Shri  Nayar,  mentioned
 will  all  be  erased  out.  No  superiority
 complex  among  thern  or  inferiority
 complex  among  us  should  prevail.
 These  are  very  important  things.

 Mr,  Chairman:  Order,  order,  Shri
 Alva  has  already  exceeded  the  time.

 Shri  Joachim  Alva:  May  I  know
 by  how  many  minutes?  I  would  like
 you,  Sir,  to  give  me  some  two  or
 three  minutes.  It  is  only  once  in  a
 year  that  we  get  a  chance.

 Mr,  Chairman:  There  are  a  num-
 ber  of  other  hon.  Members  from
 various  regions  and  various  parties
 who  want  to  take  part  in  this  debate,
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 [Mr.  Chairman]
 We  have  got  .a  definite  rule  with  re-
 gard  to  the  time  limit.  I  would  re-
 quest  the  hon.  Member  to  finish  as
 quickly  as  possible.

 Ghri  D.  oO.  Sharma:  Sir,  he  has
 visited  so  many  places  and  met  26
 many  people.  He  may  be  given  some
 more  time.

 Shri  Joachim  Alva:  I  would  like  to
 say  a  word  about  Bharat  Electronics.
 The  Bharat  Electronics  is  under  the
 Defence  Ministry  The  Hindustan
 Aircraft  Factory  has  shown  what
 kind  of  production  can  be  done,  and
 to  what  rate  of  production  it  can  be
 geared  up  We  must  also  congratu-
 late  them  for  having  settled  the  strike
 in  that  factory  Though  they  took
 some  time,  they  settled  it  We  must
 congratulate  them  and  the  way  they
 have  settled  their  strike  is  also  a
 mode]  for  other  industrial  organisa-
 tions  mn  the  country.  All  the  same,
 the  work  of  Bharat  Electronics,  the
 equipment  and  production  must  come
 up  to  the  standard  We  must  have
 the  radar  equipment.  Unless  we  pro-
 duce  radar  equipment,  the  western
 powers  like  Russia,  America  or  any
 other  power—they  are  all  alike—-will
 blackmai!]  us  and  say,  either  pay  the
 price  or  come  to  our  side.  It  is  time
 we  understood  the  production  of
 radar  at  Bharat  Electronics.

 It  must  be  said  to  the  credit  of
 the  Atomic  Energy  Commismon  that
 they  are  doing  very  good  electronic
 work  If  they  can  do  it,  why  70
 the  Bharat  Electronics?  It  is  time
 the  Commerce  and  Industry  Ministry
 stopped  giving  import  licences  to
 other  firms  for  electronic  equipments
 Let  us  put  all]  our  cards  on  the  table
 of  Bharat  Electronics  Let  it  be
 made  a  first-rate  factory  in  regard
 not  only  to  its  personnel  but  also
 with  regard  to  its  production

 Shri  रा,  C.  Patuatk:  Why  not  BEL
 go  on  with  the  work?

 fri  Raghunath  Singh  (Varanas):
 Experts  always  disagree.
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 Shri  Joachim  Alva:  Sir,  I  do  not
 want  to  take  any  more  time  of  the
 House  You  have  already  given  me
 two  warnings.  I  shal]  only  end  up
 by  saying  that  we  owe  a  tribute  to
 the  members  of  the  Defence  Forces
 for  their  sense  of  loyalty,  for  their
 great  patriotism  and  for  their  work,
 with  all  the  handicaps,  that  they  have
 been  domg.  We  would  like  them  to
 have  more  pay,  we  would  like  to  see
 that  they  have  more  amenities,  we
 would  like  to  see  that  they  have  as
 much  pay  as  in  the  administrative
 services  There  is  a  scramble  by
 our  young  men  to  enter  the  IAS  and
 IFS,  but  thefe  is  no  scramble  to
 enter  the  Defence  Forces.  Why?  Be-
 cause  it  is  a  hard  line  ह  is  time
 that  the  sons  of  Ministers,  Members
 of  Parhament  and  Members  of  Legis-
 lative  Assemblies  and  Councils,  enter
 the  Defence  Services  through  the
 competitive  examinations

 An  Hon.  Member:  Why  not  wives?

 Shri  Joachim  Alva:  Then  only  we
 can  say  that  we  attach  equal  import-
 ance  to  the  highest  responsibilities  in
 the  Defence  Services  as  we  attach  to
 our  administrative  services

 aft  रघुनाथ  सिंह  सभापति  महोदय,
 अभी  हाल  में  पाकिस्तान  के  वैदेशिक  मत्री
 जी  ने,  जिनका  नाम  श्री  मजूर  कादिर  साहब

 है,  कहा  है  कि

 “India’s  Armed  Forces  are  three
 times  those  of  Pakistan.”

 पवाकिततान  टाइम्स  ने  कहा  है  :

 “India  is  arming  to  the  teeth”
 मैं  इसका  थोड़ा  सा  उत्तर  देना  चाहता

 हूँ  ।  पाकिस्तान  ने  जो  अपना  अप्रैल  से  जून

 सन्‌  १६९५६  तक  का  बजट  उपस्थित  किया

 है  वह  ३५  करोड़  रुपये  का  है  जिसमें  कि

 २०  करोड़  रुपया  डिफेंस  के  सिये  रखा  गया

 है,  भर्थात्‌  पाकिस्तान  अपने  बजट  का  ५७.  १४
 परसेंट  झपने  डिफेंस  पर  खर्च  कर  रहा  है  |

 झगर  यह  मान  लिया  जाये  कि  पाकिस्तान
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 की  साल  भर  की  भामदती  १४०  करोड़
 रुपया  है  तो  उसमें  से  पाकिस्तान  co  करोड़
 रुपया  डिफेंस  पर  खर्च  कर  रहा  है  ।  इसका
 र्थ  यह  होता  है  कि  पाकिस्तान  की  कुल
 झामदनी  का  ५५८  परसेंट  डिफेंस  पर  खर्च

 हो  रहा  है  ।  इसके  अललाना  श्राप  झमरीकन

 एड  को  देखें  ।  २५  करोड  डालर  का  इृविवप-
 मेंट  पाकिस्तान  को  अमरीका  हारा  सन्‌
 १६५६  में  दिया  जा  रहा  है  जिसका  भ्र्थ

 हुआ  ११६,०४,७६,१६०  रुपया  |  झगर
 इन  दोनों  भ्राइटम्स  को  जोड़  दें  तो  यह
 होता  है  LER, OV, 19%, 280  रुपया

 अर्थात्‌  पाकिस्तान  की  आमदनी  १४०  करोड़
 रुपया  है  और  वह  डिफेंस  पर  खर्च  कर  रहा  है
 १६६  करोड़  अयत्‌  करीब  ००  करोड़  |
 इसका  श्रर्य  यह  हुआ  कि  पाकिस्तान  अपने
 बजट  का  १४२  परसेंट  प्रपने  डिफेंस  पर  खर्च
 ऋर  रहा  है  d

 दूसरी  तरफ  आप  हिन्दुस्तान  को  देखें

 हिन्दुस्तान  में  डिफेंस  का  बजट  केवल  रर
 करोड़  रुपये  का  है--हमारे  कुल  बजट  का

 केवल  ३५  प्रतिशत  है--जब  कि  पाकिस्तान  में
 डिफेंस  कुल  बजट  का  १४२  परसेंट  है  t
 इसी  तरह  से  आप  देखें  कि  सन्‌  १६९५२  से
 ले  कर  सन्‌  १६५७  तक  ६०४  मिलियन
 डालर  की  अमरीका  ने  पाकिस्तान  को  सहा-
 यता  दी,  भर्यात्‌  ३२०२०  करोड़  रुपया  पाकि-
 स्तान  को  अमरीका  से  भौर  मिला  i  इस
 प्रकार  से  झाप  देखें  कि  पाकिस्तान  कितना
 भ्रधिक  खर्च  कर  रहा  है।  हमें  लगता  है  कि

 हम  उनके  कम्पिटीश्न  में  5हर  नहीं  सकेंगे  ।

 हिन्दुस्तान  में  सेटर  भौर  स्टेट्स  की  कुल
 भामदनी  का  १६  परसेंट  डिफेंस  पर  खर्च
 किया  जा  रहा  है।  पाकिस्तान  भपनी
 नेशनल  इतकम  का  ५  पर  सेट  डिफेंस  पर
 |... अ  कर  रहा  है  जब  कि  हिन्दुस्तान  भ्पनी
 नेशनल  इनकम  का  केवल  २  पर  सेंट  डिफेंस
 पर  1, &  कर  रहा  है  ।

 ह. | अ  Zo  qo  भावर  :  टोटल  कितना  है  ?
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 ot  core  सिंह  :  पाकिस्तान  अपने
 डिफेंस  पर  २००  करोड़  रुपया  खच  कर  रहा
 है  जब  कि  उसका  कुल  अजट  १४०  करोड़
 का  है।  लेकिन  हिन्दुस्तान  ने  इस  साल  अपने
 डिफेंस  बजट  में  २४  करोड़  रुपया  कम  कर
 दिया  है

 पाकिस्तान  की  तरफ  से  कहा  जा  रहा  है
 कि  हिन्दुस्तान  ने  अपनी  फोज  तीन  गुता  कर
 दी  है।  मेरा  विषय  नेवी  है  |  इसलिये  मैं
 नेवी  को  ही  आपके  सामने  उपस्थित  करना

 चाहता  हूं  ।  पाकिस्तान  में  नेवी  के  ६००
 झाफिसर  है  और  ६६००  रेटिंग्स  है,  हिन्दु-
 स्तान  के  पास  ८००  ग्राफिसर  हूँ  झौर  ८०००
 रेटिग्स  हैं  ।  इस  तरह  से  पाकिस्तान  के
 पास  नेवी  में  कुल  ७२६०  भ्रादमी  हैं  भौर

 हिन्दुस्तान  के  पास  ८८००,  केकल  १६००
 का  फके  है  ।  यह  फ़र्क  इसलिये  पढ़ा
 कि  सन्‌  १६५५  से  लेकर  पांच  साल  में  हमने
 नेवी  में  १६००  स्‍ादमियों  की  तरक्की  को

 है।  पर  पाकिम्तान  चिल्ला  रहा  है  कि  यहां
 तीन  गुने  झादमी  ज्यादा  हो  गये  है  +

 में  आपको  दूसरे  एशियाटिक  मुल्को  के
 बारे  में  बतलाना  चाहता  हूं!  इंडोनेशिया  में
 नेवी  में  १०,०००  ग्रादमी  है,  थाईलैंड  में

 १८,०००  आदमी  है,  तुर्की  में  २६,५००
 आदमी  है  भौर  पुर्वेगाल  में  जिससे  हमारे

 बहुत  सम्बन्ध  है  ५,७३५  झादमी  नेवी  में  है  ।

 अजेनटीना  जो  कि  एक  बहुत  छोटा  सा  देश

 है,  उसमे  नेवी  में  २१,५००  भ्रदमी  है  t

 इस  तरह  से  झाप  देखेंगे  कि  हिन्दुस्तान  के

 पास  पुतंगाल  जैसे  छोटे  देश  के  मुकाबले
 केवल  ६४५  प्रादमी  नेवी  सें  ज्यादा  है  भौर
 पाकिस्तान  से  सिर्फ  १६००  झादमी  हमारी
 नेवी  में  ज्यादा  है,  जिनको  कि  हमने  पिछले
 पांच  साल  में  बढाया  है  t

 दूसरी  तरफ  झाप  यू०  एस०  ए०  को

 देखें,  उसके  पास  नेवी  में  ७,७५,०००  आदमी

 है,  ह, पै  के०  में  नेंबी मे  १,१२,०००  आदमी
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 [tt  रघुनाव  सिह]  ,

 &  दौर  सोशियिट  रशिया  में  जो  कि  हमारे
 पर  हमारी  नेवी  का  सर्भ  है  १७  कशीड़  सपना

 भायर  साहब  का  देश  है  me  ee  .  .  भौर  इस  साल  |...  एक  करोड़  से  कुछ  ज्यादा

 Shri  V.  P.  Nayar:  I  am  as  much  an, Indian  as—perhaps  a  better  Indian
 दैदिकधन-नदिव,  hon.  Member,

 :  जो  कम्मुनिस्ट
 मैवी  में  Sy  Xe,e00

 झलावा एफ  बेस  स्पेन  में  है,  एक  मोरकको

 में  है,  एक  लीबिया  में  है  भौर  एक  धरे-
 बिया में  है।  ये  भार  बेस  ११६  बेसेज  के
 झजावा  हूँ  7  इसी  तरह  से  Yo  के०  ने  चार
 नये  बेस  बनाये  हैं:  एक  कीनिया  में,  एक
 भम्यासा  में,  एक  सिंगापुर  में  भर  एक
 मालद्ीप  में  ।  सत्‌  १६५६  में  सोवियट
 नेवी  एक  किताब  लिखी  गयी  थी  जिसमें
 लिखा  गया  था  के  अंग्रेज  सोग  प्रपना  एशर
 बेस  भौर  नेवल  बेस  मालत्ीप  में  बनानेंगे  I

 झाज  वह  बात  बिल्कुल  सत्य  मालूम  पड़  रही
 है।  जब  प्ंग्रेजों  को  ट्रिकोमली  के  बेस  को
 छोड़ना  पड़ा  तो  इंडियन  ोन  में  झपना
 अस्तित्व कायम  रखने  के  लिये  उन्होंने यह
 निहायत  जरूरी  समझा  कि  कीनिया  मोम्बासा,

 सियापुर झौर  मालद्वीप  में  अपने बेस  कायम
 करें  ताकि  हिन्दुस्तान  पर  उनका एक  तरह
 से  पूरा  कब्जा  रहे।

 इसके  बाद  शाप  देखें  कि  पाकिस्तान

 हमारे  कफस  के  पच  पुर  बहुत  ओर  दे  रहा  है

 शपया  बढ़ाया  गया  है  t  लेकिन

 द प  &e  झपनी  नेवी  पर  ३३  करोड़  पाउंड
 खर्च  करता है,  Fo  एस० ९०  भरनी  नेगी
 पर  १०,६१,००,०००  डालर  सर्च  करता
 है।  पु्तंगाल जो कि एक छोटा जो  कि  एक  छोटा  सा  देश  है
 ह  प्रपनी नैबी  पर  ५२  करोड़ खर्च  कर  रहा  है।

 इसके  मुकाउले में  हम  कुल  जमा  पूंजी में  १७
 करोड़  रुपया  धपनी  नेवी  पर  खर्च  कर  रहे
 है।  इस  से  हम  भाहते  हैं  कि  देश  की  रक्षा
 हो  a  मुझे यह  रक्षा  असम्भव  सी  मालूम
 होती है  ।  इससे हम  प्रय  देश  की  रक्षा  नहीं
 कर  सकते  ।

 दूसरी  तरफ  अमरीका  में  एक  भादमी
 का  जितता  वजन  है  उसका  चौगुना  और
 इम्पोर्ट किया  जा  रहा  है  भौर  हम  बेच  रहे  है  1
 अमरीका  में  जितनी  भाबादी  &  उसके  हर
 झादमी  के  वजन  से  चौगुना  वजन  का  भौर
 अमरीका  खरीद  रहा  हैं।  उसने  इस  साल
 पांच  करोड़  टन  ौर  इम्पोर्ट  किया  है  ताकि
 अपनी  नेवी  और  सबमेरिन्स  को  बनाने
 शौर  हम  बाहर  भेज  रहे  हैं  1  हमारे  बहुत  से
 मित्र  कहते  है  कि  नये  ज़माने  में--एटामिक
 युग  में,  हाइड्रोजन  युग  में  नेदी  की  जरूरत

 नहीं  होती  है  t
 मैं  यह  कहता  हूं  कि  नेवी  से  ही

 देश  की  रक्षा  हो  सकती  है--किसी  दूसरी
 तरह  नहीं  हो  सकती  है।  हमारा  कोस्ट

 ३,५००  मील  का  है  और  लैंड  फन्टियर  १,५००
 मील  का  है  |

 एक  सानसनीय  सदस्य  :  ३,५००  नहीं,
 ३,४४०  मील  t

 की  रघुनाव  foe  :  में  ने  झाड  Rid

 छोड़  दिया  है।  पचास  मील  से  कोई  फक  नहीं

 होता  है  ।इस  सी  कोस्ट  की  रक्षा  के  लिये  जब

 तक  हमारे  पास  मेषी  गहीं  हयी,  तब  तक

 हमारी  पला  कैसे  ही  सकती  है?  इस  हंगंप
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 में  में  वो  एम्डाम्पल्ड देगा  चाहता  हू  यह
 दिखाने  के  लिए  कि  हम  क्यों  एक  मजबूत  नेवी
 झपने  देश  के  लिए  चाहते  हैं।  १९१४  की
 पहली  फ्लड  बार  में  इंगलैंड  के  पोटंस  से  जो
 दिप  रवाना  होते  थे,  उस  के  बारे  में  समझ
 लिया  जाता  था  कि  चार  में  से  एक  शिप  द्य
 जायगा,  लौट  कर  नहीं  भ्रायगा  |  केवल  एक
 बरस  H— 22ers  में  इंगलैंड  के  यार

 हजार  पहाम  दुके,  जिनका  टनेंग  ८५  लाख
 जी०  भार०  fo  था  बोर  उन  में  पन्
 हजार  सीमैन  मारे  गये  ।  इस  के  मुकाबले  में
 जमेंनी  की  कुल  १६१  सबमैरिन्स  खत्म  हो
 सकी  ।  दूसरी  वर्ल्ड  बार  में  १९३६ से  ले  कर
 १६४५  तक  इंगलैंड  के  ५,१००  मरचेंट  शिप्स

 जर्मनी की  qo  बोटस  के  द्वारा  डुबाये  गये,
 जिन  का  टनेज  २,७४५  लाख  जी०  आर०  टी०
 था  t  जर्मनी  के  सिर्फ  ७८१  सबमैरिन  काम

 आईं  शौर  ऐक्सिस  की  कुल  मिलकर  एक  हजार
 सबमैरिन्ड  हवाई  गईं  ।  छेकित  नेवी--  क्रुजर
 भौर  बैटल  शिप्स  के  द्वारा  सिफ  दस  लाख

 टन  के  जहाज़  डुबाये गये  t  इस  से  प्रकट  होता  है
 कि  सबमेरिन्द  की  इम्पार्टन्स  कितनी  ज्यादा

 है  ।  अगर  हमारे  पास  सबमेरिन्ज  नहीं  हैं,
 तो  देश  की  रक्षा  नही  हो  सकती  है  भौर  नेवी

 की  रक्षा  भी  नहीं  हो  सकती  है।  १६१४  भौर
 १६३६  की  बल्द  वार्ज  से  हम  को  यह  सबक

 हासिल  करना  चाहिये  कि  धाज  संबमेरिन्ज
 की  इम्पार्टन्स सब  से  ज्यादा  है  रूस  के  पास
 yoo  सबमैरिन्ज  हैं  भौर  भ्मरीका  इस  साल
 १०,५०  लाख  डालर  सबमैरिन्ड  पर  खर्च
 करने  जा  रहा  है।  एक  सबरमरिन  की  कीमत
 ७५  लाख  रुपये  होती  है।  हम  ने  झपने  बजट  में
 एक  करोड़  से  कुछ  ज्यादा  रपया  रखा  है!  मे

 नही  समझता  कि  उस  से  हम  एक  सबमैरिन
 खरीदेगे या  दो  खरीदेंगे।  फ़िलहाल  हमारे  पास
 एक  भी  सममैरिन  नहीं  है  इस  नेवी के  दारा
 इस  देश  की  रक्षा  करना  बहुत  कठिन  है  ।
 शाप  कहेँगे  कि  आखिरकार  नेवी  का  फ़ायदा
 क्या  है  ?  मैं  पह  सिवेदन  करना  चाहता  हूं  कि
 एक  एटम  बन  या  एक  हाइड्रोजन  बम  बम्बई
 या  कलकतसा को  खत्म  कर  सकता  है।  केफिन
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 एक  दटम  या  हाइड्रोजन  अम  लेबी  के  सिर्फ़

 एक  हाज़ा  को  खत्म  कर  सकता  है  1  नेवी
 भोबाइस  है--भाज  एक  जगह  है  भौर  कुछ

 दूसरी  जगह  है।  भाष  समझ  सकते हैं  कि  कोई
 भी  सिर्फ़ एक  जहाज  को  डुबोने  के  लिए  एटम
 या  हाइड्रोजन  बम  नहीं  छोड़ेगा  ।  लेकिन

 जमीन पर  एटम  बम  से  साठ  लाख  की  भाबादी
 खत्म  हो  सकती  है  ।  एक  एटम  या  हाइड्रोजन
 बम  से  सिर्फ़  एक  जहाज  खत्म  होगा  भौर  उस

 जहाड़ के  १,५००  के  करीब  झादमी  खत्म  होंगे
 मे  यह  निवेदन  करना  चाहता  हूं  कि  वर्ल्ड  की

 स्ट्रैटेजी  ons  वारफ़ेयर  बिल्कुल  परिवर्तित

 हो  गई  है  1  इसीलिये  रूस  ने  सब  से  ज्यादा
 जोर  सबमेरिन्श  पर  दिया  हैं  ।

 उस  के  साथ ही  साथ  जब  तक  एयरक्राफ्ट
 केरियर  नहीं  होगा,  तब  तक  सी  भ्रौर  एयर
 दोनों  का  को-आडिनेशन  नहीं  होगा  भौर
 तब  तक  हम  कभी  भी  नैवल  वारफ़ेयर  में
 सफल  नही  दो  सकते  ।  अमरीका  के  पास
 १७  एयरकराफ्ट  केरियर  है,  जब  कि  हम  ने
 सिर्फ  एक  एयरक्राए्ट  केरियर  खरीदा  है,
 जो  कि  भरी  कदी  अनने  >  लिए तैर  रहा है
 इस  प्रकार  1. अ  री  रक्षा  नहीं  हो  सकती

 है  1  मान  लीजिये  कि  मगर  कोई  फ़ारेन  एनिमी
 हिन्दुस्तान  के  कोस्ट  पर  लैंड  करना  चाहता  है,
 तो  उस  को  लैंड  करने  से  कैसे  रोका  जा  सकता
 है,  बयोकि  झाप  के  पास  जहाज़  नहीं  है  ।
 जब  भी  कोई  एनिमी  की  फौज  किसी  देश  में
 लैड  कर  गई  है,  तो  उस  की  रक्षा  नही  हो
 सकी  है  1  री,  ग्रीस  भौर  फ्रांस  ऐसी  मिसालें

 हैं  कि  जहां  एनिमी  की  फ्रौद्ध  उतरी  भौर
 उस  को  हटाया  नहीं  जा  सका  ।  नेवी का  सब  से
 बड़ा  काम  मरचेंट  नेवी  की  रक्षा  करना  है,

 केकिन  हमारे  पास  इतनी  सेवी  नही  है,  जो  कि
 हमारी  मरचेंट  नेवी  की  रक्षा  कर  सके  |

 बार  के  टाइम  में  जब  हम  पर  हमला  किया

 जायगा, तो  विदेक्षों  के  साथ  हमारा  सम्बन्ध कंसे
 होगा  ?  कम्यूनिकेशन  कैसे  होया  ?  क्‍योंकि

 हमारे  पास  इतनी  थोड़ी  सी  नेवी  है  कि  हम

 ऐसा  करने  में  भसमर्थ  होंगे  ।  प्राज  तिथ्तव
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 प्री  रघुवाथ  सिंह
 का  सवाल  हमारे  सामने  है  |  तिब्बत  की  रक्षा
 कैसे  की  जा  सकती  है  ?  वहा  हम  नहीं  जा
 सकते  हैं।  इसी  तरह  हिन्दुस्तान  की  रक्षा  तभी
 की  जा  सकती  है,  जब  कि  दूसरे  देशो  से  हमारा
 सम्बन्ध  हो।  भावागमन  हो,  वहा  से  यहा  सप्लाई
 होती  रहे  ।  उन  के  साथ  हमारे  कम्यूनिकेशन्ड
 स्पापित  हो  ।  दूसरे  देश  हमारी  सहायता  कर
 सके  ।  इस  लिए  भेरा  कहना  यह  &  कि  सिर्फ
 नेवी  एक  ऐसी  चीज़  है,  जो  हिन्दुस्तान  की
 रक्षा  करने  में  समर्थ  हो  सकती  है  भौर  इसलिए
 नेवी  पर  ज्यादा  से  ज्यादा  जोर  देना  चाहिए  t
 Shri  Karni  Singhji  (Bikaner)  Mz

 Chairman,  Sir,  the  Defence  Budget  has
 been  subjected  to  criticism  over  the
 jJast  many  years  that  the  expenditure
 723  too  heavy  In  trmes  of  peace
 people  are  likely  to  lose  sight  of  the
 fact  that  the  armies  may,  in  times  of
 crisis,  be  called  upon  to  play  a  major
 and  difficult  part  m  defending  our
 homes  With  the  Tibetan  crisis  the
 cold  war  has  been  brought  to  the  very
 door-step  of  our  homes  and  it  is  only
 now  that  we  reahse  that  the  expendi-
 ture  that  we  have  mcurred  on  main-
 taming  this  fine  army  and  equipping
 the  army,  navy  and  air  force,  with  all
 the  modern  equipment  depending
 of  course  on  our  means,  has
 not  gone  waste  The  Indian  army,
 as  everyone  knows  is  one  of  the
 best  in  the  world.  We  have  the  finest

 _8Pirit  and  the  finest  fighting  material,
 therefore,  7६  is  up  to  us  in  Parliament
 to  see  that  whenever  it  comes  to  the
 question  of  sanctioning  funds  and
 grants  to  equip  our  army  better  we
 shall  never  try  to  be  hesitant  in  sanc-
 tioning  these  amounts  Of  course,
 nobody  will  agree  with  any
 wasteful  expenses,  particularly  today
 when  our  country  is  facing  financial
 difficulties  But,  when  it  comes  to
 acquiring  armaments  lke  jet  planes,
 radar  stations  and  various  other
 things,  I  am  quite  sure  that  we  are
 all  unanimous  in  supporting  that  the
 Indian  Armed  Forces  should  be  ह
 ped  to  the  hilt,

 India  is  essentially  a  peace-loving
 country  We  do  not  have  any  aggres-
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 sive  feelings  towards  any  other  coun-
 tries.  But,  we  still  feel  that  we  have
 a  right  to  defend  our  country  and  our
 freedom  and  that  we  can  only  do  when
 we  have  strong  defence  forces.

 Connected  with  this  xs  the  question
 of  Defence  roads  In  Rajasthan,
 defence  roads  have  been  very  sadly
 neglected.  You  wil]  find  that  over
 almost  the  400  mile  border  that  runs
 along  the  Pakistan  border,  hardly  any
 roads  are  provided  From  time  to  time
 the  public  have  been  told  that  the
 Defence  Ministry  hag  certain  roads
 under  consideration  But,  agai,  for
 various  reasons,  these  matters  nave
 been  Bropped  4  yon  Anow,  ths
 400  mile  border  35  practically  and
 waste  land  with  a  very  sparse  popula-
 tion  People  are  not  prepared  to  go
 and  live  there  unless  they  feel  a  cer-
 tain  sense  of  security  We  also  know
 that,-God  forbid—in  the  case  of  an
 emergency  we  would  never  be  able
 to  move  our  heavy  armour  and  troops
 to  the  border  of  Rajasthan  on  the
 Indo-Pakistan  border  The  present
 conditions  of  our  roads  is  deplorabie
 and  the  metre-gauge  railway  cannot
 possibly  handle  this  vast  movement  of
 armour  if  and  when  required  I
 would,  therefore,  beg  of  the  Ministry
 of  Defence  that  they  should  consider
 this  matter  carefully  and  give  certain
 road  connections,  particularly  to
 Ganganagar,  Bikaner  and  Jaisalmar  sv
 that,  not  only  do  we  have  a  feeling  of
 security,  but  in  the  event  of  any  ag-
 gression  on  the  part  of  our  friends
 across  the  border,  we  will  be  able  to
 defend  ourselves  Unfortunately,  our
 past  experience  hag  been  that  when-
 ever  the  Central  Government  has  pro-
 vided  a  scheme  for  a  road,  for  in-
 stance,  the  Abhor-Bikaner  Road,  the
 matter  was  always  dropped  be-
 cause  the  Rajasthan  Government
 wanted  to  connect  various  other  towns
 and  villages  closeby  to  suit  the  in-
 terests  of  important  persons  The
 result  was  that  the  major  im-
 portant  factor  of  the  defence
 road  was  dropped  I  would  therefore.
 request,  that  let  us  ignore  those  petty
 problems,  and  give  the  Indo-Pakistan
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 border  in  Rajasthan  a  road  which  can
 move  our  armies  and  our  tank  divi-
 sions  and  all  that  to  the  border  when-
 ever  required.

 Of  course,  the  question  of  expenses
 will  come  m.  Any  road  of  thus  type  is
 going  to  cost  quite  a  lot  of  money.  32
 am  sure  that  most  of  the  expenditure
 could  perhaps,  be  met  by  the  Defence
 Ministry.  A  part  of  it  could  also  be
 met  by  the  Rajasthan  Government
 who  will  benefit,  because,  the  defence
 road  will  not  only  be  used  for  the
 purpose  of  defence  only,  but  for  trade
 and  commerce  also.  ‘This  defence
 road  will  also  run  along  the  projected
 Rajasthan  canal,  With  the  help  of  this
 road,  we  can  complete  the  Rajasthan
 canal  project  much  quicker.  I  am  quite
 sure  that  a  part  of  this  expenditure
 could  also  be  charged  to  the  Rajasthan
 Canal  project.  I  therefore  request
 that  this  road  be  inc'uded  in  the  cur-
 rent  budget.

 6.39  hers.

 (Mr.  Depury-Srraker  in  the  Chair]

 A  few  words  about  the  housing
 schemes  of  our  Armed  Forces  may  not
 be  out  of  place  I  have  been  a  soldier
 myself  and  I  feel.

 Shri  झ,  P.  Nayar:  An  officer.

 Shri  Karni  Singhji:  Yes,  an  officer
 and  I  have  been  through  a  war  alsbd
 and  seen  war  service.

 The  Ambala  scheme  has  been  worthy
 of  praise.  I  agree  that  it  is  not  always
 a  function  of  an  army  to  build  houses.
 But,  considering  the  fact  that  India  is
 Passing  through  a  stage  of  expansion
 development  and  building,  I  think  at
 least  as  far  as  our  next  two  or  three
 Plans  are  concerned,  we  may  be  able
 to  waive  the  technical  obstacles  and
 Bet  some  of  the  defence  forces  which
 are  not  stationed  in  border  areas  to
 help  in  constructing  homes  for  the
 soldiers  and  officers  of  our  armed
 forces,  It  is  an  accepted  fact  that  if
 we  keep  our  armed  forces  happy  and
 Contented,  they  will  fight  better  and
 their  morale  will  be  sky-high.
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 In  cities  like  Delhi,  Madras,  Bombay
 and  Calcutta,  congéstion  exists  and
 our  officers  and  men  do  not  have  satis-
 factory  accommodation  to  live  in.  It
 is  necessary  that  steps  should  be  taken
 to  provide  them  with  suitable  accom-
 modation.  I  am  sure  this  matter  will
 be  carefully  examined.

 Then  again,  I  would  like  to  refer  to
 another  problem,  which,  though  actu-
 ally  not  so  much  a  Defence  problem,
 38,  nevertheless,  an  important  problem
 namely,  the  problem  of  smuggling
 which  is  now  crippling  our  economy.
 As  the  House  3s  aware,  there  has  been
 tremendous  amount  of  smuggling  going
 on  in  the  Indo-Pakistan  border.
 Smugghng  has  assumed  very  gigantic
 proportions  which  requires  speedy
 action.  It  is,  in  my  opinion,  now
 beyond  the  control  of  the  police  and
 even  the  State  Governments  In  view
 of  this,  I  feel  that  in  the  next  year  or
 two,  Government  may  consider  using
 the  Armed  forces  to  control  such
 smuggling

 I  wish  to  refer  to  the  work  done  by
 the  brave  men  of  the  armed  forces
 both  at  home  and  abroad  and  I  am
 sure  every  hon.  Member  of  this
 House  will  agree  with  me  that  it  is
 praiseworthy.  They  have  done  very
 good  work  in  assisting  the  United
 Nations  Observer  Group  in  Lebanon.
 They  have  also  done  good  work  at
 Gaza  and  Viet  Nam.

 Our  approach  towards  the  armed
 forces  should  never  be  impersonal.
 Let  us  therefore  make  it  a  point  to  see
 that  when  it,  comes  to  the  question
 of  sanctioning  funds  for  properly
 equipping  our  armed  forces  that  we
 give  it  our  complete  support  so  that
 m  an  emergency  every  soldier  is  able
 to  defend  our  homes  and  their  own
 lives  as  every  soldier  lost  due  to  bad
 armament  and/or  equipment  is  a  loss
 not  only  to  the  Nation  but  to  Indian
 homes  like  ours,  It  is  our  duty
 therefore  to  see  that  they  are  paid
 adequately  and  their  welfare  seen  to
 so  that  they  will  be  able  to  defend
 our  country.  My  request  is  this:  Let



 ष
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 best  part  of  his  life  would  be  wasted.
 ३  think  that  is  one  of  the  main  reasons
 why  perhaps  sufficient  nuniber  of
 cadets  are  not  coming  forward.

 The  result  is  that  the  cost  af
 education  per  cadet  has  naturally  gone
 high.  Another  difficulty  was  also
 pointed  out  to  us,  and  that  was  as
 regards  the  teaching  staff  on  the  civil
 side.  Formerly,  ad  hoe  recruitments
 ‘were  made  to  this  Academy  on  consi-
 deration  of  the  merits  of  each  parti-
 cular  case.  But,  later  on,  some  rule
 has  been  introduced,  and  a  grade

 their  jobs,  they  do  not  stick  to  their
 jobs,  and  naturally  the  Academy  is
 uffering  in  the  matter  of  teaching

 the  Minstry  should  try  to  find  out  the
 real  cause  why  50  per  cent  of  the
 cadet  strength  remains  vacant,  and
 also  find  out  a  remedy  for  this  defect.

 On  another  occasion  while  on  a
 visit,  we  found  that  there  is  some
 doubt  in  the  minds  of  the  Jawans  and
 also  officers.  Those  who  have  some
 land  are  apprehensive  that  by  the
 land  legislations  that  are  going  on  in
 the  different  parts  of  the  country,  they
 are  going  to  lose  their  land  because
 they  are  not  cultivating  it.  We  tried
 to  convince  them  that  that  is  not  the
 case,  but  they  were  very  much  appre-
 hensive.  That  apprehension  should
 be  removed  from  their  minds,  and
 Government  should  declare  their
 policy  so  fur  as  land  legislation  con-
 cerning  these  Army  personnel  is  con-
 cerned.

 There  are  other  matters,  but  I  read
 in  the  newspapers  that  Gen.  Thimayya
 is  trying  to  find  some  sort  of  solution
 for  them.  They  say  that  after  serving
 in  the  Army  for  seven  or  ten  years
 they  are  retired.  They  are  quite  fit
 at  that  stage  to  remain  in  the  Army,
 but  being  retired  and  thrown  out  of
 their  jobs,  they  become  helpless.  They
 have  got  their  family  members,  pro-
 blems  like  the  marriage  of  children
 ete.  That  is  another  complaint  from
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 the  side  of  the  Army.  How  far  that
 is  correct,  how  far  that  is  a  iegitimate
 grievance,  has  to  be  considered  by
 the  Ministry.  I  want  to  say  that  the
 Army  morale  should  not  be  affected
 in  any  way.  There  should  not  be  any
 doubt  in  their  minds  about  their
 future  career.  If  there  are  any  such
 doubts,  they  have  to  be  removed  by
 Gevising  some  means.

 Then  I  come  to  the  eastern  frontier
 so  far  as  communications  are  concern-
 ed.  During  the  Second  World  War
 we  had  the  experience  that  though
 there  were  three  railway  lines  as  also
 road  communication  facilities,  Bengal
 had  to  suffer  a  food  famine  because
 mulitary  transport  was  given  the  first
 Priority,  and  because  of  that  even
 food  could  not  be  moved  from  one
 State  ९०  another.  What  is  the  posi-
 tion  after  the  partition  of  Bengal?
 There  is  only  a  small  connecting  line
 between  the  eastern  frontier,  I  mean
 Assam,  and  the  rest  of  India,  and  only
 a  sick  and  lean  metre  gauge  line  con-
 nects  the  eastern  part  with  the  rest  of
 India.  Even  that  ra:lway  is  not  suffi-
 cient  to  move  the  ordinary  _  traffic.
 Supposing  some  emergency  arises,
 what  will  the  Defence  Ministry  do?
 It  is  not  their  subject  proper,  but  I
 sill  bring  it  to  their  notice  so  that
 they  may  try  to  influence  the  Rail-
 way  Ministry  to  see  that  the  eastern
 frontier  communications  are  stren-
 gthened.

 In  that  connection,  I  would  like  to
 say  that  so  far  as  West  Bengal,  Assam
 and  the  Union  Territories  on  the  eas-
 tern  side  are  concerned,  they  are
 placed  in  a  very  bad  predicament.
 Not  only  on  the  outer  frontier  there
 are  three  or  four  foreign  States  but
 even  within  there  is  East  Pakistan
 with  which  we  are  not  yet  in  friendly
 terms.  I  think  the  Defence  Minis-
 try  should  see  that  in  case  of  any
 emergency  they  are  not  placed  in  a
 hopeless  state  or  condition.  Assam  is
 a  vast  tract  of  land.  ‘There  are  the
 frontier  tracts  also.  So  there  should
 be  some  strong  army  installations  in
 that  part  of  the  country.  Recruit-
 ment  ta  both  the  Army  and  Air  शदत्फ्त
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 should  be  done  from  that  side,  because
 the  people  there  know  the  terrain
 quite  well.  My  submission  is  that
 the  defence  of  the  eastern  frontier
 should  not  be  neglected;  it  should  be
 strengthened  as  far  as  possible  within
 the  means  at  our  command.

 Shri  D.  8.  Raju  (Rajahmundry):
 I  thank  you  very  much  for  giving  me
 this  chance  of  making  a  few  wbser-
 vations  on  the  Demands  for  Grants
 of  the  Ministry  of  Defence,

 Many  hon.  Members  have  spoken
 at  length  on  various  aspects  of  the
 problems  of  defence,  and  some  of  them
 have  very  vehemently  put  forward
 their  arguments.  Some  of  them  have
 pointed  out  some  mistakes  of
 commission  and  omission  by  the
 Ministry.  Some  have  gone  into  the
 wider  strategy  of  war.  As  I  listened
 to  the  speeches,  I  became  somewhat
 nervous  because  I  thought  that  the
 ABC  of  war  strategy  or  the  science  of
 war  was  secrecy,  because  whatever  we
 speak  in  this  Parliament  will  be
 broadcast  all  over  the  world.  Of
 course,  this  is  a  democratic  Parlia-
 ment:  we  are  entitled  to  speak  and
 express  our  views.  But  when  it  is  a
 question  of  the  defence  of  the  coun-
 try,  I  would  rather  restrain  mvself
 and  be  cautious  in  saying  things  which
 might  give  out  our  weaknesses  to
 people  or  to  countries  whom  we  do
 not  like  those  things  to  reach.

 Some  hon.  Members  have  made  out
 a  few  points.  They  are  of  minor  details
 which  I  should  think  should  be  left
 to  the  Army.  These  are  points  which,
 if  discussed  here  in  detail,  might
 adversely  affect  the  discipline  and
 administration  of  the  Army.  After
 all.  the  discipline  of  the  Army  is  the
 primary  concern  of  the  Army  Com-
 mands.  The  Commander  ought  to
 know  his  junior  officers  and  other
 ranks.  It  is  up  to  him  to  see  and
 maintain  the  morale  of  the  Army.  It
 is  up  to  him  to  see  and  make  them
 comfortable  and  meet  all  their
 requirements.  And  if  anything  goes
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 wrong,  he  takes  responsibility.  But  if
 Government  or  Parliament  or  the
 people  at  large  go  on  interfering  in
 the  internal  administration  of  the
 Army,  things  become  complicated.  At
 any  time,  if  things  go  wrong,  the
 Commander  or  the  Chief  might  turn
 round  and  say  ‘It  is  because  you
 interfered  in  our  internal  administra-
 tion  that  I  have  not  been  able  to  pro-
 perly  administer  the  Army’.  So  now
 when  things  are  going  on  well,  it  is  up
 to  us  to  see  that  nothing  is  done  which
 will  in  any  way  interfere  with  the
 organisation  and  administration  of  the
 Army.  Some  hon.  Members  have
 demanded  a  big  navy.  But,  I  would
 ike  48  gaint  cut  te  the  hen,  Membere
 that  it  takes  at  least  3  years  to  build
 a  battleship.  And,  by  the  end  of  3
 years  many  things  would  have
 happened.  Perhaps,  the  whole  world
 would  have  collapsed  by  that  time.
 So  we  must  have  a  realistic  apprecia-
 tion  of  the  world  situation.

 37  hrs.

 Fighting  a  battle  in  the  modern
 context  of  things  is  not  very  easy.  It
 is  a  very  complicated  affair.  Great
 soldiers  have  said  that  victory  in  a
 battle  is  not  due  mainly  to  the
 material  resources  or  war  machines.
 They  say  that  no  nation  has  survived
 by  purely  material  resources.  Of
 course,  we  need  armament;  we  need
 equipment;  we  need  aeroplanes  and
 all  the  modern  armaments  to  fight
 modern  wars.  But  there  are  other
 things  besides  these  For  instance,
 strategy  is  very  important;  the  morale
 of  the  troops  is  very  important;  and,
 in  modern  wars,  the  home  front  is
 equally  important.

 Nowadays  we  cannot  separate  the
 soldier  from  the  civilian.  To  maintain
 one  soldier  in  the  front  requires  the
 work  of  at  least  20  civilians  behind.
 People  employed  in  the  industries,
 people  employed  in  the  factories,
 people  employed  in  agriculture  have,
 all  got  to  support  the  soldier  in  the
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 front  so  much  so  that  it  is  a  total
 war.  a  total  mobilisation.  Such  being
 the  condition,  we  must  have  a  realis-
 tic  appreciation  of  the  needs  of  a
 modern  war.

 One  thing  about  the  Demands  for
 Grants.  I  was  surprised—and  rather
 disappointed—to  note  that  there  is  a
 drastic  cut  in  the  Demands  for  the
 year  1959-60.  It  is  expected  that
 they  are  going  to  reduce  the  Demands
 by  about  Rs.  30  crares.  But,  I  submit
 humbly  that  in  view  of  the  situation,
 in  view-of  the  unhappy  conditions,  in
 view  of  the  cold  war  that  is  existing
 all  over  the  world,  in  view  of  bila-
 teral  military  agreements  which  are
 being  entered  into  all  over  the  world,
 it  is  justifiable  to  reduce  the  Defence
 expenditure.

 t  have  got  the  greatest  respect  for
 our  Defence  services,  the  Army,  the
 Air  Force  and  the  Navy.  We  have
 got  to  look  to  their  comforts.  They
 are  not  so  vociferous  as  our  civilian
 vublic.  They  are  bound  by  an  iron
 discipline;  they  do  not  demand  any-
 thing.  That  is  all  the  more  reason
 why  we  should  anticipate  ‘their
 legitimate  demands  and  meet  them
 more  than  half  way.  After  all,  they
 have  done  a  good  job  of  work  since
 the  advent  of  independence.  In  fact,
 they  have  come  to  our  rescue  in  the
 Hyderabad  police  action;  they  solved
 it  very:  quickly  and  well  in  about  3
 days’  time.  They  are  keeping  peace
 in  the  frontier  of  Kashmir  and  NEFA.
 And,  besides  that,  whenever  there  is
 a  flood,  whenever  there  is  famine,
 they  come  to  our  rescue  and  help.
 Recently,  there  was  water  scarcity  in
 Delhi  and  they  dug  a  canal  in  2  or
 3  weeks’  time  in  the  Wazirabad  area.
 So,  in  so  many  ways  they  help  the
 civilian  population.

 One  thing  that  I  would  like  to
 .  mention  in  fhis  connection  is  tfils,

 the  expansion  of  the  ACC  and  the
 NCC.  That  is  a  very  welcome  step.  I
 think  there  is  very  good  response
 from  the  people  also.  I-firmly  believe

 '  that  every  bey  and  every  girl  from
 ;  the  schools  and  colleges  should  ‘go
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 through  this  programme  of  NCC  and
 ACC.  For  one  thing  it  is  very  impor-
 tant  in  the  sense  that  it  enables  our
 boys  and  girls  to  emotionally  and
 socially  integrate  themselves.  Young
 boys  from  different  social  classes,  sons
 of  the  rich  people  and  multi-million-
 aites,  if  there  are  any,  sons  of
 zamindars  and  peasants  and  labourers
 work  and  come  and  live  in  the  same
 tents  and  work  with  the  same  tools,
 eat  the  same  food.  It  is  a  wonderful
 chance  for  the  emotional  integration
 of  our  country.  That  is  why  I  say
 that  more  and  more  young  people
 should  be  encouraged  to  join  these
 cadet  corps  and  the  Ministry  should
 not  be  stringy  in  giving  them  financial
 assistance.  Of  course  we  are  _  still
 groping  in  the  dark  so  far  as  the
 world  situation  is  concerned.  Nobody
 except  a  prophet  can  foresee  what  is
 going  to  happen.  It  is  not  in  the
 realm  of  normal  men  to  foresee  and
 forecast.  Even  great  statesmen  have
 said  that  they  do  not  know;  they  are
 so  uncertain  about  the  future.  But
 there  is  the  lesson  of  history  for  us.
 When  two  great  powers  or  two
 despots  try  for  world  leadership  or
 world  hegemony,  be  it  in  the  economic
 field  or  political  field  or  religious  field,
 especially  when  they  are  backed  by
 a  mighty  military  machine,  there  was
 always  a  war.  That  was  the  lesson
 of  history.  It  was  true  thousands  of
 years  ago  and  it  is  still  true  today.
 I  am  not  asserting  that  there  is  going
 to  be  war.  But  the  possibility  is  still
 there  and  we  cannot  ignore.  There
 is  a  wise  Persian  proverb  which  says
 that  two  kings  cannot  live  in  a
 kingdom  where  ten  sepoys  can  live
 in  a  tent.  It  is  a  very  wise  saying.
 Whenever  people  compete,  whenever
 there  is  any  ambition,  whenever  there
 is  fight  for  world  hegemony,  the
 conflict  is  inevitable.  Unless  and
 until  we  change  our  ideas  and  until
 we  adopt  newer  methods  in  which  we
 firmly  believe—one  of  the  methods  is
 Panch  Sheela—there  is  no.  other
 alternative  for  peace  except  complete
 destruction.

 One  point  which  I  would  like  to
 emphasise  is  research.  Research  is
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 very  important  in  this  scientific  Era.
 Instruments,  techniques  and  strategy
 are  changing  every  day.  Instruments
 of  today  are  obsolete  the  next  day  or
 a  few  weeks  later.  We  must  be  cau-
 tious  in  designing  or  borrowing  or
 buying  machines  from  outside.  All  the
 same  we  must  keep  our  eyes  and  ears
 open.  We  must  get  as  much  know-
 ledge  as  possible  by  experiments  and
 we  must  spend  as  much  money  as
 possible  on  the  science  of  Defence.

 I  would  like  to  bring  one  more
 point  before  the  House  and  that  is
 about  the  INA.  Still  I  feel  that  sorne
 injustice  has  been  done  tc  the  INA
 men.  Thirteen  years  ago  when  the
 British  evacuated  India,  the  JNA
 soldiers  were  then  classified  into  three
 categories  of  whites,  grey  and  black.
 In  spite  of  the  fact  that  the  whites
 were  in  the  IVA  they  were  given  all
 the  facilities  and  they  were  reinstated
 in  the  army  whereas  the  black  and
 the  grey  people  were  treated  as  cri-
 minals  from  their  point  of  view  and
 they  were  rejected.  They  lost  their
 pensions.  Still  a  lot  of  money  is  due
 to  them.  But  when  a  nati.nal  Gov-
 ernment  has  come  into  existence,  this
 policy  should  not  have  been  pursued
 These  blacks  are  admittedly  patriots
 from  our  point  of  view  and  so  every
 encouragement  should  have  been
 given  to  this  category.

 I  hope,  Sir,  this  question  will  be
 reviewed  again  and  justice  will  be
 done  to  them.  After  all,  it  was  not
 an  easy  task  for  the  INA  people  to
 fight  in  a  foreign  country,  to  fight
 against  the  greatest  imperial  power.
 The  Army  which  was  once  beaten,

 Mr.  Hugh  Toye,  who  was  in  charge  uf
 the  INA  prisoners  at  the  time  of  trial
 has  given  his  own  version  He  has
 written  a  book  The  Springng  Tiger,
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 earnestly  request  the  hon.
 take  up  this  question  again
 the  needful  to  the  officers  and
 whom  some  arrears  are  due.

 He

 oft  बाला  साहेब  सांक  (खेड़):  उपा-
 ध्यक्ष  महोदय,  प्रतिरक्षा  मंत्रालय  की  बजट

 डिमाण्ड्स  पर  जो  आपने  मुझे  बोलने  का
 मौका  दिया  उसके  लिए  मै  प्रापको  धन्यवाद
 देता  हूं  ।

 शाज  का  युग  स्पूतनिक  भौर  विज्ञान  का

 युग  है।  श्ाज  दुर्भाग्य  का  विषय  यह  है  कि  विज्ञान
 का  प्रयोग  मानव  हत्या  के  लिए  हो  रहा  है  भौर

 एक  से  एक  संहारकारी  शस्त्र  शस्त्रों  का  निर्माण
 जोर  शोर  से  बल  रहा  है  भौर  एक  शीत  युद्ध
 का  सा  वातावरण  हमारे  थारों  ओर  संसार  में

 मालूम  पड़ता  है।  लेकिन  इसके  साथ  ही  यह
 बड़े  सन्तोष  का  विषय  है  कि  संसार  पर

 भगवान्‌  बुद्ध  के  शान्ति  सन्देश  भौर  पंचशील
 का  प्रभाव  पड़  रहा  है  ।  भारत  देश  भगवान्‌
 बुद्ध  का  देश  है  भौर  झाज  जबकि  संसार  में
 विभिन्न  गुट्टों  में  तनातनी  का  सा  वातावरण

 है  बह  संसार  को  शान्ति  और  पंचशील  का
 नारा  दे  रहा  है

 हमने  देखा  कि  हमारी  प्रतिरक्षा  पर
 सर्च  होने  वाली  पनराशि  है  उसमें  जो  २४
 करोड़  रुपये  की  कमी की  गई  है  वह  इसी  चीज़
 को  दृष्टि में  रखते  हुए  की  गई  है  कि  भारत जो
 झान्ति का  दूत  बन  कर  क्षड़ा  हो  रहा  है
 और  संसार  के  राष्ट्रों  को  जो  पंचवील  का
 नारा  दे  रहा है  वह  इस  शान्ति  की  थीसि  को
 झपने  वहां  झमल  में  ला  रहा  है  कि  नहीं  ।
 we  वर्ष  यह  व्यय  बढ़ा  कर  कुस  बजट  का
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 ३६  प्रतिशत  कर  दिया  गया  था  भब  यह
 बटती  भन्तर्दराष्ट्रीय  परिस्थिति  के  भ्मुकूल  है
 प्रथना  कहीं,  यह  बात  जरा  विभारणीय है  ।

 इस्मीकरण  पर  न्य  देश  जोर  दे  रहे  हैं  1

 जब  कीमतें  लगातार  बढ़  रही  हों  तब  LAKE
 ye  से  भी  १२  करोड़  रपये  प्रतिरक्षा  पर  कम
 खर्च  करना,  में  नहीं  समझता  कि  इस  ते

 बढ़  कर  शान्ति  प्रेम  का  शौर  क्या  उदाहरण

 हो  सकता है  !  मैं  इस  को  तो  जरूर  मानता हूं
 कि  यह  शान्ति  का  ज्योतक  है  लेकिन  इसके
 साथ  ही  मैं  प्रतिरक्षा  मंत्री  महोदय  भौर  उनके
 मन्त्रालय  का  ध्यान  अपने  देश  के  बार्डेस  की

 सुरक्षा  की  भोर  दिलाना  चाहता  हू  ।  हमें
 भारत  की  सरहदों  को  सुरक्षित  करने  के  लिये

 पूरी  व्यवस्था  धौर  सावधानी  बतंनी  चाहिये  t

 हमारे  पड़ौसी  देश  तिब्बत,  नैपाल,
 सिक्किम  झौर  लद्दाख  जो  कि  काइमीर  का

 एक  भाग  है  वहां  पर  बौद्ध धर्म  के  मानने  वाले
 लोग  ज्यादातर  आझाबाद  है  झौर  बौद्ध  धर्म  के
 साथ  झौर  दालाई  लामा  के  साथ  तिब्बत में
 क्या  बीती  यह  सब  झाप  जानते  हैं  भोर  इसी
 लिये  महू  बहुत  भावश्यक  हो  जाता  है  कि

 हम  अपने  बार्डस  को  पूरी  तरह  सुरक्षित
 रवते  की  पूरी  व्यवस्था  क्ले  |  भ्रव  तिब्बत
 के  दासाई  लामा बे  जो  यहा  भारत  में  झाकर
 शरण  लेने  का  निर्णय  बिया  है  तो  यह  हमारी
 शान्ति  के  तत्व  के  भनुकूल  ही  है  भौर  में
 समझता  हूं  कि  सभी  बौद्ध  भारत  सरकार

 को  इस  बात  के  लिये  धन्यवाद देंगे  कि  उन्होंने
 दालाई  लामा  को  अपने  यहा  शरण  देता  स्वीकार

 किया  भौर  यह  कोई  नई  बात  भी  नही  है  ।

 गड़बड़  के  समय  एक  देश  के  शासक  यदि
 कहीं  जाकर  क्षरण सें  तो  यह  कोई  नई  जात
 नहीं है  ।  तिब्बत के  भूतपूर्व  दलाई  लामा  को
 झाज  से  ४०  बर्ष  पहले  मारत  में  झाना  पड़ा
 था।  तब  वे  दाजिलिग में  धाकर  रहे  थे  ।  दूसरे
 महाबुद्ध  के  समय  इंबॉपिया  के  समरादू
 [लिसिलासी  को  लग्न  में  रहना  पड़ा  था  ।
 प्रफ़पानिस्तान  के  शाह  अमीर  अमानुल्ला
 पद आ्युत्त होने  के  बाद  यूरोप  में  रह ेथे  ।  वैपाल
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 के  मूतपूर्व  महाराणा  त्रिभुवन  जी  की  भारत

 भ्राना  पढ़ा  ।  सांस्कृतिक दृष्टि  से  तिब्बत  भारत
 का  भ्विद्धिप्त  भ्रंग  है  बौद्ध  धर्म  प्रधान  होने
 के  कारण  बौद्ध  चम  संस्थापक  भगवान्‌  बुद्
 भारत  के  थे  t  तिब्बत  के  बौद्ध  साहित्य  का

 सुरक्षित  रहना  नित्तान्त  ज़रूरी  है  ।  काइमीरी
 भाग  लद्ाल,  सिविकम,  नैपाल  शौर  तिव्यत
 में  बौद्ध  साहित्य  के  बहुमूल्य  खज़ाने  मरे  पड़े

 @  शौर  यह  सांस्कृतिक  साहित्यिक  खजाने

 सुरक्षित  रहने  चाहियें  ।

 झाहितेन्स  फ़ैक्टरीज्ञ के  आरे  में  ज़िनके
 कि  सम्बन्ध  में  मैंने  कटमोशन  दिये  थे  मै  यह
 निवेदन  करना  चाहता  हूं  कि  किरकी,  पूनां,
 देहु  रोड,  जबलपुर  में  जो  झाडिनेंस  फैक्टरी  है
 वहा  पर  दोडयूल्ड  ट्राइब्स,  बोडयूल्ड  कास्ट्स
 एण्ड  बैकवर्ड  क्लसेिद  को  स्टाफ  सथिस  में
 रिज़रवेशन  कम  मिला  हुआ  है  भौर  वहा
 पर  जो  कुशल  कामगर  होते  है  स्किल्ड  र्क्स

 होते  है  उनमें  बढ़ौती  करने  की  योजना  करनी

 चाहिये  ।  किरकी  फ़ैक्टरी  में  करीब  १०
 हजार  से  ज्यादा  शैडयूल्ड  कास्ट्स  वर्कर्स  है
 और  उसमें  बहुतेरे  बुद्धिज्म  में  कनवर्ट  हो  गये

 है  भौर  उनको  बढ़ती  की  सुविधा  नही  मिलती

 है  तो  वह  सुविधा  उनको  मिलनी  आहिये  ।

 मैंने  प्रतिरक्षा  मन्‍्त्रालय  की  रिपोर्ट
 PERCE  को  देखा हैं  जिसमें  वह  बतलाया

 गया  है  कि  हमारी  शभ्राडिनेस  फ्ैक्टरीज  मैं
 प्रोडक्शन  बढ़ा  है  ।  रिपोर्ट  में  बतलाया  गया

 है  कि  काम  में  बढ़ती  हुई  है  ।  भव  मेरा  सुझाव
 यह  है  कि  जो  कामगर  रिडकक्‍्यान  के  कारण

 बेकार हुए  है  उनको  इस  प्रोडेक्शन के  काम  में
 लगाया  जाय  तो  उनको  काम  भी  मसिल
 जायगा,  प्रोडक्शन  में  शौर  अद॒होत्री  होगी
 घौर  उनकी  इस  तरह  बेकारी  झौर  बेरोज-

 गारी  कौ  समस्या  की  हल  हो  जायगी  । मैं

 समझता  हूं  कि  प्रतिरक्षात्मक  उद्योगों  की
 स्थापला  करके  देश  कौ  बेकारी  चटाई  सा
 सकती  है  ।
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 [सी  बालासाहेग  सात के]
 रक्षा  भंडार  पग्पप्रैल-अक्तूबर,  १६४८  के

 पन्तर्यत  संभरण  तथा  निपटाम के  महानिदेशक
 हारा  बताया  गया  है  कि  ५.४३  करोड़
 रुपये  मूल्य  का  भंडार  समाप्स  किया  है  झौर
 ४,  ३६  करोड़  रुपये  मूल्य  का  भंडार  शेष  रहा
 है  ।  देहुरोड  डिपोज़  के  पास  मरम्मत
 ने  होने  वाली  गाड़ियां  वारटाइम  से  झभी  तक
 वैसे  ही  बेकार  पड़ी  हुई  हैं  भौर  जिसके  कि
 कारण  नुक़सान  हो  रहा  है  ।  ६€  वर्ष  बार
 ख़त्म  हुए  हो  गये  भौर  झब  मंत्रालय  को  हघर
 अवश्य  ध्यान  देता  चाहिये  भौर  उस  सामान  को
 बेचने  की  व्यवस्थी  करना  चाहिये  झौर  इस
 तरह  जो  नुकसान  हो  रहा  है  वह  न  होकर
 उस  सामान  को  बेच  डालने  से  कुछ  लाभ  ही
 होगा  t  इसके  बारे  में  झाडिट  रिपोर्ट
 १६४५८  पृष्ठ  २४-२५  के  लास्ट  पैराग्राफ  में

 दिया  गया  है  ।  इस  पर  भी  ध्यान  देना

 चाहिए  i

 डिफेंस  में  जो  थिड्यूल्ड  कास्ट  के  वर्कर

 हैं  उनमें  से  जो  बुद्धिस्ट  हो  गये  हैं  उनको
 वे  सुविधायें  नहींदीं  जाती  जो  कि  दूसरे
 शिड्यूल्ड  कास्ट  वालों  को  दी  जाती  हैं
 इस  बारे  में  उनकी  शिकायत  है  ।  उनकी

 यह  मांग  है  कि  उनको  भी  वे  सुविधायें  मिलती

 खाहिए  शौर  क्‍झगर  प्रावश्यकता  हो  तो  इसके
 लिए  संविधान  की  धारा  ३११  डिफेंस  सर्विसिज
 में  संशोधन  भी  करना  चाहिए  ।  इस  तरफ
 भी  सरकार  को  ध्यान  देना  चाहिए  ।

 झाज  गवर्ममेंट  की  यह  नीति  है  कि  देदा
 में  छूतछात  नहीं  रहनी  चाहिए  |  लेकिन

 झभी  यह  चीज़  बन्द  नहीं  हुई  है।  मैं  झ्ापको

 एक  उदाहरण  देना  चाहता  हूं  7  यहां  पालम
 में  एक  शिड्यूल्ड  कास्ट  वासुदेव  राव  डोमाजी

 मुन  काम  करता था  t  उसे  भ्रॉफ़िस में  रखी
 |. अ  मिट्टी की  सुराही  से  पानी पी  लिया  ।

 इस  पर  असिसटेंट  हैदक्सकं  ने  उसको
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 मारपीट  किया  |  यह  वाक्या  झपमस्त

 सन्‌  १६४५८ में  हुआ  था  यह  अदी बात नहीं बात  नहीं
 है  ।  मिलिटरी  में  तो  यह  छूतचात  नहीं
 रहनी  चाहिए  ।  हमारे  महात्मा  गांधी  भौर
 डा०  प्रम्बेडफर  का  यही  कहना  था  कि  यह

 चीज  छुतछात  समाजिक  समस्या  देश  से  जानी

 चाहिए  पर  यह  प्रमी  तक  बल  रही  है  I  हम
 कहते  हैं  कि  स  मानव  समान  हैं  लेकिन  फिर

 भो  यह  छुतछात  हमारे  यहां  चल  ग्होहै  है।  तो
 इस  समस्या  को  हल  करने  के  लिए  सरकार  को

 कार्रवाई करनी  चाहिए  |

 अब  मैं  मिलिटरी  के  स्ट्कचर  के  बारे  में

 भी  कुछ  ,  हन  चाहता  हूं।  भाप  बड़े  झोहदों पर
 लायक  प्रादमियों  को  रखते  हैं  यह  ठीक  है
 लेकिन  जिन  जवानों  ने  प्पने  जीवन  के  दस  बीस
 साल  मिल्िटरी  सरविस  में  बिताये  हैं  उनमें
 से  भी  कुछ  लोगों  को  झापकों  तरक्की  देकर
 अफसरों  की  जगह  पर  रखना  चाहिए  t  उनके
 बच्चों  के  लिए  झापको  सुविधायें  करनी  चाहिए
 तभी  जवान  की  अपने  काम  में  दिलचस्पी

 होगी  ।

 कुछ  जातियां  हमारे  देश  में  है  जो  कि
 परम्परागत  ढंग  से  मिलिटरी  में  भरती  होती
 था  रही  है  जैसे  महाराष्ट्र  में  शिवाजी  महाराज
 के  समय  से  मराठा  शौर  महार  है  और  दुयर
 सिख  लोग  हैं  ।  लेकिन  जो  और  पढ़े  लिखे  लोग

 है  वह  मिलिटरी  की  तरफ  कम  पाते  हैं  क्योंकि

 वह  देखते  हैं  कि  यहां  पगार  कम  मिलती  है
 और  डिसिप्लित  ज्यादा  रहता  है  ।  इसलिए
 मैं  चाहता  हूं  कि  मंत्री  महोदय  इस  तरफ
 भी  ध्यान  &  और  सैनिकों  की  पगार  ज्यादा

 बढ़ावें  ताकि  पढ़े  लिखे  लोग  भी  इधर  पायें

 हमारे  मिनिस्टर  साहब  का  ध्यान

 अन्तर्राष्ट्रीय  समस्याप्रों  की  झोर  बहुत  रहता

 है  1  मैं  चाहता  हूं  कि  बह  झपती  घरेलू
 समस्याओं  की  झोर  भी  ध्यास  दें  ।  यदि  वह
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 इधर  ध्यान  देंगे  तो  हमारी  सेना  की  दशा

 सुधर  जायेगी  ।  यह  मेरा  सुझाव  है  ।  यह
 ठीक  है  कि  हमें  किसी  आक्रमण  का  भय  नही
 है,  लेकिन  फिर  भी  बहुत  सीस  स्यायें  है
 जिनकी  तरफ  उनको  ध्यान  देना  चाहिए  t

 दूसरे,  मुझे  केंटोनमेंट  लेंडस  के  बारे
 में  एक  शिकायत  है।  मै  इस  सम्बन्ध  में  एक
 उदाहरण  देना  चाहता  हूं  a  पूना  में  बैकवर्ड
 बलासेज़  के  महार  पेंसनर  पंच  मोदीखाना
 को  सर्वे  नम्बर  ३६०/२८०१  के  भनुसार  ६५१
 रुपये  में  ६५६.२३  स्क्‍्वायर  फीट  केंटोनमेंट
 वेस्ट  लैंड  मंजूर  किया  गया  था  ए  स्कूल
 श्रौर  मंदिर  क ेलिए  ।  लकिन  दस  बरस  हो
 गये  भ्रमी  तक  डायरेक्टर  मिलिटरी  लैडस
 एंड  कैंटोमेट्स  डिफेंस  रेवेन्यू  की तरफ  से  उनको

 वह  जमीन  नहीं  मिली  है।  भ्रगर  इस  तरह
 दस  दस  बरस  एक  एक  काम  में  लगेगे  तो  कैसे
 काम  होगा  ।  इस  तरफ  भी  मैं  आपका  ध्यान
 दिलाना  चाहता  हूं  1

 दूसरे  गांव  भोसरी  ताल्लुका  हवेली,

 डिस्ट्रिक्ट  पूना  में  डिफेंस  ने  इनफीरियर

 सर्वेट्स  का  इनाम  लैड  एक्वायर  किया  है
 लेकिन  भ्रभी  तक  उनको  कम्पेनसेशन  नहीं  दिया
 गया  है।  इसी  तरह  कोंडवा  गांव,  ताल्लुक
 हवेली,  डिस्ट्रिक्ट  पुना  में  विलेज  सरवेंट्स  का

 इनाम  लेड  नेशनल  डिफेंस  एकेडमी  के  लिये

 एकवायर  किया  है।  उनको  भी  कम्पेनसेशन
 देना  चाहिए  ।  यह  चीज़  में  झ्ापके  सामने
 रखना  चाहता  हूं  ।

 खड़गवासला  की  डिफेंस  झ्कादमी  में
 जो  उम्र  केंडीडेट्स  क ेलिए  रखी  गयी  है  उसके
 कारण  छिड्यूल्ड  कास्ट  वालों  को  कठिनाई

 होती  है।  मेरा  सुझाव  है  कि  उनके  लिए
 यह  उम्र  बढ़ानी  चाहिए  -  इस  तरफ  भी  मै
 आपका  ध्यान  दिलाना  चाहता  हूं

 ware  में  झापसे  एक  बार  यह  फिर

 कहना  चाहता  हूं  कि  जो  महार  या  चमार

 बृद्िस्ट  हो  गये  हैं  उनको  मे  ही  सुबिधायें
 मिलनी  चाहिए  जो  कि  झम्य  शिड्मूल्ड  कास्ट
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 वालों  को  मिलती  हैं।  यदि  भ्रावश्यक  हो  तो
 इसके  लिए  संविधान  में  संशोधन  कर  दिया
 जाये  ।  यही  मुझे  शासन  के  सामने  रखना
 था।

 थो  वाजपेयो  :  (बलरामपुर  ):  उपाध्यक्ष

 महोदय,  रक्षा  मंत्रालय  के  अनुदानो  की  मांगों
 पर  विचार  करते  समय  श्राज  सुरक्षा  की  दृष्टि
 से  देश  के  स  सने  जो  भंयकर  संकट  खड़ा  हो
 गया  है  उस  पर  थोड़ा  सा  विचार  करना
 आवदयक  है  ।

 इस  बात  को  सभी  स्वीकार  करते  हैं
 कि  राष्ट्रीय  सुरक्षा  यह  हमारा  सर्वप्रथम
 कर्तव्य  होना  चाहिए  i  wax  हम  भ्रपनी
 सीमाझों  को  रक्षा  नहीं  कर  सकते,  विदेशी
 झाक्रणण  का  मुकावला  नहीं  कर  सकते,  तो
 फिर  हमारी  सम्पूर्ण  विकास  योजनायें  कोई
 प्रथ  नही  रखती  हैं।  और  इस  बात  से  इन्कार

 नहीं  किया  जा  सकता  कि  भारत  की  सुरक्षा
 के  लिए  झाज  एक  सकट  उत्पन्न  हुआ  है  ।

 ऐसा  मालूम  पडता  है  कि  जैसे  हमारे  देश  की
 चारों  ओर  से  घेरने  का  प्रयत्न  किया  जा  रहा
 है  ।  सीमा  के  दो  भोर  पाकिस्तान  उपस्थित

 है  जिसे  अमरीका  से  श्राधुनिकतम  दास्त्र  प्राप्त

 हो  रहे हैं  मौर  प्रमरीकी  नेताओरों  की  इस  घोषणा
 के  बावजूद  कि  वे  हथियार  भारत  के  विरुद्ध
 काम  में  नही  लाये  जायेंगे,  पाकिस्तान  के  नेता
 झौर  पाकिस्तान  के  सैनिक  तानाशाह  इस
 बात  के  अपने  इशदे  को  छुपाते  नहीं  हैं  कि  वे
 यदि  हथियार  प्राप्त  कर  रहे  हैं  तो  भारत  के
 विरुद्ध  प्राप्त  कर  रहे  हैं

 उधर  पुर्तगाल  बेठा  हुआ  है  गोभा  में  भधि-
 कार  जमा  कर  1  पाकिस्तान  का  ौर  पुरंगाल
 का  गठबन्धन  है  पुर्तगाल  क॑  साथ  पाकिस्तान
 का  जो  व्यापारिक  समझौता  हुभ्ना  है  उस  में
 गोभा  को  पुतेगाल  का  एक  झोवरसीज  प्राविस
 माना  गया  है  |  पुतेगाल  लाटो  का  मेम्बर

 है  ओर  पाकिस्तान  भी  सेनिक  गठबन्त्रतों
 में  शामिल  है  1  उधर  भुद्र  दक्षिण  में  माल-

 दीप  में  ब्रिटिश  अड्डा  g  i  यह  अड्डा  ब्रिटेन

 की  रक्षा  के  लिये  नहीं  हैं।  यदि  कोई  संकट
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 खड़ा  हुझा,  तो  मालढीप  भारत  को  सुरक्षा
 के  लिये  खतरा  बन  सकता  है  ।

 अभी  तिब्बत  भें  जो  चटनायें  हुई  है,
 उन  से  हमारी  उत्तरी  सीमा  भी  भ्रक्षित

 हो  गई  है  |  चीन  ौर  भारत  के  बीत  में
 तिध्यत  के  रूप  से  एक  बफर  राज्य  था  |  वह
 समाप्त हो  गया  भौर  {roo  मील  की  हमारी
 सीभा  चीन से  जा  कर  मिलती  है।  हम  मित्रता

 चाहते  है,  यह  बात  ठीक  है  |  हम  शान्ति-
 प्रिय  देश  हैं।  कसी  देश  के  विरुद्ध
 हमारे  झ्राक्रमणात्मक  इरादे  नहीं  हैं,  लेकिन

 हें  अएटी  ढुरशा  के  ड्ति  आएल्‍ड  रहना
 चाहिये  ।  पाकिस्तान  प्रति-दिन  सीमा  पर
 झाकमण  करता  है  i  हमारे  सुरक्षा  मत्री,
 जब  च्े  भाषण  देने  का  मौका  मिलता
 है,  कहते  है,  घोषणा  करते  हैं,  कि  झगर
 भारत  पर  (सी  ने  झाक्रमण  किया,  तो  सका

 मुँहवोड़  उत्तर  दिया  जायगा।  मेरा

 निवेदन है  कि  मारत  की  सीमा पर  तो  भाक्रमण
 हो  चुका  है।  काश्मीर  का  एक  तिहाई  हिस्सा,
 जोकि  वैधानिक  रूप  से  भारत  का  पंग  है,
 पाकिस्तान  के  कब्जे  थे  है  ।  तुकेरब्राम  में
 प्राहिस्‍तानी  चेता  जैठी  है  भौर  हमारे  अधान

 |

 मंत्री  जी  ने  कहा  कि  तुकेरग्राम  हमारा  है,
 |

 मगर  हम  लड़ेंगे  नहीं--क्यों  नहीं  चंगे  ?

 क्योंकि  उस  को  वापस  लेने  के  लिये  हम  को
 बड़ी  लड़ाई  करनी  पडेगी  ।  सवाल  यह  है
 कि  अगर  हम  पाकिस्तान  से  बड़ी  लड़ाई
 नही  करना  चाहते,  तो  कल  भगर  प्/किस्तान
 ने  भारत  के  ऊपर  भ्रचानक  हमला  कर  दिया
 तो  हमारी  स्थिति  क्या  होंगी  ?  भ्रभी  सक

 सुरक्षा  मंत्री  भे  इस  सम्बन्ध  सें  इस  सदन  को
 विश्वास  में  नहीं  लिया  कि  पाकिस्तान  की
 बढ़ती  हुई  सैनिक  शड़्ति  की  दृष्टि  से  हम  कहां
 पर  खड़े  हैं।  क्या  हम  किसी  प्राकस्मिक  हमले
 का  मुकाबला  कर  सकते  है  ?  दो  तोन  हफ्ते
 मैदान  में  टिक  सकते  हैं  ?  बाद  में  फिर

 धम्तर्राष्ट्रीय  हस्तक्षेप  हो,  हम  झपने  भौर
 मित्रों  को  मैदान  में  ले  जायें,  वह  बात  अलग
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 है,  परन्तु  प्रइन  यह  है  कि  पहले  यो  तोन  हफ्ते
 ष्पा  होगा  ।

 इस  के  साथ  इस  बात  का  ध्यान  रखने
 की  आाष॑इ्यकता  हैं  कि हमारे  देश  में  विदेशों
 के  जासूस  काम  कर  रहे  हैं  |  पाकिस्तानी

 जासूस  ऊंचे  ऊंचे  पदों  पर  विराजमान  हैं  ।
 अभी  दलाई  लामा  के  मारत  में  चातें  की

 खबर  जिस  तरह  से  पेकिय  पहुंच  गई,  वह
 भी  एक  चिस्ता  का  कारण  है।  क्‍या  हमारी
 इम्टेलिजेंस  सविस  बमज़बत  है  ?  गया  उस
 में  कोई  छिद्र  तो  नहीं  हैं  ?  उस  में  प्रवाछनीय
 व्यक्षितयों  ने  तो  प्रवेश  नहीं  किया,  जो  भ्रन्दर
 से  हमारे  देश  को  खोखला  बना  दें  (  कमी
 बाहर  से  प्राक़मण  हो  शौर  अन्दर  पंचमार्गी
 सक्तिय  हो  जायें,  यह  हमारी  सुरक्षा  के  केन्द्रो
 पर  हमला  करे,  तोड-फोड़  करे ?  उसे  समय

 भारत  की  क्या  स्थिति  होगी  |  इस  सम्बन्ध
 में  सुरक्षा  मंत्री  को  प्रकाश  डालना  चाहिये  q
 लेकिन  दस  संकट  का  मुकाबला  करने  के  लिये
 देश  को  जिस  ढंग  से  तैयार  करने  की  आव-
 इयकता  है,  वह  नहीं  किया  जा  रहा  है  ।
 उपाध्यक्ष  महोदय,  मेरा  निवेदन  है  कि  हमें
 राष्ट्र  का  सैनिकीफरण  करना  भाहिये---
 किसी  पर  शाकमण  के  लिये  नहीं,  अपने
 रक्षा  के  लिये  ।  प्रत्येक युकक  भौर  युवेति  को

 हमें  सैनिक  शिक्षा  देती  चाहिये  ।  उस  से

 झनुशासन  पैदा  होगा,  मिल  कर  काम  करने
 की  भाषना  जागेगी  शौर  संकट  के  समय
 भी  हम  उस  सेना  का--उस  शाक्ति  का
 उपयोग  कर  सकते  है  ।  प्रभी  विश्वविद्यालय
 से  निकलने  वाले  प्रेजुएट्स  को  सामाजिक
 सेवा  के  लिये  छः  महीने  के  लिये  गांवों  में
 भेजा  जाय,  इस  तरह  के  सुझाव  सामने  का

 रहे  हैं  -  मै  उन  का  विरोधी  नहीं  हूं,  मगर

 मेरा  निकेदत  है  कि  दस  फ्फ्ने  ओजुएटों  के
 लिये  सैनिक  शिक्षा  भ्निवार्य  करने  के  सम्बन्ध
 में  भी  गम्मौरता  के  साथ  विधार  करें  |

 इस  के  साथ  ही  हम  आस्त्रों  के  निर्माण

 की  दृष्टि  से  श्रात्म-मिर्मर  बनें,  इस  ात  की
 मी  प्रावश्यकता  है  i  ae  ठीक  है  कि  इस
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 सम्बन्ध  में  1.  रूस  से  था  प्मरीका  से  प्रति-
 मोधभिता  नहीं  कर  सकते  ।  हम  एटम  बस  या
 द्ाइड्रोजन  बम  नहीं  बना  सकते  हैं,  लेकिन
 जिन्हें  ट्रैडीशन  बैपन्स  कहा  जाता  है,  जो
 परम्परा  से  चले  झाने  वाले  हथियार  हैं,
 उन  को  हम  अपने  देश  में  कितना  बनाते  हैं
 घौर  उन  के  लिये  विदेशों  का  कितना  मुह
 जोहते  हे,  इस  का  विचार  किया  जाना  चाहिये  |
 इस  सम्बन्ध  में  हमारी  जो  आ्रार्थिनेंस  फ़ैक्ट-
 रियां  है,  उन  में  उत्पादन  बढ़  रहा  है,  यह
 प्रसन्नता  की  बात  है--भौर  भी  बढ़ना  चाहिये,
 लेकिन  उसने  आडिनेंस  फ़ैक्टरियो  को  हम
 सिविलियन  काम  के  लिये  लगायें  भौर  सेना
 के  लिये  काम  मैं  आने  वाली  चीज्ो  के  लिये
 इम  विदेशों  पर  निर्मेर  रहें,  मैं  समझता  हु  कि
 बह  स्थिति  ठीक  नही  है  1  झाडिनेंस  फैक्टरियो ं*
 की  सारी  शक्ति  सेना  को  शास्त्रास्त्र  की  दृष्टि
 से  भात्म-निर्भर  बनाने  में  लगनी  चाहिये  ।  इस
 सबंध  में  में  यह  भी  निवेदन  करूगा  कि  सेना  को
 सिक्लियन  काम  के  लिये  उपयोग  करने  की

 जो  नीति  है,  उस  से  मे  सहमत  नहीं हू  भ्रमी एक
 प्रदन  हुआ  था  जिसमें  हमारे  उपमंत्री  महोदय
 ने  बताया  कि  भ्रम्बाला  में  सेना  ने  मकान  बनाए
 उसकी  बड़ी  प्रदांसा  की  गई  t  वह  काम  प्रशंस-
 नीय  हो  सकता  है  ।  उसकी  फिल्म्स  भी  बनाई
 गई  ।  लेकिन  उससे  पूछा  गया  कि  पठानकोट
 में  क्या  ऐसे  मकान  बनाए  जा रहे  हैं,  तो  उन्होंने
 कहा  कि  सुरक्षा  की  दृष्टि  से  यह  बताना  ठीक
 नहीं  है  शथगर  पठानकोट  के  बारे  में  बताना
 ठीक  नही  है,  तो  झम्बाला  के  बारे  में  इतना
 प्रचार  क्यों  किया  गया  t  यह  बात  भलग  है  ।
 अगर  सेनारंको  सिविलियन  काम  में  लगाया
 गया,  तो  उसके  झनुणासन  पर  प्रभाव  पड़ेगा  1
 सेना  का  काम  हूँ  देश  की  रक्षा  करना,सैनिक
 सिक्षण  प्राप्त  करना,उसमें  निरन्तर  लगे  रहना  ।
 हमारे  देश  में  जनवल  की  कमी  नहीं  है  t  मजदूर
 बढ़ी  संद्या  में  हैं  मकान  बनाने  के,  लिए  "हम
 उनका  उपयोग  कर  सकते  हैं।  हमने  रिपोर्ट

 में  देखा  कि  इस  बात  की  बड़ी  प्रशंसा  की  गई
 है  कि  दिल्ली  की  लस-  व्यवस्था  टूट  गई  भौर

 देना  के  दो  सौ  जान  लगा  दिए  गए  t  क्या
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 मे  दो  सौ  जबान  पु  लिस  से  नही  भसकते  थे  ?
 क्या  दिल्‍ली  में  कोई  स्वयंसेवक  सगठन  नहीं
 थे,  जिनकी  सेवायें  इस  बारे  में  ली  जा  सकती
 थीं?  सेना  को  लाने  )  प्रावर्यकता  क्या  थी  ?

 जमशेदपुर  में  से  मजदूरों  की  हड़ताल  को

 कुचलने  के  लिए  सेना  लाई  गई  ।  मै  हा  ञता

 हूं  कि  यह  प्रवृत्ति  ठीक  नहीं  है  ।  भारत  के
 चारों  तरफ  जब  सैनिक  तानाशाहियों  की
 स्थापना  हो  रही  है,  लोकतन्त्र  समाप्त  हो  रहा
 है,  तब  सेना  को  अधिकाधिक  सिविलियन
 काम  में  लाना  एक  ऐसी  प्रवृत्ति  का  श्रीगणेश
 करना  है,  जो  भागे  चल  कर  हमारे  लिये
 खतरनाक  साबित  हो  सफती  है  ।  मै  समझता

 हैं  कि  सेना  जनता  से  मिले,  इसमे  कोई  भापत्ति
 नही  है,  मगर  जनता  के  मन  में  यह  मावना
 पैदा  हो  कि  सिविलियन  इस्टीच्यूटदान्ज  काम

 नहीं  कर  सकती  भर  अगर  संकट  पैदा  होगा,
 तो  हमें  सेना  की  शोर  देखना  चाहिये,  मै  सम-
 झता  हूं  कि  इस  को  निरुत्साहित  करने  की
 झावदयकता  है  ।

 एक  बात  शौर,  अग्रेज  चले  गये  उन्होने
 साम्प्रदायिकता  के  आधार  पर  हमारी  सेना
 का  विभाजन  किया  था--सेनाश्रों  के  साम्प्र-
 दायिक  नाम  रखे  थे  1  हम  समझते  थे  कि
 झसाम्प्रदायिक  राज्य  की  स्थापना  के  बाद
 सेना  के  साम्प्रदायिक  नाम  समाप्त  कर  दिये
 जायेंगे---जाट  रेजिमेंट,  सिख  रेजिमेंट,  महार
 रेजिमेंट,  राजपूत  रेजिमेंट,  इस  तरह  का
 विभागीकरण  नहीं  होगा  ।  हमारी  सेना

 राष्ट्रीय  एकता  का  प्रतीक  होनी  चाहिए  भौर

 हृदय  की  भावनाओं  की  दृष्टि  से  उसमें  राष्ट्रीय
 एकता  है,  भी,  लेकिन  ये  ऊपर  के  नाम  देश
 में  कोई  स्वस्थ  राष्ट्रीया  की  भावना  क
 निर्माण  करने  में  सहायक  नहीं  हो  सकते  ।
 में  समझता  हूं  कि  इन  नामों  में  परिवर्तन
 करने  की  झावए्यकता  है  ।  देश  के  महापुरुषों
 के  नाम  पर  हम  इन  के  नाम  रख  सकते  हैं,
 जिन  से  साम्प्रदायिकता  प्रकट  मे  हो  शौर
 सेना  में  साम्प्रदायिकता  के  इस  जहर  की  प्रबेदा-.
 करने  की  किचित्‌  मात  भी  सम्भावना  न  र
 जाय  1 लेकिन इन इन  नामों  का  समर्थन  किये  +
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 जाता  है  1  कह  जाता  है  कि  ये  नाम  बहुत
 प्राचीन  काल  से  श्चल  रहे  है  ।  प्राचीन  काल  से

 हमारे  देश  की  गुलामी  भी  चल  रही  थी,  मगरे

 हमने  उसे  खत्म  कर  दिया  ।  प्राचीन  काल  से
 साम्प्रदाभिकता  भी  चल  रही  है,  जिसके  विरुद्ध
 हम  लड़  रह  है  झब  प्रगर  हम  चाहते  है  कि

 राष्ट्र  जीवन  ें  साम्प्रदायिकता  के  लिए
 कोई  स्थान  म  रहे,  तो  सेना  में  इस  प्रकार  के
 साम्प्रदायिक  नाम--कम्यूनल  नामेनक्लेबर

 नही  होने  चाहियें  ।  उनसे  हम  को  विदा  लेने
 की  श्रावद्यकता  है  ।

 उपाध्यक्ष  महोदय  मैने  भापसे  जासूसी
 के  बारे  में  कहा  ।  झब  स्थिति  ऐसी  हैं  कि  हमारी
 डिफेन्स  मिनिस्ट्री  की  एक  इन्टेलीजेस  सविस
 झलग  है  भौर  होम  मिनिस्ट्री  की  इन्टेलीजेंस
 सर्विस  अलग  है  श्रौर  हमारी  राज्य-सरकारें
 अपनी  अलग  इन्टेलीजेंस  सविस  रखती  है  ।
 4  यह  जानना  चाहता  हूं  कि  इन  तीनो  में
 को-प्राडिनिशन  कौन  करता  है--को-प्रार्डि-
 नेशन  है  या  नही  ।  अगर  को-झाडिनेशन  नही  हैं,
 तो  यह  बड़ी  चिन्ता  की  बात  है  भौर  भ्रावश्यकता
 इस  बात  की  है  कि  जितनी  भी  हमारी  गुप्तचर
 संस्थाये  है,  विदेशी  पच्रमागियों  के  कार्यों  पर  नज़र
 रखने  वाली  जितनी  संस्थायें  है,  उनमें
 समन्वय  होना  चाहिए।  जिस  से  वे

 पंचम,गियो  पर  नज़र  रख  सके  झौर
 संकट  के  समय  श्रपनी  सारी  शक्ति  इस  प्रकार
 के  जो  हमारे  रहस्य  हैं  उनको  प्रकट  होने  से
 रोक  सके  ।  झभी  इस  सम्बन्ध  मे  व्यवस्था
 ढीक  नही  है  t  मुझे  पता  है  कि  हमारे  प्रतिनिधि

 सुरक्षा  परिषद  में  काश्मीर  के  सवाल  के  ऊपर
 भाषण  कर  रहे  भें  भ्रर  वहा  पाकिस्तान  के
 प्रतिनिधि  ने  भाषण  दिया  कि  भारत  की
 सेना  जो  झांसी  में  मौजूद  है  वह  पाकिस्तान  की
 झोर  बढ़  रही  है  ।  यह  उनको  खबर  कंसे
 यी  ?  हमारी  सेता  पाकिस्तान  की  तरफ  नही
 बर  ही  थी  औरन  इस  बात  का  कोई  कारण

 ही  था  ।  लेकिन  हमारी  सेना  कवायद  पैरेड
 करते  समय  कुछ  पाकिस्तान  की  दिशा  में  जा

 रही बी  १५-२०  मील तक  |  छेकिन ऐसा  मालूम
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 होता  है  कि  गुप्तचरों  का  जाल  बिछा  ह्भा  है
 झौर  ऊंचे  ऊंचे  पदों  तक  थे  पहुंच  गये  हूँ  ।
 दलाये  लामा  की  खबर  जिस  तरह  से  प्रकट

 हुई  है  उससे  ऐसा  लगता  है  कि  हमारा  जो
 कोड  है  वहू  भी  सुरक्षित  नहीं  है  t  सीमा  से
 खबर  भेजी  गई  नई  दिल्‍ली  को  कि  दलाये  लामा
 भारत  में  भा  गये  हैं  मगर  बहू  खबर  नई  दिल्ली
 झाने  से  पहले  ही  पेकिंग  पहुंच  गई  ।  कैसे  पहुंच
 गई  ?  क्‍या  नई  दिल्‍ली  में  से  निकली  ?  प्रधान
 मत्री  कहते  हैं  नई  दिल्‍ली  में  से  नही  निकली  ।
 तो  क्‍या  सीमा  पर  से  इसका  रहस्योद्धाटन

 हुआ  ?  तीसरी  सम्भावना  वह  भी  है  कि  सीमा
 से  नई  दिल्‍ली  औने  के  बीच  में  जब  वह  ट्रास-
 मिटर  से  भेजी  जा  रही  थी  वो  उसे  इंटरसैप्ट
 कर  लिया  गया  भौर  प्गर  इटरसैप्ट  किया  गया

 तो  इसका  श्रर्थ  यह  है  कि  जो  हमारा  कोड  है

 वह  जिन  को  मालूम  नहो  होना  चाहिपे  उनको

 मालूम  है  1  उन्होंने  उसको  डो-कोडिफाई  कर
 लिया  t  war  स्थिति  ऐसो  नहीं  जैसे  कि  हमारे

 गह  मत्री  जी  ने  कहा  है  कि  यह  तो  बड़ा
 डिप्लोमेटिक  डेलिकंट  सवाल  है  श्र  इस
 सम्बन्ध  में  हम  स्थगन  प्रस्ताव  नहीं  ला  सकते

 है  उपाध्यक्ष  महोदय  इस  सम्बन्ध  में  स्थगन
 प्रस्ताव  रह  किया  जा  सकता  है  मगर  इस  खबर

 के  रहस्योदघाटन  से  हमारा  जो  इटेलिजेस
 डिपार्टमेंट  है  अर  हमार  जो  रहस्य  है  उनको

 बहू  रहस्य  के  रूप  में  नहीं  रख  सका  यह  बात

 जरूर  प्रकड  हो  गई  1  भार  इस
 स्टेट  सिक्‍योरिटी  को  आज  हम

 नहीं  रख  सकते  हैं  तो  संकट  के  समय  बया

 होगा  इसकी  चिन्ता  करते  हुए  दिल  दहलन
 लगता  है  1  मैं  कोई  आतंक  की  भावना  पैदा  नही
 करना  चाहा  और  मैं  समझा  हूं  कि  भ्रयर

 कोई  सं  हट  वैद  होगा  तो  सारा  देश  मिलकर

 उसका  मुकाबला  करेगा  ।  यहं  बात  अलग  है  कि

 मुठी  मर  लोग  विदेशियों  का  साथ  दें,  मगर

 सम्पूर्ण  देश  बाहरी  आक्रमण  का  सामना  करने

 के  लिए  एक  व्यक्ति  के  रूप  में  खड़ा  रहेगा  |

 लेकिन  भावश्यकता  इस  बात  की  है  कि

 हमारी  सुरक्षा  की  स्यवस्था  पक्की  होती,  चाहिये
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 अनेक  राज्य  सरकारों  की  सीमायें,  Demand
 No.  of  Cut  Motion

 दास्तान  की  सीमाधों  के  साथ  खगी.  हुई  z  I856,
 er

 1858,  1859,
 go और  थे  सरकारें  उन  सीमाझ्ों  की  रक्षा  नहीं  ye  tort,  1874,  2272  म

 थार  सकती  हैं  क्योंकि  उतके  पास  व्यक्ति  ‘18775  788
 7809

 1880,  पं
 1882),  18835,  18  ‘1885,  ‘1886,

 नहीं है,  पुलिस  नही  है,  धन  नहीं  है।  राजस्थान
 wep  =  7889

 1890,  7897
 की  सीमा  भसुरक्षित  पडी  है  भ्रावपयकता  9  reac  aeon  rage”
 इस  बात  की  है  कि  सीमाझो  की  रक्षा  का  प्रबन्ध

 7०  899

 केन्द्रीय  सरकार  को  लेना  चाहिये  शभ्गर  हम
 हि  =  मी biog  foreign

 firms  Pal manufacture  tn  mance वहां  सेना  नहीं  रख
 सकते  हैं  तो

 हम  एक  tories  and  other  mstallations  under
 eet  पुलिस  कास्टेबलरी  भरती  करे  केन्द्र  the  Minutry  of  Defence.

 की  भोर  से  जो  सीमा  की  रक्षा  करे  ।  इससे  देश
 में  एक  भात्मविध्वास  की  भाववा  पैदा  होगा  ।

 ema  Ue:
 Patnaik

 Dog  ‘to move:

 झाज  भ्रावरयकता  इस  बात  की  है  कि  सीमा
 हल

 the  demand  under  the

 पर  रहने  वाले  लोगो  में  भी  यह  विश्वास  पैदा  teed  eyed  os
 Retence,  (he  reo

 हो  कि  किसी  भी  झाक्रमण  का  हिम्मत  के  साथ
 ©  +  Recent  promotions  m  the  higher

 सफलतापूर्वक  मुकाबला  किया  जायेगा  officer  ranks  of  the  armed  forces  in-
 इस  वास्ते  जरूरत  इस  बात  की  है  कि  इस  voluing  supersession.
 सदन  को  विद्वास  में  लिया  जाये  कि  भारत  की  Shri  U  on  Patnaik:
 सुरक्षा  को  जो  नया  खतरा  पैदा  हो  गया  है

 i  Ree  ©  move:

 उसका  मुकाबला  करने  में  हम  बच्चे!  तक  समर्थ  “That  the  demand  under  the
 है  ।  देदा  की  जनता  में  मनोबल  जगाने  के  लिए,  head  ‘Ministry  of  Defence’  be  re-

 दिलाने
 ०  Fal

 इस  सदन  को  विश्वास  दिलाने  के  लिए  इस
 ueed

 by  Re
 4

 बात  की  सब  से  अभ्रधिक  भ्रावश्यकता  है  भौर  Polley  of  purchanen  of  dejence  व्वमक-
 में  चाहता  हु  कि  देश  का  और  सुरक्षा  मत्रालय  ment  in  foreign  countries
 का  ध्यान  इस  ओर  जाये  1

 Shri  ए  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 Mr  Deputy-Speaker:  The  following  head  ‘Ministry  of  Defence’  be  re-

 are  the  selected  cut  motions  relating  duced  by  Re.  ”
 0  the  Demands  under  the  Ministry
 af  Defence  which  will  be  treated  as  Organisation  of  the  Minutry  of  De-~
 having  been  moved  subject  fo  their  fence  and  of  the  Services  and
 being  otherwise  admissible:  tnter-services  organisations.

 Shri  U  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 निजता

 No.
 No.  of  Cut

 head  ‘Ministry  of  Defence’  be  re-
 duced  by  Re  a”

 r9i8  (Disapproval  of  Policy)
 7973  (Disapproval  of  Policy,  Enviaaged  reversion  to  the  Long  Ser-
 3974  (Disapproval  of  Policy  vice  System.
 ie  Supers  of  Policy

 é  8०.  it  %
 Shri  U.  C.  Patnaik:  I  beg  to  move:

 ‘SI4  £3  I  x

 0  ae  iach,  rtcb  tee
 “That  the  demand  under  the

 ‘SIO  I  Vonas'  ence’
 7875)  ‘1816,  ii,  ‘182  1850,  oa ad  by  mii  Def

 ve  re-

 ‘1851,  3852,  1853,  7850  185s,



 १०697  Demands

 Unsatisfactory  working  of  Ordnance
 Factories  and  Depots

 Seri  Balassheb  Salunke:  I  beg  to
 move:

 “That  the  demand  under  te
 head  ‘Ministry  of  Defence’  be  re-
 duced  Sy  Rs.  100.”

 Need  to  reform  the  organisational
 structure  of  Armed  Forces.

 Shri  Balasaheb  Salunke:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Recognition  of  Indian  Naval  Dock
 yard  Employees’  Union,  Bombay.

 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."

 Counting  of  total  service  prior  to  lst
 August,  949  for  seniority  and  con-
 firmation  in  the  case  of  ex-ETEs.

 Shri  8.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Working  of  hospitals  wm  Defence
 establishments.

 Shri  8.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."

 Functioning  of  Departmental  Promo-
 tion  Committees  in  Defence  estab-
 lishments.

 Shri  8S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 redusd@  by  Rs.  100."
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 Confirmation  of  won-industral  and
 industrial  employees  after  three
 geara  service  in  Defence  establish
 ments.

 Shri  s.  M.  Banerjee:  I  beg  to  meve:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Need  to  associate  workers’  representa-
 tive  in  Defence  Production  Board.

 Shri  8,  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Production  of  civilian  goods  in  orda-
 ance  factories.

 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Need  for  removal  of  discrimination
 between  the  industrial  and  क0ननक्ि
 dustrial  employees  in  Defence  ins-
 tallations.

 Shri  8.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."

 Non-functioning  of  works  committee
 and  negotiating  machinery  in  Air
 Force  for  the  civilian  employees.

 Shri  8.  का,  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Functioning  of  negotiating  machinery
 at  various  levels.

 Shri  8.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by.  Rs.  100."
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 Weed  for  construction  of  rendentul
 quarsere  for  non-industrial  and  in-
 dustrial  employees  in  Defence  est-
 ablishments.

 Shri  8.  M.  Banerjee:  I  beg  to  move
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  T00”

 Need  for  construction  of  residential
 quarters  for  other  ranks  in  the
 Army
 Shri  8.  M.  Banerjee:  I  beg  to  move

 “That  the  demand  under  the
 hea  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100”

 Need  for  expansion  of  ordnance  fac-
 tories

 Shri  8.  M.  Banerjee.  I  beg  to  move.
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs  100”

 Functioning  of  Defence  Production
 Board

 Shri  8.  M  Banerjee:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defeuce’  be
 reduced  by  Rs  700  7

 Need  for  co-ordination  between  Ordne
 ante  factones,  army  workshops,
 technical  development  establish-
 ments  and  ordnance  depots  in  the
 matter  of  production
 Shri  8  M.  Banerjee:  I  beg  to  move.

 “That  the  &emand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs  100"

 Purchase  of  Defence  stores  from  the
 UK

 Shri  8.  M.  Banerjee:  I  beg  to  move:
 “That  the  demand  under  the

 heal  ‘Mmustry  of  Defence’  be
 reduced  by  Rs  ३00"

 Purchase  of  ammunetion  from  abroad

 Shri  8S.  M.  Banerjee:  I  beg  to  move.

 “That  the  demand  under  the
 head  ~  ‘Ministry  of  Defence’  be

 for  Grants  20694

 High  expenses  for  traming  mn  Nation-
 al  Defence  Academy.
 Shri  Aurobindo  Ghosal:

 move.

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs  100”

 I  beg  to

 Workers’  participation  wn  the  manage-
 ment  of  the  Hindustan  A:rcraft  Ltd

 Shri  Aurobindo  Ghosal-  I  beg  to
 move

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs  700  7”

 Need  for  expansion  of  trasning  facsl-
 tres  an  the  Hindustan  A:rcraft  Ltd

 Shri  Aurobindo  Ghesal:  I  beg  te
 move

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs  100”

 Need  to  wncrease  the  total  emoluments
 of  workers  of  the  Hindustan  Ascraft
 Ltd

 Shri  Aurobindo  Ghosal-  I  beg  te
 move

 “That  the  demand  under  the
 head  ‘Mmustry  of  Defence’  be
 reduced  by  Rs  100”

 Need  for  a  better  research  section  ४६
 the  H&dustan  A:rcraft  Ltd.

 Shri  Aurobindo  Ghosal:  I  beg  te
 move

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs  100”

 Need  for  ailocation  of  some  amount
 for  expenses  on  expernments  m
 Hindustan  Asrcraft  Ltd

 Shri  Aurobinde  Ghosal.  I  beg  to
 move

 “That  the  demand  under  the
 head  ‘“Minstry  of  Defence’  be
 reduced  by  Rs.  100”
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 Need  to  give  incentives  to  the  innova-
 tors  of  improved  designs,  parts  or
 machineries  in  defence  factories.

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  ‘the
 head  ‘Ministry  of  Defence’  he
 reduced  by  Rs.  100.”

 Improvement  in  the  works  of  Bharat
 Electronics  Ltd.

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Need  to  utilise  huge  space  lying  un-
 occupied  under  the  control  of
 Bharat  Electronics  Ltd.
 Shri  Aurobinde  Ghosal:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."

 Production  of  civilian  goods  in  Ord-
 nance  factories.

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 -
 High  percentage  of  sdle  machineries

 in  Ordnance  factories.

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Failure  to  evolve  an  integrated  def-
 ence  policy,

 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Re.  100."
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 Failure  to  provide  our  forces  with
 adequate  equipment  calculated  to
 ensure  effective  defence.

 Shri  U.  C.  Patnaik:  I  beg  to  move:.

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Ks.  100."

 Need  to  provide  adequate  reserves
 and  auxiliaries  for  the  three  services.

 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Neeg  to  provide  necessary  amenites
 to  the  services  personnel.

 Shri  U.  0.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Undesirabihty  of  compulsory  deduc-
 tsons  from  salarmes  of  seru.ces  per-
 sonnel  towardg  their  Unit  funds

 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs  100.”

 Failure  to  rateonalise  the  Junior  Com-
 missioned  Officers  cadre  by  absorb-
 mg  suitable  J.C.Os.  as  regular  com-
 mussioned  officers.

 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs  100.”

 Need  to  wmrprove  the  condstions  of
 service  of  civilians  employed  in  the
 defence  services  and  installations

 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  I00.”
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 Failure  to  integrate  the  recruitment,
 engineering,  educational,  medical,
 intelligence,  legal  and  research
 branches  of  the  three  services.

 Shri  U.  C.  Patnaik:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence  be
 reduced  by  Rs.  100.”

 Failure  to  provide  adequate  educa-
 tional  and  training  facilities  to  ser-
 vice-men  to  enable  them  to  be  re-
 settled  in  civil  life  after  military
 service.

 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  ke
 reduced  by  Rs  100.”

 Faslure  to  provide  free  educational
 facilities  for  the  children  of  services
 personnel,
 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  “Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Need  for  providing  residential  accom-
 modation  for  the  married  personnel
 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Need  to  integrate  various  official  and
 non-official  agencies  of  ex-service-
 men  and  to  co-ordinate  their  efforts
 with  civilian  organisations  for  re-
 cruitment,  employment  and  re-
 settlement  of  military  personnel.
 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  400.7

 Need  to  provide  necessary  funds  and
 other  facilities  to  the  ISSA  Board
 and  United  Services  Institution.
 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  tnder  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”
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 Failure  to  encourage  original  and
 useful  suggestions  made  by  service
 personnel  for  increasing  the  effici-
 ency  and  for  effecting  economy.

 Shri  U.  C.  Patnaik:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Failure  to  give  necessary  facilities  to
 the  Defence  Research  and  Dévelop-
 ment  Organisation,

 Shri  U.  C.  Patnaik:  I  beg  to  move.
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  $

 failure  to  revise  the  peace-time
 auties  of  the  Military  Engineer  Ser-
 vices  and  the  Engineer  Corps.

 Shri  U.  C.  Patnaik:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."

 Gross  lapses  in  the  disposal  of  Ordn-
 ance  stores.

 Shri  U.  C.  Patnaik:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Failure  to  expand  the  Territorial
 Forces  to  satisfy  the  aspirations  of
 patriotic  civilians  to  be  associated
 with  national  defence.

 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That
 Bias

 demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Failure  to  evolve  a  co-ordinated  and
 integrated  scheme  for  training  the
 youth  of  the  country.
 Shri  U.  0.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 veduced  by  Rs.  100.”
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 Failure  to  co-operate  with  the  Home
 Guards,  Village  Guards,  Volunteer
 Forces,  National  Discipline  Scheme,
 Scoute  Organisation,  Rifle  Organi-
 sation  etc.  and  thus  help  the  mobdili-
 sation  ang  training  of  potential  re-
 serves.

 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."

 Failure  to  reorient  the  organisation
 and  training  of  the  Lok  Sahayak
 Sena  to  ensure  adequate  border  de-
 fence  and  to  accelerate  Service  Or-
 ganisations  in  Community  Project
 areas,

 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Wastage  of  machinery  parts  at  Delhi
 Central  Stores  by  delay  che  disposal.

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."

 Wastage  of  trucks  and  military  vehi-
 cles  by  keeping  them  in  open  place.

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Absence  of  physical  verification  of
 motor  vehicle  parts  stored  in  the
 Central  Stores,  Dethi.

 Shri  Aurobindo  Ghosal:
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Ra.  100."

 Need  of  reducing  large  number  of
 grades  ang  scales  of  the  employees
 of  the  Ordnance  factories

 I  beg  to
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 Shri  Aurebindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."

 Expansion  of  training  echeme  in  the
 Proto-type  Machine  Toote  Factory
 at  Ambarnath.
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”"

 Salaries  of  the  skilled  workmen  in  the
 Proto-type  Machine  Tools  Factory
 at  Ambarnath,
 Shri  Aurobindo  Ghoaal:

 move:
 .

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 Need  for  improvement  m  the  wage
 structure  of  Hindustan  Machine
 Tools  Factory  employees
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”

 High  charges  for  training  of  का शान

 I  beg  to

 I  beg  to

 tees  m  the  Hindustan  Machine
 Tools  Factory
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be  re-
 duced  by  Rs.  100.”

 Need  for  increasing  the  strength  of
 N.CC.

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effective—
 Army’  be  reduced  by  Rs.  400.7

 Need  for  proper  and  regular  training
 +  in  N.CC.

 Shri  Aurobindo  Ghossl:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effec-
 tive--Army’  be  reduced  by
 Rs.  100."
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 Need  for  wcreasing  the  strength  of
 Terrtorial  Army

 Shri  Aurobindo  Gheseal:  I  beg  to
 move

 “That  the  demand  under  the
 hesd  Defence  Services,  Effective—
 Army’  be  reduced  by  Re  100"

 Liberalssation  m  recruitment  pokey
 of  naval  cadets

 Shri  Aurobindo  Ghosal:  I  beg  to
 move

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effective—
 Navy’  be  reduced  by  Rs  100”
 Mr.  Deputy-Speaker:  These  cut

 motions  are  now  before  the  House

 Shri  Manabendra  Shah  (Tehri
 Garhwal)  I  have  heard  Shri  U  C
 Patnaik  speaking  about  the  economy
 that  35  being  shown  as  a  camouflage
 by  him  and  at  the  same  time,  he
 said  that  we  should  have  had  more
 money  for  nuclear  weapons.  etc
 While  I  agree  with  him  that  there
 has  been  economy,  yet  I  would  not
 call  3  a  camouflage,  |  would  really
 call  it  an  unreal  economy  because
 the  economy  has  been  effected  on
 such  items  as  we  do  not  require  8S»
 there  ३33  really  no  economy  The  thing
 has  not  been  budgeted  for,  because

 t  has  not  been  required  Therefore,
 it  88  really  not  an  economy

 As  regards  the  nuclear  warfare  etc
 which  he  mentioned,  that  is  a  debat-
 able  point,  and  I  would  not  hke  to
 go  into  the  details,  but  what  I  do
 feel  is  that  something  has  to  be  done
 about  modern  weapons,  and  the  only
 modern  weapon  which  really  1s  of
 importance  to  us  would  be  the  light-
 weight  automatic  rifles,  about  which
 I  hope  the  hon  Minister  will  say
 something  That  is  a  thing  which  is
 really  required,  that  is  a  thing  which
 cain  be  made  quickly,  and  I  thnk  it
 can  go  under  production  probably
 immediately  But  the  nuclear  thing
 «te  would  be  a  long  drawn  out  pro-
 gramme  which  may  bé  too  late  by
 the  time  we  start  manufacturing  them

 In  this  respect,  I  would  also  hke
 to  mention  that  avart  from  giving 33  Lsp_o
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 grants  for  light-weight  automatic
 rifles  there  could  be  some  economy
 effected  in  other  branches  of  the
 Defence  Ministry,  but  I  would  hke
 to  make  it  clear  that  whatever
 economy  78  effected  should  be  plough-
 ed  back  into  the  Defence  Ministry,  it
 should  not  go  770  the  exchequers  of
 the  Finance  Munustry,  but  it  should
 be  reploughed  Such  items  are  pro-
 bably  many,  but  I  shall  only  take  a
 few  of  them

 While  going  through  the  Defence
 Munistry’s  estimates,  one  finds  that
 the  Army  spends  Rs  83  lakhs  a  year
 only  on  conservancy  charges,  Rs  ‘32h
 lakhs  on  telephones  and  trunk  calls,
 Rs  i  24  crores  on  travelling  and  out-
 station  charges,  and  Rs  68  lakhs  on
 furniture  Likewise,  I  am  sure,  if
 necessary  gearing  up  is  done,  consider.
 able  economy  can  be  effected  in  supply
 and  transport,  which  consumes
 Rs  43  4  crores,  and  in  stores  and
 equipment  which  take  up  Rs  02  97
 crores  Over  and  above  that,  there
 are  about  five  lakhs  of  items  which
 the  ordnance  factories  make  Pro-
 bably,  there  also,  some  sort  of  economy
 can  be  effected  In  the  MES  also
 there  can  be  economy

 In  this  connection,  I  would  hke  to
 refer  to  the  report  of  the  Estimates
 Committee  which  would  indicate  that
 there  may  be  some  sort  of  economy
 I  think  I  cannot  find  :t,  so  I  will  leave
 it  for  the  time  beimg,  rather  than
 waste  time

 I  would  also  hke  to  refer  to  the
 Report  of  the  Ministry  to  which  Shri
 Bhakt  Darshan  also  referred  In  it
 there  have  been  shown  economies
 which  are  really  not  economies,—
 these  are  on  the  last  page—because
 they  say  that  economy  has  been  done  on
 items  like  the  postponement  of  certain
 Projects,  not  filling  up  certain  posts
 ete  If  a  project  has  been  postponed,
 it  does  not  mean  it  is  economy  It
 will  be  taken  up  some  other  time,  3६
 is  not  real  economy  Therefore,  what
 T  wanted  to  drive  at  was  that  we  must
 get  a  little  more  grant  from  the
 Centre  for  Defence,  and  we  must  have
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 4  little  thore  economy  in  other  spheres
 of  defence  so  that  all  those  funds
 could  be  ploughed  back  into  defence
 for  better  development  of  the  forces.

 ह... ह  Raghunath  Singh  mentioned
 about  the  axpenditure  being  not  on
 the  high  side,  but  he  did  not  mention
 another  aspect  which  is  also  import
 ant,  that  out  of  the  total  Defence
 Budget  we  spend  a  per  cent  on
 establishment  alone,  and  out  of  that
 one-third  goes  towards  the  civilian
 establishment.  I  have  been  told  by
 some  of  the  Opposition  Members  that
 the  Government  is  contemplating
 increase  in  the  services,  an  increase
 probably  in  the  age-group  of  work.
 So,  there  is  a  chance  Yhnat  we  wil)  not
 be  able  to  recruit  people  to  the  extent
 we  have  been  doing  before,  because  if
 the  age-group  is  increased,  it  naturally
 has  repercussions  on  recruitment.
 Therefore,  we  have  to  look  into  not
 only  those  people  who  will  not  be
 recruited,  but  we  must  also  look  into
 those  ex-servicemen  who  have  already
 retired  but  are  frustrated  because  they
 have  got  no  employment.

 In  this  respect,  I  would  again  like
 to  go  back  to  my  patent  grievance
 against  the  Lok  Sahayak  Sena.  I  feel
 they  are  doing  no  useful  work.  Today
 it  has  also  been  mentioned  by  some
 that  we  have  Tibet  on  the  border,  the
 Lhasa  affair  etc.  So,  keeping  all  this
 in  view,  I  would  like  to  change  the
 Lok  Sahayak  Sena  into  a  pioneer
 auxiliary  corps.  The  purpose  of  my
 advising  this  is  that  we  should,  the
 Army  should,  prepare  a  scheme  by
 which  people  can  do  some  work  in
 the  Plan  field.  The  Lok  Sahayak  Sena
 primarily  imparts  not  only  military
 training,  but  also  train  them  on  some
 Plan  schemes,  and  therefore  if  we
 can  create  a  labour  force  under  the
 military,  we  will  be  not  only  giving
 them  military  training,  we  will  be
 making  them  do  concrete  work  for
 the  Pian.  The  Lok  Sahayak  Sena  is
 now  only  theoretical,  and  we  should
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 programmes  which  have  not  been
 given  that  priority  which  should  have
 been  given  to  them.

 I  would  also  like  to  mention  some-

 are  concerned,  the  secrecy  has  been
 more  exaggerated  than  anything.  I
 would  in  this  connection  refer  to  the
 way  the  U.K.  Government  prepare
 their  reports  etc,  for  their  Parliament.
 Tn  those  things,  they  give  more  details
 than  our  Government  give  us.  We
 find  that  there  they  give  details  of
 manpower  and  other  details  while
 here  we  are  not  given  even  the
 details  of  manpower.  We  can  really
 find  out  details  of  manpower  if  we
 start  working  the  calculations  but  that
 takes  a  little  longer  time,  So  why
 not  give  these  details  of  manpower  or
 any  other  information  just  Like  the

 of  planning,  the



 30705  Demands  CHAITRA  78,  88]  (SAKA)  for  Grants  10706

 important  and  which  affects  the  ser-  fine  nose  for  scandals.  I  wish  I  had’.
 vices,  because  it  is  about  the  married  But,  unfortunately  I  do  not  have  it.
 quarters,  There  are  two  or  three  But,  2  would  submit  wery  respect-
 items  ‘which  I  could  refer  to.  Applica-  fully  that  when  we  are  going  to  look
 tion  was  made  years  back.  They  got  at  the  Demands  for  Grants  of  the
 the  funds  a  little  later.  But  for  about  Defence  Ministry,  we  must  balance
 a  couple  of  years  they  have  not  con-  what  has  been  done  and  what  has
 structed  those  buildings.  If  this  is  been  done  well  against  what  has  gone.
 the  sort  of  priority  that  ig  being  given,  wrong  or  what  has  not  proved  to  be
 I  cannot  understand  why  the  Defence  in  the  right  direction.  If  one  does.
 Minister  should  make  so  much  hull-  that,  if  one  balances  what  has  been
 abaioo  about  the  Ambala  programme,  done  against  where  things  have  gone
 allowing  at  the  same  time  things  to  wrong,  |  would  say  that  the  Defence
 be  delayed  in  respect  of  those  items  Ministry  under  the  able  leadership  of
 which  the  Government  have  already  the  Defence  Minister  Mr.  Krishna
 sanctioned.  Menon  and  his  abic  lieutenants,  have

 Shri  D.  0.  Sharma:  To  say  that  I  done  as  well  as  any  other  Ministry  of

 have  all  the  time  felt  happy  while  our  great  country.

 listening  to  the  discussion  today  will
 I  judge  these  Demands  only  by  one’ not  be  to  state  something  that  is  true.  2

 Sterion I  have  felt  occasionally  very  unhappy  yardstick  and  by  one  criterion.  And,
 and  that  especially  for  two  reasons.  it  is  this.  Of  course,  the  strategy  of
 In  the  first  place,  I  have  found  that  the  world  today  38  the  strategy  of

 i  having  some  kmd  of  deterrent. some  hon  Members  in  this  House
 P have  tried  to  introduce  a  kind  of  cadre  eople  talk  in  terms  of  nuclear  deter-

 warfare  so  far  as  our  Defence  organi-  rent;  they  talk  in  terms  of  other  kinds
 sation  38  concerned—some  officers  have  of  deterrents.  People  are  now  trying
 been  promoted,  some  have  not  been  to  talk  in  terms  of  outer  space  deter-
 promoted,  some  officegs  have  been  rents  Of  course,  we  are  not  80  rich
 superseded,  some  have  not  been  super-  or  prosperous  as  to  talk  in  terms  of
 seded.  They  have  referred  to  such  deterrents,  although  the  strategy  of
 things.  I  want  to  say  that  this  kind  of  the  world  is  moving  very  very  fast,.
 note  struck  on  the  floor  of  this  House  if  I  can  say  so,  at  sputnik  speed  in
 does  not  lead  to  that  unity  of  Defence  tnat  direction.  But,  we  have  also  to
 forces,  to  that  psychological  integra-  apply  some  sort  of  deterrent.
 tion  of  Defence  forces  which  is  needed
 for  the  defence  of  our  country.  At  the  T  do  not  talk  in  terms  of  offence;  but
 same  time,  there  are  some  persons  even  when  our  forces  are  essentially
 who  have  tried  to  plead  the  cause  of  defensive,  we  have  to  talk  in  terms
 jawans  at  the  expense  of  officers.  of  deterrent  and  I  will  apply  that  when
 Now,  all  my  life,  I  have  never  been  I  say  that  we  are  to  build  up  the
 an  officer.  I  have  been  a  teacher.  Defence  potential  in  this  country.  So,
 Here  also  +  am  a  Member  and,  there-  I  ask  myself  the  question:  Are  we
 fore,  my  sympathies  are  always  with  augmenting  the  Defence  potential
 the  jawans.  But,  I  would  not  like  that  of  this  country  or  not?
 such  artificial  divisions,  such  caste-
 like  divisions  should  be  created  so  This  is,  perhaps,  the  eighth  year
 far  as  our  Defence  forces  are  con-  that  I  am  taking  part  in  the  debate
 cemed.  '  on  Defence  Demands.

 I  have  also  felt  very  unhappy  when  फि  Shri  V.  P.  Nayar:  He  may  take  part
 I  found  people  talking  in  terms  of  a  another  6  years.
 scandals,—there  is  a  scandal  bere,

 i
 | there  is  a  scandal  there,  I  think  there  Shri  D.  ©.  Sharma:  I  hope  so  and.

 are  some  persons  who  have  a  very  द  I  thank  you  for  praying  for  me  like
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 that;  but  I  wonder  if  you  believe  in
 God.

 I  was  respectfully  submitting  that
 I  only  want.to  ask  one  question:  Have
 we  increased  our  Defence  potential
 or  not?  When  IJ  look  at  this  Demand
 from  that  angle,  I  say  that  we  are
 moving  in  that  direction  though  we
 are  not  moving  as  fast  as  we  should,
 though  we  are  not  moving  as  well  as
 we  should.  Still,  the  Defence  poten-
 tial  of  this  country  is  being  augment-
 ed  when  I  compare  the  year  859  with
 the  year  4952  when  I  came  to  this
 House  first.  I  would  say  that  we  have
 travelled  very  far  along  the  road,
 though  we  cannot  compare  ourselves
 with  Pakistan.  How  can  we  compare
 ourselves  with  Pakistan  because
 Pakistan  does  not  go  about  in  the
 clothes  which  are  its  own.  It  goes
 about  in  the  clothes  which  are  some-
 body  else’s.  We  go  about  in  clothes
 of  our  own.  Therefore,  I  did  not
 compare  India  with  Pakistan  or  with
 any  other  country.
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 Our  resources  in  money  are  limited.
 As  our  national  income  increases  and
 ag  our  Plans  fructify  our  resources
 and  moriey  will  multiply.  I  would  say
 that  our  resources  in  weapons  are  very
 limited.  Therefore,  I  congratulate  the
 Defence  Ministry  for  having  entered
 into  some  agreements  with  some  firms
 for  manufacturing  certain  articles.  I
 also  think  that  a  new  look  is  being
 given  to  these  ordnance  factories.

 Would  the
 to  continue

 Mr.  Deputy-Speaker:
 hon.  Member  like
 tomorrow?

 Shri  D.  C.  Sharma:  Certainly,  Sir.

 Mr.  Deputy-Speaker:  Then,  he  may
 continue  tomorrow.

 380i  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,  the
 9th  April,  958/Chartra  19.  I88
 (Saka).
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 No.  No,

 ‘173  Explosion  st  Gun  F  3744.  Atherton  West  Mills
 Kani.  .  (1046364,

 “4
 +  Kanpur...  «0908

 इ722  Fertilizer  plant  in  Re-  3745  Sovietaidto  Kerala  .  २०5०७
 jasthan  .  .  10464—67  6

 ‘1723,  ‘Productivity  Projects  10467-68
 32746.  Ten  Research  Institute  10§09-10

 इ7म4  International  _  friend-  2767  Factory  in
 ship  associations  .  10468—91  X0$I0

 3725  Industriel  Labour  in  7748.  Optical  Glass  Plant  ‘IOSIO-15
 Public  Sector  %0472—75  va  S.Q

 ‘1726.  Standard  Vecuum  Re-  No,

 milk
 10475—-77

 1728
 Import  of  baby  10467179  a85  Allotment  of  Salt  TOSIINE2

 729  Works  Committees  1047981  2876  Trade  with  Chine  .  70572
 Contribution  by  textile  8 7738

 WAcaills.  to.  provident
 uu

 ond  ase  705१३ fund  .  0481-82  3858 ‘1731  020७०  manufacture  ‘10482—86  28  Production  targets  ex-

 id  Irrigation  Pro-
 ceeded  by  Industries  ‘tos1s”

 «  ६»  10486—88
 3899  =  maton

 in  Tague
 Toses.

 7734  Cass  seen  2820  Import  of  sewing  mach-
 Fleavtsoning  Com-  ims  ele

 r05t¢ pany.  :  »  10488—gt  (2821  Companies in  Bombay  .  ३०5४५
 1735,  Passports  for  ex-rulere.  ‘10491—95,  2822  Production  of  matches  —:054-2
 7737.  Departure  of  Phizo  for  2823  Competent  Officers.  3०575 USA  Iss?  2824  Appeals  against  judge- 1738  Water

 Suppl
 ly  to  Jharia  ments  of  Competent Coal  Fields.  1049798  Officers  =  IOSI6

 1739,  India-Sikkim  Road  .  70498-99..._..  a825  Appellate  Officers  10St6-17
 पढ़ा  Swedish  Trade  Delega-  2826  Quarters  for  Govern-
 ;  tion  Countries  im  ००२

 ment  Servants  ३0578: =
 ror  Co-operation  2827  Sale  of  evacuce  Property Conference...  30500  Delhi  ०5३४

 7743.  Experimental  Televi-  2838  New  Industries  10528 sion  System  .  +  Yosor-o2  2829  Labour  appeals  0518-19
 Ss.  १९.  ९.  2830  Central  Schemes  in

 No.
 हि

 Punjab  Yost:

 Displaced
 x  Labour  participation  in

 39
 aoc  Persons  in  :

 Se  TOSi9-20
 Qila  T0$03—-06  2832  Loans  to

 closed
 malls  by

 WRITTEN  ANSWERS  TO  National  Industrial

 7  gen  0506-42  eae  77  ०  Lid.  7०52०
 No  2833  Small  Scale  Industries

 i  in  UP.  .  10520-25,
 I  Pu  2834  Plan  city  projects पथ
 Investment

 in
 Public  a  St  Peer  ‘yos2r

 1733  Manufectare  of  electric  2835  Shivaraman  Committee  ‘10§21-22
 70407  2836  Cement  Factories  %0§23-23

 39736  Exchange  of  animals  2837  Educated
 between  India  and

 =
 in  ae  ore  2०१25

 २१७०
 China  ‘afrom  ‘10907  2838  Asian-Africen  Legal

 Dithican  held  Reeduni  —ros08  ao.  ees
 33  LSD--0.



 LOFT

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 US.Q.  Subject
 No,

 2839  Study  Team  of  Institute
 of  Chartered  Ac-
 countants  .

 2840  Export  of  Indian  Wool-
 Carpets

 2841  Maldives
 2842  Border  raids.
 2843

 Rotary
 and  Photogravure

 2844  Export  of  tapioca
 4845  Labour  Co-operative

 Sociei
 2846  Su

 spply
 of  Communi

 0  Sets  to  Madras
 Government

 2  Middle  Income  Group 847  dine
 ‘oup

 2848  Raza  textiles  Ltd.  Ram-

 2849  President’s  tour  of  In-
 jonesia  and  Malaya

 2850  Managing  agents  in
 Companies.

 ‘2851  Manofacture  of  cars
 2852  Industrial  Co-operstive

 Societies  in
 State

 2853  Gorakhpur  Labour
 Organisation

 28  Paper  Mills,  Bhavam-
 54  sagar  and  Mettur

 2855  Sale  of  documentary
 films  abroad.

 2856  Stall-holders  of  Panch
 kuin  and  Jan-
 path,  New  Dethi

 2857  Groundnut  seeds  for
 Pakistan

 2858  Export  of  horn  work
 28  Export  Promotion  Sc-
 ona

 2860  ings
 of  Raw  Mater-

 .  Export
 Schemes

 2862  Textile  Companies
 2863  ‘India  58°  Exhibition  .
 2864  —

 Minister’s  Relief

 2861  Promotion

 2865  Government  of  India
 Press,  Nasik  .  °

 (Rexx  फेक  ]

 CoLtumns

 १०१24

 10524-25
 10525-26

 30526

 30§26--28
 ‘10§27—29

 70529

 10§29-30

 70530

 70530

 10530-31

 10§31-32
 ३0533

 10532-33

 70533

 70534

 70534535

 10§35-36

 70536
 10536-$7

 20537

 10§37-38

 20538
 2०539

 10$39-40

 3054०

 20540

 forks

 WRITTEN  ANSWERS  TU
 QUESTIONS—contd.

 US.Q.  Subject  Conusens
 Ve,

 2866  CP.W.D..  .
 2867  Indian  Birds  and  Ani-

 oreign  Zoos

 20542

 TO$4i~42

 PAPERS  LAID  ON  THE
 TABLE  80542

 laid  on  the  ‘Fable

 der  t
 )  of

 a  Ace
 Toa,

 trial  Disputes  I
 70  7947 making  certain

 forte
 amendment  to  the  In-
 dustrial  Disputes  (Cen-
 tral)  Rules,  7957  «

 (2)  A  copy  of  statement
 Correcting  the  reply  gi-
 ven  on  the  roth  Febru
 ary,  7959  to  a  Supple-
 mentary  by  Shri  V.  P.
 Nayar  on  Starred  Ques-
 tion  No.  72  regarding

 for  Handloom

 DEMANDS  FOR  GRANTS  §  0)42—  10708
 Further  discussion  on

 Demands  for  Grants  in
 respect  of  the  Ministry
 of  Food  and  Agricul-
 ture  concluded,  The
 Demand  were  voted
 in  full.

 Discussion  on  Demands
 for  Grants  in  respect  of
 the  Ministry  of  Defence
 commenced,  The  dis-
 Cussion  was  not  conclu-

 AGENDA  FOR  THURS-
 DAY,  APRIL
 CHA  पाए  9  78४  (Seka —

 Further  discussion  on

 respect  of  the  Ministry
 of  Defence  and
 discussion  on  Demands

 Grants for  in
 of  the  Ministry  ‘at  Re. e-
 habilitation.


